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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

skeookokosk

ORIGINAL APPLICATION NO. 1145/2024

fehkk

IN THE MATTER OF :

NEERAJ CHOUDHARY ....(Petitioners)
VERSUS

1. STATE OF RAJASTHAN ...(Respondents)

THROUGH SECRETARY, ENVIRONMENT, A-209 & 218, ‘ARANYA
BHAWAN’, MAHATMA GANDHI ROAD, JHALANA
INSTITUTIONAL AREA, JAIPUR, RAJASTHAN-302004.

Email: env.dept@rajasthan.gov.in/rocz.lko-mef(@nic.in (Respondent nol)

2. DIRECTOR, MINING AND GEOLOGY, RAJASTHAN
UNIVERSITY ROAD, SHASTRI CIRCLE, ASHOK NAGAR,
UDAIPUR, RAJASTHAN-313001.

Email: director.uda.mg@rajasthan.gov..in (Respondent no. 2)

3. DISTRICT MAGISTRATE, KEKRI
AJMER-KOTA RPAD, RAGHU COLONY, KEKRI, RAJASTHAN-
305404.
Email: dmkekri@rajasthan.gov.in (Respondent no. 3)

4. CENTRAL POLLUTION CONTROL BOARD
THROUGH ITS MEMBER SECRETARY, PARIVESH BHAWAN,
EAST ARJUN NAGAR, DELHI-11032.

Email: mscb.cpcb@nic.in (Respondent no. 4)
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REGIONAL OFFICE, MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE

JAIPUR, A-209 & 218, ‘“ARANYA BHAWAN”,

MAHATMA GANDHI ROAD, JHALANA INSTITUTIONAL AREA,
JAIPUR RAJASTHAN:- 304002.

Email: iro.jaipur-mefcc@gov.in (Respondent no. 5)

RAJASTHAN STATE POLLUTION CONTROL BOARD
THROUGH ITS MEMBER SECRETARY,

4, JHALANA INSTITUTIONAL AREA, JHALANA DOONGRI,
JAIPUR-302004.

Email: member-secretary@rpcb.nic.in (Respondent no. 6)

MR. BHARAT SINGH SHEKHAWAT

(PROJECT PROPONENT)

S/O MR. SHIVDAYAL SINGH SHEKHAWAT,

R/O 336, MOHAN NAGAR B, B.J.S COLONY,

JODHPUR, RAJASTHAN-342006. (Respondent no. 7)
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REPLY AND OBJECTIONS TO THE JOINT COMMITTEE REPORT

DATED 03.01.2025 ON BEHALF OF THE ASNWERING RESPONDENT

NO. 7 (MR. BHARAT SINGH SHEKHAWAT)

fkkxk

MOST RESPECTFULLY SHOWETH

That the humble answering respondent no. 7 begs to submit the instant reply and

objections to the Joint Committee Report dated 03.01.2025 whereby the contents

of the same are as under:-

PRELIMINARY SUBMISSIONS AND BRIEF FACTS

l.

That at the outset, the Answering Respondent denies all claims,
contentions, allegations and averments against Answering Respondent in
the above OA contrary to anything stated or submitted in this reply.
Nothing in the OA as well as the Joint Inspection Report may be deemed
to have been accepted or admitted by the Answering Respondent for want
of a specific denial or on the ground of non-traverse, save any averment
which has been expressly admitted hereinafter.

That the present application has been filed by the applicant alleging that the
Respondent no. 7 has conducted the illegal excavation and transportation
of the mineral from the mining lease duly granted by the authorities. The
allegation is that the answering respondent is conducting the excavation
activities in violation of the prevalent rules and regulations as well as

further plea has been taken that the answering respondent is violating the
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environment norms and illegally transporting the mineral after its
excavation.

That the Hon’ble NGT vide its order dated 19.11.2024 formed a Joint
Committee comprising of representative of District Magistrate, Kekri;
Rajasthan State Pollution Control Board; A senior scientist of Ministry of
Environment Forest and Climate Change and Central Pollution Control
Board, which shall act as the nodal authority in the committee.

That the Hon’ble Supreme Court of India, in Special Leave Petition (Civil)
No. 10587 of 2019 titled Bajri Lease LOI Holders Welfare Society vs. State
of Rajasthan & Others, was seized of the broader issue concerning river
sand (Bajri) mining in the State of Rajasthan. Vide order dated 19.02.2020,
the Hon’ble Court after taking into consideration the detailed factual and
legal background relating to the excavation of the mineral Bajri in the State,
was pleased to constitute the Central Empowered Committee (“CEC”) to
examine and report on the various aspects of sand mining in Rajasthan. The
CEC was specifically tasked with looking into the compliance with
environmental norms, replenishment studies, and regulatory mechanisms
governing riverbed mining operations. A copy of the order of the Hon’ble
Apex dated 19.02.2020 for constitution of CEC is annexed hereto and

marked as ANNEXURE-R/7/1.
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That the Central Empowered Committee (CEC) constituted by the Hon’ble
Supreme Court undertook an extensive review of the issue of sand mining
in the State of Rajasthan. The CEC thoroughly examined the relevant
records and data, and conducted consultations with various stakeholders
involved in the matter. Following this comprehensive evaluation the CEC
compiled its findings and formulated a detailed report which included a
multitude of recommendations regarding the regulation of sand mining in
the State. The said report was finalized and submitted on 23.12.2020. A
copy of the CEC Report dated 23.12.2020 is annexed hereto and marked

as ANNEXURE-R/7/2.

That the report of the Central Empowered Committee (CEC) was duly
submitted before the Hon’ble Supreme Court for its consideration. After a
thorough review of the findings and recommendations contained in the
report the Hon’ble Apex Court in its order dated 11.11.2021, majorly
endorsed all the recommendations of the CEC with the exception of
recommendation “J”. A copy of the order of the Hon’ble Apex Court dated

11.11.2021 1s annexed hereto and marked as ANNEXURE-R/7/3.

That, the answering respondent in terms of the direction of the MoEF&CC,
submitted the scientific replenishment study and the same was considered
by MoEF&CC, whereafter certain further details were sought which were

also submitted by the answering respondent herein and thereafter the
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MoEF&CC vide minutes dated 29.03.2018, sought further baseline data
which was never sought on earlier occasion. This fact was considered by
the Central Empowered Committee in its Report dated 23.12.2020. The
MOEF&CC thereafter proceeded to grant EC to the Answering Respondent
for a period of one year from the date of grant of the EC with prescribed
production capacity of 30.0 Lakh TPA(ROM), accepted under the EC. A
copy of the Environmental Clearance granted to the Answering respondent

on 03.02.2022 is annexed herewith and marked as ANNEXURE-R/7/4.

That the State of Rajasthan herein thereafter went on to issue sanction order
in favor of the answering respondent for the dies non period for a period of
4 Years 1 Month & 26 Days vide order dated 29.03.2023 respectively. It is
to state that the sanction order so issued duly provided for the set of
conditions which were to be complied with by the answering respondent to
execute the mining lease. A copy of the sanction order dated 29.03.2023 is

attached herewith and marked as ANNEXURE-R/7/5.

That it is of utmost importance to note for the kind consideration of the
Hon’ble Court that the recommendations of the CEC so endorsed by the
Hon’ble Supreme Court were also incorporated in the agreement so entered
between the answering respondent and the State. It is amply clear that the
recommendations of the CEC were duly binding and enforceable upon the

answering respondent as well as on the authorities including the State too.
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That thereafter the answering herein entered into an agreement with the
State on 30.03.2023. In this regard, it is essential to note that in terms of
the proviso appended to Rule 9(4) of the Rajasthan Minor Mineral
Concession Rules, 2017 the period of mining lease of the answering
respondent could only be for the dies-non period and as such the agreement
was executed in favor of the answering respondent for a period of 4 Years,
1 Months and 26 days as well as the same was duly registered. A copy of
the Mining Lease Agreement dated 30.03.2023 is attached herewith and

marked as ANNEXURE-R/7/6.

That it is respectfully submitted that, following the execution of the mining
leases, the leasehold areas was handed over to the answering respondent for
the purpose of mineral excavation. However, it is pertinent to highlight that
the designated leasehold area of the answering respondent is spread across
extensive stretches of riverbeds, spanning 1025.70 hectares. In such
circumstances, it becomes practically unfeasible for the answering
respondent herein or any individual leaseholder to secure, supervise and
retain exclusive possession over the entirety of the allotted area. Moreover,
the adjoining portions of the riverbed particularly those in proximity to
nearby villages are often claimed by local villagers and political

representatives as their own, leading to instances wherein local residents
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engage in unauthorized and illegal mining activities within the leasehold
zones allotted to the Answering respondent.

That thereafter Rajasthan Pollution Control Board also issued a letter dated
19.04.2023 for grant of consent to operate under Section 21(4) of Air
(Prevention & Control of Pollution) Act, 1981 for minor mineral mine at
near Tehsil Kekri, Distt. Ajmer (ML No. 05/2013). It is duly submitted that
the CTO was issued by the Rajasthan State Pollution Control Board in favor
of the answering respondent for the period of one year. A copy of consent
to operate dated 19.04.2023 is attached herewith and marked as

ANNEXURE-R/7/7.

That after the answering respondent in terms of the CEC recommendation
and conditions of mining lease undertook the mining operations. It is to
state that the earlier EC so issued was restricted for a period of one year and
accordingly the answering respondent sought extension of the
environmental clearance to be coterminous with the period of lease. The
answering respondent also sought amendment towards depth of excavation
in the mining lease. ~The MoEF&CC, after considering the facts and
circumstances of the case and duly assessing the requisite reports allowed
the amendment of the and accordingly issued an amended environmental

clearance to the answering respondent on 12.01.2024. A copy of the
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amended environmental clearance dated 12.01.2024 is attached herewith

and marked as ANNEXURE-R/7/8.

That since the consent to operate runs co-terminus to the environmental
clearance due to which the answering respondent also applied for fresh
consent to operate which was duly granted to the answering respondent for
a period from 19.04.2023 to 25.05.2027 i.e. for the entire area of the lease
running coterminous to the Environmental Clearance. A copy of the
Consent to Operate dated 07.02.24 is attached herewith and marked as

ANNEXURE-R/7/9.

That the humble answering respondent after obtaining all the requisite
approvals and permissions from the concerned departments went on to
commence the excavation of the mineral in pursuance of the mining lease
so granted by the respondents. It is trite to state that the answering
respondent r commenced mining operations, having obtained all the
requisite permissions and clearances from the competent authorities with
due adherence to the terms of the agreement as well as in due compliance
of the prevalent rules and regulations.

That It is respectfully submitted that the commencement of lawful and
legitimate mining operations by the answering respondent was not well
received by individuals involved in illegal mining activities. As a

consequence, the workers employed by the answering respondent were
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subjected to harassment and threats by such individuals. In response to
these unlawful actions, the answering respondent addressed several
representations and letters to the State and its authorities, duly apprising
them of the situation and requesting protection for the answering
respondent mining operations by curtailing the rampant illegal mining, as
well as for the safety and security of its workers. It is pertinent to mention
that the answering respondent also identified and disclosed the names of
the individuals involved in such illegal acts to the police authorities, with a
request to initiate strict and appropriate legal action against the erring
persons.

That it is most respectfully submitted that the petitioner in a manner evident
from the factual matrix detailed hereinabove have sought to assail the
lawful and legitimate mining operations duly undertaken by the answering
respondent no. 7 in strict compliance with statutory provisions and after
following the due process of law. The very initiation of the present
proceedings by the petitioner is not guided by any bondife grievance, but is
clearly an attempt to shield and perpetuate their own illegal and authorities
activities. Such a course adopted by the petitioner amount to nothing but a
misuse and abuse of the process of law intended to derail transparent,
lawful and sanctioned mining operations. The conduct of the petitioner,

therefore strikes at the very sanctity of judicial proceedings and amounts to

10
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an effort to pollute the stream of justice due to which the instant petition

deserves to be dismissed in limine on this count alone.

REPLY TO THE JOINT INSPECTION REPORT

18.

19.

That the answering respondent herein, Without prejudice to the
submissions made hereinabove and relying upon the same, craves leave of
this Hon'ble Court to deal with in seriatim, the various observations and
recommendations made in the Joint Committee Inspection Report. It is
submitted that save and except what is specifically admitted herein below,
all the averments and allegations made in the present Joint Committee
Inspection Report against the answering Respondent, Shri Bharat Singh
Shekhawat are denied.

That the contents of Recommendation (a) of the Joint Committee are
wholly false, frivolous and baseless and are therefore denied in toto. It is
respectfully submitted that a bare perusal of the sanction order dated
29.03.2023 and the mining lease agreement executed on 30.03.2023 would
clearly demonstrate that the answering Respondent was neither in
possession of the mining lease area nor exercising any control over the
same prior to 30.03.2023. Accordingly, the alleged obstruction reflected in
the Google Earth image dated 11.10.2022 cannot by any stretch of
imagination, be attributed to the answering Respondent. The possession of

the lease area was formally handed over only on 30.03.2023, subsequent to

11
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the date of the said image. It is emphatically submitted that the answering
Respondent has not caused any obstruction whatsoever across the river bed
near Village Gulgaon, as at the relevant point of time he was neither
excavating nor operating any mining activity, nor was he vested with any
leasehold rights over the said area. Hence, the impugned recommendation
of the Joint Committee is not only erroneous and ill-founded but also
devoid of merits and deserves to be rejected outright.

That in reply to the contents of Recommendation (b) of the Joint
Committee, it is respectfully submitted that the answering Respondent has
duly demarcated and fixed the boundary pillars of the sanctioned mining
lease area prior to the commencement of mining operations, which fact can
be duly verified from the records and inspection reports of the Respondent
Mining Department. However, insofar as the recommendation regarding
fixation of pillars along the boundary of the entire mining zone is
concerned, it is humbly submitted that no such requirement is contemplated
under the prevailing mining rules or guidelines. Further, the said
recommendation is not practically feasible, as the mining zone
predominantly comprises soft soil/loose strata, wherein permanent
boundary pillars cannot be securely fixed and maintained. Nevertheless, it
is submitted that the answering Respondent has been in strict compliance

with all statutory provisions and is always ready and willing to abide by

12
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any feasible and legally sustainable directions that may be issued by this
Hon’ble Tribunal.

That in reply to the contents of Recommendation (c) of the Joint
Committee, it is submitted that the DSR is to be prepared by the State and
its authorities due to which the same requires no reply on the part of the
answering respondent.

That in reply to the contents of Recommendation (d) of the Joint
Committee, it is respectfully submitted that the answering Respondent has
duly undertaken plantation of adequate number of trees and has consistently
made every possible effort to ensure that no damage is caused to the
plantation along the river banks. As a result of such sustained efforts, the
answering Respondent has successfully developed and maintained a green
belt around the vast leasehold area granted to it. It is further submitted that
the answering Respondent has incurred substantial expenditure in carrying
out plantation activities and regularly monitors the same to ensure their
survival. However, given that the leasehold area is spread over a very large
expanse and is surrounded by several villages, stray animals frequently
cause damage to the plantation. In addition, the menace of illegal mining in
the vicinity has also resulted in destruction of the plantation, as persons
engaged in unlawful transportation of minerals tend to damage the saplings

and trees.

13
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That in reply to the contents of Recommendation (e) of the Joint
Committee, it is respectfully submitted for the kind consideration of this
Hon’ble Tribunal that the answering Respondent has been carrying out all
its mining operations in strict compliance with the terms and conditions of
the Consent to Operate (CTO) as well as in adherence to all other
stipulations imposed by the competent authorities. The allegation of
violation of conditions No. 11, 12, 16, 19, and 21 of the CTO is wholly
false, misconceived and devoid of any merit. It is submitted that Condition
No. 11 of the CTO requires plantation to cover at least one-third of the
leasehold area. The answering Respondent has undertaken extensive
plantation and the photographs annexed herewith duly substantiate the
same. Any minor deficiency, if observed is solely attributable to factors
beyond the Respondent’s control such as damage caused by stray animals
and destruction by persons engaged in illegal mining activities in the
surrounding areas. Further, Conditions 12, 16, and 19 pertain to adequate
measures for controlling fugitive emissions, including water sprinkling
arrangements and transportation of mined material in covered vehicles. The
answering Respondent has been duly complying with these requirements
by deploying water tankers for regular water sprinkling and ensuring that
transportation is undertaken in conformity with the prescribed norms. The

said compliance is ongoing and can be independently verified. Insofar as

14
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the alleged violation of Condition No. 21 is concerned, the answering
Respondent reiterates its categorical submission, as already elaborated in
the preceding paragraphs, that it has not caused any obstruction to the
natural flow of the river in any manner whatsoever. Accordingly, the
allegations levelled by the Joint Committee regarding non-compliance with
the CTO conditions are baseless, ill-founded, and liable to be rejected.

That in reply to the contents of Recommendation (f) of the Joint
Committee, it is most respectfully submitted that the recommendation
regarding covering the stocked sand/bajri in the storage area with tarpaulin
is wholly impractical, unfeasible, and contrary to the ground realities. It is
pertinent to note that no such condition has ever been imposed by the
competent authorities under the governing rules or while granting
approvals. The very nature of the mineral and the vast expanse of the
storage area makes it impossible to cover the accumulated mineral with
tarpaulin sheets. It is further submitted that the answering Respondent has
been strictly ensuring that the mineral transported to the stockage area is
carried only in covered vehicles, thereby preventing spillage and dust
pollution during transit. In addition, regular water sprinkling is being
carried out on the approach roads and within the leasehold area to minimize
fugitive emissions. The same is duly substantiated by the fact that the

answering Respondent has deployed dedicated water tankers at the

15
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leasehold area exclusively for this purpose. Accordingly, the
recommendation of the Joint Committee in this regard is not only
impractical and unworkable but also devoid of merit, in view of the
preventive measures already being diligently undertaken by the answering
Respondent.

That in reply to the contents of Recommendation (g) of the Joint
Committee, it is respectfully submitted that the answering Respondent has
been conducting its mining operations strictly in accordance with the
prevailing rules, regulations and the directions issued by the competent
authorities from time to time. It is significant to note that even during the
inspection conducted by the Joint Committee, no violation was observed in
relation to depth of excavation. On the contrary, the Committee itself
recorded that the depth of the mining pits was approximately 1.5 meters
and at certain locations 2.3 meters which is well within the permissible
threshold limit of 3 meters. It is further submitted that the report
categorically demonstrates that the answering Respondent has neither
excavated below the water table nor interfered with the sub-surface water
level of the river. This clear finding of the Committee itself establishes
beyond doubt that the answering Respondent has been conducting its

operations lawfully, diligently and in strict conformity with the conditions

16
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of its mining lease as well as the statutory framework governing riverbed
mining.

That in reply to the contents of Recommendation (h) of the Joint
Committee, it is to state that the answering respondent has duly submitted
the replenishment study and the official respondents herein after in-depth
consideration of the same have proceeded to approve the same pursuant to
which the answering respondent was issued with the Environmental
Clearance.

That in reply to the contents of Recommendation (1) of the Joint Committee,
it is respectfully submitted that the excavation of mineral bajri/sand is
essentially carried out from riverbeds and water bodies, where the very
availability of mineral is contingent upon natural and seasonal factors such
as rainfall, intensity of monsoon, flow of water, natural replenishment of
the riverbed, and other hydrological and climatic conditions. These
variables fluctuate from year to year and even season to season, making it
inherently impracticable to prepare and present a comprehensive five-year
excavation plan in the form of a rigid digital map with precise accuracy. It
is further submitted that while a tentative mining plan is prepared and duly
approved by the competent authorities at the time of grant of lease, the
actual excavation activities have to be aligned with the natural

replenishment cycle of the river and the flow conditions prevailing at the

17
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relevant time. Thus, the excavation pattern, quantum and area of operation
are subject to variation depending on these uncontrollable natural factors.
Accordingly, the inability to provide a fixed digital depiction of the
excavation is a natural and unavoidable limitation arising from the very
nature of riverbed mining operations.

That in reply to the contents of Recommendation (j) of the Joint Committee,
it 1s respectfully submitted that the State and its authorities have to a
significant extent failed to discharge their statutory responsibilities in
effectively controlling and curbing the rampant illegal mining in the
leasehold area of the answering Respondent. It is further submitted that
such unlawful excavation of minerals by local residents and organized
mining mafias not only results in substantial loss to the public exchequer
but also causes severe environmental degradation, adversely impacting the
riverbed ecology and surrounding areas. It is pertinent to state that the
answering Respondent has on a continuous basis submitted detailed
representations and communications to the competent authorities seeking
immediate intervention to check illegal mining. The illegal operations not
only cause financial loss to the answering Respondent but also pose serious
safety risks to its employees as persons engaged in unlawful mining
frequently intimidate, threaten and obstruct the legitimate operations of the

answering Respondent. It is further submitted that the Central Empowered

18
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Committee in its report on illegal mining has specifically emphasized the
need for the imposition of stringent penalties and strict enforcement
measures to effectively curb the menace. Despite these clear directives, the
lack of effective action by the authorities has enabled illegal mining to
persist which is beyond the control of the answering Respondent.
Accordingly, the answering Respondent reiterates that it has been acting in
good faith, complying fully with all statutory and regulatory requirements,
and has consistently brought the menace of illegal mining to the notice of
the authorities, seeking appropriate enforcement measures to safeguard
both its lawful operations and the environment.

That the humble answering respondent respectfully craves the liberty of
this Hon’ble Tribunal to raise additional submissions and grounds at the
time of oral arguments, and further seeks leave to file supplementary
replies, if the circumstances so warrant.

PRAYER

It 1s, therefore, most respectfully prayed that this Hon’ble Tribunal may

graciously be pleased to accept this reply to the Writ Petition on behalf of

Respondent no. 7 and the same may kindly be treated as part and parcel of the

instant petition. The Hon’ble Court thereafter taking into consideration the

contentions and averments so advanced on behalf of the answering respondent

19
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may be pleased to dismiss the instant petition so filed by the petitioner with heavy

costs as the same is wholly devoid of merits.

Any such other order or direction which this Hon’ble Court may deem fit and

proper may kindly also be passed in favor of the answering respondent.

AND FOR THIS ACT OF KINDNESS, THE RESPONDENT SHALL DUTY

BOUND AS IN FOREVER PRAY.

NEW DELHI HUMBLE RESPONDENT NO. 7

DATED: 05.10.2025 THROUGH COUNSEL

(ANAND VARMA) (SANDEEP SINGH SHEKHWAT)
MADHAYV BHATIA & VIVEK SURA)
Advocates for Respondent No. 7

+91-9772777774
ssspachar@gmail.com
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Put up on a non miscellaneous day in end of
April, 2020 along with SLPO Nos. 34811/2013,
34134/2013 and Civil Appeal No. 9703/2013.
Permission is granted to learned counsel for
the petitioners in SLPO Nos. 30739, 30740, 30741 and

30742/2019 to file spare copies in the respective

matters.
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Production & Revenue of bajri in last 7 years
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QAnnually around 70 Million Tons of Bajri is required in Rajasthan.
O Possibility of around 50 Million Tons of Bajri being mined and transported illegally.

O Around 3000 truck/trips everyday (40 tonnes capacity) and thousands of tractor—trolley

trips required
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Government of Rajasthan
Office of Additional Director (Mines)
Mines & Geology Department,Jaipur Range, Jaipur
4thFloor, Khanij Bhawan,
Udyog Bhawan Premises,
Tilak Marg, 'C’ Scheme,

Jaipur — 302005 (Rajasthan)
E-mall: www.admiaipur@dma.raj.org Telefax: 01412227505

No.ADM/Jaii3(1)/Bajri/P-1/2013  Dated:

(Registered A.D.)

Shri-Naresh Gautam S/o Shri Purushottam Gautam,
Resident of Menoli, Tehsil Keshoraipatan,

. District Bundi (Rajasthan)

Sub:-Mining Lease area measuring 141.45 hectare for
the mineral Bajri dispatched from Gair Mumkin
Rivers and Drains flowing in revenue villages of
Keshoraipatan Tehsil of District Bundi.

Ref.- Bid submitted by you on dated 20.12.2012 reg.

Sir,

In the above subject matter, as per directions it

.is mentioned that pursuant to the bids invited on
20.12.2012 for the mining iease for mineral Bajr dispatched

from Gair Mumkin Rivers and Drains flowing in revenue
villages of Keshoraipatan Tehsil of District Bundi, area
measuring 141.45 hecare, you have submitted highest bid
{premium) amounting to Rs. 5,05,011/-, which has been
selected by the tender committee provisionally. The
Mining Engineer, Kota has proposed to this office for
sanction of the aforesaid mining lease in your favour and
this office has found suitable for sanction of the aforesaid
mining lease in your favour,

Therefore, while issuing the letter of intent under the
provisions of rule 8(1) of the Rajasthan Minor Mineral
Concession Rules; 1986 you are hereby directed to:-

36
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submit mining plan with progressive mine closure
plan of the area under rule 37E of the Rajasthan
Minor Mineral Concession rules, 1986 within a period
of three months fo Superintending Mining Engineer,
Bhilwar for approval. ‘

obtain and submit envircnment clearance in terms of
the notification dated 14.9.2006 issued by the
Ministry of Forest & Environment, Government of
India within a period of twe ve months.

produce financial assurance as per rules before
sanction of mining'lease.

Yours faithfully,

Sd/-

Additional Director (Mines)

Jaipur Range, Jaipur.

Dated:- 24.1.13

Copy forwarded to the following for information and
necessary action:-

1.

2.

Director, Mines & Geology Department, Rajasthan.

Superintending Mining Engineer Kbdta with the
request that the binded approved mining plan and
progressive mine closure plan will be forwarded to
this office.

Mining Engineer, Kota witt the request that a copy

- of this order be also servec on the selected bidder at

his level and receipt be int mated to this office. It is
also mentioned that it may be ensured that after the

‘prescribed time period, the necessary proposal as

per rules be forwarded to this office.

Sd/-
Additional Director (Mines)
Jaipur Range, Jaipur,

37
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§No Area Areain | TWP Date | Present Status |Status of Sanction /Execution of lease | Replenishment
Holder Tehsil (Distt) Hact, ' : study
Submission
1 2 3 4 5 6 7 8
1 |Himmat Singh Nathdwara(Rajsamand) T13.27 15.12.13 | Working stopped EC issued
Shekhawat from 17.11.17 04.08.2020
2 |Himmat Singh  {Bilada(jodhpur) 2439 19.12.13 | Working stopped
Shekhawat from 17.11.17
3 |M/S Himmat Revenue Village (s) of 608.96 19.12.13 | Waorking stopped| LOI Cancelled on 15.09.17 Stay in
Singh Tehsil Osiya, District from 31.08.14 SAW 471/2018 by High Couwrt
Jodhpur, State Jodhpur erder dt. 23.62.18
Rajasthan , - “
- 4 {Narottam Singh  |Rajsamand(Rajsemand) | 489.39 - 19.12.13 - | Working stopped EC issued
"~ iJadon ' “ from 17.11.17 04.08.2020
5 |M/S Narottam  |Revenue Village of 2031.98 | 19.12.13 |Working stopped| LOI Cancelled on 15.09.17 Stay in -
Singh Jadaun  |Tehsil & District Dausa, from 01.09.14 | SAW 383/2018 by High court jaipur
A Rajasthan order dt (6.04.18
& |M/S Abhishek Village Mandi, Jhalamli, 836,13 19.12.13 | Working stopped | LOI Cancelled on 15.09.17 Stay in  |EC issued on
Chaundhary | Tehsil Raipur, District ‘ from 31.08.2014 | SAW 602/2018 by High Court Jodhpur |dated
Bhilwara, Rajasthan g prder dt. 22.03.18 ‘ 14.10.2020
7  {Abhishek Tehsil Asind District 1207.61 TWP not issued infarmation sent
Choudhary - {Bhilwara, Rajasthan : lto MoEF on.
24.07.20

39
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MIS Abhishek

LOI holder

& Village Bakarwaliya, 1219.03 191213 | Working stopped | Lapsod ou 31.03.2018 as per lule 5(4)
Chaudhary Tehsil Kishangarh, from: 01.09.14 Stay in SLP 10587/2019 by Hon'ble
District Ajmer, Rajasthan Supreme Court order dt. 10.05.19
9 IM/S Ashu Singh  |Village Devaria and 62439 |' 18.12.13 | Working stopped | LOT Cancelled on 07.09.17 Stay in  |ECissued on
Bhati Others, Tehsil Shahpura, from 31.08.2014 | SAW 604/2018 by High Court Jochpur jdated
District Bhilwara, order dt. 22.03.18 14.10.2020
Rajasthan
10 |M/S Ashu Singh | Village Revenue, Tehsil 71.5 19.12.13 | Working stopped | LOI Cancelled on 08.09.17 Stay in
Bhati Gangrar, District from 01.09.2014 [SAW 473/2018 by High Court Jodhpur
Chittorgarh, Rajasthan order dt. 23.02.18
11 |Mahendra Singh {Udaipurwati(Jhunjhunu) 2932.924 19.12.13 ; Working stopped {Lease Sanctioned on 22.05.17, information sent
Ratnawat from 17.11.17 |Executed on 18.08.17 to MoEF on
26.6.19
12 |Mahendra Singh |Phagi(Jaipur) 1329.983 | 19.12.13 | Working stopped |
Ratnawat from 17.11.17
13 [Mahendra Singh  {Neemkathana(Sikar) 3150.07 18.12.13 | Working stopped
Ratnawat from 17.11.17
14 |Satyaswaroop Jalore(Jalore} 5269 19.12.13 | Working stopped {Lease Sanctioned on 12.07.17, EC issued on
Singh Jadon from 17.11.17 |Executed on 14.08.17 dated
16.10.2020
15 iSatyaswaroop Jaswantpura(Jalore) 4710 16.12.13 | Working stopped {Lease Sanctioned on 12.07.17 butnot  {Information sent
Singh Jadon A from 17.11.17 |executed due to non-subrition of NOC 1to MoEF on
from the National wild life Board by the|20.10.20
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16 [M/S Near Village Beersana, 755.02 19.12.13  [Workiug stopped| L0 Cancelled on 15.05 17 Stay in SAW 428/2018
Satyaswarcop  |Berkhera & Others from 01.09.14 by High caurt Jaipur order dt. 06.04.18
Singh Jadon Tehsil Mahwa District
Dausa, Rajasthan
17 |Mangal Singh Niwai(Tonk) 1047775 20.12.13 | Working stopped {Lease Sanctioned on 25.05.17, Information sent
Solanki from 17.11.17 {Executed on 23.08.17 ot MoEF on ‘
27.06.19
18 |Mangal Singh Choth ka 278.67 19.12.13 | Working stopped Information sent
Solanki Barwada(Swaimadhopur) from 17.11.17 ot MoEF on
14.10.20
19 Mangal Singh Sheogani(Sirohi) 1414 19.12.13 | Working stopped Information sent
Solanki from 17.11.17 ot MoEF on
07.10.20
20 |M/s Manjeet Swaimadhopur 802.38 19.12.13 | Working stopped - Information sent
Singh Chawla (Swaimadhopur) from 17.11.17 ot MoEF on
B 14.10.20
21 {Manjeet Chawla |Malama Dungar{Swal 1054.78 19.12.13 | Working stepped Infermation sent
madhopur) from 17.11.17 ot MoEF on
14.10.20
22 {Sanjay Kumar Bhilwara(Bhilwara) 1947.12 19.12.13 | Working stopped Information sent
Garg from 17.11.17 ot MoEF on
N 24.07.20
23 |Sapjay Kumar Bijoliya(Bhilwara) 1675.85 19.12.13 | Working stopped Information sent
Garg ot MoEF an

from 17.11.17

27.07.20
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24 |Sanjav Kumar Dudu(jaipur) 954, 15075 | 19.12.13 | Woiking stopped :
Garg from 17.11.17
25 |Abhimanyu Mandal(Bhilwara) 955 19.12,13 | Working stopped Information sent
Choudhary from 17.11.17 ot MoEF on
28.02.20
26 |M/S Abhimanyu |Village Phukiya, 287.58 19.12.13 {Working stopped| LOI Cancelled on 08.09.17 Stay in |Information sent
Choudhary Negadiya Ka Khera, from 31.08.2014 SAW 601/2018 by High Court to MoEF on
Chapri, Godliya & Jodhpur order dt. 20.03.18 24.07.20
Others Tehsil Sahara,
District Bhilwara,
Rajasthan
27 iShekhawat Jahathpur(Bhilwara) 1289 19.12.13 | Working stopped information sent
Assosiates from 17.11.17 1o MoEF on
, : ) 28.02.20
28 [Shekhawat Piplu(Tonk) 886.925 19.12.13 | Workang stopped
Assosiates from 17.11.17
29 |M/S Shekhawat  |Sojat(Pali) 4316 19.12.13 | Working stopped
Assosiates “from 17.11.17
30 {M/S Chandak Pali(Pali} 3859 19.12.13 | Working stopped
Assosiates from 17.11.17
31 |M/S Chandak  |[Village Kurasla, Tehsil 1260.96 | 19.12.2013 |Working stopped| LOI Cancelled on 25.9.17 Stay in  |Information sent
Associates Todaraisingh, District form 01.11.14 |SAW 1896/2018 by High court Jaipur |to MoEF on
Tonk, Rajasthan order dt. 19.12.17 14.08.19
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Rajasthan

3?  {M/S Chandak Village Saveli, Tehsil- 177.64 19.12.2013 |Workiug stopped| EOI Cancelled on £0.09.17 Stay in  {Information sant
Associates Uniyara, District Tonk, form 01.11.14 | SAW 430/2018 by High Court jaipar to MoEF on
~ |Rajasthan order di. 06.04.18 14.08.19
33 |Sher Singh Ravdar(Sirohi) 1286 19.12.13 | Working stopped Information sent
| Solanki from 17.11.17 to MoEF on
, 07.10.20
34 |M/S Sher Singh [Revenue Village (s) of 415.07 21.12.13 |Working stopped; LOI Cancelled on 16.69.17 Stay in
Tehsil Parbatsar, form 01.09.14 SAW 472/2018 by High Court
District Nagaur, Jodhpur order dt. 23.02.18
Rajasthan
35 |Bharat Singh Ghudamalani{Barmer} §151.6828 19.12.13 | Working stopped Informatian sent
Shekhawat from 17.11.17 to MoEF on
30.09.20
36 |Bharat Singh Sirohi(Sirohi) 2527 . 19.12.13 | Working stopped cancelled
Shekhawat : from 17.11.17
37 |M/S Bharat Village Chausia, Tehsil 1025.7 19.12.13 | Working stopped| LOI Cancelled on 15.09.17 Stay in
Singh Kekri, District Ajmer, from 31.10.14 [SAW 419/2018 by High Court Jaipur
Rajasthan order dt. 6.04.18
38 |Arjun Singh Ahore(Jalore) 4376.84 19.12.13 | Working stopped information sent
: ‘ from 17.11.17 to MoEF oh
N 03.10.20
39 |M/S Arjun Singh |Revenue Village of 113.77 20.12.13 |Working stopped] IL.OI Cancelled on 11.09.17 Stay in
Tehsil Shahpura, form 20.11.14 | SAW 287/2018 by High court Jaipur
District Jaipur, order dt. 06.04.18
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Revenue Village of

40 |M/S Arjun Singh 163.4503 19.12.13  |Worldug stopped! LOI Cancelled on 11.09.17 Stay in g
Tehsil Pisapgan, District from 31.10.14 |SAW 258/2018 by High Court Jaipur
Ajmer, Rajasthan order dt. 06.04.18
41 |Indrajeet Singh  |Gangdhar(Jhalawar) 1119.84 18.12.13 | Worlang stopped |Lease Sanctioned on 22.05.17, Information sent
Jhala : from 17.11.17 |Executed on 21.08.17 to MoEF on
27.6.19
42 |Indrajeet Singh  |Jhalrapatan & 1695.06 19.12.13 | Working stopped Information sent
Jhala Ramganymandi (Jhalawar) from 17.11.17 to MoEF on
03.10.20
43 |Anil Joshi Bhinmal(Jalore) 2335 19.12.13. | Working stopped |Lease Sanctioned on 22.05.17 but not  {Information sent
from 17.11.17 |executed due to nop-submition of NOC {ta MoEF on
from the National wild life Board by the[03.10.20
LOT holder
44 |Anil Joshi Bagora(Jalore) 2597.06 19.12.13 | Working stopped
‘ from 17.11.17
45 {Anil Joshi Sumerpur(Pali) 3240 19.12.13 | Working stopped
from 17.11.17
46 |M/SKuber Marwar Junction{Pali) 4230 19.12.13 | Working stopped
Assosiates from 17.11.17
47 |Sarv Shri Kuber |Bhopalgarh{Jodhpur) 2130 19.12.13 | Working stopped
Assosiates from 17.11.17

44



298

from 17.11.2017

48 |M/S Surva Rohat(Pali} 3789 19.12.13 | Working stopped
Assosiates from 17.11.17
49 Sarv Surya Jodhpur{Jodhpur) 2060 19.12.13 | Working stopped
Assosiates from 17.11.17
50 |Surya Associates |Near Village Basni, 2363 TWP not | LOI Cancelled by Govt order dated 13.05.13 in persuance cancelled
Baghela, Bhachama & issued of Hon'ble High court order di. 22.04.13 in D.B appeal
others, Tehsil Luni 11872013
District Jodhpur,
Rajasthan
51 |M/S Ramesh Village of Tehsil 894.5 19.12.13 Mining operations closed in pursnance of NGT order dt. Cancelled
Moranz Sapotara, District Karauli, 24.05.2016
Raiasthan
- 52 IM/S Ramnesh Village of Tehsil 1028.51 19.12.13 Mining operations closed in pursuance of NGT order dt. Cancelled
Morant Khandar, District : : 24.05.2016
Sawaimadhopur,
Rajasthan
53 |M/S Naval Kishor |Tehsil Sepau & Dholpur, 39195 19.12.13 | Working stopped | LOI Cancelled on 01.09.17 Stay in
Gupta District Dholpur, from 14.02.2014 | SAW 282/2018 by High Court jaipur
Rajasthan | - order dt. 06.04.18
54 |M/S Naval Kishor |Tehsil Baseri & Bari, 23292 19.12.13 | Working stopped | LOI Cancelied on 08.05.17 Stay in
1Gupta District Dholpur, from 14.02.2014 | SAW 281/2018 by High Court jaipur
Rajasthan order dt. 06.04.18
55 {Rajasthan Fort and{Kapasan{Chittogarh) 335.03 19.12.13 | Working stopped
Palace PvtLid '
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56

M/S Rajasthan  |{Revenue Village of 286.43 19.12.13 |Working stopped] 1.01 Cancelled on 08.09.17 Stay in
Fort and Palace 'I'ehsil Begun, District from 01.09.2014 SAW 620/2018 by High Court
Pyt. Ltd. Chittorgarh, Rajasthan Jodhpur order dt. 22.03.18
57 M/S Shiva Village-Revenue, Tehsil 681.23 16.12.13 | Working stopped | LO¥ Cancelled on 15.09.17 Stay in
Corporation (I)  {Rashuui, Disleict from 01.11.2014 | SAW 60372018 by High Court Jodhpur
Ltd. Chittorgarh, Rajasthan order dt. 22.03.18
58 |M/S Shiva Village Revenue, Tehsil 450.89 19.12.13 | Working stopped | LOI Cancelled on 01.09.17 Stay in
Corporation (I)  |& District Chittorgarh, from 01.09.2014 SAW 1111/2018 by High Court
Tid. Rajasthan Jodhpur order dt. (2.02.18
59 IM/S Pankaj Singh |Village Hanutiya, Tehsil 120312 19.12,13 | working stopped | LOI Cancelled on 11.09.17 Stay in
Jadaun Nasirabad, District from 31.03.14 | SAW 284/2018 by High Coust Jaipur
Ajmer, Rajasthan order dt. 06.04.18
60 |M/S Pankaj Singh |Village Bilavatiya Khera, 433.93 19.12.13 | working stopped | LOI Cancelled on 01.09.17 Stay in
Jadaun Tehsil Sarwad, District from 31.08.14 | SAW 284/2018 by High Court Jaipur
Ajmer, Rajasthan order dt. 06.04.18
61 |S R Assosiates Deoli(Tonk) 1667.78 19.12.13 | Working stopped EC issued
from 17.11.17 27.08.2020
62 Ranveer Singh Sayla(Jalore) 3797.588 19.12.13 | Working stopped {Lease Sanctioned on 22.05.17, EC issued on
Rathore | Fom 17.11.17  |Executed on 17.08.17 dated
16.10.2020
63 {Mahendra Singh  |Kotdi(Bhilwara) 1191.37 19.12.13 | Working stopped |Lease Sanctioned on 22.05.17 New EC issued
Rajawat from 17.11.17 |Executed on 23.08.17 on dated

15.10.2020
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64 |Somprakash Sethi |Pipla(Tonk) 33421 19.12.13 | Working stopped information senl
from17.11.17 to MoEF on
' 06.08.19
65 f’rade&p Kumar  |Tonk(Tonk) 2389.36 19.12.13 | Working stopped Information sent
Sethi from 17.11.17 to MoLF on
14.08.19
66 Raman Sethi Pachpadra(Barmer} 3056.618 19.12.1% | Working stopped information sent
from 17.11.17 to MoEF on
30.08.20
67 (Ridhi Siddhi Siwana(Barmer) 19011.89 19.12.13 | Working stopped Information sent
Assaciates from 17.11.17 to MoEF on
03.10.20
68 |Naresh Gotam Keshoraipatan(Bundi) 141.45 19.12.13 | Working stopped Information sent
: - from 17.11.17 ‘1t MoEF on
- 16.10.20
69 |Parasmal Ghanchi {Pindwara(Strohi) 588.14 19.12.12 | Working stopped Information sent
from 17.11.17 to MokEF on
A 04.10.20
70 |Manoj Jain Atru(Baran) 159.27 20.12.13 | Working stopped Information sent
from 17.11.17 to MoEF on
27.09.19
71 |Vikrmaditya Hurda Distreti Bhilwara 544.03 19.12.13 | Working stopped |Lease Sanctioned on 24.05.17, information sent
Rathore & Teheil masuda (Ajmer) from 17.11.17 |Executed on 23.08.17 10 MoEF on
' 20.07.19

47



301

order dt. 12.10.17

"2 | Abhimanyu Singh |Bhinai{Ajmer) 342.08 19.12.13 | Warking stopped 1
from 17.11.17
73 |Jaswant Singh Raipur(Pal1) 1677 19.12.13 | Working stopped {Lease Sanctioned on 22.05.17, executed |Information sent
from 17.11.17 {on 30.8.2017 to MoEF on
27.06.19
74 |Rahul Panwar Malpura(Tornk) 316.575 19.1213 | Working stopped
from 17.11.17
75 |M/S Paras Sethi  |Village Revenue, Tehsil 5468 19.12.13 | Working stopped |  LOT Cancelled on 08.09.17 Stay in
Chohtan, District Barmer, 1 from24.02.14 |SAW 669/2018 by High Court Jodhpur
Rajasthan ’ order dt. 13.04.18
76 |M/S Satish Kumar {Revenue Village of 766.53 19.12.13 | Working stopped |LOI Cancelled on 25-9-17 Stay in SAW
~ |Kotputli, District Jaipur, : . from 01.04.14 |275/2018 by High Cout Jaipur order dt.
Rajasthan ( 01.04.19
77 |Maghraj Singh Medta(Nagore) 408.1216 19.12.13 | Working stopped
Shekhawat from 17.11.17
78 IM/S Aman Sethi  {Tehsil Baswa, District 2148.29 19.12.13 | Working stopped | LOI Cancelled on 15.09.17 Stay in
Dausa, Rajasthan from 01.09.14 |SAW 17454/2G18 by High Court Jaipur
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79 IM/S Shree Near Village Allpur, 1936.13 19.12.13 | Working stopped |[[OTCancelled on 15 8 17 Stay in SAW
Mateshwari Udamandi & Others, from 01.01.17 (286/2018 by High Court order dated 06.04.18
Minerals, Tehsil Khetri, Bhuhana &

Neemkathana (Dabla)
District JThunjhou and
Sikar, Rajasthan
80 |Manohar Lal Amet(Rajsémand} 376.5088 19.12.13 | Working stopped
from 17.11.17

81 |Pushpendra Bundi(Bundi) 28.28 19.12.13 | Working stopped
Gochar from 17.11.17

82 |Ramshankar Bansur(Alwar) 1096.56 19.12.13 | Working stopped
Gurjar

from 17.11.17
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B ed Fost

No, 3~ 11015/386/2013-IA, IT(M)
. Government of India
© Mintstry of environment and Forests
1A Divislon . '—g:{

EZ X A
Paryavaran Bhavan.

C.G.O: Complex, Lodl Read,
New Delhi-110 003 -
Telefax: 011-24364067 *

E Dated: 22™ November, 2033
“To . . ' , < oo

/s Mahendra Singh Ratnawat
_ 53, Gellmar garden, .

S&hkar Marg, ;Iaipur, _
Rajasthan. .

* Sub. Mir’earai - Bajri Mme with productmn capamw of 75.9 Lakh TPA (ROM]
. by M/s. Mahendra Singh Ratnawat, ocated at Revenue villages o*
Tehsi{ - Udaipurwati, Drstrict~ Jhumhunu, Rajasthan (2932.924ha) -~ -

regard%ng TORs:

_ This .has: re{erance to. your {etter no.. Nii dated 03, 10,2013 regarding ths
= proposal for determ ning the Terms of Reference (TORs) for undertakmg detalled EI-
study for the purpese of obfaining environmental clearance 4n accordance with the
prov isfons of the EIA Notlfication, 2006, For this purpose, the Proponent had submittec
Information In the prescrived format (Form-1) along with & Pre-feasitliity Réport, The
proposal was considerad by the Reconstituted Expert Appralsal Committee In ks 12¥
. meat] ng held during 31% October, 2013 to &13" November, 2613,

24 The mlna Eease area is located near villages Adwans, vdafpurwati; Kakrana,
Ked, Keroth, Katfi pura, Kishorpura, Keerpura, Kot, Khatkad, Khoh, Guda Dahar, Gadia
%(hurd Gudhagaurii, Girawadl, Chanward,-Chapoll, Chawsarl, jagdistipura, Jaltpura,
Jahaj, Jodhpura, Jgadaya Nagar, Toda, Dhanl Sckdala, Dhani Kanfka, Dhnat Bijarniya,
Dudiya, Deeppura, Dhanawata, Nangfl Nirwan, Nangll Deep Singh, Newrl, Nangal,
Natass, . Naharwadl, _Panchlagi, Paapdalkalan, Paapdakhurd, JFaukn, Bajaws,
Basantpura, Bagora, Bamlaas Basri, Basbisna, Baasmana, Bhatiwaar, - Bhojgarh,
' Mandawara, Manaksas, Malnpura, Mawta, - Rajeavpura, Herlpura; Hansalser, Heerwala,
Sheenathpural Surpura; Saral, Seethal, Kirorl, Kolslya, Khedron KI Dhanl, Chirang,
Ghaudhani, Toenk Chilr, Deviptra, Nohra, Pujar kI Dhanl, Parasramoura, Pahadela,
Bagerlyon” kI DPhan! - Barwa, Bharwarl, .Bhojnagar, Rampura & L{)hargai Tahsl]
Udaf@urwatl and Nawalgarh Plstrl ct Jhunjhunu {Rajasthan).

3; " The proposed product on capacity Is 75.9 Lakh TPA. The Jease area 5%@3 on Kantli
Nagdi Udal pur-Lohargarh- Nadl. The mine lease area Is between 28%029,2784"N, to

27740'36, 62&8”{‘4 and ?S‘;BE’B 8912”& to' 75“23’9 A259"E, The project s {}cated In
' Page 1 of 7
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¢ the project 15 2932,924ha. Tot Rivar

' 1L, 3 mine lease area 0 _ s Riv
{?gesgzcegz?ééidér?ﬁ mining 18 about 29.0km comprises :Kan*c?i madi {36.0km,,

Uhdaipur-s,ohargarh Nadi {40.0km}.

.4[

. ‘ encast mei:hg:d, Excavation will be carrerd out
g I8 B e e T of sand deposit and not less than

up to a maximum depth of 3 meters from surface
~pne meter from the water level of the River ¢
lease area has been gre

hannel whchever Is reached earller, The

nted by Rajasthan State Govt. vide Letter of Intent (F-7(21)

Whan/Groyp-2/13 Jalpur, dated 15™ May 2013,

.k,

and tube wells through ‘water 3
purposes, The total cost of project wou

&,

presentation made before the Comm

“Total water requirement will £

will be 42 i(Lb and will be sourced from nearbv wgl-g
rankers for drinking, dust supprassion and piartatien .
|d be around 8.0 Crores. .

‘Based on ‘the %ﬂformatldﬁ content In the documents subrszt!:t:ed and the
ittee for mining projects, the following TORs ars

prescribed for undertaking detailed E1A shudy - -

1)

.2)
3) .

4)

.5‘)

7

. Year-wise produstion detalls since 1954 shouid be given, clearly stating the
highest productlon athleved in any one year prior to 1994." It may alse be
categorically informed whether there had been any increase in production afte~
the EIA- Notification, 1994 came Into force w.r.t the highest produstior

" achleved prior to 1994, ‘ , '

A copy of the decument In support of the fact that the Proponent is the rightfis

.lessee of the mine should be glven, o : '

All docurnients Including approved mine plan, EiA and public hearing sholid be
compatible with one another In terms of the mine lease area, productior
lavels, waste generation and lts management. and mining technology anc
should -be [ the name of the l¢ssee, '
All corner coordinates of the mine lease area, superimposed on a rligh-
Rasolution Imagery/toposheet shouid be provided. Such an Imagery o° the '
proposed area should clearly show the land use and other ecolagical featires
of the study area (core and buffer-zone}, L
Does the-company have a well lald down Envirenment Polley approved by Its -
Board, of Directors? If so; it may be spelt- out In the EIA report with descriptor
of the prescribed. operating ‘process/procedures to bring ‘Into focus any
infringement/deviation/vioiation’ of the environmertal or forest nerms}' )
conditions? The hierarchical system or administrative order of theé Company tc
deal with the environmental lssues and for ensuring compliance with the EC
‘conditiens may also be given. The system of reporting of ﬂcn-cemb!i&mces Ix
violations of environmental.nerms to the Board of Directors of the Compeny
?z'%dfftr shareholders or stakeholders at large ray also be detalled in the EIA
eport, . .
Issues rejating to. Mine Safely, Including subsidence study in case of
undergrotnd mining and slope study In case of open cast mining, blasting
study ete. should be detalled, The proposed safeguard measures In each czse
should also be providad, . ’ o

The[ S}fﬁd‘y’ af'%a 'g:l!i ;emprlse of 10 km zone around the mine lease from lease
periphery, and the dats contained in the EIA =u ] £7C -
shiould be for the iife of the mine /lease perioc, °h a2 ‘waste generatian' =

Page 2 o7 7
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o)

10y

11)
3 12) -
13)

14)-

15)

1 16) -

_' 1'7:)

305 D2

Land e ‘ t.area, agricultural land, grazing
- Land use of the study area delineating fores , razi
‘Jand, wildiife sanctuary, natlonal park, migratory routes of fauna, ..ater

| ' ‘ "' features should be indicared.
-bodles, human settlements and other ecologica .
Lgnd.t'lse' plan- of the mine :lease area should be prepered to encorgass

preoperational, operational .-and "post operational phases and s.ubm-t—_;‘agi.

~Impact, If any, of change of land-use should be given. -

Detalls of the land for any Over Burden.Dumps cutside the mine lease, such as

g extent of land area, distance from mine lease, its lard use, R&R issues, If zny,

' be glven; : - -
should be glve nt Authority In the State Forest Depart—ent

A Certificate from the Competen |
should be provided, conflrming the Invelvemen: of forest land, If any, In the

project. area, In the event of any contrary claim.oy the Project.Properent
regarding the status of forests,-the slte may be Inspec‘te'd by the State ferest
Department -along with the Regional Office of the Ministry to ascertair the
status of forests, based on which, the Certificate In thls recard as mentioned

- above be [sswed, In ail such cases, It would beé ceslrable for representative of

the State Forest Department to assist the Expert Appralsal Comimittees.

- Status of forestry clearance for the broken up arza -ard virgin , forestlsnd

Involved In the Project Including deposition of net present value (NPV) and
compensatory afforéstation (CA) sheuld be indicatec, A copy of the forsetry -
clearance should also be furnished, : - : :

.- Implementation status of recognitlon of ‘forest rights uncer the Schec.ued

Tribes dnd other Tradltlonal Forest Dwellers (Reccgnition of Forest Rights) Act,

2006 should-be Indicated,

The vegetation In the RF / PF areas In the study area, With necessary deta s,
should be given, L : .
A study shall be got done to ascertaln the impact of the Mining Projec: an
wildlife of the study area and detalls furnished. Impact of the project on e
wildilfe in the surrounding and any other protected ares and accordingly
detalled mitigative measures’-required, should be worked out with cost
implications and submitted, . -

Location of National Parks, Sanctuarles, Blosphere Reserves, Wlidlife. Corrido-s, |
Tiger/Elephant Reaerves/(existing as well as proposed), if'any, within 10 kr~ of
‘the mine leasé should be clearly Indicated, supportec by a location map du-y
authenticated by Chief Wildlife. Warden, Necessary cleararce, as may ge -

. applicable to such projects. due to proximity of the ecologically sensitive arezs

as mentloned above, should 'be obtained from the State Wiciit= -
Departmerit/Chief Wildllfe Warden .under the Wllc'fe {Protection) Act, 1972
afid copy-furnished. : . .

A detalled blologlcal study of the study area [core zone™and buffer zone .'::J'

km radlus of the periphery of-the mine lease)] shai be carred out, Detalls =% . -

flora and fauna, duly authenticated, separately for core and buffer zone shoulc
be furnished based on such ‘primary field survey, clearly Indlcating rre
Schedule of the fauna Present. In case of any scheduled-I fauna found In tha
study area, the necessary plan for thelr conservation should be prepared in

Lonsultation with State Forest and Wildlife Department and detalls furnished
Necessary allocation of funds for implementing the same should be made s’
part of the project cost, . . . i . -

Proximity.to Areas declared as.‘Critically Polluted’ or he Project areas likely t=

come undgr the ‘Aravali Range’, (attracting. court restricdions for mining

-Pagé-B cf 7



18)

19)

 furnished. (Note: The Mining Projects
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i
e

’ whe' | ararce
e Indicated and where SO required, clears: C
bed Authorities, such as the SPCB or Stale

gperations), shouid -also b
isked to tha effect that'the proposed

certifications from the prescri
Minring Dept. Should be secured and furn

Ining actlvities could be considered, . "
gimktagr]y, for coastal Projects, A CRZ map duly authenticated by one ©* the

' { tion of the mire
authorized agencles demarcating UTL, HTL, CRZ area, it}cg :
lass6 w.rt CRZ, coastal features such as mangraves, if any, should be

chtaln approval of the coneerned Coastal Zone Management Authority).

R&R Plan/compensation c!ei:a%iélfor the Project Affected.People {PAP} shouldl be

. furnished, Wnlle prepering the R&R ‘Plan, the relévant State/National

53

alling under CRZ would also nesd O

Rehabilitation & Resettlement Policy should be kept in view, In respect of SCs

/STs and Other weaker sections of the soclety in tne study area, @ need basad

 sample, survey, family-wise; should be ynderteken to assess [eir

' requirements, and action programmes prepared and submitted accordingy,

Integrating the sectoral programmes of fine departments of the Stete

" Government: It may be clearly brought out whether the villaga located In e

" mine lease area will be shifted or not. The issues refating to shifting of Village

20)

21y

22%

: 23)‘

24)

25)

neiuding thefr R&R and soclo-economic aspects. should be discussed In T
report. S - : .
One season (non-monseon) primary baseline data on ambient alr quadty
(PMyo, SOz and NOx), water quality, nolse lavel, soll and flora and fauna shail

i

- be collected and the AAQ and other data so complied presented date-wise in
the EIA and EMP Report, Slte-specific metzarological -data should sise o2

coliected, The lccatlon of the monltoring stations should, be such as. 2
represent whole of the study area and justifled keeping Ir view the pra-
dorninant downwind direction and location of sensitive receptos. There shor!d
be at least one monltoring statlon within 500 m of the mine lease in the pra-

_ dominant downwind direction, . Fhe mineralegical composition of PM12.

particularly for free silica, should be given. A
Alf quallty modelling should be carrled out for prediction of jmpact of the
project on the alr quality of the area. It shouid also take inte account thz

_Impact of movement of vehlcles for fransportation of mineral, The detalls of

the m,wﬁi used and input parameters used for madelling should be providaz.
The alr quallty contours may be shown on a Jocatlon map clearly indlcating the
location of the site, location of sensitive receptors, if any, and e habitatior.

. The wind roses showing pre~dam‘ir}'a{1t wind direction may also be indicated cn -

t??}e map, ‘
The water requirement for the Project, its avallabliit and .$o

A ! ' U" g
furnished, A detalled water balapce s*fhou%d atso beypmvided.cgresg?uﬁat?
requirement for the Preject should be Indicated. ' ‘

Necessary clegrance from the Competent Authority for drawl of requisite

. quantity‘awater‘ for the Projact should be provided, - :
Description of water conservatlon measures proposed to be agopted {0 the

Project should be given, Details of rainwater harvest| ;
- . ' v e N t
Profect, If dny, shouid be provided, ’ vesting proposed In- the

© Impact. of the praject on the water quality, both surface 'and groundwater

should be gssessed i ad :
be provided. . and necessary safe_gua;d measyres, If any required, shouls

- Paged of ™



-26)

27)
28) -

. 29)

30)

31

32}

33;

34)

}35) _
36)

37) -

" Intersect groundwater. .
" .permission_from Central Groun

" Detalls of any stream, s

" Implementatlon, 1 .
Detalled environmental management plag to mtigate the- environmenta

307 54

'. N P . ,.”. : . ) A '( " ] . ‘king “"’ lj 1
rored data, it may clearly be shoAn w%’jahgr wor
Necessaliy data and documentalion snlt%%é]s rega{;cﬁéqg
ided. In case the working will intersect grourdxwa‘:&:" table, a deta; |
izfzdi?éiaoiogfcai study should be undertaken anc Report Furpns?;ed. i'\iecesm_zr‘f

( r d Water Authorlty, for working below groumd
id also be obtained and cery

Based on actual moni

water and” for pumping of ground water shou

Ished. to o o
ot casonal or otherwlse, passing through the fease a~=a
shd modification / diversion proposed, If any, and the Impact of the same o0
rhe kydrojogy should be brought outs . | .
~Ir§fo‘rr?;atleﬂgcn slte elevation, working depth, groundwater table ete, Should
be «pr,ovlded’both In AMSL and bgl. A schematic diagram may also be proviced

for the same. . . .
A time bound Progressive Greenbelt Development Plan shall be prepared Ir a

. tabular form (IRdicating the linear and Yuantitative covarage, piant specles and

time framhe) and submitted, Keeplng In. mind, the same will have to se -

“axecuted:up front on commencement of the pmjecs‘_ , S
: rojact should be indicates, |

Impact on local transport infrastructure due to the P : |
Projected Increase In truck traffic as a resuit of ths Project In the present roed

" network Uncluding those outside the Project area) shoule be warked oLt

indicating whether It Is capable of handling the. Incremental oad, Arrangament
for improving the Infrastructure, If contemplated (including action to be taksn
by other agencies such as State Government) should be covered, L
‘Detalls of the onsite shelter and facllitles to be provided tc the mine workers

should be included In the ElA report.
Conceptual post mining tand use and Reclamation and Restoratiom: of mines,
out argas (with plans and with adequate number of sestions) should be giver
In the ELA report, S

A dme bound Progressive Greenbelt Developrient Plan shall be prepared In 2
tabular form (indicating the linear and quantitetive coverage, plant species and

- time frame} and submitted, keeping in mind, the same will have to be

executed up-front on commencement of the projecs. Phase-wise plan ¢f -

... plantation and compensatory-afforestation should be charted ciearly Indicating - -
the area to be covered under plantation and the spedies tc be planted, The

detalls of plantation already done should be glven. o
Occupational Health impacts of the Project should be anticlpated: and ths
proposed preventive measures spelt out In detall, Detalls of pre-placemens
medicai examination and ‘periodical medicd! examination schedules should be
incorporated in the EMP, . . ‘
Publlc health Implications of the Projedt and related “activities .for the

. . population In the Impact zone should be systematically evaluated and the
- proposed - remedlal measures -should be detalled = ;
ol | x d be 2tong  with :buégetarx

© Measures of socle economic slgnificarice angd Inluence to the local community

proposed to be pravided by the Project Proponznt should be Indlcated. As far
as possible, quantitative  dimensions may be glven 'with .tifme frames fo- -

impacts which, shouldt inter-alla include the jmpacts of change of fand use; |oss
OF agricuitural and grazing land, f any, odcupatioral health impacts besidas °
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Gtﬁér impacss}_spec%ﬂc to the proposed project. .
came slong with time bound, action plan to implement the same ghiuld oe
provided and also incorporated in the final EIA/EMP Report of the, Praégec orer
Details of ‘Htigation pendlng agalnst the pgo;ect, if any, Wif;jh-di;'ec on /ora
passed by any Court of Law, agalnst the project should be’?“f—*- e cost
The cost of the project tcaplial cost and recJiT:ng cost) as well as the <@
rowards jmpliementation of EMP should clearly be speit oul,
Natalls of replenishmert studies r P
Detalls of '?rans;mrt;at!o_n of mined out materials as per the Indeanx Roed
Conéress for both the ways (logxdeé as well &8 qr;koadeci tracks) load and s
. Impact on Environment; . ‘ o
.‘Prgper.'specfes‘sgzeciﬁc éonsaw;;tion plan for Schgdu;emi and 1I species;
Tmpact of mining en plankton;

25

Y ey : [ ,
publie hearing polnts raised and commitment of the project proponent on o€

Detalls of mining activity to be provided w.~t Block Wwise/ Calenday wise/ - "

zonat wise, as the mine lease area.ls having a .ong stretch,

Datalls of Gradient of river bed to be provided;
© Detalls of excavation schedule &-sequentlal miring clan; :
-Mining Plan shall be nrepared carefully, dividing lease area into manageabe

Blocks to ensure sclentific and systematic mining of minor minerals; and

The base line data shall be collecked so as to reprasent the whole mine |ease
- grea, * :

. Besldes the above, the below mge{st%a'nedgeneraf points are aiso to be foflowed .

All documents to be properly referenced with index ang contirucus page

" numbering, Ce :
Where data are presented In the report espacial’y In tables, the perlod In whic
the data were collected and the scurces should be Indicated, l

-Where the documents provided- are in' a language cther than English, &~
English translation should be provided, ~ )

" The Questionnalre for environmental appraisal of I-dustrial prejects as devised

sariler by the Ministry shall also be filled and submitted.

While” preparing the ETA report,.the instructions for the proponents anc
nstructions - for the consultants lssued by MoEF . vide. O,M, No,

v

-

11013/41/2006-1A,11(1) dated 4% August, 200¢, which are avallable on the -

- website of this Ministry, should also be followed,

;han’ges, if any made-In the basle scope and project parameters {(as submitted
In Form-1 and the F.R for securing the TOR) should bs brought te the attentior
of MoEF with reasons for such changes and. permission sheuld be sought, as

~ -the TOR may alse have to be altered, Post Public Hearing changes in structure

9

‘ahd content of the draft BIA/EMP (othar than modificat ons zrising out of the

P.H. . process) wili entall conducting the p*
fo. process) : ‘ ng _PH again 'with the revised
As per the dreular no, J-11011/618/2010-IA.11(1) cated 30.5.2012, vo

. ¥ % 3 it ol L ek "ol Ere
requested to submit certiffed report of the status of coﬂ‘tpiiancfeysf --‘?ha
x:cr;df%:kz;as stipulated in the envifonment clearance for t1e existing operations
gz; t;'}e -Egaj,egf;- by tha Reglonat Offlee of Ministry of Environmeant & Forests, §

plicable, R o ‘
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'8, -

309 , 56

- reno also Tholude (1) ' plé f-.the' area indicating’
The EIA report should-also Ihclude () surface Plafl or in pyeeey
contours of main topagraphic features, dralnage and mining erea, (If) geo.logs-,cl.mcgs
and sectlons and ‘(lll) sections of the mine pit ard ex:emgl dumps, If any, clearly

showing the land features'of the adjolning area,
9. The pr;ascﬁibe-d TORs would be \}afld for a perlod of two years for subrfj.:.gsl?n of
the FIA/EMP repofts, as per-the O.M. No, ‘J—11_O13/41/2006-IA.II(I) dated 22,3.2020

10, . After preparing the draft EIA ‘(as per the generic structure prescived in~
Appendix~ III of the EIA Notlfication, 2006) coverlng the above mentloned lssues, te
proponent will get the public hearing conducted and take further necessary action “r
obtalning environmental cléarance In accordance wizh the procedure prescribed uncer

the EIA Notificatlon, 2006.

(Dr, Sarcj)
Director

Copy to:
). ghﬁﬂ-Secretar‘yf‘Ministry of Mines, Government of India, Shastrl Bhawart. New
e 3 N : _ )

.2}, " The Secretary, Depar‘cment of Mines & Geology, Government of Rajastl“-aﬁ

Secratarlat, Jalpur,
3), The Secretary,” Department of- Environm , ' " Rajesthan. |
" Secretariat, Jalpur, 3 nment, Government -of * Rajesthan,
4);  The Chlef Conservator of Forests, C ini
: onsel . ¢ Central Reglon, Ministry of irom~
and Forests, B-1/72, Sector-A, Allgani, Lucknow-226020, - vof En\{n‘o rner]it‘

5).  The Member Secretary, Ra ' : '
) ) Y. Rajasthan State p i -
Institutional area, Jhaldna, Doongrl, Jaipyr, ofiution - Control Boare, =,

.';.6). « The controller General, Indlan Bureau of Mines, Indi-a Shavan Civil Lihesg
‘ Fa I Vi =,

Nagpur - 440 001

7). The District Collectot, Ihunhuny District, Stats,of Rajasthan

8),  Guard File
9). | MOEF website,

L]

(Dr. Saroj
Diractor

SR ‘ - c , Page 76i 7
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List of Bajri Lol/I.ease Holders E.C. Issued in 2016

Name of Lol Holder Area TWPF Date| Present | Status of EC Status of Sanction / Present Status
Tehsil (Distt) Status execution of lease of E.C
2 3 5 6 7 8 9
Ranveer Singh Rathore  |Sayla{lalore) 19.12.13  |Working EC Issued on {Lease Sanctionedon - EC issued
stopped from |25.02.16 22.05.17, Executed on
17.11.17 17.08.17
Ani] Joshi Bhinmal{Jalor 191213 |Working EC Issued on |Lease Sanctioned on 22.05.17 under process
: e} stopped from {24.02.16 but not executed due tonon  {in MoEF
' 17.11.17 ‘ submission of NOC from the |
National wild life Board by
the LOI holder
3 Indrajeet Singh Thala Gangdhar(Jhal 19.12.13  |Working EC Issued on |Lease Sanciioned on under process .
awar} stopped from 25.02.16 22.05.17, Execuied on in MoEF
RIVAANY 21.08.17
Satyaswaroop Singh Jadon|Jalore(Jalore) # 16.12.13  {Working EC Issued on {Lease Sanctioned on EC issued
stopped from 125.02.16 12.07.17, Executed on
17.11.17 14.08.17
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Satyaswaroop Siogh Jadon{Jaswantpura(Ja} 4710 |19.12.13 [Working stopped EC Isuued on {Lease Sanctioned on under process in
lore) from 25.02.16 12.07.17 but not executed| MoEF
17.11.17 due to non submition of
NOC from the National
wild life Board by the
LO1 holder
Mahendra Udaipurwati{j 2932.92 [19.12.13 |Working EC Isnued on {Lease Sanctioned on under process in
Singh Jhunjhunu) stopped from  [25.02.16 22.05.17, Executed on  |MoEF
Ratpnawat 171317 18.08.17
Mahendra 1Kotdi(Bhilwa | 1191.37 119.12.13 (Warking EC Issued on |Lease Sanciioned on EC issued
Singh ra) stopped from  |25.02.16 22.05.17 Executed on
Rajawat 17.11.17 23.08.17
Mangal Singh Solanki |Niwai(Tonk) | 104.778 j20.12.13 [Working EC Issued on |Lease Sanctioned on  |under process in |
stopped from |24.02.16 '125.05.17, Executed on  [MoEF
17.11.17 23.08.17
Vikrmaditya Rathore  Furda 544.03 |19.12.13 |[Working EC Issued on  |Lease Sanctioned on  |under
Distreti stopped from {25.02.16 24.05.17, Executed on {process in
Bhilwara & 1171117 23.08.17 MOEF
Tehsil
masuda
(Ajmer)

o8
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10 | Jaswant Singh Raitpur{Pali) 1667 (19.12.13 |Working EC Issued on {Lease Sanctioned on  junder process in
stopped from |24.02.16 22.05.17, executed on  |MoEF
17.11.17 30.8.2017
11 |M/S Sher Singh Reverme 67.23 121.12.2013101..09.2014 ECissued on {LOT Cancelled on 16- |stay in SAW
Village (s) of 24.02.2016 9-17 472/2018 dated
Tehsil 23.02.2020
Parbatsar,
District
Nagaur,
Rajasthan
12 IM/S Pankaj Singh Jadaun {Village 43393 119.12.2013{31-08-14 ECissued on [LOIY Cancelled on 01- [stay in SAW
Bilavatiya ‘ 25.02.2016°  |9-17 ' 284/2018 dated
Khera, Tehsil 06.04.2020
Sarwad,
District Ajmer,
Rajasthan

o9
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Government of Rajasthan
Mines (Group-2) Department

No.F.7(4}Mines/Group-2/2013 Jaipur, dated 19 Dec 2013

Shri Pankaj Kumar Singh S/o Shri Shishupal Singh,
Resident of 182, Vardhman Nagar,
Hindaun Nagar, Sawai Madhopur.

Sub:-The Mining Lease area 433.93 hectare applied for by you
for the mineral Bajri coming out from Gair Mumkin River,
Nalas in Tehsil Sarwar of District Ajmer.

Sir,

In the above subject matter, by letter of Government everl
number &a‘zed 13.02.2013 Letter of Intent (LOI} for fulfilment of
necessary requirements for grant of Mining Lease. Was issued
to you. In complance of the order dated 25.11.2013 passed by
the Hon’ble Supreme {;‘ourtl in Civil Appeal No.9703-9706/13,
S.L.P. {Civil No. 34134/20@8 and S8.L.P. (Civil No.34811/13)
temporary working permission for mining work iri the applied

area mentioned in subject .matter is given upto 28.2.2014

subject to the compliance of the main conditions and other

conditions mentioned below. The aforesaid working permission

will be effective from the date of contract to be executed in this
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Mining Engineer.

Main Conditions:-

1.

The L.O.I. holder will have to execute an agreement on

non-judicial stamp of Rs. 1000 / - for compliance of other

conditions mentioned below and the same will be got

attested from Notary.

Before execution of t.he agreement for the working
permission period, L.O.I. Holder will deposit the
proportionate  premium  amount which will be
non-refundable at the rate of 20 percent per annum of the
bid amount, by draft/challan in the office of Mining
Engineer/Assistant Mining Engineer. . The above
premiuﬁw. amount will not be adjusted towards dead rent of

the Mining Lease, nor will be refunded in any manner,

Before execution of the agreement, the LOI holder will
deposit one-third amount out of 75% premium amount to

be deposited by him at the stage of execution of contract
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agreement for Mining Lease (25% of the bid amount) by
draft/challan in the office of Mining Engineer/Assistant
Mining Engineer. The remaining 50 percent of the bid
amount will be deposited at the time of execution of the

contract for mining lease.

Before execution of the contract agreement, the LOI holder
will submit the -receipt in the office of Mining
Engineer/Assistant Mining Engineer regarding submission
of Mining Plan for approval in relation to Mining Lease and

application made for environmental clearance.

The LOI holder is required to deposit the minimum
monthly amount of the last RCC contract amount for his
area (the total contract amount divided b; the ratio of
premium to proportionate contract amount in case of more
than one lease area in the RCC contract). In case of

increase in the rates of royalty, the minimum amount will

also be increased accordingly.
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6. In the event of rejection of environment clearance
application of the LOI holder by the M.O.E.F., this working

permission shall also be deemed to be cancelled.

Other conditions: -

1. The ]301 holder shall deposit the permit fees on the
dispatched mineral Bajri on the rates mentioned in rule
63(4) for each vehicle. In addition to this, EMF amount @
Rs. 5/- per tonne and the royalty amount mentioned in
Schedule-I is required to be deposited. In the event of
révision in the above rates on amendment in MMCR 1986,

the amount will be required to be deposited accordingly.

2. The LOI holder will be permitted to carry out the mining

work till 28 February 2014 as per _order of the Hon'ble
Supreme Court, New Delhi. If the period is further
extended by the Honorable Court, then the period can be
increased accordingly by the government, for which

proportionate premium has to be deposited.

3. For the mineral Bajri to be dispatched from the mining

lease area Ravanna (in red color as per Form No. 12) will
be printed by the LOI holder at his own level, which will
be required to be got issued from the concerned office by

affixing seal after depositing the advance royalty, permit



317

fee and EMF amount. Ravanna will be issued on the
advance deposit equal to the monthly installment made
according to the last RCC contract amount for the area
(proportionate contract amount divided by the premium in
case of more than one lease area in the RCC c:ontr'act]‘
After the issuance of Ravanna, the deposit amount will
not be refunded if Ravanna remains unutilized, Other
than the valid Ravannas issued by the department, other

Ravanna used will be considered illegal.

Before the grant of mining lease, it will be necessary to
determine the royalty of the mineral dispatched through
the aforesaid ravannas and if any amount is found due
against the lease holder, he will have to obtain a certificate
of non-dues after depositing the outstanding dues, In case
of failure to deposit the outstanding dues Witﬁin one week,
the LOI will be cancelled by forfeiting the premium amount

deposited.

The L.0.1. holder will excavate the mineral Bajri in the
mining lease area as per the mining plan. In case of
irregularity, the W{}rkir;g permission will be cancelled by

forfeiting the deposited premium amount,

The LOI holder shall not Stocks and storage of mineral

Bajri at Mining Lease area or elsewhere. If there will be
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illegal excavation/illegal dispatch/illegal stock/illegal
storage of mineral Bajri, the working permiséion will be

cancelled after forfeiting the premium amount deposited.

The LOI holder shall have to comply with
orders/directions of the Honble Supreme Court, High
Court and other Courts,_ Government of India and State
Government in relation to excavation /dispatch of mineral
Bajri. Similarly, the Act/Rules presently in force and
amendments made time to time in relation to mining work,
safety, health, environﬁent and public facilities will have

to be complied with.

In areas of Gair Maumkin River/Nalas where any of the
departments have permitted/allotted in favour of any

person/institution for PETA/agriculture, then in such
. ' .

- areas the LOI holder will excavate the mineral Bajri only

after obtaining written consent from concerned

person/institution (in whose favour permission is

given/allotted). If the has been issued/allotment has been
made), If Charagah land is falling in the mining lease
area, then mining work cannot be done without the
permission of the Revenue Department (State

Government).

65



9.

10.

11,

12.

319

The LOI holder shall not be able to carry out mining
work within 45 meters radius in the restricted area
falling in Gair Mumkin River-Nalas such as
Cremation Ground, Wells for public use, area where
plantation is made by Forest Department or any other

Institution and other restricted areas.

The “LOI holder shall not create any structure in the
area that is of permanent nature or blocks the
water-efficient. Suitable depth bags have to be made

for mining work.

The LOI holder shall not undertake mining work
outside the area of Khasras falling in the mining lease

arca

The mining work of Bajri shall not be carrieg out by
the LOI holder at a depth of more than 3 meters from
the surface and below the water level of the rivers and
Nalas and mining work shall not be done within a
radius of 45 meters of the rails / road bridges. In
defiance of this, action will be taken under Rule 48 of
Rajasthan Minor Mineral Concession Rules 1986 by

treating illegal mining,

13. The LOI holder shall not carry out the mining at

different places in the mining lease area. The
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permission for mining work will be upto 3/4 width of
river, In remaining area, plantation will be done. In
the mining lease area, mining of mineral Bajri can be
done in the middle of the river in the middle of the
down stream in slice of half the thickness. Bajri is
required to be left at the surface of river, upto 1.5

meter above the soil.

14. ACQUATIC FAUNAL PLORA has to be preserved on

both sides of the river.

15. After every 1.00 km. Of mining area, (mining will be
restricted to 50 meters in width. The mineral gravel /

* boulders emitted during mining of mineral Bajri will
be collected after every one km, and its wall shall be
constructed in such a v(ray that the flow of water will

not be blocked.

16. The places where mining of Bajri has been done, those
places will be filled by filling the available fillings in

the river. No outside garbage/debris will be put for

this

17. Mining work will be taken up in the river area in such
a way that the surrounding plantations will

re-flourish. Trees of local species will be planted
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around the mining area Unused paths will be planted

by local species.

18. The flow of rivers / Nalas or canals that are built
around them will not be eradicated and their edges

will be maintained properly.

Yours faithfully,

‘ Sd/-

(Arjun Ram Choudhary)

Joint Secretary to Government
Tel No.2227217

Copy for information and necessary action is forwarded to
the following:-

1. Director, Mines and Geology Department, Udaipur.
2. Assistant Mining Engineer, Mines and Geology

Department, Sawar (Ajmer).

Sd/-

Joint Secretary to Government
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List of Bajri Executed Leasc after I'.C. was Issued in 2016

“S, No Nome of Aren Areain TWP Preseud Status of EC Stntusg of |Present
: Lol Holder | Tehsil (Distt) | Hact. Date Status Sanction / |Status of E.C
execution of
[ease

1 2 3 4 5 6 7 8 9

1 Ranveer Sayla(Jalore) 3797.588119.12.13 [Working (EC Issued on [Lease EC Reissued
Singh stopped 25.02.16 Sanctioned |on 16.10.2020
Rathore from . {on22.05.17,

17.11.17 Executed on
_ 17.08.17
2 |Indrajeet Gangdhar(Jhalaw| 1179.84 [19.12.13 Working {(EC Issued on |Lease under process
Singh Thala |ar) stopped  |25.02.16 Sanctioned |in MoEF
from on 22.05.17,
17.11.17 Executed on,
‘ 21.08.17 '

3 |Satyaswaroo |Jalore(Jalore) 5269 |19.12.13 {Working [ECIssued on |Lease ECissued on
p Singh : " stopped  |25.02.16 Sanctioned |[16.10.2020
Jadon from on 12.07.17,

' 17.11.17 Executed on
14.08.17

4 |Mahendra |Udaipurwati(Jh |2932.924 119.12.13 |[Working |EC Isuued on [Lease under process
Singh unjhunu) stopped  {25.02.16 Sanctioned |in MoEF
Ratnawat from on 22.05.17,

17.11.317 Executed on
18.08.17
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22 :
Mahendra |Kotdi(Bhilwara)| 1191.37 [19.12.13 |[Worklfz” [EC Issued on |Lease EC issued on
Singh ' stopped  [25.02.16 Sanctioned ]16.10.2020
Rajawal from on 22.05.17
17.11.17 Executed on
23.08.17
Mangal Niwai(Tonk) 104.7775 {20.12.13 |Working |EC Issued on |Lease under process
Singh stopped |24.02.16 Sanctioned |in MoEF
Solanki from on 25.05.17,
17.11.17 Executed on
23.08.17
Vikrmadity (Hurda Distreti | 544.03 |19.12.13 |Working |EC Issued on Lease under process
a Rathore |Bhilwara & stopped [25.02.16 Sanctioned [in MoEF
Tehsil masuda from ' on 24.05.17,
[(Ajmer) 17.11.17 Executed on
23.08.17
Jaswant Raipur(Pali) 1667 |[19.12.13 |Working |EC Issued on |Lease under process
Singh stopped |24.02.16 Sanctioned {in MoEF
from on 22.05.17,
17.1%.17 executed on
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I3
(Hilce UF the Supeelnetanding Mining Enghneer, ajmer
N ’ . : ' Status
Registration {apacity TPA Lepse Period jVillage/The/
iShp ML Ne Name ° Gffice Name [District  [Mineral |Date Sanction Date  [Expiry Date &5 CTO/EL.  §Totel Avea [(Year) District iand Status Khasre No Crfica Address
Existing held
5-Nov-13 27-Sep-18 A-Row-24 15468 int B Aslalyswas / Riyan[Private Land / 358 SUBHASH BASTY, MERTA (Merta, [lease
i 4072512 {Shanti Devi jAme Gotan_INagaur | |Bairt Budti / Nagaur Self Ownership Nagzur, Rajasthan )
. mahendra goders, JATAWAS,  [Existing hefd
Mahengdra 31008189 23-0ct-18 30-0ct-24 75510 1.58 S Suriyas / Riyen Private land / 458 Riyan, Nagsur (Rivanbadi, Nagsur, {leese
2 84/2018 1Goders Ame Sotsn _Nagaur 1Bajri 8adi / Nogaur Self Gwnership fejasthen )
Existing hald
24-Now-18 17-0ct-19 19-Now-24 25455 136 5 i 4 5/C) Narayan Ram, ,, , gram post  [lease
3 Akhawas / Riyany  {Private Land / ingdawar teh merte dty, Indawar
3 35/701% |Muna Ram Ame Gotan  jNagaur  {Baji Badi / Magaur Seif ODwnecship [Maerta, Negaur, Rajasthan }
Existing held
26422 2243 L5-dak-2d 16063 t 5 |Ackiyawas / Riyan [Private Land / 662 {S/0 Bhika Ram Gurlar, ., Goterl, ,, |lcase
4 13/2019 jummed Rarn Arme Gotan agaur  Bejri Baf / Nagaur Seff Owrership Gotardi {ayal, Nagsur, Rajasthan }
. N ’ 5/0 Sukha Ram, , ,, Teh Jayal,  |Existing heid
1-Augts [ 22l 1e-Aug24 BEEL 257 5 [hintya/Rivan  |privatetand/ | 7,00,702  [Dotina {Degane, Nagaur, Rejasthanilease
5 24/201% {Rem Kishors Ame Gotan {Nagsur  |Bajri Badi / Nagsur Self Ownershin ;
‘ ; _— : . 570 Fidkam Singh,-, , Gram Kalvi, |Existing held
- 25413 241 2E-jul24 Gl 4 5 Aalnlyawas f Riyan{Private Land /' 55 Teh Jayal, Ssajon Llaya), Nagaay,  |lesse
& 272013 |Gulzb Singh ame Gotan  {Nageur  iBajn Badi / Nogaur Self Ownership Rajasthan } .
. . Exigting hald
2618 22-Jul-18 2BJul-24 40642 142 5 Jhintlva / Rivan [Privete tend / 10587863 IB1% BHAMBIVON KA BAS legze
7 22/2018 Hansraj Arna Gotsn  (Nagaur  iBaird Bzdi [ Nagaur Seif Qwaership {Rivenbadi, Nagaur, Rajasthen }
) S0 BRINWA RAM, -3, MAN Existing held
Tiov-1s | 28-0ct13 31-0¢t-24 223758 34 5 o 23203 | VAGAR WARDNO-S,, teese
- Rohiss / Riyan Private Land / i FHEINTHLUINUR (Ihorhiany,
] 59/2018 |Hirost Singh _1Ame Goten  |Nagaur  |3ejr Badi / Nagaur Self Ownership Shunjhur, Rejasthan )
R VF- INDAWAR, TEH- MERTA, DISTTHExisting held
- 20-jan-18 24-ar-18 i9-jan-68 15000 143 50 Lungiva f Riyan Private Land / S5, 181755 |NAGAUR {Mertta, Nagaur, lease
4 gf2014 Ul Arme Gotan  iNagaywr  1Bajrd Badi / Negaur Self Ownershin fajesthan }
Ewsting held
i 25-New-19 GNov-18 28-Bowd 72000 155 5 o 1524/1383 5 LIONS LANE, AMNIAN MARS, lease
Yastvardian ‘ Rofisa/Riyan  lPrivate Land / HANUMAN NAGAR EXTENSIDR
10 8672018 iSingh Rathare ‘lAme Gotan {Nagaur Bajri Badi / Nagaur Seif Ownership {Rivanbadi, Magaur, Rajasthan )
Bo - Kepdiwas, Merta Road, Teh,  jExlsting held
34-5ep-17 Fsep-17 3-8ap-87 53040 3 50 Bijathal / Kiyan  {Privateland / 146 Merta, Digtt, Negaur {Merta, lease
11 62014 iftendra Arne Gotan  {Nagawr  1Bsjrl Badi / Nagaur Self Crenersidp Nagaur, Rajasthart )
a ~ : VE- ROHISHA, TEN- RIYAN BADI,  {Existing hald
. 16-848y-12 A-dnyiB 9-May-24 BO039 156 5 Rohiss f Rivan Private land / 1428734 IDISTT- NAGALR (Rivan Badi, lewse
12 £/2018 |gsbuial Ame Gotan  Nagaur © Bsjn : Badi / Nagaur Sl Chwenaeship Napaur, Rajasthan }
} ) . Existing held
A ) 5-Now1% 27-Sep18 4-Now-24 5000 1.88 & Aglniyawas / RivaniPrivate Land / 431,433 jSUBHASH BASTY, MERTA [Merts, leasa
13 39/2018 iShant Devi Ame Gotsn  (Nagaur® {Baln . Sadi / Nagaur Seif Qwnership Hagaur, Rejasthan §
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c h [ 5/0: Teja fam Julthur, A 23 Eailireg beeld
) i il 275ep-19 8-0et-24 117586 2.47 5 Agnlniyawas / Bivan]Private Land / 43,%4,39,540 [SUBHASHLOLONY, ,, , Merta fease
14 ] 75/2019 Ksipit Jakher fyne Gotan  JNagaur  {Baird Badi 7 Nagaur Self Ownership {Merta, Nagsur, Rajasthan )
CHOTA BAZAR SAGWANA, Existing held
Adul Vahid 17-5ep-18 FSep-is 165824 49882 202 5 Aalnivawas [ Rivan|Private Lend / 286 SAGWANA, SRINAGAR, AJMER - {lase
15 1 ¥2/3018 {Khan Ame Gotan |Nagaur  ;Bajrl _1Badi / Nagaur Seif Dwnershio {Ajmar, Ajmer, Refesthan }
£xisting held
R . &/0: Laluram, , , 642 DHANS lease
17-0ct-19 1019 16-Oct-24 26380 108 5 Rohisa / Riyan  |Private Land / 274 ki rdal, Robisa, Rohiss [Riyanbadi,
16 | 6842019 iKalu Ram Ame Gotan {Nagaur  iBaii Badi / Hagaur Self Qwrership tagaur, Rejasthan }
Teisting held
18-Sep-19 5-Sep-13 IF-Sep-24 BI755 4.8 5 Loongiya / Rivan  |Private Land / 1567  HAITAMALO A BAS, SIYAN BARt  lzsse
17 125/2018 ilivan Rem Arne (Gotan  [Negsur  iBajri Badi / Nagaur Solf Dwnership {Reyanbadi, Nagaur, Rajasthan )
£/0 Tola Rarn Tetarwal, , , paublic |Existing heid
. park ke pass,roerta tity, macta lease
Gmprakash i185ep-ld | 33-Sep-id 17-Sep24 100000 231 3 lriyanbasi / Rivan {Private Land / 1258 s Merts {Merta, Nagau,
18 | 13/2018 Tetarwsl e Golan  (Magaur  (Saii Budi / Nagaur Self Dwaership Rzjasthan |
Sxisting held
ohanna Lal FLut-18 30-Sep-13 &-Det 24 93000 i 5 shintiya / Riyan Private tand f 876 EHATIKO K DHANG NAGAR TONK  [lease
i8 s2fz8 [Khatik Ame Gotan [Nagsw  1Baird SBadi / Nagaur Seif Ownership {Maipura, Tonk, Rajasthan }
Exigting held
371,37171,37 [NEAR VILLAGE ALMIYAWAS TEH-  Jlesse
35-Sep-l7 | 7-Sepl? 24-Sep-67 62624 5.28 50 - palniyawas / Rigan|Private (and / /2, |RIYAN BADI, DISTT- NAGAUR
20 1872014 Dinesh Singh Ame Gotan  iMaegaur  {Bair . Badi / Nagaur Seif Qwenership : {Rivarn Bad], Nagaur, Rajasthan )
o - 17wk | 1-ulbas 164024 51985 297 5  jRohisa/Kiyan az43.00 | MERTA (Menta, Nagaur, Refasthan jExistig heid
23 O7/2015 iPrivanke linger JAme Goten  |Magsur iBiajri Bardi / Nagawur " ] Jemse
Existing held
15-Juk18 Ti-hub1® 14-Jul-24 B7480 137 8 Aalniyewas / RiyaniPrivate Land / 70 ..., Bhepwanpura {Riyanbadi,  jlease
1z 1413018 llaxmenfam ' ihme Goten {Nsgauwr  [Bajd Badi / Nagaur Seif Ownership Magaur, Rajssthan |
' Existing held
T-Aug-1d 253019 G-Aug-24 3207 113 5 Rehisa [ Rivan Private Land / 1388/314 legse
23 532018 [Goutam Neth Ame Gotan  jNegeur  (Bajr Badi / Negaur Salf Owriership -
$70: Hukam Singh, , , Gram Kalvi, |Existing held
28-jul-19 23-Jul-18 28-Jui-24 43724 119 5 Anbrivawas / Riyani Private land / 318 Tah Jayal, Sanjoo {Jayal, Nagsur, fnase
24 2472018 Gulsh Singh Arne Soten  iHagalr  iBaind ' Badi / Nagaur Self Ownarship Rajesthan §
VILLAGE- NAGAR, TER- MALPURA, 1Existing held
Fet-18 30-52p-19 &0ee-24 SoOG0 el 1 Ihintiya [ Riyan  [Private Land / 877 DIST- TORK {Malpurs, Tonk, lease
2% 6372019 IMukesh Khatik  JAme Gotan  |Nagsur  Bajr Badi/ Nagaur Self Ownership Rajasthan )
Existing held
S/C: Dhanna Lal,, 97, khatio ki |lease
10-0ct-18 77-Sep-13 5-Oct-24 510 s 3 Aalnivevas / RivandPrivate Land / 299 diani nagar, tehsil maipura, Nagar
26 A8/2018 llayskaran Khicht |Ame Gotan [Nagaur  Bajri Bacl / Nagaur Self Ownership (Riyznbadi, Nagaur, Rajasthon §
Existing held
Dharnz Lsl 7-Oct-19 30-Sep-18 50ct-24 90000 117 s Ihintiva / Rivan  [Private Land / 10497880 |AIYAN BADI (Rivanbadi, Nagaus,  flease
X7 5372019 |Khatk Ame Gotan  [Nagaur  18aji Badi / Nagaur Self Qwnership Rajasthan J
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¢ K fifoo - Bhatiye K Dhand, Tarmau, TehEdstig 1l
) 15-5ep-17 7-Sep-17 14-Sep-E7 45695 141 50 Rohicha / Riyan  |Private Land / izt ayal, Distt. Nagaur (Jayal, Nagaur, jlesse
28 | 21/2014 ISk Ram Ame Gotan  {Nagsur  {Bairi Batli / Hagaur Self Ownershin Rajasthan ] )
. Existing held
" : S0 Ganesha Ram, , 1043, hospitsl [lease
17013 1-0a19 W-Omad 25002 01 5 Rohiza / Riyan Private Land / 1435/831 road, , , Riyas Barf {Rivanbadi,
25 | 5472019 lcga Ram Ame Gotan  INagaur  iBajed Badi ] Nagaur Self Gwaership Nagatr, Rajssthan ]
7 BHAT] TAiM HOUSE, NEAR Exlsting held
3 HRISHNA PETROL lzase
Krishna Property 26-Sep-15 18-Sep-13 I5-Sep-24 5604 212 > Azlniyawas / Riysn |Private tand 7 44,34,44,345 PUMP,BALUPURA (zitaran, Pali,
33 | 47/2019 i{Dealing Company]Ame Gotan Negawr  |Bajd Badi / Nagaur Sedf Qwnesship Rajasthan }
W/O: Ugra Ram, ,, nald,, Ewigting held
26-fub-19 22-5ub18 25-ui-24 £15621 177 3 Salniyawas / Bivan[Private Land / &36 ghagwanpurs (Rivan Badi, Nagaur, lease
31 OS/2048 |Keshar Amsz Gotan  |Nagewr  iBai? Badi / Nagaur Seif Qwngrship jHajasthen )
Existing held
Kzitash Chand 2618 23-3ui-19 28-Jual24 100000 2.9% 5 Jhintiya / #ivan Privata Land f 756 5/0: Kalyan Dev, , gidani, , gidan], jeese
32 112/2018 ITsnwar Amie Gotan  Nageur  1Boird Badi / Nagaur Self Qwnership Gidani {Jaipur, Jaipur, Hajesthan
iExipting held
" $/0 Shrawan Ram, ,, , grami post jlease
F0-tav-13 17-0ci-19 19-Mov-24 #5315 1.08 3 Akhowss [ Rivan  |Private Land / 535/4 mtdawar teh merta cly, hdawer
33 3612018 {Bhiva Ram Ame Gotan  |Nagaur  |Bajn Badi / Nagaur Salf Owneyship iMerta, Nagawr, Rajasthan )
. Irvisting held
! ’ CHOTIVG KA BAS HAIN 3CHO0L KE |lease
16-Sep-19 4-5ap-18 2a-Sen-24 74115 313 £} Jasnegor / Riyan  {Private Land / SAMNE [Riyanbadi, Nagaur,
B4 S8/2019 |Presty Devi ame Sotan  iNagewr  |Bajrd Badi [ Nagaur Seif Gwaerdhip Rajasthan j
Exigting held
$/0: Shankar Ram, , vilfage fase
26-Juk10 22-Rkeb 19 25-hul-24 L7835 il 5 359 purshito ka bass basani unkaran, ,
Azlnivewas [ Rivan |Private Land / , Rvan Bari {Rivanbadi, Nagsur,
a5 ARf2019 lNems Ram Ame Gotan  {Nagaur  |Bajd Badi / Nagaur Self Ownership Rajasthen )
Existing haid
226,1388/13515/0: Ramnniwas, , , KRSHI MANDI  [lease
22-0e2-19 24-Sep-19 23-0et-4 35045 2.58 5 Rohisa / Riyan private Land / N ROAD, . Gored; Chancha (Dezana,
5 1778018 1Ravindra Ame Gotan  jNagaur  |Bajr Badi / Nagaur Self Cwnership Nagaur, Rajasthan }
. Exigting haid
FAug-13 29Jui19 G-Aug-24 42296 124 g Rivian Badli / Riyan jPrivate Land / 198471253 lease
37 45720019 tAni Kumae Ame Gotan  |Nagaiwr  |Bair Badi / Nagour . 1Self Gwnership R
Rfo - Khajwana, Teh. Mundwa, Existing held
16037 T-Sep-is 15-Ciret-67 71652 207 50 Rohisa / Marta/  |Private Land / 3078310  iDistt. Nagaur {Mundwe, Nagaur, (R8s
38 18/2014 |Budha Rem Ame Gotan  {Nageur  [Bei Magaur Self Cwnership Rajasthan §
Existing heid
Arvind ¥eray, 796, Gored: Chancha,jiesss
F2-lun-15 18-Jan-i3 Zl-Jur-20 45035 1.83 5 Ked / Degana / Private Land / A4/1 Teh. Degans, Distt, Nagaur
39 11/2014 $8hiy Kumar 1Ame Gotenn  |Nagaur  {Bairl Nagaur Self Ownership {Degana, Nagaur, Ralasthan )
i Bxisting hisld
i Jitentra 22-0ct-19 16-0ct-19 21-Oct-24 48100 161 5 Rivan Badi £ Rivan |Private tand 7 2082/1237 1S/C: Pappu Ram, , , (Rivanbadi, fease
XﬁG B8/2018 Chawarnya Ame Gotan  |Nagaur  (Sairi Badi f fagaur Seif Ownershin Nagaur, Rajasthan }
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E vhe Deskaaml, Teh- Mef-"{'x, Dlatt- | Edslig hetd
Hamrata 2eNov17 -bepl/ 18-How-67 4008 2 50 [Deshwat/Merta / lprivateland/ |- DMES8 Y onir (Merte, Nagaur, Rajasthon [lease
41 (2072014 IRam{Hadman)  jAme Gotan |Nagawr 1Beid Nagaur- Seif Ownership 5E3 ]
570} Birsm Ram Karwasra, Borws  [Existing held
2rhug-18 25-3ul-18 1-Aug-24 33581 108 5 ﬁfeertm wﬂDﬁani / ) r0/18 - {psargh, Ward Mo 20, Kuchers,,  [jesse
Rarmbux Riyan Badi / Private Land / Kuchees IMundwa, Nagaur,
42 116/201% |Karwasra Ame Gotan  {Nagaur  |Bajrd Nagaur Self Cwnership ) Hajgsthan )
12734272,227 Existing held
29-Now-18 25-Sep-18 2B-Nov24 48357 175 5 ) 47372137552 |5/0: Madbu Lal, , rethiye ka bags, , jlesse
Rejesh Kurar Rohisz/Riyan  |Prvateland/  172,0276/272, |, Rivan Bari [Riyanhack, Nagaur,
43 138/20%5 1Garva Ame Gotan  iMagaur  Bajrt Badi / Napaur Self Ownership 272 &ejasthan )
: Existing held
#0er19 30-Sep-19 5-0ct-24 100014 118 5 thintiya / Riyan  |Private Land / 970/877  |RIYANSAD! (Rlyanbadi, Nageur,  [lease
44 ] 64/2019 lvivkesh Khattk  [Ame Gotan  INegawr  1Bajri Badi / Hagaur Seif Qumership Rajasthan }
Existing heid
150018 10-15-18 14-Jul24 17100 168 5 Keeron Ki Dhani / iy |$O:Teje Ram, ,, vaya rivanbadi, lease
Riyan Badk / Private Land / tehsil rivanbadi, Rebisa (Rivanbadi,
45 | 15/2019 SureshChand  |Ame Goten  Nagsur  (Bair] Nagaur Self Qwnerghip Nagaur, Rajasthan }
225,1433/2255/0: Babu Khan, , ., siimagaro ke |Existing held
16-Jub-18 11-3ul-19 15-3uk-24 83842 2.88 5 Rohiss { Rivan Peivate Land /  1,1412/225,14 {mohaliz, Merta (Mierta, Nagaur,  |'ease
-lag 1072019 pabid Hussain Ame Gotan  {Magsur  [Bajrd Badl / Nagaur Self Qwnership 18/225 224 |Rajasthan }
Existing heid
61, VPO KARMAWAS MALIYAN,  §.. "
: : . DEVNARAYAN MANDIR KE PAAS,
2872018 iYara Ram Rathor [Arme Gotan  [Nagauwr Bairi 7-Augl8 25-Jul-18 &-Aug-24 76747 1.6 5. Aah‘}sﬁfawas { Rigan|Private Land / 374 EARMAWAS MALIYAN, MOHRA
Bagi / Nagaur Self Cwnership
KALAN, RAIPUR, PALI (Ri, Nagaur,
&7 Rajasthan }
AR [[4ED2019 Babwent Singh [Mie.Beawar 1Palt Bajri 13.02.2020 08.01.2020 12.02.2025 57509 152 51 Mesiva/Raipur/Pall Privete Land 545/654 Y Beawar Exsisting
48 07@2018 | Hanuman Prasad (Mg, Beswar {Paf Bairl 07032020 | 26.17.2018 06.01.2025 220124 3.26 S|jutha/Raipur/Pali |Private tand 877 e, Beawar Exsisting
i . 13.02.2020 | 05022020 | 12022020 ) ) Stay for
50 |GSA201% Pant Devi e Beawar |Paii Bajri 211858 3.34 SiRatpur | /Rafour/Pal Private Land 3285/5 Me, Beawar working
202014 Damuram HE Nagaur  [Nagaur 1B 13402087 F2.09.20%7 36-12-2057 103110 2 Kherz Narmoliya/  [khetadan 166[igyasani, Begans, Nagaur, Existing held
51 o biayal / Nagow Rajasthan lesss
. 0052015 Lay Kishar ME Hagzur  [Nagaur Baii 8022018 16622018 2322088 2B157 137 Khars Naraoliya/  iKhategar 165 Khers aatneis Jayer, Fagaur, Esting eld
2 501 iaval / Kapgur Rajasthar ilepxe
782014  IMehboob Khan  J04E Nagawr  [Megaur  3Bajrl 18-51-2018 154127 17-01-2068 23500 1 Chawta Khatedart 407 Fagli, Tehs?. Nagawr, Distt.- Magsar  Jixisting held
53 Kalan/lavaliNagaur iease
BO/2012  |Baya Devi MAE Nagsur  {Nagaur  [Bajl £8.08.35%5 07.05.1% O7-06-2085 110000; 218 50 Firojpurs Charna /  Jihatedart 430 Gapgwana Nagaur, Nagaur, Rajasthon [Existing held
54 Nagaur [ Napzur fense
30/20158 Wanoman Firods | ME Nagsur Nagaur gajri 13-36-2017 16.00.2017 12102067 iD4ES0 4.5 Kuchera / Magpr 7 Hohatedad 3E39/5.246,124 [pear St.Ansalam SC(’}GOL Firnda Existing hald
Nagawr & House, Nagaur, Nagaur, Rejasthan Jleass
55 . 50 }
001/2014  (Kumbha Ram MENagaur  IMagaur  Ba 03-03-2018 37322017 03-01-2068 65000 1 thajwana/Muntswal Khatedsrn 74 Karrariye Joysl, Nogsur, Rajesthen  FExisting heid
S6 50} iagaur liease
zaf201s  |Digs Ram t4E Nagaur  (Megaur  (Bajd 14102037 04.10.257 13-11-2067 101570 3 Khera Mernofiva/  {Khetedar 164,296/1E4,7 iTeliyo ke Ses Baranganv tah Existirig hefd
57 Sojayal / Nagaur 97/256 Nzgour , Nagaur, Rajesthan tease
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GOA7TTE  [havs KUaal DUkl MC Magay (Hagswr  [Dalil 067 2048 1) 073008 AT F T T Phupurs Chdtie 7 |Risatedal Badbiuipura Mudwa, Nageut, Exlsitg hetd
) 5 Mundzwa/ Nagaur Rafasthan " Jiease
58 .
01272019 - JBudharam ME Nagaur  |Nagas Bajrt 18-0-2059 v 12082018 14102024 B27FR 10006 khajwanz/Mundaves | Khatedadd 6LAAT Khalwana/undews/Nagaur Existing hald
59 Chaudhary , 5! /nianaur ease
13/2018  [Shyam Lot $4E Wagswr  iNmgaer Bajri 44-08.2019 06-08-2013 030820024 1038823 1.59 Palrd Khatedari S2Af1R97 Palet lodhafasundaws/Nagals Evisting held
iodhaffMundswa/Ne fease
£0 Sleatr :
00372019 {Remueshyar Loj Wik sisgaur  iNagour Hajri 30407-2019 < 23B7-201% 2SGY-2024 " BSE?S]  1.0008 Firoipura Charna Khatedan 537\ khada narmnliya, , Borwa, val, Existing held
51 3|Nagaur/ Kagour Nagzur, Ralzsthan iease
16/2058  |Goutsm Kumar AE Regaur  iNagaur Bajri 3LO7-ENS 23649 BO-G7-2024 1253804+ 1.58 Firoipure Chawna /  IKhatedari 588/1 ndra colony, Firozpurs Charas £xsting heid
: 5 tAundews / Nagaur sAundwa, Hagaur, Rajasthan laase
52 .
: 01172039  {iskhe Ram ME Nagaur  [Hagaor Bajri 25.05-20119 30383019 28062024 £3972] 1.0004 Kiyaiwsnz/Mundawe| Xhatedari 25 [tai oadi,  Khajwarss Mundws, Nogaur, [Existing heid
53 : S)iNagavr, feizsthan fezsy
(0872029 JJasa Ram ME Nogzwr  [Ragawr  (Bajd (62018 B0-05-2019 24-05-2024 gazc| 181 Khsaiwanz/ M undavesKhatedari 4384(regaro ki bes, Khajwana Mundws,  [Existing heid
B4 5|/tvagayr Hsgaur, Balasthan Hegse
2472015  [Rajendrs Prasad  |MENsgeur  Hegaur  |Bajr 49-08-2015 02-G8-2019 08-03-2024 25733 182 Repathalflaysl/Nagaikhutedar 452|mart; ke pays, kucherz marg, £xisting held
e ur Roopathal Joyal, Nagswr, Rejasthan  lesse
85 . . -
4272032 |Craprokash SIE Nagaur  iMegaur  |Bad 20.07-2018 23-07-2C19 28.07.2024 SETO0{ 10001 Miras/Mundawa/® Hhatedar 18| nayapura, Miras Mundws, Nagaur, {Existing held
66 Siseau fsizsthan leane
282059 |Lesia Devi ME Magar  |[Nagsur Bajri 35072013 23-07-2019 30072024 1193027 1.81 Khzjwana/Mundawaikhatedart 1375 imundelo ka baas, Khajwana Existing hild
57 2| MNagaur Mungwa, Nagaur, Reisstnan lpasg.
AGF2018  |[Mathuram ME Nagalr  {Nageus aajrl B1-2045 BP2008 RO-7-2024 FIBLZ 1 Barwa § layef / Fhatadar 14157803 horwafjayslfnepaur Exigting held
Slmpe louge
g8 . — Akl cii : louse
Gos/2019  Joum Prokash ME Hagalir  (Megeur Bl 26-08-201% DB-G5-2019 25-09-2324 302384 245 Gaju/Mundawa/Nag | Khatedari i ul - JEEiuMundawa/Nagaur Exisiing held
] TarWE! _ 5laur ; . lezse
2772045 iGavetr Minersls  (ME Nageur  Nagaur  Bair BA-07-2012 2207201 3072024 suzes! 08 tanihaiaiiayal/Neg [Khatedar! TElihuniholafiaval/Nageur £xisting held
Eit] : aur leass
azf2018  flend MAE Nagaur  iRspaur Bajr D4 10-HN8 S0-08-2019 03-10-2024 :lnishied 1032 Gaju/Murdwas/iag Khatedar 2633 JATO €A BASS, GAIDD Mundws, Existing heid
5 . E] - th £
7i Far [t v, Raipsthun lepse .
030/203% iNema Ram Marvks{E Nagaur  [Nagaur Bajri 5-07-2013 17-06-20458 24-G7.2024 BE8B7S] 10009 Firojpurs Charna /[  1hatedan 466§ 172, Nazgudava Hada ka Rasta Ward  [Existing haid
Ragaur f Nagayur %o 1, Xuchers Mundws, Nagass, fease
72 5 tasthag
14/2013 Badii/ Biinay / AS34/6120,  (TAKNROAD, 12, GULABPURA RCAD, |Existing
i Bl ar 1A 2irl 13-11- 22-18- 21170524 SO004 1640034 SYear # 77 * # L ’
Harl Bhai AN, Sawar [ajmer  |Bairl 312019 ¢ 22402018 ) 121020 Ajmes Private Khatedar) ) RUAYNAGAR, DISTT. AIMER Held Lease
e
) 51 CABHATA MATAH EAKRTDA #O st
12/2032 iRamchandra . - . oy 1-2075 85735 15867 | Svesr MataiKa Khera /| (20987551, ANAY, BISTT Extsting
» Surfar AME, Sawgr (Ajrer Bapri 31012020 26-12-201% 364 Bhinay / Ajmer rivate Khatedari 1100/558 z:’:ﬁﬁ:\ KALAN, BHINAY, DISTT, Held Loase
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) Government of Rajasthan A
Office of Sup. Mining Cngineer, Mines & Geology Dept.
Jodhpur
. Capacity
5.Na (ffice . . Registrati | Sanctio Expity TPAas Yotal . . s Lanid
ML No. Narne Name District | Mingral sabate | nDate Date consant/E | Area Lease perlod | Village/Tehsil/District Status Khasta No. Office Address Status
CMT -
ME/SRH/Min . - . o )
20 Binesh ME Sirohi aairi 24-tan- 1 17-dan- | 23-Jane 66440 13724 | 24-00-2020 | Janapur/ Pindwara / private 73372 and R/o Choti Viroli, Tehst EXISTING
1 Gf‘!Mgf; 33/ Kumar SIROHI 1 20 20 25 6 Hect. | to5vYear Sirohi land 733/4 Sanchore DistJalore Raj | HELD LEASES
5 ME@;’;}’;E Hedrmat ME oo | g | RS | T2 L 6Fee | ] 18785 | 17022020 | LakhavaBada/ | privete - B‘:gf ;‘;‘fﬁfétﬁ‘fz’gﬁ‘;ﬁ‘ EXISTING
or/ 19 Singh SIRORI 26 Feb-20| 25 Hect. | to5 Year Shivganf / Sirohi tand C T ok Rajg ' HELD LEASES
ME/ SRE’Z‘[E Ra;?*‘i’re ME | goovi | gy | 1208 | 9Dec | ilDec f ... | 28091 [ 12122019 | Jamiha/Reoder/ private | 46,47,48,49, | R/oRawis, Koliwars, Dist | EXISTING
3| oM 39 D:‘i‘; SIRCHI i 19 15 24 4tect. | 105 Year Sirohi land 50,53,52 pall HELD LEASES
' 2018 -| Gopa R ME | JODHPU | g | qgapag | 27ET | 30De0 bonnee | 17a2s 01{0%2020 KRISHNAKERA/LUNI/S | KHATEDA w2 MEGWALO RABASSEICH | EXISTING
4 ML/17/201 cpaRam | oop R ) 20 2 e ODHPUR RI LUNI HELD LEASES |.
. 31/12/2024
d ME JODHEU Baici 14-064-19 13-0Oct- 13-Qcts 28981 1.0629 14]1?{(}20l9 KRISHNAKERA/LUNISS KHATEDA aqt SOUHAR KI DHANT BANAR EXISTING
5 | mMyi018 | Samde ool | g j 19 24 : ODRPUR RY 512 JODHEUR HELD LEASES
13/10/2024
Mot pe | MELooru d g | 2R | 2er | 24/ Qgézém LAKARTHUMB/LUNI/ | KMATEDA |  3/2,91/2, 75 DEV NAGAR PALUNK | EXiSTING
6 /2472019 ERUSE T niipur n ' 20 2 ' ODHPUR a1 ai/s ROAD JODHPUR HELD LEASES
23/02/2625
25/02/2020
Jugal ME | JODHRU . 35-Feb- | 24-Teh- - . KHATEDA ADA BAZAAR DABIYOM KI EXISTING
7 My22/2008 § ol | e | s Bejri | 25-Feb-20 | U0 s 00013 | 22284 T0 LUNI/LUNI/IODHPUR . 938 AL IODHPUR HELD LEASES
24/02/2025
' 02/08/2019
Jagjivan ME | JODHPY . . 28ep- | : . 1 KRISHNAKERA/LUNI/Y | KHATEDA EXISTING
g ML/D6/2019 gam | soDHPUR 2 Bajri Z-5ep-1% 19 1:5ep-24 39825 14738 51;5;?2924 OBHPUR RE 885/5 HARSOLAYV JODHPUR HELD LEASES
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o 10/10/2018 ‘ .
Kundan ME JODHPY . 10-0ct- _ ; KAKANIZUUINIZZODHDU | IGIATEDA, EXISIING
- .f- ~( 18- 4
9 WMILJOCH 3010 Kntroat JULHIUR « Bajri | 10 Ort 1@ Iy B-Uici- 24 N7 39944 1y Q ul A6, /98 KAKANE, 11N HELL LEASES
' 08/10/2024
24/02/2020
ME FOUHPU . o | 24-Feb- | 23-peb- T | KRISHRAKERAMLUNI | KHATEDA EXISTING
10 | MUZB/2009 | Kesharam | oo C o o Bajl | 24-Feb-20 | < 5 31056 | 10189 | O adHPUR At 1021 PATELOKABASSSATLANA | ¥ O o
: 23/02£2025
gong | FumERam | MEbuoowey | oo o) e | aesen | oo | 20908 i ook | keaTeDA o NAYABERAMUNIASAR |  EXISTING
11 | Mus/ Bheel | SODHPUR R } P 13 2 . . UR Ri LOHAWAT HELD LEASES
19/0%/2024
. 03/03/2020
Priyanka ME JODHPU . L 9.tan- SISALPURJJODHPUR/E | KHATEDA 357 LAXMI NAGAR PAQTAB |  EXISTING
12 ML/15/2019 Sodara JODHPUR N Bajri G-jan-20 n 8-Jan-25 E5003 2.1185 TG ODHPUR Rl 1064, 1067/6 ROAD JODHPUR HELD LEASES
08/01/2025
. - ME I00HPU | g | jsocras | 150 | 1e0e | 3503 15/ i%mw JHAK/BILARAJODHEU | KHATEDA | 0 (o oo | GURIARQ KA BASS JHAK EXISTING
13 | Muynfan 1 jopHPuR | R i 19 24 : R R 50, 561, BILARS, HELD LEASES
14710/2024
o1g | FussRam ME OOHPU | pid | psepas | 2056 L 19Sen | 29/ G%mw BHAKARI/LUNI/JODHP | KHATEDA 6471 MAYA BERA MUNIASAR EXISTING
14 | e sheel | joomeur | A ] P 19 " * TR RS /1 LOHAWAT - HELD LEASES
19/068/2024
. 01/01/2020 :
. , Babulsi ME IQ0HPU . g 1Jan- 31-Dee- BﬁAKAR?ZLUN!fSOS}%? KHATEDA RAM NAGAR BHANDU ERISTING
15 | ML/18/2018 caran LOOHPUR g Bajé | IJan-20 o 2 350001 | 3.584 T0 R ~ 63/01 CHURD LUK HELD LEASES
31/12/2024
25/02/2026 :
. ME JoDHPY o1 25-Feb- | 24.Feb- KRISHNAKERA/LUNIZE | KHATEDA EXISTING
16 | ML21/2019 | BieRam | oo o Bajri | Z5-Feb20 | 7,0 25 203357 | 1.7477 TO OOHPUR 2l 915, 923 SATLANA LUNS HELD LEASES
, 24/02/2025
" 07/01/2620
Balwant ME JODHPY o o Fdane § LAKARTHUMB/LUNIS | KHATEDA SRINAGAR BASTE POSALIYA | EXISTING
17 8L/ 1472015 Ketol JOCHPUR g Bajri F-Jan-20 20 6-dzn-25 240000 32 3 TO ODHPUR al 2273 SIROH HELD LEASES
0670172025
pi/ooxg | feeRam - ME L IODHRU o b oooauias | P | i guisa | aooces | nosos 2 0;‘!2%9 REBEYA/LUNIIODHPU | HATEDARI 2 AIRFORCE OFFICERS MESS | EXISTING
18 | osaor20ms T T eUR % j 15 - 0 R 216 JODHEUR HELD LEASES
21/07/2028
24/02/2020
. Meohan ME ODHPU 24-feb-  23.Fehe KHATEDA OXISTING
i3 ML/18/2019 Singh JODHPUER o Bapt | Z-bebdo | 50 7 BU85s | 1001 23/@;?2§2§ LUNI/LURIZIODHPUR R 873 LUNLIDDRPUR HELD LEASES
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;
ol fezd. *537@?7 ,
. ﬁ:‘ [l ;gi‘)»fré‘éfy’ A1
. .
20/02/2020 S/U: BHARIARAM, ,,
. K ME | IoDHRU - 20-Feb- | 19-Fab- BHAKARY/LUNIZIODHP | KHATEDA NARNADI, JODHPUR EXISTING
20-Feb- , : -
26 | MH/20/2019 | Kailesh | oo ne ] | Bat | 20-FeB-20 | o0 15 34023 4 22784 o . UR Rl 64/02 NARNADI Lodhour, Jodhpur, 1 HELD LEASES
19/02/2025 !
Hajasthen )
@ Mitgaon | Rmebandr b ME uomweu | L ase | arRen | 8/ 8,%262‘} DUDIVA/LUNI/IODHAY | KHATEDA et PAPIKI DMANI BHACHARNA |  EXISTING
JODHPUR & AT : HEL
s 20 25 =2 | 17j0ago025 R RI LUNI D LEASES
22 | ML/13/2019 | BabuRam METIODHRU e FDec ) 31Decy 3Dee b0 | o 31/22":;2 %1 wstiwaxeraum | kiateoa 97 KHAND, ROHAT PALI EXISTING
joowPuR [ R ! 18 19 24 ’ ODHALR Ri 792 HANDY, MELD LEASES
30/12/2024
23 | wyogsers | STEMGI ] ME ooy | b s | s | sason | T sachamuaunne | KHATEDA 262 360 VISHNOLA KA BASS, EXISTING
L * | Vishnoi | JODHPUR | R ] 19 : DHPUR By 413/362, 362{1 SARECHA , LUNI HELD LEASES
2240172624
5 eros | 2Emen ME paooney | e | B | e asms | avass | o o | KRSHNAKERARUNY! | KHATEDA g HARSOLAY JODHOUR EXISTING
S Ram JODHPUR | R | aeen 19 P S S OHPUR Cat 885/ Al HELD LEASES
C1/02/2024
, 02/08/2019
Mahendra ME JODHRY o e 2-Rug- 3 KRISHNAKERA/LUNI/ R| EXISTING
25 ML/04/2019 Bishnoi | JODHEUR 2 8ajri | 2-Aug-19 18 1-Aug-24 | 117760 | 1.0071 T OPHPUR 871 KHUDARALA LN HELD LEASES
£1/08/2024 '
om , 62/08/2019
,. -Aug- - T
26 | muossote | prakesh | SO b | oaugas | TR D iaugaa | messz | 1oos 70 RISHISEMILUNIY | RHATEDA | soa1/s D AR e
Bishaol ' 01/08/2024 ’ .
5/0: Madan Lal, House No,
X Jugal . 14/08/2018 iy
« ME | iobuey ] 1aeauge | taAcg | 13-ce SHIKARPURA/LUNYIO | KHATEDA 96, Nehru Park, iodhpur, | EXISTING
g B . .
27| wesfme 1 Kishore ) oor |k 3y 18 19 24 179719 | 3.9865 o DHPUR i 667/ Jodhpur, lodhour (Lurd, | HELD LEASES
Ihowar 13/0&72024 .
: Jodhpur, Rajasthan |
Private VPG KALEVA TEM.
woo04187720 | Ashok | ME : g i 1o 4 28BEper 2656 [ oha, - | Kanan/Pachpdra/Barm | Land/ Self PACHPADRA DISTT.BARMER |  EXISTING
: B T 2. 7 bl =% BRSO R A g
8 15 Kumar Barmer arme A 27Sep-1s . 19 ‘24 12879000 | 2.7425 > er Ownershi 752/181 {Pachpadrs, Barmer, HELD LEASES
B Rajasthan }
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~ Private X
100004239/20 ME, 754l Bhalkhadi/Sindhari/Ba | Land / Seif UARIU KA VAAS, PAYLA EXISTING
¢ Oesgrd R fannet | Balil | b Aug-tu 8-Aug-24 | 26437.00 e Sindlard :
B J sarmer 18 8 ! 5 rmer Ownershi 1371 RALAN Sindlrt, Barmer, |0 e aceg
Rajasthan }
p
Private . \
100005201/20 NIE . 30-5ep- | S-Hov- Payla Lend / Seif Meghwelo ki Basth pale 1§ o) o o
Lakhz Ram Barmer | Bajrl 6-Nov-18 75375.00 4 i i e s oe . .
19 Barmer 15 24 ' 5 Kalan/Singdhari/Barme Ownershi 504 katan [Sm'égan, Barmer, HELD LEASES
) r o . Rajasthan }
o | s ! Brivate : "N/ KALAWA
100004167/20 | SmtKama ME - 27-May- iz 26-May- Kalawa/Pachpdra/Bar | Land / Seff TEH.PACHPORA DISTT EXISTING
g Barmer | Bairi 180788.00 4 Facha < : - - =
L Kanwar Aarmer 8 May-19 24 ‘ 3 ragr Crwnarshi 72 BARMER {Pachpdrs, Barmer, | HELD LEASES
o Bajasthan )
Privata $/0: GUNESHARAM, , VERA
ME . 12-feb- | 23.-02- Kanana / Pachpadra / | Land / Saff SHADARAVA, WARD NO 02, | o
202/2038 Vagatarsm Barmer Bajri 24-Feh-20 215640.00 3. P and / S
/ & JBarmer ! 0 2025 5 3 figrmer Ownershi 872/812 KANANA, KANANA HELD LEASES
(Bachpdra, Barmer,
P Rajasthan )
c 4 , Private | Rfo BHALKHAD] MOTISARA
. M N - 19-Aug- ¢ 25-jul- | 18-Aug- Bhalkhadi/Sindhari/Ba | Land / selif TEH.SINDHAR] DISTT EXISTING
436142019 Pukhrs Barmer Bajri 4897604 1.5 ki & . .
/ 4 LBarmer i% 1% 24 3 rmer Ownershi 4t BARMER {Sindhar], Barmer, | HELD LEASES
B Aajasthan }
y Private NEHRU COLGNY , NEHRU
100005625/20 ME - 25-%ep- | 30-Sep- Kanana f Pacheadra/ | Land/ Seff . EXISTING
Vasudey Barmer | Bsii | 1-Oct19 49500.00 g NG /e
19 Barmer 19 2 ? 7 Barmer Ownershi |  1053/412 PARK [Pachodra, Barmer, | .o 1 paces
Rajasthan §
p
‘ Private $/0: Harji Ram, , , , bhirnrlal
Dhuda ME . &Dec- | 3-Mar- Bhimar Lai / Land / Seif : © ] EXISTING
572020 Barmer | Bajri | 4-Mar-20 7002000 2 5 s ion (P2
/ Ram Barmer 18 25 Pachpadra / Barmer | Ownershi 408/276 Golstation (Pechpdra, | o) i eaces
o Barrner, Rajasthan ]
Ra(ﬁ % Private
100004579720 | . “oiibads - - ME Barmer Rt e laniyanafPachpdra/Ba | tand /Self | 420/255,428/2 VPO 51 SHAKET VATIKA PAL EXISTING
19 T ) Barmer O e 4 R froer Ownershi 55 GOANJODHPUR Uodhpur, | o) b pacrs
Negng® | - . ) 0 Jodhpur, Rajasthen )
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; Private
37 1{1&9-98634]23 Saks Ram ME [ Bairi 1700649 40ct | 18-Ccte Gadesara / Sindhadi/ | Land / Sef VP( Gadesra Teh. Shindhan EXISHNG
: 9 Bai et 15 74 105030.00 2 5 34 fistt Barmer {Shindhari
) * Untiuer trwnershi , ! HELD LEASES
> 0 Barmer, Rajasthen ) .
00004226/20 | Mangat £ Private indhari
28 3 angala il Sarmer Bairi 2B-Nuov- | 22-Now- | 27-Now 57325.00 2 5 Gadesara / Sindhari/ | Land / Self VPG-Sindhari CHASEERA, EXISTING
i8 Ram JBarrner 19 19 34 . Barmar Ownershi 2 SINDHAR] f?mtihzrl, Bariner, HELD LEASES
0 Rajasthan}
10G004302/20 ME, . ‘ 25 Jul- ' ' Private
39 P RugheRam | o | Bsemer | Baji | 30aubae | Y [ aggui2s | 76000 | 15 5 Bhalkhadi/Sindhari/Ba | Land /Seif 752/84 WARD NO 4 {Pachpdra, EXISTING
ongr Ownershi Barmer, Rejasthan | HELD LEASES
1%
gg | 200008344/20 | shamtilal | ME b g e | 25 o semmass Bhalkhadi/Sindhari/Ba !.;::; ot R/O BHALKHADLPAYALA | oy o
h 3 5 - s — AL . 1 5 " .
15 Purohit Barmar 13 rmer Ownarshi 11372 KHURD {Singhari, Barmer, HELD LEASES
Rajasthan }
15
: Privata MEGWALON KA VAS
00008588/20 Ranchod HE Sap. K .
41 * 19 / fam Barmer Barrmer Bajri 300518 25;‘;9 3{];&1}' 4455500 i 5 Kitnod/Pachpdra/Bar | Land / Self 740/163 KITNOGE TEH. PACHPADRA EXISTING
2 4 mer Gwnershi . DISTT. BARMER {Pachpdra, | HELD 1EASES
) Barmer, Rajasthan |
az 100008837/20 Ram Singh ME Barmer 8ajri 27-Nov- | Z5-Nov- | J6-Nav- 100508.00 Bham L;??;ZK VPO Panawada Teh. Bavtu EXISTING
X 15 & g ; : -
19 Sarrer 1 19 24 ) eerfPachpdra/Barme Cwnersii ‘ 132/¢ Distt. Barmer {Baviy, HELD LEASES
£ b Barmer, Rejasthan }
Private
100604237720 Chanan ME, s -Jighe - N
43 »2 / o o Barmer | Bajr 9-Aug-13 251..2 12 SAup24 | 26437.00 1 5 Bhalkhadi/Sindhari/Ba | Land / Self 113/5 RO BHAL KHAD! [Sindhar, EXISTING
- rmear Ownarshi Barrar, Rajasthan } HELE LEASES
P
Private 1 SIKDHAR! CHAUSIRA
Q2004525720 Lk Ok .
aa | Y 339 / Kalt Ram ﬂgiier Barmer | Baii | 13-Getdas | L f;t 10-Oct 45080.00 3 " Gadesara / Sindhsrl/ | Land / Seif 03/61 SINDAR] CHASEERA EXISTING
LB 24 Barmer Cwnersh d {3indhasi, Baniner, Rajasthan | HELD LEASES
) P
100004531/20 ME 1-0 Private VPO Shandhari chasira
45 e Bhattaram | - Barmer | 83 | 10:0ctas | oo [ MOE b sgagnag | g s Sindhari Chousire /| Land / Self 5 tart Bar EXISTING
Barmer [T 2 Sindhari / Barmer | Qwnershi : Barmer (Shindhari, Barmer, | o 5 teases
b Rajasthan )
) Privete Radaws Bakhaser Teh
C 1 100005017720 Aaidan ME, L. -Dec- -Dec- Dor-
46 25 f Ram Barmer | D3YMEr | Baj 261%% mfgc ZSZDQC 15147.00 | 1 5 Sarana/PachpdrafBer | Land / Saif a1s Chouhitan Disst, Barmer EXISTING
4 mer" DOwrersh {Chouhtan , Barmer, HELL LEASES
P Rajasthan }
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. A0S CHITRACUTCC. 18
: o = Brlvale DPREYIVE SOSAITY 17D
&7 3“““4-‘;31 6L sh *’Ma;‘fS?‘ Bz};&r Sarmar | Baji | o i’é"” e My | see | 1 s Ranana / Pachpadra/ | tand / self 13 MAHAHANA PKATAR ROAD | exiS1NG
£ May-15 24 Barmar Ownershi BHAINDER WEST THNE HELD LEASES
P MAHARASTRA {Thane,
Thane, Maharashtra }
shimsigh | prvate 5/0: NENSIGH PUROHT,
48 91472039 MNansigh Garrr;er Harmar Bajrl 28-Jzn 20 22;;”” 27"'539" 10056000 2,32 5 Kznana [ Pachpadre / | 1and/ Seif 0011412 BUN GLG:NS ViAPLA EXISTING
Purohit 2 Barmer Dwnesshi HELD LEASES
o {Pachpdra, Barmer,
Rejesthan }
00003521720 | Pradeep ~!, ME Private 4 Sant Balramdas Col
4g | 100003521/ radeep - U armer | Bain | 10:0c035'] O} aigeiag 1 : § Kitnod/Pachpdra/Bar | Land/Self | 7547181756/ | o ortperamizs Lolony o gpeng
18 Mekha Barmer | 1 1 FOc-24 {1177998.00 3 s e Nagaur {Nahaur, Nagaur
- - mer Ownershi 81 \ ! ‘ HELD LEASES
0 Rajasthan )
100003968/20 | Manohar ME ; Private
50 29 e : B;m‘;af Barmer Bajri 31-huk19 25;1911 | 30-us24 | 11424375 3 5 Jalikhera/Gudamalard/ | Land 7 S=if 17913 KMUDALA (Gudamaland, Barmer, EXISTING
- Barrmer Qwnershi Rajasthan ) HELD LEASES
p
10000477520 ME 2-May- | 10- | 23w Dhanz ki Private R/ DHANNE KI DHANS
i Devi i - - 3-May- ! .
51 19 PepiDevl | pacer | B3Mer | S 18 | Mayag | ze | 132523000 3 .5 Goani/Sindhari/Barme ig‘“d*’f Sl 4200 | ek SDHARY DSTT. BaRMER Hgf'sgggs
: ) r wn;rs ' {Singdhari, Barmar, Rajasthun } =L
ME 243 13. Private /0 . i
52 2/2020 Choga Ram Barmer | Bajr | i4-Jsn-20 e L grass g 1 5 Gadeszra / Sindhari /| Land / Se¥f FLungara B, o . EXISTING
JBarmer 14 7% Barmer Gunershi 08/02 amarpura {%xnﬁhan, Barmer, HELD LEASES
Hajagthan
p
Private WCH Y SINGH, , NARENDRA
3] FAzye . ; . R LA S e 4
53 4/2020 ‘;’{ andra . ME . | Bacwer | Baji 1i-May- | 24-Feb- | 10,5202 595 00 7 . Bithooja / Pachpadra / | Land / Seff 241/84 COLONY, , WARD NO. 30, EXISTING
anwar | Barme 2 20 % Balmer Gwnershi BALOTRA(RURAL) [Pachpdra, | HELD LEASES
b} Barmer, Rajosthen }
Paras Ram ME, b Frivate
54 7eojone | SRR VB | mamer | Bajn | a7-Febzo | R0 | 2622024 qonng i . 5 Kenana / pachpadra/ | tana/Self | o VPO KANANA TEHSIL EXISTING
g 20 5 Barmer Dwnershi = PACHPEIRA, BARMER HELD 1EASES
4
100004867/20 ME 5.5 Private Rl CHOSIRAT
55 19 Chagraram Barmta . Barmer Bairl H-Oct-19 5;:5‘ 13‘2‘2&“ 214982.00 2 5 Bhalkhadi/Sindhari/8s | tand / Sat_f’ a5 VZ?Nigzgkmiﬁg’g;Aﬁsziﬂ' EVISTING
rmer Cwnershi {Sindhari, 8armer, Rafosthan ) | HELD LEASES
P
ME Private
56 894/2010 Kala Ram aarmer | DSTMEF Bayri S-Fei20 | 0230 -Feb-25 | 8550000 144 5 Shobha Was / Land / Self 12042 VP SHOBHAWASA TEHSIL EXISTING
; 20 Pachpadra / Barmer | Ownershi PACHPDRA DIST BARMER HELD LEASES
p
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B Brivate T
. ERODIYA, ANANDPUIR KATL -
ME/S{T/Niinor . WL Sojat . . 24-Dec- | 4-Dec- | 23-Dec- ) Lamd / soif 2 kxisting Held
y i3] . Pali Bajri IR 00 5 .
57 ML/36/2019 Bhim Singi City j 19 19 a1 ¢ 15714 & shuadivelallasan/ Pal Ownershi 48 ?E?-! jﬁi”l'ARﬁ:N DEST ALl Leases
b {2aitaran, Fall, Rajasthan }
. - frivate .
ME/SIT/Minar ME, Sojat . 1t 26-ful- Phoolmalflaitaranf | tand / Seif Rabadlvawas {fafturan, Pali, | Existing Held
ishwar " Paii Sajri 3i-tul-1% 30-Jui-24 | 200224.00 | 3.4809 3 . U
8 FMLA5/2019 i City ) 18 U &0 Fali. {hwniershi 5371448 Rajasthan ] Leases
|5
. Private
mME/SIT/Minar | Khushavic | BAESoist . - 2B-Juthe ' udsesi Kuva/ Sojat/ Land 7 Self MURDAWA ROAD UDESHE ) Existing Held
) Pal Bajrt 31Je-1s 30-lul-24 | 7372700 i
S 1 ptjsefa019 | Singh City ! 19 - 3 pall Ownershi 8741 KUA (Sojat, Pall, Rajasthan ) | Lesses
B
Private
ME/SIT/Minor ME,Sojat . ; itDec- | &Dec- § 10-Dec i . Land / Self RAZAR CHOUK {Saltaran, Existing Held
Juy Prakash , Pali Bajri 87187.00 . !
GO /ML/43/2018 ¥ Fiaka City ! 19 18 4 13175 5 Nimbo} /laitaran/ Palt Ownershi 1141, 2144 Pali, Rajasthan) Leases
4
Shaikh Private KUTBE ALAM RAW HOUSE
ME/SIT/Minor ME,Sojat " o 1i-Dec- | 6-Dec- | 10-Dec- i ) | Land / Self NEAR SADAN NI DHABI Existing Held
Mahamme : Pali 2ajr 42734 . i
61 MiL/S1/2019 :v::l-i;: City - ] 19 15 24 273400 | 1.0838 5 Wimbol /iaitaran/ Pali Cwnerchi 154143 VATVA (Ahemdabad, Leases
. p aAheradabad, Gujrat } )
; Private 243 Bhalelaw road rajandrs
MESSIT/MInor | Mohanlal | MESojst Pal . 2g-Dec~ | 12-Dec- | 1%-Dec- . . Land / Seif \ - Existing Heid
ali Bajrt 1 X X
[ ML/S3/2019 Bhati City i 15 19 24 (2715.00 { 2.0808 5 Rohat/ Rohet / Pali Ownershi 35741 nangar ;zah {Pali, Palt, Leases
p ’ Ralasthen )
Private
ME/SIT/MInoe . ME,S0jat - - 1-Cet- - ' s .. | land / Self Chot Pol Mohal {aitaran, | Existing Held
LaX pali Bajri 4-001-19 3-0ct-24 Go00.00 1.5048 !
82 AML/15/2019 aa City ‘ iz =0e00.0 S04 > mohai/lskaran/ Pl Owrershi 613 Pall, Rajasthan) Lesses
g
Private Hiragaro ka Bas nai aabadi
ME/SIT/MinGr Sajjan ME Scjat ! N 17-Sepe | 30-Sep- . . | Land [/ Seif o e Existing Held
) Pl Ba 1-0ct-19 4 . . ; -
£4 ML/ 25/2015 Singh City : i il 19 2 Q08G.00 1.86 5 Hirankhurl/Ranif Pafi Ouwnershi 24, 35 s&dany:a {Rani, Pali, Loasas
> Rajasthan )
P
dgavan Privata
MEZSIT/Minae ME,Soat ) i 12-0e0- | 28-Nov- | 11-Dec- . . Land / Self KHOD DIST PAL {Palr, Pali Existing Held
ey . Pali Bajrt 1G0000.00 | 15487 5 ‘ :
5 1 massiaois | et City ! 19 1 24 Sl Rohat/Pall | o nersh 15 Rajasthan ) Leases
2
Frivata |
ME/SIT/Minor . ME,Sojat . . 13-Dee- 9-Dec- | 12-Dec- | 131837.0 Phoolmalfiattaran/ | Land / Self PEEPALIYA KHURD {Iaizaran, | Existing Held
Moti Ram N Pal Balri 33742 ¢
86 IMALIA4f2019 i Ra City ‘ | -8 13 24 0 57 5 Pali Owrershi 446/17 pali, Rajasthan } Leates
B
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. ; fe . G BADRI VIHAR LAAL
. PRk /531 /BTt Mawar Wi hu st . o 124gb- | 16-Feb- Sonatakha/ Rovat /1 Land / Selt & Existlng Held
a7 " ; Pali Bajsi 17-Feb-20 138321.00 0492
IMLB62/2019 Dewsl City ! ] 25 2 5 Pali Ownarshi %9/2 SAGAR JQDHPW Yodhpus, Leases
o : Jodhpur, Rajasthan }
) Private MEGHWALO KA BAS
ME/SIT/Winor Pratap ME Sofat ) . 27-Dee- ) 19-Dec- | 26-Dec- Bithura/ Marwar tand / Self GODAWAS MARWAR Existing Held
&8 . Palf Bajri 106782.00 01 5 )
MMLj16/2018 | Ram City i 19 19 24 Junction / Pa Ownershi 52374 JUNCTION PALI {Marwar Leases
L lunctian, Pali, Rajesthan }
Private
ME/SIT/Minor ME,Sojat . . &-Dec- Phooimalfiaitaren/ | Land / Self KATIYASNI MERTA CITY Existing Hald
Bg Deena Ram . Palt Bairi F-ian-20 8-lan-25 1 S0623.00 1.58 5 445,
Lfafe0ns City ’ ie Pak QOwnershl /16 iMerta, Nagaur, Rajasthan ) Leases
4
. Private
ME/SIT/Minge | DudaRam | ME Sojat " : 26-Aug- | 13-Aug- | 25-Aug- Land / Seif LGTOTE Gastaran, Pali Existing Held
70 . Pali Bajri . 30036, A58 atotifiai H 305 R
[ALIBELS lat City 3 ig 19 24 003000 | 2 5 latoti/laitzran/ Peli Qwnershy 305/3 Rajasthan} Leases
P
Privaie CHOUDHARIYO KA BAS
71 ME/SIT rainor Ohala Ram M%,?a;at Pali Bajri 7-Feb20 1Z-Feb- | 16-Feb- 126670.00 | 1.5766 5 Ssna:lakha{’ Rohat/ | lend/ Seij? 6271 CONAI FA ROUAT Existing Held
[raLfea/2018 £iy 20 25 pali Owaershi I Leases
b {Rohat, Pali, Rsjasthan §
. Privatg
. Harm " 51 Sanket Vatika Pl Gaon
RAL/SIT/Adinor ME Sojat 31-ians Langd / self Existing Held
7z - Przkash . Pali aalrl FFeb-20 2-Feb-25 | 20824500 | 3.7158 vendi H o :
ML/ 7612018 City ] 20 5 Divendi/ Rohat £ Pali Ownershi 64/5, 64/5 Jodhpur (J?dhg}ur;mdhp&;, Lsasas
BMeena p Rajasthan }
Private Bholo ki dhani vinayakpura
MESSITAvinoe ME Sojat - ; 11-Feb | 16-Feb- tand / $eif Existing Hald
73 Kaiu Ram Pali Bajri 17-Feb-20 3154000 | 1.47209 i H
JML/72A/2018 ity j 20 5 5 Divandi/ Rohet 7 Pali Owrershi 27979 {écdhp‘u{, Jodhour, Leases
Rzjasthan }
R
MESSIT/Mingr Geaeta ME, Sojat 13-Dec- S-rec- 12-Dee- Phoolmal/laitaran/ Lai?? tsea%f NEAR GOYT HOSPITAL Existing Held
74 FAL/E2/2m% | Chossdhary ity Pall dajri 14 13 24 15626200 | 3 7R5R 5 Pali Charnarshi 46/25 JA%EARA&? Datlaran, e, {oases
P Raiasthan }
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RAESSIT inor ME,Sojat . 13-Fab- | 16-Feb- N .| Land /hel Nimaj {Jaltaran, Pz Existing Held
: twhan Lal Paii Rajii 7 Mol 20 LGBLAR.U 3945 ara 4 )
75 IML77/2019 Mohan Uty j 30 75 200 | 18948 5 Nimaj/lattarany bali Ownershi 53871 Rajasthan § Leases
1y
ME/SIT/Minor Abhimanyu ME Sojat 26-Aug- | 13-Aug- | 25-Aug v La?? ; tse if 488 raiput garh Lototi Existing Hald
singh AU pag Bajri e o . 974 it = : :
76 jrLf8jzo1s Ra;?ire Gty I 13 i3 24 5762000 | 2 : 3 fatati/jaktaran/ Palt Ownershi 30572 {Jattaran, Pali, Rajasthan ) Leases
P
Kheds Private
ME/SIT/Minor Sunit ME Sejat " 3i-lan- . , Land / Seif Digaena laitaran, Pali Existing Held
; Pait Bairt B-Feh-20 2-Feb-25 | 1673350 2.0307 5 ; i - e
77 AaL/8B/3018 Meghwal City | 0 01 308 . Mahar] papr:l,:gaftaran[ Ownersht | - 111/6,111/7 Rajasthan } 183583
P
Private
. o CHOUDHRIYO KA BAS .
ME/STAMinge ME,Sojat , - Y At 140t dunggrpur/ Rohat / Land / Seif : \ : Existing Held
haia R - Paii fairt 15-0ct-18 93881.00 i _ 3 o
78 /0aL/3/2018 Bhaia Rem City 2 1] 1 19 24 & 2.0868 5 Pal Owriershi 21209 DU?‘%&ARP.UR {(Rohat, Pali, {aases
Rajssthan )
B
) Private . MEDTIYON KI POL TEHSIL
MESSIT/Minor | Rajendre ME,Sojat . s i-Dec- | 4-Dec- | i0-Dec- |- " Dhakarwas/laitaras/ | Land / Self ’ BERTA CITY DISTNAGOUR | Existing Held
Falt Bair ki 23 3
2 3019 Singh City 2 i 18 19 24 | 3019300 | 12323 3 Pais Ownershi 213/5 {Merta City, Nagaur, Leases
7 Rajasthan §
Private Rup nagar Thoriya Pisangan
ME/SIT/MinDy doti Lal ME, Szt ’ . I5-Fab- | 2-Muar- . Bagatpura/iaiteran/Pa | Land / Se¥f 326872544 R . N Existing Held
N Feii B 3-par-20 7 X . ! isa e
80 1 muasieie | Gurer City A 20 25 R 3 b Ownershi | 326772508 | FIEAVEAR, “S‘i’;”’" Rajasthan | =, oces
4
Private
. " KHATIKOA KA BASS -
ME/SIT/Minor ME Sojat . . . 3-lan- N . ] Land f Self ] Existing Heid
o Pali Bajri 3-Feh-20 -Feb25 | 75282.00 1.5032 5 2 5
R IMIL/61/2019 City i 5 20 2 28 5 gsarlaiflattaran/ Peli Gumnershi 5 HSNAGAR ('Rly.aiaadi, Leses
o Magaur, Rajasthan)
Private NEW ABADI RAIKG KA BAS
ME/SIT/Miner Shobha ME Sojat . iy 25-tul- ) . b land f Sl - . Existing Held
#aj i 30-dub-L 29-1ul-24 GG .
82 LS T2/2019 Ram City ak Bajs : 3 1e G-ui-2 51820.6 1.685% 5 Dudali / Rohat / Pali Ownershi 5267245 DUI}LI‘{EQhat, Pali, tegses
o Rajasthan )
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.- Private
MEASIT/Minor Ankiz WIE,Sojat Do " Sapig ) 27AUE- | 1lSep- § dungarpur/ lohat /| Land £ Salf 87 adarsh nagar [Pali, Pall, | Pusting Held
83 MviLf2ur2019 parakh City = Boir 12-Gep-1S 1z 24 2893840 | 20106 ® Pali Ownershi 31673 Rajagthar ) Leases
P
Privata
; GURUG KA BAS KHANDI TEH -~
WIESSIT/Minor Bhanwar - 1 MESojat . . 13-Dac- &Dge- 12-Dae- Sonaiiakha/ Ronat / Land / Self Exdsting Held
24 Pali Bajri : 5934600 | 14252 5 i ) ) 575571 RORAT DIST PALI {Rohat, .
: FALI37/2018 Lal City 19 18 24 Paii Ownpershf Pali, Rajasthen ) Lzases
: . Private
ME/SIT/Minor | Hemaram ME,3ojat " aair 28-Dec- | 18-Dec- 1 25-Dec- : ’ ; tand / Self PATELO KA BAS ROHAT Existing Held
8 | mausses2019 | chosdhary | Gy pal A 15 19 24 | 7200000 ¢ 23601 3 Rampurz/ Rohat {Falt | o Crei 193/5 {Rohat, Pali, Rajasthan ) Leases
#
Private
ME/SHT/tinor . ME,Sojet i - e 12-Feb- § 16-Feb- 5 Sonailakha/ Rohat/ | Land 7 Se¥f SONAILAKHA ROHAT {Rohat, | Rxisting Held
BB MIL/63/2015 Teja Ram City Pali Bajri 17-Feb-20 20 2 13833000 | 2.0187 3 Pali Ownershi 62 pati, Rajasthan ) Leases
iy
Frivate
ME/SIT/Minor ME Sojat s - 11-Dac- 6-Dec- § 10-Dec. . . e | Land f Self 114174, Wundele ka Bags Ualtarsn, | Existing Helg
87 MIL/50/2018 Amra Rgm City Pall . Bajri 19 19 24 157145.00° | 3.8237 5 Nimbe! flaitaran/ paki Owmarshi 1131/5, 1142 ea¥, Rajasthan | Leases
2
Bajrl Private :
MEJILR/dino | Raetanara . Land / 244/138 VILLAGE RAMPURA Existing
! E, Jalor i3] 3.5e 2Ot~
88 | /ML/a5/201 | murRatiy | ™ ‘f ° Bai © 3-0ct-19 zmgp o4 2.39 g Ramf‘:,”éz j nf:fda" Saif {samdari, Barmer, Heid
9 3 ’ 47115 Owmnersh Rajasthan } Leases
ip
P - -
aj” . i“:gt;‘ BANDRO KI DHANI xiting
ME/ILR/Mina Mg Jalor | Barme §Mar- | (4.Dec | &Mar | 110508 Rampura / Samdac] a 239/195 TH. PACHPADRA
g4 Malaram 212 5 Self Held-
r/ML/B/2020 e r 20 2019 25 / Barmer {Pachpadra, Barmer,
Ownersh . Leases
in Rajasthan
Bajri Private
. , . . . Existin
" “;‘:i ﬁgf; ?’2;‘;’ . j;n 4 | MEalor | Barme 11-Feb- | 06Feh | 10-Feb. | 87593 | ar . Rampura / Samdari L"“S’;?f/ 540/203 RAMPURA (Samdari, o &
T, . -
r 20 2020 25 armer, Ra an
o Ram # ‘ ’ / Barmer Quwnaersh Barmer, Rajasthan } Leases
g
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) Bajrl Private % hd
et AT y 258/i99 PAEGHWALD KA VAS .
H -
ME/ILR/Mino | Hadman | e ior | Barme 18-Sep- | 17.5ep { 17-Sep- | 55350 Rampura / samdart | 2097 KHUDAL A Existing
91§ r/MLAA8/201 | Ram§/0 144 ) salf Held
7 & 1 18 2018 24 / Barmer JACGDHPUR Hunl,
3 Falu Ram QOwnersh . Leases
. o - Jodhpur, Rajasthan } .
Bajri
! Private 642/ 2%1’645/ 184-A, HANWANT
ME/LR/Mine LARGE . land / NAGAR, BIS Existing
Ranu MEJalor | Barme 16-0ct- | 14.0ct. | 15-Oct-
92 | r/musasfaon _ 112 5 RampurafSsmdari | "o e COLONY, J0DHPUR Held
_ Rathore e r 19 2018 24 / Barmer !
5 & Ownersh Uodhpur, lodhpur, Leases
ip Rajasthan }
Bajri . ADARSH NAGAR KRISH!
Private MANDI
o ﬁgﬁﬁéﬁé’;’ Bhawani | MEJalor | Barme 13Sep- | 125ep | 12-5ep- | 167220 yos ] Rompura / Samdasi z_aag / 232/196 KA SAMINE BHINMAL Eﬁst;éng
2 singh e ' 1B | 2009 | 26 : / Barmer e JALORE ©
) Ownersh \ lLeases
: {Bhinmsal, Jalore,
e Rajasthan }
Bajdl Private
MEALR/MING | o | e vator | Barme 19-Dec- | 16.Dec | 18-Dec- Kotdi [ Samdari/ | o/ 2342 SIWANA (Stwana, Fxisting
o4 r/ML/E3/201 Prakash e r 13 2018 24 178 5 Barmer self Barmer, Rajasthan ) Held
9 " 59800 Ownersh - R Leases
ip -
K Balr Private .
i t. . Sering
ME/JLR/Minc Sm MEJalor | Barme 19-Dec- | 16.0ec | 18-Deg- Rampurs / Samdari Land / 325/199 CHIRDIYA {Samdari, Existing
g5 | r/ML/54/201 | Jamanz o v 19 2019 24 1.44 g / Barmer Seff Barmer, Rajesthan ) Held
9 Devi ‘ 74115 ' Gwnersh + Rl Leases
ip
Bajri Privaie
. sh. i <t
PAE/ILR/Mino ME Jalor 28-Feh- | 19.Feb | 27-Fep. | 101588 KANDAR/IASWANTP | 2797 | 538742740 | wanDAR Uatore, alore, | D9STNE
% | mMUe0z0 | YoEesh e salore 20 2020 | 25 299 3 URAJIALORE Seif Rajasthan ) Held
Meena ’ Ownersh s Lesses
. - ip
Bajri Private
ME/ILR/Ming St - land / 8 AsshivaBaraThavia Existing
. ME Jalor -fan- | 220an. | 2Z-Jan-
57 | o/nitj01/202 | majendrs | MEOT Y aiore i ool 3.99 5 ’m"*“’:’;al i Ahore/ | o (Ahore, Jalore, Held
o Kanwar 101257 alore Ownersh Rajasthan ) {eases
ip
Bajri Frivate ‘ : .
; 291/195 MEGHWALD KA WAS .
ME/JLR/Mino Hadman ; MEJslor | Barme 1&-%ep- | 17.5ep | 17-3ep- 46001 Rampura / Samdari Land / KHUDALA JODHPUR Existing
98 rfML/A27 301 2.26 5 Self ) Held
Ram e r 19 2018 24 / Barmer {Luni, Jodhpur,
9 Ownersh . Leasgs
i Rajasthan }
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! o Bajri Private &
, Sh. .
- tx;Ef& iiMlng agdish | MEalor | Barme Is-;gh- 119::9& 1R-Feh- | 268435 7 Mgl audan/Ra Lir:]i! %43/142 MAGN! A (Saradar, Eﬁiﬁ’c’,’g
NILS/ 262 i e r 2070 25 . rme :
Rurnar 24 Ownersh Barmer, Rajasthan } Leases
- in
ME/ILR/Mino - Bl ' Private SEWA K DHAN,
B/Ming .
Sitarrams | MESstor | Barme 23-0ct- | 18.0¢t. | 22-Oct- | 100688 Rampura / Samdari | T4/ | 285/198 BHOZPUR TH. Existing
100 | r/MLf50/z201 alai e ; 19 2019 4 148 ‘;gafm;‘:‘ AT self SHREEMADROPUR DIST Held
8 Ownersh SIKAR {Shreemadhopur, Leases
" ip Sikar, Hajasthan )
" Bajii Private
ME/ILR/Mino s - -
Paras ME Jelor | Barme 18-Dec- | 18.Dec | i7-Dec | 2394235 Kotdi L Sameari tand/ VILLAGE KOTDH TH. Existing
101 | f/ML/51/201 Parmar - . 15 2018 7 14382 5 si crer / Self 413714 SAMDARI {Samdari, Held
£ Ownersh Barmer, Rajasthan ) Leases
ip
Bajri Private
ME/LR/Mino sagwant o KHOKHRO KI BHAN et
102 | yMUsej201 | Singh | VeRaler | Barme 265 245 | 26-un- e N . beendsh /Samdari/ | 200/ | gas/iss VILLAGE KMUDIVALA | S5t
8 r . 4 e B a
o mathore armer Ownersh (Ea%vs‘ar, {ocﬁ?@;mr, Leases
in Rajasthan )
Bajri Private )
o3 | MEAWR/Mino | Baldev | MEJalor | Barme 14-Feb- -] 12.Feb | 13-Fep- | 101790 151 ' lethantri/Samdari/ | 279/ 823 NEAR GOVT. SCHOGL Existing
/ML/7/2020 |  Gora e r 20 2020 75 : 5 sarmer | Sof MIYASANI (Todhpur, Held
Ownersh Jodhpur, Rajasthan } Leages
> ip
MEALY o Bajr Private
E/LR/Mino . N tand/ | 15,18,16/105 Existin
104 | oMLo3/202 | Dimesh Mﬁliaicr Jatore 6-Feb-20 3;;; Sifb- 254 s Fedani / Bhinmal / Selff‘ g 7195 | eenans aswantpura, el dg
: a 5 )
o Kumar 132336.5 Jalors Ownersh lalore, Ralasthan } Leasas
. ip
Balri Private
[ . 7 . Lan 7 IND . istin
w05 | MEMEAMNO | o MEJalor | 13-Feb- | 11.Peb | 13-Feb- | 73939 1 c Sindhara / Bhinmai / d/ 0 SINDHARA Existing
/ML/4/2020 @ 20 3020 2z . Ialore Self [aswantpura, Jalore, Held
Ownersh Rajasthan ) Leases
ip
Bajri Privata
ME/ILR/Mino R 401203 85 sona 8adi Gopapura P
106 | o/mijaz/zor | Fevleet | MEJalor | Barme 16-O¢t- | 24.0ct. | 15-0ct- | 100913 508 ; Ramoura / Samdar | 4nd/ By Pass lndian Petrol Existing
Singh e r 19 2019 24 ) / Barmar Self P i Held
g ap ke pas {Jaipur,
Ownersh ) . Leases
in laipur, Rajasthan }
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¥

Bajri Private A
MEJLR/Mino | Vikram: 1 Landy 231/196 154-F SECTOR SHASTRI Existing
107 | y/ban/a6/201 | Singh ME fafor | Barme 4 Qet 10 32‘5@ 3’?“1- 314 R Rumnpura / Ssmdari Solf NAGAR JODHPUR Heid
] r 2018 4 ’ 8
g patel 104550 / Barmer Ownersh fét;dhp,ur‘, Jodhpur, Lesses
io Rajasthan }
Bajri Private
MEAUR/MInG ) 483 RATPUTO KA WAS, 15t
i08 | r/vugagszoy | Dareat | MEdalor e 26-Nov- | 22.Nov | 25-Nev- | 9988 | s Nasoli / shinmal /| =2/ VILLAGE VANDHAR Exsting
_ Singh e 18 2018 | 24 ' Jalore Self , Held
9 {Raniwarg, Jzlore,
Ownersh . Loases
in Razjasthar: )
Cn/ Bajri Private
ME/ILR/MIino \ . - P
109 1 r/ML/52/201 Girdhari | MElalor | Barme 19-Dec- | 16.0ec | 18-Dec. | 06520 ‘o1 Kotdi / Samdari / Land / 43872 ViPLAGE SIWANA Existing
Ram e r 19 2018 | 37a . 5 Barmer Seff {Siwana, Barmer, Heldd
‘ 4 . Ownersh Rajasthan } Leases
- ip
ME/ILR/ Bairt Private
LR/MinG .
Bahadur ME jalar | Barme 19-Dec- | 16.Dec | 18-Dec- 115627 Kotdi /S ari Land / CHIRDIYA RAMPURA Existing
110 | o/MUYSS/208 | T . ) o e | e 178 Hsamdari/ 1 oo 283/195 {Siwana, Barmer, Held
a . Barmer .
Owriersh Rejasthan ) Leases
ip
Bajri - :
‘ 100061 . i;:fﬁ 314/199 5523, KudiBhagtasni | .
111 ME/ILR/Ming Smt ME Jalor | Barme 14-Feb- § 12.Feb'| i3-Feb- ) " 62 Rampura / Samdari self Housing Board Basni 1s Hei dg
r/ML/S/2020 Shantt & v 20 2020 1 . 2% i { Barmaer Joedhbpur {Jodhpur,
: Ownarsh . Leases
tp Jodhipur, Rajasthan
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.- - Government of Rajasthan
Off‘ ica af Sup. Mining Engineor, Mines & Gaology Depl.
Bhilwara Circle

Sno L:ease No tessee Name Office Name  IDistrict  Registration  |Sanction Expiry Date jTotal Village/Tehsl/Disteict
Date Date Area
1 RAEL SN MBI 2015 aimtmen Guriar BAE Bhilwara  1Bhilwara 114-0ct-18 27-8ap-19  113-Oct-34 1201 Takhtpura / thazanur / Bhibwars
7 MEBRL/ Minor/MLF27 /2019 Jagdish Singh ME Bhitwara  [Bhllwars 130-2ug-19 23-Aug-18  [2%-Aug-22: |1 Bedundz / Kotrl/ Bhilwara
Panwar . . '
3 MAE/BHE/Minor/tALf23/2018 Kan Singh MEBhilwara  [Bhilwars [17-Sep-19 1o-%ep-19 {16-Sep24 {L02 Beta Paroli/ Katst / Bhilwara
A sAEfBHL Minor/MEAA Y2018 Lagi Lal Jat ME Bhilwars  iBhilwars [10-0ct-18 3.0ci18 - 9-0c29 272 Golbadi / oti 7 Bhilwara

S
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Government of Rajasthan

Rajsamand Circle

| Sno. | Lease Lessee name Village/Tehsil/Disrict |Sanction Date| Registration Lease Period Status _
Schan lal Meghwal, Smt Bamaniyakalan/Railmag| 10.11.2019 16.10.2019 16.10.2019 to Existing held
Papu Bai Meghwal, ra/Rajsamand ' ' 15.10.2024 leases
I} 1/2019 | Village Tejpura tehsil &
dist. Rajsamand
Himmat Ram Garasiya Sakrawas/Railmagra/Raj| 10.11.2019 18.10.2019 18.10.20191t0 Existing held.
S/o Nathu lal Garasiya, samand | 17.10.2024 leases
2 | 2/2019 |Semlathala Malwa ka '
Choura tehsil Kotda,
Udaipur | ‘
Asha Meghvanshi D/o | Chokri/Railmagra/Rajsa| 22.10.2019 | 31,10.2019 | 30.10.2019t0 | Existing held
1o o {Ramdev Meghvanshi, D-| | mand | 29.10.2024 leases
3/3/2019 453, Sanjay colony: '
Bhilwara .
- |Magna Bheel 8/0 Naru | Chokri/Railmagra/Rajsa] 14.02.2020 24.02.2020 | 24.02.2020to Existing held
412/2020 |Bheel, Khatmala tehsil mand 23.02.2025 leases
 |& distt. Rajsamand
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Government of Rajasthan
Office of Sup.Mining Engineer, Mines & Geology Dept.

Jaipur Circle
Sno. | Lease Lessee name village/Tehsii/Disrict Capacity Sanction Date| Registration lLease Period Status
Shreedhar Agarwal, | Khadab/Kotputli/Jaipur 125000 TPA 20.01.2020 | 23.01.2020 23.01.2020 to Existing held
5@&201 Sumit Agarwal, 22.01.2025 leases
L o Mahendra Agarwal S/o

Sitaram Agarwal

01
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Government OFf Rojasthan

SUP.MINING ENG. MINES & GEOLOGY DEPARTMENT, Bikaner circle Bikaner

SANCTION BAIRI LEASE LIST -
. _ N . Capacdity Village/Te
. . Registratio { Sanct . 5
.o, ML No. Name | Office Name | District Mineral 8 - : o Expiry Datet TPAss Total i.ea;se hsil/Oistric| Land Status | Khasra Ne. Dffice Address Status
- n Date Pate Area | pericd
cansant/EC t
. 25 KA, Telivo Ba -
o Najlr : Deshnok /| Privete Land ’ Existing
g |MEBKNAINO pohamm | MEBikner | Sikaner | Baidt | 29-tan-14 | 175ep-13 | 280an6a | 10000 | o 50 leikaner/| /self s7g | Mehela Wardnod |
ML/13/2013 ad Teli Bikaner | Ownershi va 2 {Bikaner, Leases
P Bikaner, Rajesthan )
Shree
o . i Gali, Ward N- -
ME/BKR/Minar] Balaji Jhajhu / |Private Lend .lat:;; K]tssz!‘as :h Existing
2 Mines | MEBikaner | Slkaner |  Baji | 294ul09 | O5unD9 | 28-JubS9 | 200000 | 25 | 50 | Kolevat/] Sei 1450 DatoIEngs Held
ML/14/2008 . . . {(Suiangarh, Chury,
And Bikaner | Ownership ; Leases
¥ . Rejesthan )
Minerals
. thajhu / (Private tend Kativa malinath Existing
g |[ME/BKN/Minor/) Bhanwer | e | akaner | Bapt | 164043 | 0iubas 15-ul63 | 107427 4 50 | Kolayat/ | /self 1461 (Kolayat, Bikaner, | Held
ML/17/2043 tial Bishnoi ? ) /
Bicarar | Ownarship Rajasthan } Leases
- - thajhu / iPrivate Land ¥illage- Dehra Existing
h . .
4 |ME/BKN/Minor/} Sukhbir ME, Bikaner | Bikaner Bajri | 20-Feb-10 | 24-Feb-10 | 02-Fgb-60 | 220000 | 3.0 50 | oloyat/ | fself 1475 | {Samalekhs, Penipat, | Held
ML/175/2008 | Singh fert . . .
Bikaner j Ownership Haryana } Leasss
Govindna Marathi Chowl
) Roh# Frivate Land A . Existing
s [VESKMMIDOU i mar | MEBikener | Bikaner | ma | oAug07 | 64007 | 02avgs7 | toos | 2s | so | B / self 1160 Hokha, Bikaner 1 g
ML/B/2007 . Nokha / . {Bikaner, Bikaner,
tarothi . Qunership . teases
Bilkaner Rajasthan )
ME/BRN/Minor/ Hament Govm‘c;na Private Land Marothi Chowk, Existitig
6 ‘ Kymar | MEBiksner | Bikaner |  Bajri |03 Aug-07 | 26ul07 | 02-Augbs | 100000 | zes | sg | B9 / Self 1161 Nokha (Bikaner, Held
MiL/24/2007 ) Nokha / ) ) . N
Marothi ) Ownership Bikaner, Rajasthan ) | Leases
Hikaner
C/0 Virendra Singh
. Rathore Lilld House e
) Bajri, tzimalsar (Private Land Existing
7 MRS RS | e pikaner | Bikane | Balday, | 024013 | 27-und3 | 100063 | 23030 | o | 50 | oyl e agy | ViekVibarNear [T } o
MLf331/2013 Singh . , College IV Bikaner
Gravel Bikaner § Qwnership ) . {sases
{Bikaner, Bikaner,
Rajasthan }
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Ny incredible [ 1/5A6, Coned
E/BKN/Minor/]  Rural - : thajhu 7/ (Private 1and Garima, Chitralkool | Existing
B MLA32093 | Project Mt lkane | 2ikaner Bajri 03-ul-13 | 04-ul13 | 08-Ju-63 20000 4 50, | kKelayat/ | 7/ self 1467 Yojana, Vaishali || Held
Pyt-Lict ‘ Bikaner | Ownership Nagar jaipur (}aipur, Lepases
faipur, Rajasthan }
1A BALAN GRAVEL
Jai Balzji SUPPLIERS PROP
Gravel Hansera / Private Land :;:i‘;;ﬁii Existing
ME/BKN/Minor/| Suppliers . . Bajri, Loonksran
g ML/13/2014 frop ME, Bikaner Bikaner Graval 11-5ep-15 | D4-Sep-18 | 10-Sep-65 130008 4.5 50 cor/ 7 Se¥f 79 STAND Held
Baidey Bikaner Ownership SARDARSHAHAR Leases
Sgharan CHURY
{Sardarshehar, Chury,
Rafasthan }
ME/BXN/Minor/| Brima ) ) - Hadlz/ iPrivete Land Rampure, stree ne- | Existing
WV aiss/zo0e | pew | MEBikaner § Bikaner | Baj | 09Jun-0S | 25-May-09 | C3-Jun-59 | 150000 | 234 | 50 |Kolayar/| /Self 1463 | 20, Bikaner (Bikaner, |  Held
Bilaner | Ownership Bikaner, Rajasthan } | Leases
Ganpat .
Mines & Govindna £ri Land et
ME/BKN/Minot/ . , . Bajri, : .  (Roda)| et Lan Nokha {Nokha, | - ¢
11 Construcgd] MEBlkaner | Sikaner 08-Jun-10 | 14-May-10 | 08-4un-50 250000 4 50 g2 ° ‘ Hal
. MiIL/19/2061.0 Gravel Y / Nokhs / / Self . 1075 Bikanar, Rajasthan } eld
on A Ownersiip Leases
Company Bikaner
Bamamaat MEMHRARA, TEH,
N -, i/ Private Land LOUOMKARANSAR, Existing
ME/BKN/Minorf] Ganga ) . Bajri, ’
12 MLZ/2015 | Ram Jaat ME,Bikaner | Blkaner Gravel 32-Feb-18 | 15-Fab-18 | 21-Feb-68 | 100000 2 50 flotnkaran]  /Seff 267/78 BIKANER Held
sar f Owrership {Loonkaransar, Leases
Sikaenar Bikaner, Rajasthan} |
Shree ind
Balaji Govingdna pri o
ME/BKN/Minor ’ ) ) vafe Land . £xisting
13 M/ 22" . /| ines 8 | wepikener | Bkaner | Baji | 015ep10 | 259unt0 | 3vaugs0 | s | 25 | so [BTROSRIL 1660/1104 | COVINdnEBar (Nokha, | g
L/22/201 Cons Nokha / ) Brkaner, Rajasthan )
n. * Ownershin Leases
Company Bikaner
i Ransera / Private Land Existing
ME/BKN/Minor/| Kishan Lal . . Bajri Loonkaran Khi {Lunk
14 . MEBikaner | Bikaner ! 22-fun- Rty -jun- lyera {Lunxaransar,
ME/38/20138 Kuleria Gravel fun-15 | 07-May-15 § 21-Jun-65 152600 23 50 sar/ / Seif 93 @ikaner, Baigslhan } teld
Bikaner Lwnershup Leases
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ME/BKN/Minor/

Dhirendra

L Bajri dhagjhu / [Private Land Village |adlans Exlstling
y Bik ik ! -Sen-i ~Spn 5 - . .
51 pau/an/2012 | pal siney | VEBKaner | Bikaner ¢ L 32-Sep-13 | 12-Sen-13 | 11Smp 63 | 100000 4 50 | kolayat/ |/ selt 1487 Bhatian (Kolayat, Held
Bikener | Ownarship Bikaner, Rajasthanl | Leases
Li Daga T ) ng?ﬁte Subhash it
H i H Lan Petrol Pump, laipur xisting
ME/BKN/Minar/] Mines & . : . Eshno Tivate
16 ML/48/2013 | Minerats ME,Bikaner | Bikaner Bajri A0-May-11 ] 26-May-11 | 29-May-61 { 210000 3.52 56 B%E:anar 7 / Self 337 Road, Rikaner Held
Bikaner | Ownership {Bikanar, 8ikaner, Leases
Pyt Ltd.
Rajasthan §
Govindna NEAR HANUMAN
. . Private Land MANDIR, WARD NO. | Existing
BEN/Minorft Taparia " . . y
17 Mffﬂ o 520;9 / anes MEBikaner | Bikaner | Baji | 12ul19 | 324019 | 130u-69 | 100000 | 28148 ] so Ngﬁf ;| Jseff | 1974/172 |10, HOKHA, BIANER |  Hald
o
R @ Cwnership {Nokha, Bikaner, Leases
Bianer .
Rajasthan }
. H-No-243
. Govind Jhaihu [ [Private Land L ) Existing
g (ME/BNVIIOT Cpam | wtmkener | Bener | Bai | 0nApr-11 | 03-marin | 31aersy | ECNOT I oo | Kolayar/ | /Self | 1843/maqs { iiedivan Kolevat |
ML/8/2010 ! GRANTED i ) {Koiayat, Biksner,
§ Maghwa 8ikaner | Ownership Leases
Rajasthan }
: Modia Near old )
; : Private Land Existing
. IME/BKN/MInDr/  Karma . , . Mansar / Transformer, Ward n- ‘
16 ME,Bikaner | Bikaner Bajri 29-Mar-10 | 20-Jan-10 | 28-Mear-6G | 200000 3 5 ’ i
ML7177/2009 | Ram Jatt ® © lkoimyars | /5 | e73.674 1 (8ikaner, Gikarer, | 59
. Ownership i Laases
Bikaner Rajasthan )
~ Hadls . Hadla Bhatiyan v
., Naravan Private Land ‘ Existing
ME BN/ Minor/ ) : - EC.NOT Bhativan / kolayat , hikaner
20 Singh ME, Bikaner Bikangr Bajri ?26-Fah-09 | 20-Feh-09 § 25-Eeb-59 3 aG f :
ML/212/2008 8 GRANTED N Kolayat / / Seit 45,48 {Katayat, Bikaner, Held
fajput N Owisership A Leasos
Bikaner Rejasthan |
ME/BKR/Minor/ Madan o Kishnasar [Private Land ifwf.}‘gi tanta Existing
21 ‘ Chaudhar | MEBikanes | Bikaner G| B 2saukat | 27nuke | 200000 | 356 | S0 |/Nokhas| /sel 1022 paturia LRy 4 e
MLf45/2011 ¥ Gravel Bikaner | Ownershi Bikaner (Bikaner, | | oases
P Bikaner, Rajasthan )
R . . Udasar / |Private Land 0 255, KASHIPURL, | Existing
ME/BKN/Minor/l  lain i } Bajri, ¢ ’
ME, Biks Bikaner o2-May- VADE- - ¥
22 ML/18/2012 |Minechern €, Bilaner Eravel ay-13 1 22.Apr-13 | 01-May-63 | 100000 2 50 N_@m; / Seif a57 BHILWARA (Bhilwara,|  Held
Bikanar | Ownership Bhilwara, Rajasthan )i leases
. Jhathu/ [Private Land V.P. Karmiser, Ward | Existing
MESBKN/Mnor/! Tola Rem . . i )
23 émégm ! jagy | WEMBkener | Bikaner | Baji | 16ub10 | 19-Apr-10 | 1520h60 | 200000 | 3751 S0 | Koelayat/| /seif | 199971464 ln6 {Bikaner, Bikaner,| Held
Bikaner | Ownarship Rajasthan } Leases
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Bikanar, Rajasthan }

. . . thajhut / [Private Land i i Exbstlug
MAL/BKN/Minor/i Mamta . ) Bajri, : ) Village Bju {Kolayat,
ME, Bikaner | Biksner 24-Aug-11 ¢ 11 Mar 11 1 23-Aue-61 1500 ’
~24 RML31/2010 Davi Stavel ¢ H-AuR v 2 >0 K(::lay*atf ! Seit . 1258 Blkaner, Rajasthan } Held
Bikaner | Ownership Leases
Indian - .
. Mines . - Deshinok f{Private Land ¢-41, vald Magaram | Existing
[ . . Bairi, : ) i s
25 Mﬁfﬁiﬁfa {;2?’ Company | ME Bikaner | Bikaner | ;vd 22-Nov-11 | 21-Oct-11 | 21-Nov-61 | 200000 4 5¢ | Bikaner/| | /Sei 506 Colony {Bikaner, Held
Privare Bikaner | Uwnership Bikaner, Rajasthan} | Leases
Limited
ME/BKN/Minor/ Sh. Kalysn Hal ChhotijPrivate Land 253 272 East Bihar sarshi | Exsting
25 Singh ME Bikaner | Bikaner Bajr 25-5ep-88 | 11-Jun-38 | 25-Sep-48 150000 258 50 | Bikener/} 7 Salf ! Road , {Jaipur, Saipur, | Held
ML/13/1508 . . . 16717252 .
Rajput Bikaner | Gwnership Rajasthan } Leasas
. . . Deshnok /|Private Lang DESHNOK, BIKANER ; Existing
BME/BEN/MInor/  Sheelu . . Bajrl,
’ Biik 20-Sep- Sep- Sep- o ! o
27 ML/18/2013 | Barath ME Bikaner | Bikener Gravel 0-Sep-13 | 17-5ep-13 | 18-Sep-63 | 182662 3 50 Bf?cner! 7 Seif ‘ 347 {Bikaner, Bikaner, Held
Bikaner | Gwnership Rzjasthan ) leases
Viltage- Hadia
. - Hadiz / {Private Land Rawsltan, teh,.- Existing
ME/BKN/Minor/] ¥Yudhveer . : Bajri,
sz 1 E/BKN/Minor/ X ME Bikaner | Bikaner / 02-Apr038 | 02-Apr-0% | 01-Apr-53 260000 128 50 Kolayat / 7 Salf i48s kolayat, Dist, Bikaner{ Heald
MLA183/2008 Singh Gravel ’ ’
Bikater § Owniership {Kolayat, Bikaner, teases
" Rajasthan )
. Mo
ME/BKI/ Minor/ Babita ] Ma:sli / Private Land 2-A-35 MurliDhar | Existing
29 MILj24/2 {3;) 5 Singhaniy{ ME Bikaner | Bikaner Bajri 20-Feb-0% | 30-Jan-09 i 19-Feh-58 220004 2,38 50 Xol ?t / I Self 7847544 | Vvas Nagar {8kaner, Held
' e, ava Dwnership Bikenier, Refasthan ) | Leases
Bikaner
Taparia Govindna’
. 5
WE/BKNMinge/] P88 & "”:‘jf ® Iprivate taad NOKHA BIKANER | Existlog
a0 ML/27/2008 Contiction| MEBikaner | Bikaner Balvi 19-Aug-09 | 30-Jul-0% | 18-Aug-59 166000 2,88 50 Pég?ch / 7 Self 04 {Bikaner, Bikaner, Held
Company Bzaa @ Ownership Rajasthan ) Leases
pokha franer
) M/sshiv Hadla | vste Land INDAWAR MERTA | Existing
ME/BKN/Minor/ " . . . Bhatiyan / .
31 ML/S/2012 Shankar | MEBikaner | fikaner Rajri 28-May-13 ] 26-Apr 13 |27 Moy 63| 365000 a 30 Kolayat / I ueif 8,49 NAGAUR {ivierta, Held
. Z
Mines N Ownership Nagaur, Rajasthan} | Leases
: Bikaner -
€0 Ram Chandra SC
. - Udasar / {Privats Lend R . Existing
ME/BKN/Minor/jArun Ram . . - : . SH-~ Kheraj Ram Siyag
3 N ME, Bikaner | Rikaner Bajri 30-Sep-13 | 26-Sep-13 | 29-Sopd 150060 2 1
FA ML/15/2013 Dhoti 3} 14 12 263 b} 50 Mf)khaf . 7 self ‘ 1508/424 Post Panchu (Nokha, Heid
Bikaner | Qwnership Leases
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{Bikaner, Bikaner,
Rajesthan )

Medio
. Private Land Exiating
1 ME/BKN/Minnr/] Babulal . . - Mansar / Posl- Galines {Bikaner
33 ME,Blkaner ¢ Bikaner Baijri 05-Mar-10 | 04-Feb-18 | 04-Mar-60 | 100008 s % 3 ) ’
WHL/L90/2009 § Chandak 0 kolayat / 7 Sell . 839/360 Bikaner, Rajasthan } Held
N Ownership Legsas
. Bikaner
CHAK
. VHAYSINGHPURA
. Hadla/ |Private Land - Yt Existing
E/BIKN/Minorf IRamchand ) , . : JHAIML, TEH
) | ME,Bikaner | Bikaner Bajri 26-Feb-09 | 20-Feb-09 | 25-Feb-5 it . T '
34 ML/212/2008 | ra Bishnoi f 5-Feh-59 200000 2.48 56 i{cléayat! 7 Self 1474 KOLAYAT, BIKANER Held
Bikaner | Ownership . Lemses
{Kolayat, Bikanar,
Rajgsthan
H.P.
Mines
And Nokha 3 svate Lond JAIN CHOWX, NOKHA,| Existing
ME/BKN/Minor/] Minersls ) . Bajri, Gao/ N : ’
ME Bikaner | Bikaner 05-Feb-18 : 18-Feb-18 ~Feh- 0
35 ML/26/13 Prop. i Gravel eh-1 (4-Feb-68 100066 4 53 Nokha / o 7/ Seéfh‘ i74 .BH(ANER (Féc&kha, Held
Pawsan Bikaner wrigrship 8tkaner, Rajesthan ) | Leeases
Kurnar
Jain
Govindna '
. . Private Land Govind Nagar,Roda | Existing
ME/BKN/Minor/} G.A Bajrt . N . gar / !
ME,Bikaner 1 Bikanar Bajri 28-Aug-06 | 21-Au FeLg § i :
36 ML/29/2006 | Udyog & Zf ug g-06 | 27-A0g-56 | 100000 3 50 Nokha / / Self _ 1165 {Nokhs, Bikaner, Held
. Ownership Rajasthan } Leases
Bikaner . ;
80, Jakhasar, Teh. $ri
. - . Markhana | Private Land ’ ! Existing
A HE . . Bajri, it
gy |ME/BKNMMInor) Puren | paner | gikaner S, 18Dec17 | 30-Dec17 | 17-Dec-67 | 10000 | 3 | 50 |/Mokhm/| /self 2z | Uungargarh, Bkaner | ©
MugngOi‘g Smgh Gravet ) {$ri ﬂuggargarhj
Bikarer | Ownership . . Lesses
Bikaner, Rajasthan |
. - Latamdesa|Private Land Ward N-5/6,Bhinasar{ Existing
ME/BIN/Min . , , . 8ajri, R .
ag :.;;Z?i zélgr[ Gita Davi | ME.Bikancr | Bikaner G ;VE% 20-0ci-10 | 27-uk30 | asDa-s0 | 22000 315 50 ir/Bikener| [ Self 217 {Bikarier, Bikaner, Held
[ Bikaner | Qwnership Rajasthan } leasey
SHANTI DEVIW/G
LATE SH.
. . Deshnok /| Private Land RAMESHWAR LALJAT| Existing
B Shanti . . -
38 wiﬂ;; {;zz‘"” b | MEBtaner | Bikaner | Bejrt | O7Fen-12 | 11-Nov-11 | 06-Febez | 200000 | 23 | so - Bikaner /| /self Si"’ LS9 A PURANIE ST | Held
Bikaner | Ownership t * 934585 . COLLAGE BIKANER | iesses

96



350

’ Srm MALIK NARSING
go [ME/BKNIMInOT/ Chennicale) e e | Bk | B | e iebas | 26pebets | 25.Feb 1 il e oD SR iftllgg
B ML 12618 sk, Pyt : l Gravel ~+eh- -Fehi- ~Fab-68 58650 4 50 Ka‘lgyatf 7 self ) 604/64 RGAD, HiSﬁfR, &
. Ltd. Bikaner | Ownership HARYANA {Hisar, Lesses
Hisar, Haryena }
Village Ghumansar
. : " Hadla/ |Private Land Teh. Chidawa Distr | Existing
MEBKN/MInGr/]  Amar y . Bairl :
4 k ™ F - i . o " K . .
a4 /18472008 | Singh ME,Bikancr | Bikaner Gravel | 27°Feb-02 } 20-Feb-0S | 26-Feb-55 | 200000 2.28 50l kolayst/|  /Seff ‘ 1488 | Jhunthung (Ct'iiéawa, Hetd
Bikaner 1 Ownership Jhunihuny, Rafasthan] Leases
i
GANPATE MINERAL
KHTEPURA TEH, AND .
: : Hadla / iPrivate tand Existing
ME/BKN/Minor/] Ganpati . . DISTT. BUNJHUND
7 B jri - e “ “ - e 2 ! i
42 282011 | Mineray | MEBikener | Bikaner Bajri | 29-Feb-12 | 25-Feb-12 | 28-Feb-52 | 225000 | 496 50 F;nyatf . /%eh‘h( 348/44 (hurhung, l::slzs
IRENEE ) wnership fhunjhunu, Reiasthan
}
g [ME/BKNAMInor]] Girdherl | ner | Bikaner | Bajri | 01-April | 03-Mar11 | 31 200060 o [ e e EXist;:g
ML/S52/2010 |Lal Bishino B 3 Ejf’l ~ADT -Mar-11 ~Mar-§1 000G {25 S0 Kolayat / [/ Seif A 1473 . {Kotayat, Bikaner, ‘Ha
’ Bikzner j Ownership Rajasthan ) Leases
Vedhmeghram
Rakesh calony, Dudidharm .
. . - Nal Badi / |Private Land Lxisting
ME/BRR/Minar/| Dudi 570 . R Eajri, kanta ke peche
‘%4 E, % ¥ Bk G -, -, b - e 3 . H ?
ML/54/2000 | Shreeprab ME, Bikaner ikaner Gravel 3-Sep-09 [ 28-Aug-09 | 02-Sap-58 130000 2.22 50 Bélf;ner! Qv:f Selfh“ 1029747311 1aselmer road bikaner L:z;
hufat IKaner aersbip (Bikanar, Bikaner,
Rajasthan }
Sarvodya Bastl
. lagdish Deshnok /{Private Land Behind Vishwakrma | Existing
ME/BKN/ Wnor, . . - . + ¢
45 /BKN / Prasad ME,Bikaner | Bikaner Rairi G3-Feb-12 | 11-Nov-11 | 02-Feb-62 170000 2.52 50 Bikaner / / self 593,595 Ternple, Pugal Road Held
ML/S8/2011 . .1 1882/592 i .
Jatt Bikaner | Ownorship [Dikanet, Bikanet, Leases
Rafasthan |
. Baniyon X3 Monalla, -
. Existi
g [MEBMNMMInOT/i RR | e | Bikaner | Bai | 33-May-10 | 21-May-10 | 30-May-s0 | 150000 3 50 f;iar:ti pm; ?elifnd 152 Nsal Bad), Bikaner Hi!; :
ML/1/2010  { Minarals ‘ ¥ ¥ ¥ {Rikaner, Bikaner,
Blkaner | Gwnership ) Lezses
Rajasthan }
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. Guvernmen K
- Modia tiand/ Mear saston ki ban kxisting
ME/BKN/Minor/| Darshen ) . : FOROT Mansa / ) ' !
M Bik Bajii T May 1 - _ ¥
7 J133/7000 | Aachatya £ Bikaner el el Al 3y 101 27 May-10 | 2/-May-bU GRANTED | 308 50 Kolayat / 51@; 6,76,677 g,‘l uishdfsal (?ikdn&!, Held
ChaldBilana Bikaner, Ralasthan ) | Leases
Bikanar
am)
Maodia @?:f:z'en Out of esto & bari Existing
ME/BKN/Minot/i Darshan o . . E.CNOT Mansar / s
ME, Bik: Bikaner B 27-May-10 - = - . ' A i 3
38 | paisi35/2000 | Aachary kaner { Bikan 2jei ay-10 | 27-May-10 | 27-lun-60 | o L 287 50 Kolayat / | 53 676,677 | bikancr (Bikaner, Held
! Chak{Bilana Bikaner, Rajasthan ) | lesses
Bikarier
am)
Governmen INFRONT OF POLICE
ME/BEN/Minar/ LV. Mings dhafw /| tland/ STATION, ASHAPURA | Existing
9 asjaoae | 09| MEBkaner | Blkener | Bar | I3fubll | 08-Apr-llf 12uM61 | 200000 | 284 | 50 |Kolayat/{ Siway |1,4521,462 | COMPLEX, NALBADL| Held
- Minerals Bikaner {Chak{gilana BIKANER {Masi, Leases
arm) Bikaner, Rajasthan )
indo Ka Govarnmen Premizta guptawfoV
. tiand / P gupta 33 Nagnechi | Existing
BME/BKN/Minor/| Prem Lata . . . s E.CNOT Batz /
ME Bikanar | Bikaner Bajri 1g-May-14 ¢ 18-May-14 | 18-May-84 . ; & i
50 ML/3/2014 Gupta j ay ay Y GRANTED 228 50 Kolayat / Szwstw 392/177 5c[jzt:eme ;:)a‘iv npuri Heid
. Chezk(Bilana hikaner {Bikaner, Leases
Bikaner . .
zm} Bikenaer, Rajasthan )
Governmen BUDHWAR STREET,
. . 2Bsmif § tland/ NEAR AMBEDKAR Existing
ME/BEN/Minor/]  Sundl ] ) »
ME, Bikaner | Bikaner 81 21-Jan-B7 | O7-Now-96 1 20- 1 . i B
511 wu/1s/1296 isaradhana "( il o 20-Jen-47 | 100000 | 228 | S0 Bikaner /| Siway 2B5M CIRCUL, SIKANER | Held
Bikaner [ ChzkiBilans {Bikaner, Bikaner, Leases
am) Rajasthan } :
Governmen Bola ki Dhani Post
. ; thajhu/ | tland/ Mandhraia Existing
R . . .. )
5y ME/BEN/Minor/|Shish Ramy e o ner | Bikaner | Bal | 200011 08-Apr-il { 1SJul61 | 150000 | 455 | 50 | Kolayst/| Sway | o00R28LA i Held
ML{27/2010 Bola . , 86871259 ¢ .
Bikaner ;Chak{Bilana Jhrunjhuny, Rajasthan! Leases
am) }
Govarnmen VPO KIDWANSA,
. . . . Ihajhu / ttand / TEHSIL SUHIAFGARH | Existing
T Rohitash . " Bajrt, .
53 |VE/BKN/Minorf) Rohitash | )y govcner | gikaner Y 13Ukl | 1BulRl | 12ulet | 200000 | 465 | 50 | kolayat/| siway | owr SRl g iearn Held
ML/20/2010 Kumar Gravel ) ” 8ER/1259 ) >
Bikaner jChak{Bilana dhunjhurnu, Rajasthan Leases
am} )
Governmen
X " . iBsm/ | tiand/ Ambedekar Circle Existing
Vijay Dev ) . L !
g4 |ME/BKN/Minor/) Vijay | MEBikaner | Rikaner | Baji | 19Feh 27 | 07Novss | 17Feb 47 | 100000 | 339 | 30 ! mikaner/ stway 155/21 | Bikener {Bikaner Held
WML/40/1598 Gutlar ) ? : g ;
Bikarer | Chak{Bilana Bikaner, Rajasthan ) | leases
arm}

o8



352

Wndo K Sovernmen
N . . tland/ Lalthuff kakatla kxsting
SAE/BKN/Minory] Satnpat , . »
55 3\.2LJ92£2{§10 / Lat [}2 ca ME, Bilaner | Bilkaner Bajri 2011 ) P01 ] 10wl 61 25006 2h 50 K’B]ﬁ;di / Siway I0R14 {Bikeer, Bikaier, Held~
. I}
? v Chak{gilana Rajasthan } Leasss
Bikaner
amj :
Modiz - G‘f";r:gjf“ 28, Kanta khaturia | |
ME/BKN/Minorf] Surjeet X " - Marsar / colony, bikaner
55 ME, Bikaner | Bikaner Bajri 19-Mar-10 | 05-0¢t-09 | 18-Mar-60 100060 . Iy i 3 ¥: Held
ML/138/2008 | Guha 3 3 Kolayat / S'W%y €68 (Biksner, Bikanar, ¢
: _ Chak(Bilans . Lezses
Bikaner - Rafasthan }
arn}
. Modiya G‘;tr:;e” BCULINY., |
ME/BKN/Minorf] Zigma — . ‘s Mansar / COLONY, BIKANER
57 ME, Bikaner | Bikaner Bairi 2200818 § 21-0ct-19 [ 20-0ct-69 130000 1.25 50 S ’
ML/21/2019 | Stone Kolayat / way 485 {Bikaner, Bikansr, Held
. Chak{Bilana . Leases
Bikaner Rajasthan )
amj
Governmen Premlata gupta wfg
frndo Ha tLand / ' Vedprakash gupts Existing
ME/BIN/Minor/| Pramlata , , " ECNGT Bala/ 33nagnechi scheme
- MEBikaner | Bikener | Bajri | 19-May-14§ 09-May-14 | 18-Mav-6a | B 2 t0 iwa 1 Enec
ML/4/2014 | Gupta ¢ ¥6% | GraNTED Kolayat/ | W& | 392077 4 anpurt Bikaner | TEC
. Chak{Bilanz ) ) Leases
Blkaner {Bikaner, Bikaner,
&) .
Rajasthan }
Govermnmen
27 SUDARSHNA
, . . Bichwal /| tiand/ Existing
MEJBKN/Minot/ Ganpat . . Bajri, . NAGAR PAWANPURI
5 ,Bik Bik ~Sep A LE- -Gan- 4 : . . ’ '
59 ML/1/2000 Minaral ME, Bikarer ikaner Gravel 07-58p-00 | 10-Aug-00 | 06-5ep-50 235000 5 50 Bq{ganel Fi Siway 65 BIKANER (Bikaner Held
gikaner |Chak{Bilanz X . ! Leases
Bikaner, Rajasthan }
am}
Governmen BUDMHWAR STREET,
; ; 2Bsm/ tiond / NEAR AMBEDKAR kxisting
ME/BRN/Minar/t  Sunil ) . " )
15 ML/20/1996 [Szradhana Mt Bikaner | Bikaner Bajri 2i-Jan-97 | G7-Nov-96 | 20-Jan-47 103000 3.79 50 Bikaner / Sway 2BSM CIRCUL, BIKANER Heid
Bikaner jChak(Bilana {Bikanwr, Bikaner, Leases
am] Rajasthan }
Govaramen
. TodarWwas Post Mojas .
. hajhu/ | tiand/ i Existing
ME/BRN/Rinor/| Ashoka ) | .. ) _ I
g1 |ME/BKN/Minor/ MEBikerer | Dikener |  Bajri | 20-ub11 | 08-Aprll | 19-fubbi | 200000 | 227 | 50 |kolayat/| Sway 14521462  Upunihun, Held
ML/28/2010 | Kumar ’ . . hunjhunu, Rajasthan
Bikaner |Chak({Bilanal - | Leases
am}
Guverrinen Sunil Kurmar Daftar,
. . Nzl Chhoti] tiand / 947/98 Parani [ane Existing
ME/BKN/Minar/l  Sunit N . .. EONOT ) i !
62 ML/Sb71556 ostari ME,Bikaner | Dikaner Behi 2800497 1 2800t} § 21-Oce47 GRANTED 3.56 5G ,’Bikanerf Siway 904/9%, | Gangashshr,Bikaner Held
_ Bikaner {Chak{Bilanai 904/96 {Bikaner, Blkaner, Leasas
arri} Rajasthan )
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Bajri,
na ; hahipal Baliclay, Gangapur [Private tand HADALA RAVALOTAN | fxisting
WIE/BKN/Minor/ . . .
83 % s soona | SMER L MESikaner | Bkaner 1 Gravel, | 08-an-70 | 0RJan 20 | 07Jan70 | 38u2/2 3.99 50 ja/Kolayatl /Self 522/4i1 | (Kolayat, Blkaner, Held
Rawlot Murrum, / Bikaner | Ownership Hajasthan ) Leages
Silica Sand .
Salr, Jaisinghd 2,13, Gali
ME/BKN/Minor/] Puspa Gravel, aﬁ”:(g? ; Private Land House N:{; 14’ » Sl Existing
64 ;| MEDBikaner | Bikarer |Masonaryst] 04-Oct-19 | 04-Oct-19 | 04-0ct-69 | 355858 | 24 | so |S@ K| hoiaay a8 % Held
ML/57/2018 Devi o Noltha/ . Hanumanhsths,
ne, N Ownership " Leases
Murrum Bikaner Bilkaner
Riadhr Bji?ifmy &1 ANAI MAND!
f s 8Y, 1
; Sidldhi SamorakhiiPrivete Land : Existing
ME/BKN/Minor, X . , Giravel, ; ‘ X
65 /BRI ! Mines ME, Bikaner | Bikaner _ 31-lan-20 | 31-dan-2G | 31-5a0-70 | 200000 3.98 50 |/Kolayst /] fSelf 87 BIKANER 3,340% Held
ML/67/2018 Kankar, . . {Kolayat, Bikaner,
And Bikaner | Qwnership ] Leases
. Murrum, ¥ Rajasthan |
Minerals -
Sifica Sand
Baje,
MEAR VIDHYA VIHAR
. Ballclay, .
o o (o K BiRES Samorakhi{Private Land SCHOOL NEW LANE | Existing
ME/BKN/Minorf - , Gravel,
66 ML/27/2018 & ME Bikaner | Bikaner Kankar B1-fan-20 | 3l-lan-20 { 31-jan-70 3322826 3,89 50}/ Kolayst/ 7 Self g1 GANGASHAHAR, Held
| Minerals MLI!'T‘LEE:, Bikaner | Ownership ?I%ANER (?ékan@r, Leases
Silica Sand B|§<§ner, Rajasthan )
Bajri,
Anil Ballclay, vish ori § Existing
s, IME/BEN/Minor, . . Fireclay, shrasar {Private Lan ] . : Astin
& ME/ } MO e | MEBikener | Bikaner V| 094an-20 | 0343020 | 0s4envo | 3os06 | 36 | s0 |/nokmay [seif | 1576/ 1502 | Medavat Tehsd Heid
bAL/40/2019 Khicher Gravel, . . Kolayat, Distt. Bikaner 9
- Murrurn, Bikanar | Ownership enses
Silics Sand
Bajri,
NEAR VIDHYA VIHAR
" Ballclay, ] .
o] (K MiTies Samorakhii Private Land SCROOL NEW LANE | Exsting
ME/BKN/Minor/ N . Gravel,
58 1 L /26/2019 And MEBikaner § Bikaner Konkar, | 1820 | 319020 | 31an-70 | 328950 4 50 [/ Xolayat/l  /serf 78 GANGASHAHAR, Held
) Mineals Murrun; ' Bikaner | Cwnership BIKANER {Kolayat, Lesses
Sitica Sand sikaner, Rajasthan )
Bajr, ,
Budlclay, Chani/ e Land Existing
ME/BKN/Minor/] Naveen ) ‘ Gravel hemi/ [Frvate Lan H-34/25, Sector3, | oo
. ME,Bikaner Bik ' Jan- -Jan- _ ; 1 4
89 ML/72/2019 1ain B ikanar Kankar, - 08-Jan-20 | 08Jan-20 | 08Jan-70 1 425338 5.9% 50 K({%&yzt./ / Seif ) 30 Rohiri, New Delhi Reld
Mugrim, Bikanar | Ownership Leases
Silica Sand
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Barf, oYol:;
) Baffeet Ballclay, Madh/ |Private Land 72, NH-15, Tenchri | Existi
QKN : : ‘ Gravel, 3 rivate Lan , NH-15, Tenchri wisting
78 Wﬁ’;{)zg ;25:1? Singh ME, thkaner | Bikaner Kankar 08-Jan-20 | (B-dan-20 | 08-lan-70 | 309822 199 50 Kotaya/ / Self 1262/048 | Fany, telslKolayal, | Held
Bajwa Murrum, Bikaner | Ownarship [Distt. Bikaner leases
Silica Sand
Bajrl,
Ballclay, sz:g:pi? { Private Land 158, Ward no. 25, | Existi
BKN/Minar/l Manoi . Baliclay, aChak {Private Lan , Ward no. 25, xisting
71 Mgu;;zizeggl N‘gyagi ME Bilaner 1 Blkaner G{a\,ef 29-Aug-1S | 29-Aug-18 | 29-Aug-69 | 330455 | 388 | so | wov/ | Jsaf 50 lWokha Mandi; Nokha,| Held
Murry n;, K?layai /1 Genershin Distt. Bikener Leases
Stlica Sand Bikaner
Bajri,
Shyam Ballclay, Ch;‘;mjls Private Land Existi
inor ) X G E\.’Ei ] £213] iveie Lan XISENg
7y [MEBKNMINOT o ber | mEgiener | sikaner | & 08-Jan-20 | 0B-fan-20 | Q8-Jan-70 | 273824 | 3.95 | 50 |Charnen/| /Self 1| ek Samalagar |y
ML/34/2019 Bishnof Kankar, Kolayat / | O " Tehsil & Distt. Bikaner .
Musrum, ﬁ?ayat wriership eases
Stlica Sand Sikaner
Bajri, Bairi,
Balleiay, Khas
. RRCHMin Ballclzy, ¥ Tpsivate Land Aashapura Mandir ke| Existing
gy (ME/BKN/Minor/l " "L e Bikaner Bikaner | Gravel, |20-Aug-19 ] 20-Aug39 | 20-Aug89 | 201600 | 389 | so |CETENSp o 185 |pas, Nathusar gate ke|  Held
. MIL/F3/2018 - : Kolayat/ i i i .
Minerals Gravel, Bikane Owrershin : bahar, Bleaner Lenses
Silica Sand, Ransr
Silica Sand
Bajri,
| ME/BKN/Minor/ Bailclay, Chani/ {Private land Ward no. 4, thaihoo | Existing
74 ML/53/2019 Hira Lat | MEBlkanar | Bikaner Gravel, | 08an-20 | 0Bdan-20 | O8-fan-70 | 410024 384 =50 Kolayat / J/ Seif 57 Bass, Tehs Kolayat, Held
Murrurm, Bikener | Dwnership DislL. Bikaner Lgases
Silica Sand
Bair, Deep villa, Bzb
Bailday, Samorakhi| Private Land eep villa, beoa Existing
, d . ) .
75 [MEMEKNMInOrMERerdIay e gicaner | Bikaner | Grovel, | 28-an-20 | 284an-20 | 28470 | 475200 | 309 | s /Kotayat |/ Seif gg | Remdeyroad, Purani| ©
© ML/B2/2010 Bothra ) . line, Gangashahr,
durrum, Bikaner | Ownership - Leases
Sifica Sand Bikaner
Bajri, -
Ballclay,
ME/BKN/Minor/] Shahzad Fireclay, :ca.kha Private Land Behind b4S Girls Exdsting
£, "
7 |ME/ ! : MEBikaner | Bikaner | Gravel, |26-May-201 26-May-20 | 26-May-70 | 355610 4 50 dval 139/1 | Hostel, Bhuttonka | Held
MLF7/2059 Al Kelayat /
Kankar, Bik Owenatship brass, Blkaner Laases
Murram, kaner
Silica Sand
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; Bajri, TN )
{ : Baflclay toar Ofd Chung
s ME/BIN/Minor/ Shyam Grovel ! . Jangloo/N [ Private Land Chowli, Galnar Noad, [ Exialieg
- 77 ' 1 Bunder ME,Bikaner { Bikaner .| 17-Feb-20 | 17-Feb-20 | 16-Eeh 70 | 407444 304 54 okha/ { Seit 723 Banga Nagar, Bikaner! Held
1AL/ 7072018 Kankar, i i : :
: Blshiug ) Murrarm Bikaner | Ownership .1 {Gikaner, Bikaner, Leases
Sifica Sand Rejasthan ]
Bajri,
Kankar, Chakno. 5 -
SAPPHI ' . . . SHOP NO 3, BAIWA .
. Baliciay, Khari  |Privote bend Existing
ME/BEN/Minor/ RE . " L 04.02.202 iy COMPLEX, TECHR]
ME, Bikaner Bikaner Silica 313.062.2020 12,0270 | 3996 .Ga4 . Heid
78 ML/68/2019 | MINERA ikan & e 0 99650 13,8842 50 iCharnan/ / Self ’ 13, 14 FANTA, KOLAYAT, @
LS ana, Kolayat/ | Ownership BIKANER Leases
Gravel, Bikavier
Murram
Bair,
Baliclay,
ME/BKN/MINO ‘Jg?zit’e GolrifKola |Private tand Ward No. 22, Existing
79 R/ML/S8/2018 MANKE | MEBikaner | Bikaner Sil‘ijg{a’ 29.007.2020 ] 22.06.2020 | 29.07.20701 235000 347 50 | yat/Bikan } Seif 207, 208 Anupgarh, Held
N Sand, ar Ownership Ganganagarl Leases
Gravel,
Murrum

Bl o'Rr ds vU; dk kZyksa es [kiut ctih ds [kuu iVVs Lohd'r ugh gSA
vikh{k.k {kifu vitik;ark chdkusj
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OBSERVATIONS OF THE CEC DURING SITE
INSPECTION BETWEEN  23.10.2020 AND
25.10.2020 OF PROPOSED/ON-GOING MINING
AREAS IN THE STATE OF RAJASTHAN

23.10.2020

1. Jawasiya — Sihana - in Himirgarh Tehsil:

Visited part of the Banas river point forming part of Lol holder — M/s.
Shiva Corporation (I} Ltd., (681.23 Ha) located in Chittorgarh district. This
is one of the 27 lessees who had surrendered TWP and the lease was

cancelled by the State.

The river bed is filled with small size boulders/pebbles mixed with
sand. lllegal mining is stated to have been done by the locals. There is a
bund which has been constructed across the River Banas at this point.
The collection of Bajri is not being done n a scientific/systematic manner.
Large and irregular pits are seen ail across the river bed and also along the
banks of the river. The sand collection appears to have been taking place
over a considerable period of time. Hlegal collection activity is said to be
more pronounced during rainy season when conditions are favourazle for
separation of sand from pebble/boulders.  Keeping in view the high
proportion of pebbles/boulders this is not exactly an ideal site fc- sand

collection.
PHOTOS

2. Dhul Khera in Bhilwara Tehsil:

This site is stated to be located downstream of Meza dam across
River Kothari. This site is said to be part of the Lol given to Mr Abhimanyu
Chaudhary. Being located in the lower side of the dam, the river escapes
from both normal flooding and the increased water flow during mcnsoon.
‘While the river bed -has growth of natural vegetation a part of it is being

illegally used by locals for cultivation of vegetables.
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Some illegal collection of sand from this stretch of the river is
reportedly being done by the locals. Sard is also found mixed with silt and
clay. Pits, distributed irregularly, are seen on the rive- bed from where in
the past sand would have been removed. An over burden dump o mining

operated by Jindal group lay adjacent to the river.

The scope for replenishment of the sand is minimal at this siwe being

is located just below the Meza dam.

3. Pithas in Mandal Tehsil and

- 4. Bagor

Both the above sites form part of River Kothari and the siizs are
located upstream of Meza dam. The two sites are part of the Lct of Mr
Abhimanyu Chaudhry (997 Ha). This stretch of the river has coarse sand.
Both the spots have long causeway across River Kothari and the river
water flows over the causeway during floods. Sand is seen on sitter side
of the causeway but more is seen in the downstream side,

5. Pipli - Banas River point:

The site forms part of Lol of Sanfay Kumar Garg (1947 Ha). This
stretch of River Banas has huge quantiy of la“ge size pebbles/bculders
mixed with sand. After the process of sieving sand the pebbles are weff on
the bed of the river. lllegal removal of sand on large scaie is seen n this
stretch of the wide river. The Lol holder had operated the mine till 2017,

8. Jeeva Ka Kheda, Banas river point -

Lol was issued in the name of Stri Mahendra Singh Rajawat who
operated the mine till 2017. The total area of the lease is 1911.37 Ha and .
the sand appears to be of very good quality. There has bee-:h large scale
illegal removal. In fact on the way to river péint many active sand durmping
yards were alsc n;::ticed with evidence of fresh stock of river sand dumped
recently. ‘

7. Nahargarh - Banas River is another river point and this part of the
river forms also partiof the Lol of Mahendra S ngh Rajawat, Whie the
quality of sand appears to be very good it is also seen that rampant illegal
mining has been taking place on this stretch of tre river. CEC was tokd that
EC in respect of this mine has been issued by MoEF&CC. However mining
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operation is yet to commence for want of a decision on Rule 5 (4. from the
Hon'ble Supreme Court of India though there is no stay.

8. Khatedari lease ML No. 21/2018 (Kan Singh)

This mine extent 1 Ha is located within 45 m from the River Banas.
The Khatedari land does not have mineable sand. It is evident rat the
iessee collects sand from the adjoining Banas River before dumping it on |
the land adjacent to the demarcated lease. During the visit of CEC fresh
stock of river sand was seen at this site. CEC was informed that the said
stock of sand has been seized on 16.10.2020 and harded over to SHO for
safe custody. The seized sand will be later auctioned by the district

authorities.

‘During the visit it was observed that river sand has been spread
inside the mine pit of ML No. 21/2019 so as to highlight the availability of
good quality sand. CEC observed that the quality and colour of aumped
river sand is distinctly and sharply different from the colour of soi of the

mining pit,

The district authorifies were asked to fake immediate acfion for
cancellation of the lease and also initiate disciplinary action against the
officers who certified the availability of sand from this mining site. it has
been alleged during the site visit that Khatedari leases have been cranted
close to the river only with a view to legalise the illegal collection of river
sand,

24.10.2020

1. Raj Mahal in Duri Tehsil along Banas River:

This point has a reservoir and lies below the Bisalpur Dam across
Banas River. This reservoir is said to be the lifeline of 7 districts in the
State. The Lol is in the name of M/s. 8 R Associates. The rive- bed
downstream of the bridge in Rajmahal is being cultivated by the iocas and
beyond which point there exists reserve of good quality sand. The rver is
wide downstream of the bridge. The large reservoir created by the dam
arrests the flow of sediment downstream of the dam, Tt;,e terrain being hilly
and rocky in the catchment area below the Dam, there is scope for regular
flow of sediments into the river.
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234. Satwara, Santhal and Banthaili in Duri Tehsil along Banas
river: CEC visited these three points which lie on the downstrear side of
Banas River and form part of the same Lol of M/s. S R Associates. yThe
river is very wide at these points, possitly more than a kilometre in width.
There are remnants of old mining pits specially in Banthali area and which
are now filled with water and aquatic plants. The mineable reserves are
seen located fowards the left bank of the river and wrich currenty forms
the main course of the river. Good quaiity sand is found to be available in
sufficiently large quantities. R&pienishrﬁem‘. of the river sand is expasted to
take.place in this stretch of the river as reportedly there is sufficient Fow of

water during monsoon season.

5, Jalseena in Duri Tehsil: also forms part of the Lol of M/s. S R
Associates - EC has been granted to this Lot holder for 3.26 miltion MT of
sand, Lease agreement has not been executed pending a decisior by the
Hon'ble Supréme Court on Rule 5{4), liegal removal of sand in small
guantities is seen. A part of the river bed is rccky ard in this strerch no
sand deposit is seen. However there ig glrewth cf grass and herds of catile
are seen grazing on the river bed. On the downstream side huge deposits
of sand is seen, larger deposits being towards the right bank. The sand is
of good quality with very few impurities and pebbles.

It is imperative to ensure the removal of sand from the central part of
the river upto a depth of 1-2 M ali along the river so as to create and
maintain a continuous channel for flow of flood water. Strip mining within
this zone is not adviéabie as during the next rainy season the flood waters
are bound to carry downstiream the loose sand left out in strips.

A detailed map of the river bed leased for sand collection, showing
the areas where sand is available should “orm part of the lease agreement.
The river bed without sand but having water puddies indicate higher degree
of bicdiversity. Soonest the water on sand beds dries up the bioiogical
activity will be the minimal on the sand beds.

8, Dodwadi in Piplu Tehsil along Banas River; This stretch of the
river forms part of Lol of Shri Som Prakash Sethi: The river is not only very
wide but also has good quality sand. The intensity of illegal coliection of
sand appears 10 be much higher. While proceeding to this spot, ZEC
observed existence of few sand dumping vards stocked with illegally
cof%ectged fresh sand. | appears sufficient quantity of sand from this part of
the river is available for ;a}!ection, Therefore reslenishment of sanc may
not be an igsue at this sife.
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. 25.10.2020

1. Khatedari Mining lease of Shri Dinesh Singh (ML No. 18/2014%

The lessee was granted sand mining lease over an area of 5.28 Ha

for a period of 50 years. Mining operations started in the year 2017.
Consent to operate is valid tifl 31.12.2023. Presently sand mining ie being
done at 5 M (approx) dépth. More than 60% of the area has already been
covered. Safety zone has not been demarcated. No benches heve been

provided.

The sand is very fine mixed with siit and clay and is of poor cualily.
Going by the rate of collection till date the mining operations san not
continue for 50 years. Annual permissible quantity is 62624 MT. This mine
is located more than 1000 M from Luni River, The Mining Plan
prescriptions are not being followed by the lessee while undertaking mining

operations.

The lessee who was given notice for misuse of the ravanna has
challenged the same in the Hon'ble High Court. .

2. Luni River point {Ryanbari) ~ Lol of Mr Meghraj Singh: The total
extent of Lol is 426.0Ha. The Lol holder had worked {ilt 2017 on the
strength of TWP. Mining under TWP has not been done scientifically
resulting in creation of a deep water body measuring approximately 225 m
long and 65 m wide along the bed of the river. The river bed surface nas
gone down at least 5-6 M when compared to unmined adjacent part of the
river. During the visit the local residents complained io CEC that
unscientific removal of sand has abered the character of river.
Consequently, water does not flow downstream beyond this deep anc long
depression created in the mined out area within the river bed.

The cutting and extraction from the -iver goes deep so much s that
it collects and blocks flow of water through the river and in the prcoess
creating a large water storage body within the river. In fact lack of
cordinuity in mining on the river bed also creates such isclated water
bodies. The stoppage of flow of water cutside this stegnant water cody
adversely impacts the sedimentation process and the natural process of
replenishment, Lack of flow of water also prevents gravitational separgtion
of silt and clay from sand.

Luni River is seasonal and does not have clearly defined chanel.
The river bed is either used for illegal cultivaticn or has wild growt of
vegetation, Rainfall In this part of the State is erratic and unpredictabe so
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much so that in some years there is total absence of rainfall arc flow of

water in the river.

3. Khatedari lease of Shri Abdul Vahid Khan: The extent of The lease

s 2 Ha and was granted in the year 201¢ for a period of 5 years. This
mining lease is located adjacent to Luni River. The annuai permissible
quantity of sand that could be mined as per CTO is 50000 MT. “he sand
mining work is In progress and the excavation of sand is being done
without adhering to the prescriptions in the mining plan. The contours of
the river reveal that, thé mining lease is within the river bank. it was
informed that the lessee has been issued notice for payment of penalfy of
Rs.43 lakhs for the irregularities committed by him.

General Observations:

The CEC has visited some sites along the Rivr Kothari, River Banas
and River Luni. 1t was observed that the river beds of the three rivers are
physically different both in their formation and appearance. Kothari River
has sand mixed with boulders/pebbles. Banas river has good granular
sand below Jeeva Ka Kheda and is a wide river with regular annual fiow of
water during rainy sea*soh. On the other hand Luni River hardly has any
channel of its own while the river bed is seen to have growth of vegetation
including trees, some parts of the river course has witnessed agricultural
activities. The sand being extracted is a mixture of sand, silt and clay and is
not of good quality. All three rivers are seasonal in nature and Luni River
catchrment is smail and the rainfall in this region is erratic so much so that

in some years there has not been any replenishment of sand.

While on the one hand the repleniskment of sand in the river is
determined by the flow of flood water during rainy season, on the other
hand it is limited by the water storage structures like dams built asross
these seasonal rivers. Sometimes the rainfall in the catchment area is so
scanty that no fresh sand sediments enter the river system.

The CEC has came across deep and wide trenches dug out along
the course of River Luni resulting from the removal of the sand under TWP.
These trenches apart from creating localised artificial water bodies afong
the course of the river alsc break the continuity of the river system. Tnese
water bodies also collect the sediments mixed together in the already dug
out area. Gravitational separation of sediments does not occur in these
mined out parts of the river. Consequntly the replenishment may not be
uniform. If the water body does not dry up, the replenished sand can no. be
removed. The mining iease conditions should ensure that shallow and
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continuous channels are dug at the centre of the river faciliteting natura

flow of water all along the river course.

The boundaries of the rivers are difficult to be identified because o
the seasonal nature of the flow of water. This probler is more pronounced
in Luni River. The leases are proposed to be given along the nver but the
lease boundaries are not demarcated on ground. For effective
enforcement of the EC conditions and execution of the prescriptions in the
mining plan it is necessary to demarcate the lease boundary with
permanent pyramid shaped boundary cairns as statec in the EC issued by
MoEF&CC. The co-ordinates are required io be written on these caims.
The safety zone is also to be demarcated with stone pillars.

Grant of Khatedari leases have been done without first scentifically
assessing the availability of the reserves, Almost without exception the
mining licence of Khatedari lease have been used for removal and
transport of sand from river bed. Therefore it is imperative to ensure that
the Khafedari leases are cancelled with immediate affect to siop illegal

mining.

An examination of the e-ravannas issued for transport of sand from
Khatedari mines has clearly brought out how the Khatedari is being
misused. In fact on a comparison of the icad bearing capacty of the
vehicle to the net weig'ﬁt of sand stated {o be transported has brought out
that except for the ravannas issued for transpaort of sand to States lixe U.P
and Haryana where full load capacity is seen utilised, the net weignt shown
is far less than the actual load carrying capacity of these vehicles. There
are instances where less than 1 ton of sand is slown to have been
transported where the capacity o carry is more than 20 tons. The e-
ravannas issued fo lorries to carry sand outside the state of Rafjasthan
carried more than 60 tonne of sand per frip. This manipulation cf the e-
ravanna needs to be stopped forthwith.

Frdede
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BANAS RIVER BED AT SIHANA ILLEGAL MINING (DT - 23.10.2020)
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UNSCIENTIFIC ILLEGAL COLLECTION OF RIVER SAND

UNSCIENTIFIC ILLEGAL COLLECTION OF RIVER SAND
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Year wise Production from Sand and corresponding
revenue generated in Rajasthan

Year Production {in MT) { Revenue (in Cr.)
2011-12 64 160
2012-13 _ 69 173.35
2013-14 69.3 . 262.06
2014-15 62.8 | 216.34
2015-16 48.4 ' 241.66
2016-17 | 56.8 245.95
~2017-18 35.5 157.46
2018-19 - 6.11 21.39
2019-20 4.89 4C.28
2020-21 C 24 9.4



386

S.No Name of Lol Area Area in Stu’ﬁy Information {EC Issued Date
Holder Tehsil (Distt) Hact. submitted sent fo
by LOLto | MoEFCC by
ME/AME Deptt.
1 2 3 4 5 8 9
1 Himmat Singh Nathdwara(Rajsama. U I : EC issued on
: Shekhawat nd) _ 773.27 24,12.2018 25‘10.203:9 04.08.2020
2 Narottam Singh  |{Rajsamand(Rajsama 1BC issued on
Tadon nd) 489.39 24.12.2018 | 25.10.2019 04.08.2020
3 S R Assosiates Deoli{Tonk) ECissuad on
) 1667.78 11.12.201% 24.09.2019 |27.08.2020
4 M/S Abhishek Village Mandi, EC issued on
Chaudhary Jhalamii, Tehsil : : 14.10.2020.
Raipur, District 836.13 18.01.2019 | 28.02.2020
-{Bhilwara, Rajasthan '
5 M/S Ashu Singh  {Village Devarnia and
Bhati Others, Tehsil EC issued
| Shahpura, District 62439 | 11.01.2019 | 28.02.2020 ‘Ssuegzm
Bhilwara, Rajasthan 14.10.2020
.
6 Mzahendra Singh  {Kotdi(Bhilwara) EC issued on
191.37 U1, 7.06.20
) Rajawat 1191.3 25.01.2019 | 27.06.2019 16.10.2020
7 Ranveer Singh Sayla(Jalore) EC issued on
77 W1 11.07.
Rathore 3797.588 | 21.01.2019 1 11.07.2019 16.10.2020
8 Satyaswaroop Jalore(Jalore) EC issued on
Singh Jadon 5269 12.06.2019 | 11.07.2019 16.10.2020
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9 Matigal Singh Niwai( l'onk) (047775 | 25.01.2019 | 27.06.2019
Solanki :
10 gsaif:“}w Singh ?ﬁ;ﬁ:ﬁg fg;) 80238 |28.03.2019 | 14.10.2020
11 Manjeet Chawla  iMalarna |
. {Dungar(Swai 1054.78 | 23.12.2018 | 14.10.2020
madhopur)
12 {Mangal Singh Choth ka
Solanki Barwada(Swaimadh 278.67 28.03.2019 1 14.10.2020
opur)
13 Somprakash Sethi |Piplu(Tonk) 3342.1 11.12.2018 | 06.08.2019
14 Pradeep Kumar. Tonk(Tonk) . 2389.36 1 11.12.2018 1 14.08.2019
Sethi
15 M/S Chandak Village Kurasla,
Associates Tehsil Todaraisingh,
District Tonk, 1260.96 | 28.03.2018 | 14.08.2019
Rajasthan
16 |M/S Chandak Village Surels,
Associates Tehsil-Uniyara,
District Tonk, 177.64 | 28.03.2019F 14.08.2019
1Rajasthan
17  |Raman Sethi Pachpadra(Barmer) | 3056.618 | 03.01.2019] 30.09.2020
18 |Bharat Singh Ghudamalani(Bamne | $151.6828 | 03.01.2019 | 30.09.2020
Shekhawat by

134
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Rzdhi Siddhi

19011.89
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Siwana(Barmer) 04.01.2019 | 3.10.2020
Associates -
20 Naresh Gotam Keshoraipatan(Bund 141.45 16.10.2020
i) | 15.10.2020
21 Sanjay Kumar Bhilwara(Bhilwara) 1947.12 18.01.2019 | 24.07.2020
1QGarg : ‘
22 Abhimanyu Mandal(Bhilwara) 955 18.01.2019 | 28.02.2020
Choudhary
23 Sanjay Kumar Bijoliya(Bhilwara} 1675.85 | 31.12.2018 | 27.07.2020
|Garg
24 Abhishek Tehsi! Asind 1207.61 11.01.2019 | 24.07.2020
Choudhary District Bhilwara,
Rajasthan
25 M/S Abhimanyu Village Phukiya,
Choudhary Negadiya Ka Khera,
Chapri, Godliya &
Others Tebsil 287.58 | 11.01.2019 | 24.07.2020
Sahara, District
Bhilwara, Rajasthan
26 Shekhawat Jahajhpur(Bhilwara) 1289 16.09.2019 | 28.02.2020
Assosiates
27 Sher Singh Solanki [Ravdar(Sirohi) 1286 24.12.2018 | 07.10.2020
28 Mangal Singh Sheogani(Sirohi) 1414 24.12.2018 { (07.10.2020

Solank:
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29 - |Parasmal Ghanchi |Pindwara(Sirchi) 588.14 01.02.2018 | 04.10.2020
30 Arjun Singh Ahore(Jalore) 4376.84 |24.01.2019 | 3.10.2020
31 “:{Tii:_l eet Singh Gangdhar(Jhalawar) | 1119.84 07.10.2020 27.06.2019
32 Indrajeet Singh - |Jhalrapatan & 1695.06 - 09.10.2020
Jhala Ramganjmandi 07.10.2020
(Jhalawar)
33 Mahendra Singh  [Udaipuwrwati(Jhunjh | 2932.924 | 20.01.2019 § 26.06.2019
Ratnawat L)
34 Manoj Jain Atru(Baran) 159.27 26.09.2019 1 27.09.2019
35 Vikrmaditya Hurda Distreti 544.03 14.01.2019 | 20.07.2019
Rathore Bhilwara & Tehsil
masuda (Ajmer)
36 Jaswant Singh = [Raipur(Pali) 1677 07.01.2019 | 27.06.2019
37 Satyaswaroo Jaswantpura(Jalore
Sint?éh P swantpura(Jalore) |10 191 012019 | 20.10.2020
38 Anil Joshi Bhinmal(Jalore) 2335 23.01.2019 1 03.10.2020
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E.No.J11015/339/2013-I1A.1{{M)
: Government of India
Ministry of Environment, Forest and Climate Change
Impact Assessment Division

WREdE
indira Paryavaran Bhavan
Prithvi Wing, 2™ Floor, Aligan)
Jor Bagh Road, New Delhi-110 793

Date 16% October, 2C20

To

Mfs Shri Ranveer Singh Rathore
333-A, New B.J.8 Colony
Jodhpur

Rajasthan

Sub: Amendment of Environmental Clearance for extraction of mineral bajri {minor
mineral) with proposed production capacity of 22.5 Lakh TPA from the mine
lease area 3797.588 ha located at revenue villages namely Aasana efc,, Tehsil
Sayla, District Jalore, Rajasthan by Shri. Ranveer Singh Rathore-reg.

Sir,

This has reference ta proposal noA/RIMIN/38811/2013 is for amendment change
in production capacity from 22,50,000 MTPA to propesed producton capacity of
6,85,605.1708 MTPA in Envirenment Clearance granted vide letter No.J-~1015/339/2013-
IAI(M) dated 25.02.2016 for mining of bajri with proposed production capacity of 22.5 Lakh
TPA iocated at revenue villages namely Aasana, Unari, Otwala, Komta, Jodvirana, Tura,
Denta Kalan, Punrau, Pantheri, Posana, Bavtare, Borwada, Virana Vishala, Surana, Sayaa
Chak No.2, Tehsii Sayla, District Jalore, Rajasthan (3797.588 ha). The lease area falls on
Survey of India toposheet number 45073, 45C/4, 45C17, 45C/8 and betwsen the Lalitudes
from 25°10'50.18" N to 25°12'56.90"N and Longitudes from 72°3'57 14" E to 72°23'38.08°E.

2. As per EIA Notification dated 14" September, 2008 as amended from time to time, tne
project falls under Category A or Activity 1(a} as the mining lease area is greater than 100
na. _

3. The proposal of Terms of References (ToR) was considered by the Reconstituted
Expert Appraisal Committee in its 12" mesting held during 31 Octcber, 2013 to -
November, 2013 to determine ToR for undertaking detaited EIA sfudy, The ToR was issued
by MoEF&CC vide letter No.J-11015/33972013-IA1I(M) dated 22.11.2013. The projent
proponent applied for EC after conducting public hearing. The proposal was appraised be®ors
the Expert Appraisal Committee in its meeting held during May 27-29, 2015, EC was issued

by MoEF&CC vide letter No.J-11015/33%/2013-1A11 (V) dated 25.02.2016.
2 .

m Shri Ranveer Singh Rathore, Rajasthan Page L of L7
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4. The project proponent vide proposal NolA/RJMIN/138811/2020 has applied %o~
Amendment w.r.t. change in production capacity from 22,50,000 MTPA to proposed
production capacity of 6,65,605.1708 MTPA in the in Environmental Clearance dated
25.02.2016. The proposal of EC considered in the EAC meeting held during 26'"-27' August
2015, 8" January 2018, 30" -31% May 2018 and 8™ September, 2020,

5 The District Survey Report as per the MoEFCC's notification dated 15.01.2016 has
been submitted by Government of Rajasthan.

6. The project proponent has submitted that DMG, State Govt. demarcated river stretcl
through latitude and longitudes: (out of total lease) where river sand / bajri mining can ke
permitted based on available reserves and original ground level{OGL) at each cross-secticr
in consultation with irrigation department. Plan & Section clearly marking the lateral anc
depth extents of present ground profile at individual sections the same is verfied/Approvec
by State Mines & Geology Department, Govt. of Rajasthan.

7. The Committee deliberated the issues w.r.f. erection of pillars ard accordingly
suggested that the project proponent needs fo erect the pillars with the followirg
specifications and submit the details (in table form) of the same along with photographs
The specifications inter-alia are as (a) the distance between two adjacent pillars shall no:
be more than 100 m; (b) the pillars shall be of square pyramid frustum shaped above the
surface and cuboid shaped below the surface; (c) each pillar shall be of reinforced cemen:
concrete; (d) the piflars shall have a base of 0.30 m X 0.30 m and height of 1 30 m of whick
0.70 m shall be above ground level and 0.60 m below the ground: (e) all the pillars shall bz
painted in yellow colour and the top ten cm in red colour by enamel painé and shall bz
grouted with cement concrete; (f) on all the pillars, distance and bearing to the forward anc’
backward pillars and latitude and longitude shall be marked: (g) each pillar shall have seria
number in a clockwise direction and the number shall be engraved on the pillars; (h) the
number of pillar shall be the number of the individual pillar upon the total number of pillars
in the lease; and (i) the tip of all pillars shall be a square of 15 cm on which a permaner-
circle of 10 em diameter shall be drawn by paint or engraved and the actual boundary poin:
shall be intersection of two diameters drawn at 90 degrees.

8. The project proponent has submitted that mining is proposed in the small area where
mining will be done as per condition of environment clearance, sustainable Sand Mining
Guideline 2016, Enforcement & Monitoring Guidelines for Sand Mining, 2020 and Rajasthar
Minor Mineral. Concession Rules (RMMCRY), 2017. To curb the illegal Mining in the
remaining area, there are eight entry point (Roads) from where river can bs appreached,
Therefore, eight numbers of night vision camera will be installed and datz will be made
available to State Government. Apart from this project proponent takes tha responsibility
that no ilfegal Mining will be allowed / done for remaining area.

9. The project proponent has submitted a certificate that there is no nomogeneous
mining lease within 500 m of this lease and no forming of cluster.

M/s Shri Ranveer Singh Rathore, Rajasthan Page 2 of 17



392 139

10.  The project proponent has submitted on 11.07.2020 mentioned that "the lease is
valid as per RMMCR 2017 Rule 9(4) is reproduced as “period of lease may be extendzd
equal fo the period for which Mines remained closed (dies-non) due to any court order. T1e
LOI issued by the state Govt. is valid as per the Honourable Supreme Court order datad
10.05.2019 and 06.12.2019 vide letter no. SME/BHL-C12/F/Mining Plan / Mining Schemz /

3776 dated 27.08.2013.

11.  The project proponent has submitted that Mining Plan & Progressive Mine Clostre
Plan has been approved by Government of Rajasthan, SME, Jaipur Region, Jaipur vide
their letter no. SME/JO/Jalore/Minor/Bajri/M.L.N0.26/2012/1£489 dated 19.11.2013.

12.  The project proponent in its reply submitted vide its letter dated 02.06.2020 mentioned
that “The details of the area {o be utilized as per Approved mining plan is 166.65 ha, Thus
area not to be ulilized is 3630.93 ha area Demarcated by Department of Mines & Geo.ogy
comes under-utilized zone. The area required under Mining will be same as approved in the
Mining Plan. The juslification is given as. There is no prohibited area within the Q!
area/demarcated area”

13.  The project proponent has submitted that method of mining is semi-mechanizad
opencast method. Excavation will be carried out upto maximum depth of 3 0 monly or 1 0
m above the ground water table, material will still be available below. This will be further
replenished to some extent during rainy season. Blocks will be worked systematically as
the width is limited while length is much more. As the lease period is 5 years, some of t~e
area will be left un-worked at the end of lease period. Thickness of the bench is I'mited o
3.0 m only and width will be more than the height of the bench. River bank side will ce
protected by 7.5 m offset on each side on Kothari river anc smaller tributaries. Bank sice
natural slope will not be disturbed. This will' prevent collapse of bank and erosion. Howevar,
the height of the bank with respect to river bed is varying fror 1.0 to 7.0 m only. The pit firit
is restricted up to 3.0 m below the ground level or 1.0 m above the water table. Roads n
the lease area for the movement of loaded trucks will not kave slopes more than 1 in 20,
Roads will be properly made and sprayed by water sprinkling will be done for dust
suppression. Every block'will have its own approach roads, which already exists and is well
connected to main highways. Light weight excavators will be used for load:ng of minerat in
tiers / trucks. No OB / waste material will be produced. No drilling / blasting required as tve
material is loose in nature. No processing of mineral will be done. The project proponent
reported that there will be temporary rest shelters during operational phase. Mineral will be
transported through road. The project proponent has made the traffic analysis survey and
reported that no. of trucks will be deployed 150 per day (23 tonnes capacity each) wh on
increase 250 PCUs per day and the level of service (LOS) remains as ‘A’ The project
proponent reported that roads will be repaired regularly and maintained in good conditiors.
A supervisor will be appointed to regulate the traffic movement near site. Speed breakers
and signage will be maintained at the sensitive places.

1{1. The projsact proponent had earlier submitted that total water requirement for the projact
will be 46 KLD including water demand for domestic purpose, dust suppression & green be!t

Mri Ranveer Singh Rathore, Rajasthan Page 3 of 17
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development which shall be met by tanker supply from existing bore-wells/ tube wells of
nearby villages. The working is proposed on higher elevations; no ground water interception
during the mining operations is envisaged. The Commitiee prewou.siy asked that PP ::feed:.'i fo
re-estimate the requirement of water for plantation, dust suppression and domestic use. ihe
source of water needs o be mentioned. The cost of water fanker efc. needs to be menliored
in EMP. The project proponent in its reply submitted vide its letter dated 02682023 e~
cstimated the water requirement and it has mentioned that fotal water recuirement wil be
58.915 KLD which includes plantation (42.12 KLD), dust suppression (15.785 KLD)} and
domestic use (1.0 KLD). The cost of water tanker is Rs. 800 per fanker

15, The project proponent submitted that budget for surveiliance equipmant: 7 Transpt}fz‘
Permif (Rs 4.0 Lakh}, i} CCTY Camera (Rs 3.0 Lakh Capital and Rs 0.3 Laxh recurring), iii)
Weigh bridge (Rs 30.0 Lakh Capital and Rs 3.0 Lakhrecurring), iv) Perscnel Computer vith
power backup (Rs 3.0 Lakh Capital and Rs 0.3 Lakh recurring), v} Mobile Application Barccde
Scanner (Rs 3.0 Lakh Capital and Rs 0.3 Lakh recurring), vi) Radio Frequency identification
tags (RFID) and Global Positioning System {GPS) fracking (Rs 4.0 Lakh-Cepital and Rs.2.4
Lakh recurring), vii) Annual audit of each lease (Rs.4.0 Lakhrecurring), and viiy) Security Guzard
(Rs 144 Lakh recurring).

16.  The project proponent in its reply dated 11.07.2020 submitted that 3 layer plantalions
on both side of the Kachha road will increase the floral diversily of the area. Sufficient
availability of water wifl be ensured for gresn bell. The green belf area once marked will ~ot
be disfurbed during life of mine. The fease area is devoid of any vegetation. Total of abcut
18,720 trees of nalive species along with some fruit bearing and medicinal trees will be planied
at various places inr a span of five Years. Total budget of Rs, 187 Lakhs has been earmarked
for 5 years fowards Greenbelf,

17.  The project proponent submitted that there is no forestland involved in the lease arsa.
Project Proponent reported that there is no National Parks, Sanctuaries, Biosphere Reserves,
Wildlife Corridors, Tiger/ Elephant Reserves {existing) is situated within 10.0 km of the mining
lease area as per the primary survey and the available secondary data, A certficate has besn
obtained stating that the ebove mentioned, from the Office of Deputy Conservater of Forests,
Jaiore vide letter F()F.C.A/Uwas/2020/2551 dated 06.07.2020. The project proponent bas
also reported that a certificate is issued regarding the mine site not falling in Aravall Hils,
authenticated by Department of Mines and Ceology vide letter no.115/2012/87 das=d
06.02.2014, The area is not covered under Scheduled Tribes and other Traditional Forest
Dwellers (Recognition of Forest Rights) Act, 2006.

18.  The project proponent in its letter dated 02.06.2020 submitted a list of flora and fauna
In the Core and Buffer Zone which aiso inciudes Schedule-: Species authenticated by DCF
Jalere vide latter no.FOF.C.A./Uwas/2020/25651 dated 06.07.2020. PP has further submitted
the ietter written to Mining Engineer, DMG, Jalore vide letter dated 24.08.2020 for providing
requisite information w.r.t. status of land {Forest/Non Fores*), Eco-Sensitive Zone and list ¢f
floraffauna.

19.  The project proponent has submitted that baseline data for ambient air gality (PM1C
PM2.5, 502 & NO2), water quality, noise level, soil and flora & fauna was generated for the
period. during October 2013 to December 2013. The criteria of the baseline data collectior
were based on the impact zone on both the sides of the river bank which was expected t=
be around the 2 — 3 km from both the sides, The stations were considered based on ther

L
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sensitivity by considering the close proximity with the sensitive zones like resgrve forests
and expected high pollutant concentration zones like Naka, etc. The results obtained for -he
collected surface water samples indicate that the surface water qualities were found to be
well within the prescribed standards limits (Class C). The analysis results indicate that oH
and conductivity of the groundwater was to be in range of 6.98 — 7.32 and 1986 - 5568
uS/cm, The TDS were found to be in the range of <600 mg/l in all samples. Other parameters
like chlorides and sulphate were observed to be well within the prescribed | mits. The physic
— chemical analysis for some of the parameters has exceeded the standards as per IS:
10500. The water quality is not potable in nature and needs necessary reatment before
drinking. The necessary treatment required to minimize the impact has been mentionec in
EMP and cost to be borne by the Project Proponent has been given in C3R activities. An
auto weather monitoring stations was installed at Nathidivas village during the study per od
to record various meteorological parameters on hourly basis to understand the wind pattern,
temperature variation and relative humidity variation. The average wind speed recorced
during the study period was 0.78 m/s. Calm conditions prevailed for 44.20 %. The prevalent
wind direction accounting for maximum length of time is NW to SE, NE to SW and E to .
The results of the monitored data indicate that the ambien? air quality of the -egion in genesal
is in conformity with respect to norms of National Ambient Air Quality sta~dards of CPCB,
at all locations monitored. It is observed that the day time noise levels are in accordance to
the prescribed limit of 55 dB(A) and While, during night time, the maximum sound level was
observed 43.7 dB(A) at Dhulkera (N2} and minimum 35.0 dB(A) at N2, N3 & N4. The so.nd
level was found within the permissible limit of CPCB standard at all the menitoring staticns
in the study area. The Committee in the previous meeting asked that i) The project proponent
needs to ascertain the impact of transportation and details of transportation route viz. (lencth
of the road, type of road, passing through the village or habitation) and mitigative measures
to be taken for abaternent of pollution due to transportation. The budget for the same needs
to be provided and if) In case there any propasal for utifization of land outside the minag
lease for transportation with a mutual agreement with villagers then detzils of the same
needs to be provided along with proposed compensation details.

20.  The project proponent in its reply submitted on 11.07.2020 mentioned that the iroact
of the transportation of mineral on local transport infrastructure averred and found to k2 in
excellent. State highway is adjoining to lease. There is a 3.51 Km Kacha roed in SE direczon,
No habitation/Villages located around this Kacha road. The Width of Road is about 8 m.
Considering 20 Tonnes capacity and 240 days working atout 124 trucks will ply on this Kacha
Road. A Budget of Rs. 2,50 Lacs per annum has been proposed for maintenance of 3.5 km
Kacha road and water will be sprinkled. twice daily and plantation is also proposed on zoth
side of Kacha Road. Around 8424 Trees will be planted on the three layers both side =or
these Rs.8.64 lacs for Dust Suppression and Rs.84 Lacs for plantation has been proposed in
EMP project. The project proponent also submitted that there is no proposal for utilization of
land outside the mining lease for transporiation.

21.  The project proponent reported that the public hearing was conducted on 20.08.2C 14
at Panchayat Samiti Bhawan, Tehsil Sayla, District Jalore, Rajasthan. The public hear 1g
was presided over by Shri Asha Ram Dudi, Assistant District Magistrate, Ja'ore. The isst_as
raised during the public hearing were also considered and discussed during the meetirg,

Lo
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which inter-alia, included that priority to focal pecple in employment, effecti-e
implementation of measures to control dust pollution, water canservation measures, village
development activities and do not harm nearby fields and social development of village. The
iasues raised during the public hearing were also considered and discussed during the
meeting, which inter-alia, included that request to start the mining as soon as possible, ro
water retain in the wells, mining should be legalize, Royalty should be start, employmert,
plantation, etc, effective implementation of measures will be adooted. The project proponent
has made the action plan with budgetary provisions, The Commiltee delibereted in EAC he:d
in Aug 2015 and was of the view that the project proponent needs to implement the actich
plan and the Implementation Report has lo be submit e the Regionel Office of the

MoEF&CC every six month.

22. The project proponent in its reply submitted on 02.08.2020 mentioned that budget
earmarked for CER/CSR isRs,50.0 Lakh which includes i} Rs.10.0 Lakh for Health checkup
camps for villagers (every six months), i} Rs.9.0 Lakh for Installaticn of Solar plant in School
Buildings (annually}, iii) Rs.6.0 Lakh for drinking water facilities {Financial aid will be proviced
to resume the water supply by ground water and PHD supply water supply tirough tanke~ in
viliages Near Villages. Construction and maintenance of water tank in Near villages Weter
filter will be provided in the villages), iv) Rs.15.0 Lakh construction of rain water harvestng
structure, v} Rs.5 Lakhs for Construction and maintenance of toilets fo- boys / girls In
Government Schools and vi) Rs.5 Lakhs for Sanitation and C.eanliness Programme.

23, The project preponent reporied that there is no R&R plan is applicable for this projec:
as the mine lease area lies entirely on the river bed and thera is no establishment on the

site,

24.  The project proponent in its reply submitted on 02.06.2020 submit‘ed the revised
budget for EMP as Rs 116.5 Lakhs which includes i) Rs 3.20 Lakh/annum for Environment
al Pollution Monitoring i.e. Waler, Alr, soil &Noise etc. [Air Sample 15 Location *5
x2x3500=1,05,000/- Ground Water Sample 15 Location 15x2x2500=75,000/- Surface Waiar
Sample 4 Location 4x2x2500= 20,000/- Noise Sample 15 Location 15x2x2000= 60,000/- Soil
Sample 15 Location 16x2x2000=60,000/- Total cost of monitoring year wise Rs. 3,20,000:-;
frequency of monitoring half yearly], ii) Rs 8.64 Lakh/annum for Cust Suppression {Waer
Sprinkling) (frequency daily); i} Rs 5.0 Lakh for Environment al Awareness Programma
{monthly), iv) Rs 5.0 Lakh for Occupational Heaith and Safety Mine worker {Heaith camgps,
training efc) and v} Rs 84.0 Lakh for Green Belt & plantation. PP also submitted that cost of
water tanker is Rs 900/ Tanker,

25.  The project proponent has submitted that the occupational nealth impacts of river
bed sand mining is very remote. However, such evidences have not been proven so far.
though the mining is undertaken for years. Ko records for any cccupational health problems
were reported during the primary survey. However, in case of health implications will be
reported, mitigation measures will be adopted including all employees will be trained.
educated and encouraged to follow best and safe work practices in their working
environment, Personnal protective equipments like face mask, earmuifs, ear plugs, gloves,
safety goggles and safety boots is being provided. All worke-s will be subjected to Initial
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Medical Examination as per Mines Rule 1955 both at times of appointment and periodical
medical examination at least once in five years. First aid trainec personnel’s, first ac
stations fully equipped as per Mines Ruies 1855 and first aid kits will be made available al
the time. Awarensss programme regarding the use, maintenance and up-keep of
respirators will be conducted on regular basis so that employees are trainec to handle the
equipment properly. The schedule pre-placement medical examination and periogical
medical examination has been planned.

26. The project proponent in its reply vide iis letter dated 02.06.2020 mentioned that “or
the persons working in dusty area to be provided with protective wears such as helmets,
dust masks, ear muff, heat stroke, continuous sitting driving vehicle the backaches, hearrg
loss and body electrical resistance damage, regular water sprinkling at dust generating
areas, haul roads, and occupational health check-up of all workers working in mine and
pulmonary function test for workers working in dusty areas. Ergonomic factor and nose
issue will be taken up during the perches of machines. A budget of Rs 8.0 Lakh is earmarked

for occupational health plan.

27.  The project proponent has submitted the affidavit No. AV 278828 dated 11.06.2020
as per the Ministry's O.M.No.350/2017-tAI(Pt.} dated 30.05.2018 to comply with all tre
staiutory requirements and judgment of Hon'hle Supreme Court dated the 2™ August 2077
in Writ Petition (Civil) No.114 of 2014 in the matter of Common Cause versus Union of India
and Ors, The consuitant in the EIA report has given a declaration trat they confirm that they
shall be fully accountable for any misleading information mentioned ir the statement.
Further, project proponent has given undertaking in EC Repor: that they hereby gwe
undertaking that the data and information given in the application and enc.osures are true
to be best of their knowledge and belief and they are aware that if any part of the data and
information found to be faise or misleading at any stage, the project will ne rejected and
clearance given, if any to the project will be revoked at their risk and cost.

28.  The project proponent has submitied the Replenishment Study Report, The State
Government demarcated the area for mining and the project proponent has also conducied
replenishment study based on pre-monsoon and post monsoon data of 2018 over an area
which was identified by the State Government. In the EAC mesting held during 24.08.2020
the Committee observed that quantity of the mineral proposed to be excavated as ner
replenishment study reportis 2.19 MTPA (as against 1.12 MTPA}. The Committee ohser-ed
that Replenishment Study Report submitted with EIA/EMP does not give any insight of safe
extractable quantity as the blocked reserves in the safety zone is not provided in the report.
in the replenishment study report details such as area under 7.5 m statutory barrier, a-ea
under % width of the river, area under % width of the river for both lease area and a-ea
de:marcated by DMG needs to be mentioned. The project proponent in its reply submiited
on 02.06.2020 infer-afia mentioned that out of fotal mining lease area of 836.13 ha the area

under % width of river is 827.0875 ha, area under ¥ width of river is 209.0325 ha and =ea
under 7.5 safety zone is 88.5848 ha, Further, the area demarcated by DMG for Siretch | is
12.083 ha out of this area falling under 7.5 statutory barrier is 0.20947, area under % w dth
of the river is 2.173 ha and area under % width of the river is 9.91 ha. The reserves blocxed
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under ¥ width of river is 113334.7336 Tonne and Reserves availatle under % width of the
river is 6,30,438.9910 Tonnes. The area demarcated by DMG for Stretch -li is 18.473 ha
out of this area falling under 7.5 statutory barrier is 0.5437, area under ¥ width of the river
is 3.523 ha and area under % width of the riveris 14.95 ha. The reserves blocked under ¥t
width of river is 107452.597 Tonne and Reserves available under % width of the river is
5,27,369.3553 Tonnes. The area demarcated by DMG for Stretch I L is 19.57 Ha out of thiz
area falling under 7.5 statutory barrier is 0.8610, area under V4 width of the “veris 4.31 ha
and area under % width of the river is 15.26 ha. The reserves blocked under Vith width cf
river is 164668.2502 Tonne and Reserves available urder % width of the river is 7,

42,210.5261 Tonnes.

20.  The project proponent submitted that total project cost will be 4.65 Crcres. During th=
operational phase, about 200 people will be employed directly. The project will also provids
some indirect employment to the people of nearby area of mine site. Some people will get
engaged in some pet shops like tea shop, vehicle repair centre, etc. It will alss provide som=

heed-based on opportunity to the local public.

30. Based on the deliberations held during 8" September, 2020 and docLment submitted,
the Committee recommended for revoke the Ministry’s abeyance letter and proposal “or
amendment in Environmental Clearance no, J-11015/339/2013-1A-1(M) dated 25.02.2016 “or
production of 0.70 MTPA of Sand/Baijri from-31.655 ha for one year period cnly, demarcatad
by Department of Mines and Geology, Rajasthan, for the lease of M/s Ranveer Singh
Rathore, located at Revenue villages of Tehsil Sayla, District-Jalore, Rajasthan subject to the
following specific conditions in addition to Standard EC conditions. All terms and conditions
shall be applicable to Ministry's this amendment letter and also the relevant szecial conditions
as per Sustainable Sand Mining Management Guidelines 2016 and Enforcement &
monitoring Guidelines for sand mining 2020:

31. The Ministry of Environment, Forest and Climate Change has examined the proposal n
accordance with the Environmental Impact Assessment Notification, 2006 and furtha-
amendments there to; and after accepting the recommendation of EAC meeting held durirg
8ih September 2020 here by decided to revoke the Ministry's abeyance letier 14.12,2017
and amendment in Environmental Clearance no.J-11015/339/20134A-I(M) dated
25.02.2016 for production of 0.70 MTPA of sand / bajri from 31.655 ha for cne year period
only demarcated by Department of Mines and Geology, Rajasthan, for the lease of Sh-i
Ranveer Singh Rathore located at revenue villages of Tehsil Sayla, District Jalore.
Rajasthan subject to the following specific conditions in addition to Standarc EC conditions.
All terms and conditions shall be applicable to Ministry's this amendment lettar and also the
relevant special conditions as per Sustainable Sand Mining Management Guidelines 20°2
and Enforcement & Monitoring Guidelines for Sand Mining 2020.

A. Specific Conditions

AREN
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Permissible Mining of river bed material shall be limited fo 0.70 MTPA from an
effective mineable area of 31.655 ha, with a maximum minable depth of 1 metgr from
the original ground level as reported in the replenishment study. The permts&bie
minable materia! of 0.70 Million Ton will be valid till one year from the day of issuance
of the EC.
For subsequent period, project proponent shall submit fresh annual replenish_ment
study to MoEF&CC for amendment in EC for mineable quantity _and maximum
permission depth for mining based on the scientific find ngs of repienishment study.
Such study shall be placed before EAC for appraisal for next three years to asssss
rate of deposition and accordingly, minable production capacity and depth car be
prescribed based on trends analysis, provided it is found scientifically satisfactory by
the EAC. The placing of the study report before EAC is mandatory for initial three

ears.
the project proponent shall take all measures for the surveillance as proposed by the
project proponent. The status of implementation with documentary proof needs to be
submitted to Regional Office of MoEF&CC before 1st July of every year for the
activities carried out during previous year.
Not more than 58.915 KLD water shall be used for this project. Water shall be sourced
from legal suppliers and record of water supplier and trips shall be maintainec on
daily bases. At least 3 times day water shall be sprayed to avoid fugitive emission.
The water tanker having mist generator system shall be used for conservation of
water. PP shall submit the status report for implementation along with photograpr to
Regional Office of MoEF&GC before 15t July of every year for the activities car-ed
out during previous year,
The project proponent shall plant at least 8424 saplings of within a period of 2 yezrs.
The height of seedlings shall not be less than 2 meters. Species such as Azadiracta
indica (Neem), Ailanthus excels (Ardu) Albizia lebbeck(Siris), Ficus religiosa
(Peepal), Lasora (Cordia dicotoma), Dalbergia sissoo (Shisham), Tamarindus incica
{Imli}, Morus alba (Shahtoot), Ziziphus mauritiana (Ber), Syzygium cumini (Jamun),
Mangifera indiaca (Mango), Diospyros melanoxylon (Tendu), Annona squamcsal
(Sitafal), Pithecelabium dulce etc.(Jungle jalebi). The plantation shall be carried aut
along the road side, banks of river and public places under social forestry programme
in consultation of local authorities. The project proponent should annually submit the
audited statement along with proof of activities viz. phctographs (before & after with
geo-location date & time), details of expert agency engaged, details of species
planted, number of species planted, survival rate, density of plantation etc. to the
Regional Office of MoEF&CC before 1st July of every year for the activities carried
out during previous year.
The conservation plan in consultation with the Forest Department shall be
implemented and compliance of the same shall be submitted to Regional Office of
MoEF&CC before 1%t July of every year.
The project proponent shall implement the mitigation measure to control the imgact
d.ue to transportation viz. Kaccha road of 3.510 Km, transportation of sand from
villages having habitation should be avoided, regular water sprinkling (3 times a day)
before transportation of mineral, plantation (not less than 8424 sapling having hexght
of not less than 2 meters) on the both side of this road should be completed within 1
year , truck.s shall not be overloaded, spillage of the mineral to be avoided, covered
transportation. Implementation report with supporting documents & photograshs
before and after shall be submitted to the Regional Office of MoEF&CC before 1st
July of every year for the activities carried out during previous year.
%
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(xi)

(xii)

' The project proponen
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The project Proponent shall implement the committed_acti\,ities urder Corporat2
Environment Responsibility and implementation report WIth_SLpportEng documents &
photographs before and after shall be submitted to the Reg:qnai Ofﬂge of MoEF&CC
before 1st July of every year for the activities carried out during previcus year.

t shall implement all mitigative measures envisaged in th=
Environmental Management Plan (EMP) and committed during the presentation and
subsequent submissions. The water shall be sourced from legal water supplier and
record of the same needs to be maintained. In addition to this PP shall also keep a
record of water spraying trips on daily basis. A separate Env ronme-t managemert
cell (EMC) shall be created with suitable staff having relevant gualification I
environment with supporting staff. Implementation report with supporting documents,
test reports, geo-locations & photographs before and after and composition of EMZ
shall be submitted to the Regional Office of MOEF&CC before 1st July of every year
for the activities carried out during previous year.

PP -shall implement the occupational health plan and provide personal protectiva
equipment to all the workers (helmets, dust masks, ear muffs), provision of saie
drinking water to workers, shelters for rest etc. In addition to this Occupational healt
check-up of all workers working in mine, and pulmonary function test for workers
working in dusty areas. Implementation report with supporting documents %
photographs before and after shall be submitted to the Regional Office of MoEF&CT
before 1st July of every year for the activities carried out during previous year.

The project proponent shall attain the permitted production capacity througn
sequential mining and no simultaneous operation shall be carried in the staged ard
identified stretch.

The project proponent shall implement the conditions prescribed in Enforcement %
Monitoring Guidelines for Sand Mining 2020 and also ScoP issued by the Rajasthan
State Government for prevention of illegal river sand mining in the stats.
Implementation report with supporting documents & photog-aphs before and aftar

shall be submitted to the Regional Office of MOEF&CC before 1st July of every year

for the activities carried out during previous year.

B. Standard Conditions

N

(1)

(2)

(3)

(4)

This Environmental Clearance (EC) is subject to orders/ judgment of Hon'be
Supreme Court of [ndia, Hon'ble High Court, Hon’ble NGT and any other Court of
Law, Commeon Cause Conditions as may be applicabie.

The project proponent complies with all the statutory requirements and judgment of
Hon'ble Supreme Court dated 2™ August 2017 in Writ Petition (Civil) No.114 of 20°¢
in matter of Common Cause versus Union of India & Ors kefore conmencing the
mining operations. '

The State Government concerned shall ensure that mining operation shall not be
commenced till the entire compensation levied, if any, for illegal mining paid by the
project propaonent through their respective Department of Mining & Geology in strict
compliance of Judgment of Hon'ble Supreme Court dated 2™ August, 2017 in Wit
Petition (Civil) No.114 of 2014 in matter of Common Cause versus Union of India &
Ors. ‘

The project proponent shalf follow the mitigation measures provided in MoEFCC's
0.M.No.Z-11013/57/2014-IA.1{M), dated 29" October, 2014, titled “Imnact of mini~g
activities on habitations issues related to the mining projects wherein habitations and
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villages are the part of mine lease areas or Habitations and villages are surround=d
by the mine lease area’.

(5) A copy of EC letter will be marked to concerned Panchayat, local NGO, etc., if any,
from whom suggestion / representation has been received while processing tie
proposal.

(8) State Pollution Control Board/Committee shall be responsible for display of this EC
letter at its Regional office, District Industries Centre and Collector's office/
Tehsildar's Office for 30 days.

(7) The project authorities should widely advertise abou: the grant of this EC letter by
printing the same in at least two local newspapers, one of which shall be in vernacusar
language of the concerned area. The advertisement shall be done within 7 days of
the issue of the clearance letter mentioning that the instant p-oject has been accorded
FC and copy of the EC letter is available with the State Follution Control
Board/Committee and web site of the Ministry of Environment, Forest and Climate
Change (www.parivesh.nic.in). A copy of the advertisement may be forwarded to the
concerned MoEFCC Regional Office for compliance and record.

(8) The project proponent shall inform the MoEF&CC for any change in ownership of e
mining lease, In case there is any change in ownership or mining lease is transferred
than mining operation shall only be carried out after transfer of EC as per provisicns
of the para 11 of EIA Notification, 2006 as amended from time to time.

I. Air quality monitoring and preservation

(9) The project proponent shall install 2 minimum of 3 (three) cnline Ambient Air Quaity
Monitoring Stations with 1 (one) in upwind and 2 (two) in downwing direction basad
on long term climatological data about wind direction suct that an angle of 120° is
made between the monitoring locations to moenitor critical parameszers, relevant “or
mining operations, of air pollution viz., PM10, PM2.5, NO?, CO, S0z, etc. as per e
methodology mentioned in NAAQS Notification No. B-29016/2C/90/PCl/l, darsd
18.11.2009 covering the aspects of transportation and use of heavy machinery in e
impact zone. The ambient air quality shall also be monitored at prominent places iike
office building, canteen efc. as per the site condition to ascertain the exposure
characteristics at specific places. The above data stall be digitally displayed within
03 months in front of the main Gate of the mine site.

(10) Effective safeguard measures for prevention of dust generation and subsequent
suppression (like regular water sprinkling, metalled road constructian, etc.) shall be
carried out in areas prone to air pollution wherein high levels of PM10 and PM2.5 are
evident such as haul road, loading and unloading point and transfer points. ~he
Fugitive dust emissions from all sources shall be regularly controlled by installation
of required equipments/ machineries and preventive mairtenance. Use of suitacle
water-soluble chemical dust suppressing agents may be explored for better
effectiveness of dust control system. It shall be ensured that zir pollution level
conform to the standards prescribed by the MoEFCC/ Central Pollution Corrrol

Board.
Vo
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Il. Water quality monitoring and preservlation

In case, immediate mining scheme envisages intersection of ground water table, then
Environmental Clearance shall become operational only after receiving formal
clearance from CGWA. In case, mining operation involves intersection of grourd
water table at a later stage, then PP shall ensure that prior approval from CGWA ard
MoEFCG is in place before such mining operations. The permission for intersecticn
of ground water table shall essentially be based on detailed hydrc-geological study
of the area.

The project proponent shall regularly monitor and maintain reccrds w.r.t. ground
water level and quality in and around the mine lease by establisking a network of
existing wells as well as new piezo-meter installations during the m ning operation in
consultation with Central Ground Water Authority/ State Ground Water Departmenit.
The Report on changes in Ground water level and quality shall be submitted on six-
monthly basis to the Regional Office of the Ministry, CGWA and State Groundweter
Department / State Pollution Control Board.

The project proponent shall undertake regular monitoring of natural water course/
water resources/ springs and perennial nallahs existing/ flowing ir and around ~he

‘mine lease including upstream and downstream. Sufficient number of gullies shall

be provided at appropriate places within the lease for management of water. The
parameters to be monitored shall include their water quality vis-a-vis suitability for
usage as per CPCB criteria and flow rate. It shall be ensured that no obstruction and/
or alteration be made to water bodies during mining operations wihout justification
and prior approval of MoEFCC. The monitoring of water courses/ bodies existing in
lease area shall be carried out four times in a year viz. pre- monsoon (April-May),
monsoon (August), post-monsoon (November) and winter (January) and the record
of monitored data may be sent regularly to Ministry of Environment, Forest and
Climate Change and its Regional 'Office, Central Grourd Water Authority and
Regional Director, Central Ground Water Board, State Pollution Control Board and
Central Pollution Control Board. Clearly showing the trend analysis on six-montrly
basis.

Quality of polluted water generated from mining operations which include Chemical
Oxygen Demand (COD) in mines run-off, acid mine drainage and me:al
contamination in runoff shall be monitored along with Total Suspencad Solids (TSS),
Dissolved Oxygen (DO), pH and Total Suspended Solids (TSS). The monitored dzta -
shall be uploaded on the website of the company as well as displayed at the project
site in public domain, on a display board, at a suitable location near the main gate of
the Company. The circular No. J- 20012/1/2006-1A.I{M) dated 27.05.2009 issued oy
Ministry of Environment, Forest and Climate Change may also be referred in tris
regard.

The project proponent shall plan, develop and implement rainwater harvesting
measures on long term basis to augment ground water resources in the area in
consultation with Central Ground Water Board/ State Groundwater Department. A
report on amount of water recharged needs to be submitted to Regional Offze
MoEFCC annually. '
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Industrial waste water (workshop and waste water from the mine) should be properly
collected and treated so as to conform to the notified standards pressribed from time
to time. The standards shall be prescribed through Consent to Operate (CTO) issu=d
by concerned State Pollution Control Board (SPCB). The workshop effluent shall se
treated after its initial passage through QOil and grease trap.

The water balance/water auditing shall be carried out and measure for reducing the
consumptio'n of water shall be taken up and reported to the Regicnal Office of the
MoEF&CC and State Pollution Control Board/Committee.

l{l. Noise and vibration monitoring and prevention

(18)

(19)

(20)

The peak particle velocity at 500 m distance or within the nearest habitation,
whichever is closer shall be monitored periodically as per agplicable DGMS
guidelines. _

The illumination and sound at night at project sites disturb the villages in respecr of
both human and animal population. Consequent sleeping disorders and stress may
affect the health in the villages located close to mining operations. Habitations have
a right for darkness and minimal noise levels at night. project proponents mustensure
that the biological clock of the villages is not disturbed; by orienting the floodligtts/
masks away from the villagers and keeping the noise levels well within the prescribed
limits for day /night hours. -

The project proponent shall take measures for control of noise leve s below 85 d3A
in the work environment. The workers engaged in operations of HEMM, etc. should
be provided with ear plugs /muffs. All personnel including laborers working in dusty
areas shall be provided with protective respiratory devices along with adequate
training, awareness and information on safety and health aspects. The PP shall e
held responsible in case it has been found that workers/ personals/ laborers are
working without personal protective equipment.

IV. Mining Plan

(21)

(22)

The project proponent shall adhere to approved mining plan, inter alia, including, tctal
excavation (guantum of mineral, waste, over burden, inter burden and top soil etc.);
mining technology; lease area; scope of working ( method of mining, overburder &
dump management, O.B& dump mining, mineral transportation mode, ultimate depth
of mining, concurrent reclamation and reclamation at mine closure; land-use of te
mine lease area at various stages of mining scheme as well as at the end-of-fe: etc.).
The project proponent shall be governed as per the approved mining pan. The
excavation vis-a-vis backfilling in the mine lease area and corresponding
afforestation o be raised in the reclaimed area shall be governed as per approvad
mining plan. PP shall ensure the monitoring and management of rehabilitated areas
until the vegetation becomes self-sustaining. The compliance status shall oe
submitted half-yearly to the MoEF&CC and its concerned Regional Office.

V. Land reclamation
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The Overburden (OB), waste and topsoil generated during the mining operations
shall be stacked at earmarked OB dump site(s) only and it should not be kept active
for a long period of time. The physical parameters of the OB / waste dumps / topsoil
dump like height, width and angle of slope shall be governed as per the approved
Mining Plan and the guidelines/circulars issued by DGMS. The topsoil shall be used
for land reclamation and plantation.

The slope of dumps shall be vegetated in scientific manner with suitable native
species to maintain the slope stability, prevent erosion and surface run off. The
selection of local species regulates local climatic parameters and help in adaptation
of plant species to the microclimate. The gullies formed on slopes should be
adequately taken care of as it impacts the overall stability of dumps. The dump mass
should be consolidated with the help of dozer/ compactors thereby ensuring proper
filling/ leveling of dump mass. In critical areas, use of geo textiles / geo-membranes /
clay liners / bentonite, etc. shall be undertaken for stabilization of the dump.

Catch drains, settling tanks and siltation ponds of appropriate size shall be
constructed around the mine working, mineral yards and top soil / OB / waste dumps
to prevent run off of water and flow of sediments directly into the water bodies (nailah,
river, pond, etc.). The collected water should be utilized for watering the mine area,
roads, green belt cevelopment, plantation, etc. The drains/ sedimentation sumps etc.
shall be de-silted regularly, particularly after monsoon season, and maintained
propetly.

Check dams of appropriate size, gradient and length shall be constructed around
mine pit and OB dumps to prevent storm run-off and sediment flow into adjoining
water bodies. A safety margin of 50% shall be kept for designing of sump structures
over and above peak rainfall (based on 50 years data) and maximum discharge in
the mine and its adjoining area which shall also help in providing adequate retention
time period thereby allowing proper settling of sediments/ silt material. The
sedimentation pits/ sumps shall be constructed at the corners of the garland drains.

VI. Transportation

(27) No Transportation of the minerals shall be allowed in case of roads passing through

villages/ habitations. In such cases, project proponent shall constructa ‘bypass’ road
for the purpose of transportation of the minerals feaving an adequate gap (say at least
200 meters) so that the adverse impact of sound and dust along with cnances of
accidents could be mitigated. All costs resulting from widening and strengthening of
existing public road network shall be borne by the project proponent in consultation
with nodal State Govt. Department, Transportation of minerals through road
movement in case of existing village/ rural roads shall be allowed in consu.tation with
nodal State Govt. Department only after required strengthening such that the carrying
capacity of roads is increased to handle the traffic load. The pollution due to
transportation load ¢n the environment will be effectively controlled and water
sprinkling will also be done regularly. Vehicular emissions shall be kept under control
and regularly monitored. Project should obtain Pollution Under Control (PUC)

AY
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certificate for all the vehicles from authorized pollution testing centers. [if applicable
in case of road transpott]

The main haulage road within the mine lease should be provided with & permanent
water sprinkling arrangement for dust suppression. Other roads within the mine lease
should be wetted regularly with tanker-mounted water sprinkling system. The other
areas of dust ganeration like crushing zone, material transfer points, material yards
etc. should invarably be provided with dust suppression arrangements. The air
poilution control equipments like bag filters, vacuum suction hoods, dry fogging
system etc. shall be installed at Crushers, belt-conveyors and other areas prone to
air pollution. The belt conveyor should be fully covered to avoid generation of dust
while transportation. PP shall take necessary measures to avoid generaticn of fugiive
dust emissions.

VI, Green belt

(28)

(30)

The project proponent shall develop greenbeltin 7.5 m wide safety zone zlil along the
mine lease boundary as per the guidelines of CPCB in order to arrest pollution
emanating from mining operations within the lease. The whole green belt shali be
developed within first 5 vears starting from windward side of the active rrining area.
The development of greenbelt shall be governed as per the EC granted by the
Ministry irrespective of the stipulation made in approved mine plan.

The project proponent shall carryout plantation/ afforestation in bac«filled and
reclaimed area of mining lease, around water body, along the roadsides, in
community areas etc. by planting the native species in consuitation with the State
Forest Depariment/ Agriculture Department/ Rural development departimant/ Tribal
Welfare Department/ Gram Panchayat such that only those species be selectad
which are of use to the local people. The CPCB guidelines in this respect shall also
be adhered. The density of the trees should be around 2500 saplings pe- Hectare.
Adequate budgetary provision shall be made for protection and care of tress.

The project proponent shall make necessary alternative arrangements fo- livestock
feed by developing grazing land with a view to compensate those areas which a“e
coming within the mine lease. The development of such grazing land shal be done
in consultation with the State Government. In this regard, Project Rroponent shou'd
essentially implement the directions of the Hon'ble Supreme Court with regard 1o
acquisition of grazing land. The sparse trees on such grazing ground, which provide
mid-day sheiter from the scorching sun, should be scrupulously guarded/ protected
against felling and plantation of such tress should be promoted,

VIll, Public hearing and human health issues |

(32)

ot

The project proponent shall make provision for the housing for workers/lebours or
shall construct iabour camps withinfoutside (company owned land} with nacessary
basic infrastructure/ facilities like fuel for cooking, mobile toilets, mobile STP, safe
drinking water, medical health care, créche for kids etc. The housing may be provided
in the form of temperary structures which can be removed after the completion of the

=
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project related infrastructure. The domestic waste water should be treated with STF
in order to avoid contamination of underground water.

X. Corporate Environment Responsihility (CER)

(33)

The activities and budget earmarked for Corporate Environmental Responsibility
(CER) as per Ministry's O.M No 22-85/2017-1A. |l (M) dated 01.05.2018 or as
proposed by EAC shouid be kept in a separate bank account. The activities proposed
for CER shall be implemented in a time bound manner and annual report of
implementation of the same along with documentary proof viz. photographs,
purchase documents, latitude & longitude of infrastructure developad & road
constructed needs to be submitted to Regional Office MOEF&CGC annually along with

audited statement.

XI. Miscellaneous

(34)

(33)

(36)

(37)

(38)

(39)

(40)

The project proponent shall prepare digital map (land use & fand cover) of the entire
lease area once in five years purpose of monitoring land use pattern and submit a
report to concerned Regional Office of MoEF&CC.

The project proponent should inform to the Regional Office regarding date of financial
closures and final approval of the project by the concerned authorities and the date
of start of land development work.

The project proponent shall submit six monthly compliance reports on the status of
the implementation of the stipulated environmental safeguards to the MOEFCC &its
concerned Regional Office, Central Pollution Control Board and State Poliution
Control Board.

A separate ‘Environmental Management Cell' with suitable qualified manpower
should be set-up under the control of a Senior Executive. The Senior Executive shall
directly report to Head of the Organization. Adequate number of qualified
Environmental Scientists and Mining Engineers shall be appointed and submit a
report to RO, MoEFCC.

The concerned Regional Office of the MoEFCC shall randomly monitor compliance
of the stipulated conditions. The project authorities should extend full cocperation to
the MoEFCC officer(s) by furnishing the ‘requisite data / information / monitoring
reports.

In pursuant to Ministry’s O.M No.22-34/2018-|A.[l} dated 16.01.2020to comply with
the direction made by Hon'ble Supreme Court on 8.01.2020 in W.P. (Civil) No
114/2014 in the matter Common Cause vs Union of India, the mining lease holder
shall after ceasing mining operations, undertake re-grassing the mining area and any
other area which may have been disturbed due to other mining activities and restore
the land to a condition which is fit for growth of fodder, flora, fauna etc.

The Ministry or any other competent authority may alter/modify the above conditions
or stipulate any further condition in the interest of environment protection.
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(41) Concealing factual data or submission of falseffabricated data and failure to comply

with any of the conditions mentioned above may result in withdrawal of this clearance
and attracts action under the provisions of Environment (Protection) Act, 1986.

The above conditions will be enforced inter-alia, under the provisions cf the Water

153

32.

(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution)
Act, 1981, the Environment (Protection) Act, 1986 and the Public Liability insurance
Act, 1991 along with their amendments and rules made there under and aiso any other
orders passed by the Hon'’ble Supreme Court of India/High Court and any other Court
of Law relating to the subject matter.

33. Any appeai against this environmental clearance shall lie with the Nat onal Green
Tribunal, if preferred, within a period of 30 days as preséribed under Section 16 of the
National Green Tribunal Act, 2010.

34, This issues with the approval of Competent Authority.

Yours faithfufly
\pseor V"

Pankﬂrma)

Scientist E

Copy to:

1. The Secretary, Ministry of Mines, Govemment of India, Shastri Bhawan, New Delhi-
110 001.
2. The Secretary, Department of Mines & Geology, Government of Rajasthan,
Secretariat, Jaipur.
3. The Secretary, Department of Environment, Government of Rajasthan, Secretariat,
Jaipur. :
4. The Secretary, Department of Forests, Government of Rajasthan, Secretariat, Jaipur.
5. The Chief Wildlife Warden, Government of Rajasthan, Jaipur.
6. The Dy. Director General of Forests, Ministry of Environment, Forest and Climate
Change, Regional Office (CZ), Kendriya Bhawan, 5% Floor, Sector H, Aliganj, Lucknow
- 226020
7. The Chairman, Central Pollution Control Board, Parivesh Bhawan, CBD-cum-Office
Complex, East Arjun Nagar, Delhi-110032. ~
8. The Member Secretary, Central Ground Water Authority, 18/11, Jam Nagar House,
Man Singh Road, New Delhi-110011,
9. The Chairman, Rajasthan State Pollution Control Board, Jaipur, Rajasthar.
10. The Controller General, Indian Bureau of Mines, Indira Bhavan, Civil Lines, Nagpur-
440 001.
11. The District Collector, Jalore, District, Government of Rajasthan.
12. Guard File.
13. MoEF&CC Website. | Q \ oM
Parkajma)
Scientist E
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Government Of Rajasthan

MINES & GEOT.OGY DEPARTMENT

SANCIION BAJRI LEASE LIST
$.No. (ML No. “iName Office Name | District | Mineral | Registration | Sanction Expiry Date | Capacity TRA] Total Lease {Village/Tehsil/Di] Distance from
Date Date as - Area pericd strict MNearest River
consant/EC ' ~ Bank{in MTRS)
Bajri Lease lodhpur
1 {ME/suH/Miner/M1Dinash Kumar ME SIROHI Sirohl Bajrt z8-Jan-20 17-lan-20 | 23-lan-25 56440 137246 | 24-01-2024 {lznapur / Pindwara/ EXISTING
1/33/2019 Hect, to & Year Birohi 60 MTRS HELD LEASES
2 IME/SRH/Minor/M [Hadmat Singh ME SIROH! Sirohi Eajri 17-Feb-20 12-Fels-20 16-Febs25 100000 1.8785 | 17-02.2070 ] T.akhmava Rada/ EXISTING
1./35/ 2013 : Hect. to5Year | Shivgan}/Sirchi 47 MTIRS HELD LEASES
3 [ME/SRH/Minor/M [Rajendra Singh ME SIROH] Sirohi Bajri 12-Dec-19 8-Dec-18 13i-Dec-24 122812 280814 | 12-12-201% | Jamtha/Reoder / EXISTING
Li6f2039 Deora ' Hect” | toBYear Sirohi 50 MTRS HELD LEASES
4 [MU17/2018 Gopa Ram MEJODHPUR | JODHPUR Bajri 1-jan-20 1-jan-20 31-Dac-24 150059 17421 | 04/D1/2020 | KRISHNAKERA/LUNL EXISTING
) TO [3ODHRUR 50 MTRS HELD LEASES
: 31/13/2024
5 IML/1272019 Samda ME JODHPUR | JODHPUR Bajri A4-0ct18 14-Det-19 13-Oct-24 33981 10629 | 14/10/2018 T KRISHNAKERA/LUNL ] EXISTING
‘ ‘ TO . JIODEPUR . S0MTRS HELD LEASES
: - ‘ : 1371072024 :
&  |mMLf2a/2009 Nathi Devi MEJODHPUR | IODHPUR Bajsi 24-Feb-20 24-Feb-20 23-Feb-25 82125 3.0027 | 24/02/2020 | LAKARTHUMB/LUNI EXISTING
‘ 10 /SODHPUR 'SOMTRS  [HELD LEASES
23/02/2025
7 [MLU22/2019 Jugal Sankhia ME JODHPUR | JODHPUR Bajri 28-Feb-20 25-Feb-20 24-Feb-25 100013 22284 | 25/02{2020 | LUNILUNIIGOHPY BUSTING
70 R 50 MTRS HELI LEASES
24/02/72025
g [ML06/20:8  [agiivan Ram MEJODHPUR | JODHPUR Bajrl 2-52p-19 2-Sep-19 1-Sep-24 39825 1.4736 1 02/09/2019 | KRISHNAKERA/LUNI EXISTING
TG JIODHPUR 46 MTRS HELD LEASES
U1/05/2024
9 IML/0%/20:8 Kundan Kanwar ME JODHPUR | JCDHPUR Bajri 10-Oct-19 10-Oct-39 9-0r1-24 71572 3.9944 | 10/10/2019 | KAKANIfLUNI/IDOH EXISTING
7 TO PUR 50 MTRS HELD LEASES
08/10/2024 :
10 [ML/23/2018 Kesharam MESODHPUR | $ODHRUR Bajri 24-Feb-20 24-Feb-20 23-Feb-25 31050 10188 | 24/0272020 { KRISHNAKERASLUNI EXISTING
T HOOHPUR 38 MTRS HELD LEASES]
23/02/2028 _ '
11 IML/8/2018 Fusa Ram Bheel MAEJIGDHPUR | IODHPUR Bajri 20-Sep-19 20-S2p-19 13-Sep-24 90563 22075 | 20/65/2018 | BHAKARI/LUNIAOD EXISTING
TO HPUR 50 MTRS HELE LEASES)
. : 19/09/2024
12 [MLf15/2019 Privanka Godsra | MEJODHPUR | JODHPUR Bari 9-1an-20 9-tan-20 Slan-25 5003 21195 | 08/01/2020 |BISALPUR/IODHPUR EXISTING
e ' TO /IODHPUR 45 MTRS HELD LEASES
08f01/2025
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S.No. IML No. Name Office Name | District Mineral - | Registration | Sanction Expiry Date {Capacity TPA| Tota! Llease IVillage/Tehsil/Dil Distance from Status
hate Date as Area poriod strict Nearest River
consant/FC Bank{in MTRS)
13 jMui/2009 Karnla ME JODHPUR | JODHPUR Bajri 15-Cict-14 15-Cer-19 14-Oct=24 85354 2.203 18/10/2019 | JHAR/RILARASIODH EXISTING
TG PLR 140 MTRS HELD LEASES
14/10/2024
14 [MLfef2018 fusa Ram Bheel MEJODHRUR | JODHPUR Bairi 20-Sep-19 20-Sap-19 19-Sep-24 46006 L4106 | 20/09/201% | BHAKARILUNIJIOD EXISTING
T0 HPUR G MTRS HELD LEASES
18/09/2024
15 (MLAI6/2019 Babulal Saran ME JODHPUR | JODHPUR Bairi 1-jan-20 1-Jar-20 31-Dec24 350001 3.384 | 01/61/2020 | BRAKARI/LURIJIOD EXISTING
) TO HFUR 45 MERS . HELD LEASES
31/12/2024
16 [ML21/2018 8ija Rarn MEJODHPUR | JODHPUR Bajri 25-Feb-20 25-Feb-20 24-Feb-25 203357 L7477 | 25/02/2020 | KRISHNAKERA/LLUN EXISTING
T HODHPUR 50 MTRS HELD LEASES
2440273075 -
17 IMLAE4/2018 Batwant Kutal MEJODHPUR | JODIIPUR Bajri 7-Jare20 Z-Jan-20 G-fan-25 240000 3.2 07/0172020 | LAKARTHUMB/LUNY EXISTING
TO FIODHPUR A MIRS HELD LEASES
06/01/2025
18 IML/O1/2018 Hesra Ram Bishnoi| ME JODHPUR | JODMPUR Bajri 2218 22-Jul-19 2i-Jub24 400005 39928 | 22/07/2019 | DUDIYA/LUNIIODH EXISTING
TO PUR 55 MTRS HELD LEASES
. 21/07/2024
19 IMUL18/2019 Mohan Singh ME IGEHPUR | JODHPUR Bajri 24-Feb20 24-Fah-20 23-Feh25 90855 10015 | 2470272000 | LUNI/LUNELODHPU EXISTING
TO & SOMIRS  HELD LEASES
. : 1 23/02/20%5
20 IML/Z0/018 Kailash ME JODHPUR | JODHPUR Bajri 28-Feh-20 20-Feb-20 18-Fab-25 54023 22284} 20/02/2020 | BHAKARIZLUNIZIOD EXISTING
T HPUR 43 MTRS HELD LEASES
19/02/2025
21 MmUisA2018 Ramchandra WMEJODHPUR | JODHPUR Basei 1&-Felb-20 18-F2b-20 17-Feb-25 15601 1665 | 1870272020 | DUDIYA/LUNI/ICDH EXISTING
TO PUR 50 MTRS HELD LEASES
17/02/2025
22 ML/13/2009 fabu Ram WMEJODHPUR | JODHPUR Rajrt 31-Dec-18 31-Dac-19 30-Dec-24 63450 10019 | 31712/2019 [KRISHNAKERASLUNI EXISTING
T0 JIODHPUR 50 MTRS HELD LEASES
127024
23 {8AL/0272019 Shyamn Lat vishnoi | BMEJODHPUR | JODHPUR Bajri 23-Jek19 28-jul-19 22-jul-24 264695 39208 | 23/07/201% [BHACHARNAJLUNI EXISTING
TO ODHPUR 52 MTRS HELD LEASES
22/07/2024
24 MLADT/Z0L8 Iagiivan Rem MEJODHPUR | JODHPUR Bajri 2-5ep-19 2-5ep-19 1hep-24 45228 1.7485 | 02/09/2019 | KRISHNAKERASLUN EXISTING
T JIoDReUR 45 MTRS MELD LEASES
031/08/2074
% {MLA04SZ0AE Mzhendrs Bishaal | MEJODHPUR | JODHPUR Bajri -hug-18 2-Aug-18 I-Bug-2d 117780 10071 | 02/08/2019 | KRISHNAKERA/LUNI EXISTING
i{*; JICDHPUR 45 MTRS HELD LEASES
01/0B/2024
26 IMi/osfaons Om Prakash MEJODHPUR | JODHPUR Bajrt 2-Aug-19 2-Aug-19 1-Aug-24 116532 10305 | 02/08/2019 | KRISHNAKERA/UNI EXISTING
Bishnol 10 JICDHBUR 132 MTRR HELD LEASES
0110872024
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S.No. [ML No. Name Office Name | District Mineral | Registration {  Sanction Expiry Date |Capacity TPA{ Total tease |Village/Tehsil/Di] Distance from @atas '
Date Date as Arga pariod strict Nearesl Rivel
o _ ) consant/EC : Bank({in MTRS)
27 MLIG5/20L4 Jupal Kishore ME HODHPUR JODHPUR Bairi 14-Aug-19 14-Aug-18 13-Aug-24 E}’Q?lg 3.9865 1470872039 |SHIKARPURAJLUNI/ EXISTING
Ibanwar T3 COHPUR 51 MTES HELD LEASES
1370872024
=8 |100004187/2018 (Ashok Kumar WM Batmar Barmer Bairl 27Sep-19 23-5ep-19 26-Sep-24 128780 2.7425 5 Kanan/Pachpdra/Ba EXISTING
rmer 50 MTRS HELD LEASES
26 |100004289/2018 (Dccpa Rams WIE, Barisig | Bdrmer Bajri S-Aug-19 25-Ju1-19; 8-Aug-24 26437 1 5 Bhalikhadi/Sindharif EXISTING
' Barmer 280 MTRS HELD LEASES
=0 1000052011/2019 jlakha Ram ME, Barmer Barmer Bajri 6-Nov-19 30-8ep-18 S-fov-24 75375 4 S Pavia EXISTING
: Kalan/Sindiari/Bar 50 MTRS HELD LEASES
mer
%1 {1000041567/201% 1St Kemal Kanwar | ME Barmer Barmer Bairi 27-May-19 13-May-13 26-May-24 180789 4 5 Kalawa/Pachpdra/s EXISTING
armer 1566 MTRS HELD LEASES
23 {202/2018 Vagataram ME, Barmer Rarmer Bajei 24-Feb-20 12-Fel-20 23-Feh-25 215640 325 5 Kanang / Pachpatira EXISTING
7 Barmer 150 MTRS HELD LEASES
43 436172018 Pukhra] ME, Barmer Barmer Bajri 19-Aup=-15 25-ui-1g 18-Aug-24 28970 15 5 ghalkhadifSindhari/ EXISTING
Szrmer 120 MTRS HELD LEASES
34 {100005625/2019 {Vasudev ME, Barmer Barmer éajri 1-0ce-38 25-5ep-18 2-Sep-24 49500 P 5 Kznana / Pachpadra EXISTING
/ Barmer 163 MTRS HELD LEASES
By [Vay-20 orwda Ram tE, Barmer Barmer: Bajri 4-Mar-20 &-Dee-19 3-Mar-25 Fo020 Z 5 Bhimar bal / EXISTING
Pachpadra / Barmer 150 MTRS HELD LEASES
26 J100004578/2019 (Ram Prakash ME Barmer Barmer 8ajri Hjun-19 12-jun-1¢ 19-jun-24 101350 4 5 J reatyana/Pachpdra/ EXISTING
Meena Barmer 350 MIRS HELD LEASES:
27 000863472019 [Seka Ram ME, Barmey farmer Bajrt 1700819 4-0¢t-18 16-0et-24 155020 2 5 Gadesara / Sindhari EXISTING
[ Barmar 550 MTRS HELD LEASES
g 1100004226/2019 |Mengsla Ram ME, Barmer Barmer &ajri 28-Nav-19 22-Nov-19 27-Nov-24 62325 2 5 Gadesara f Sindhart EXISTING
f Barmer 93 MTRS [HELD LEASES
29 |100004302/2013 [Rugha Rarn ME, Barmer Barmer Bt 30-10i-19 25-Jui-18 29-jul-24 71680 1.5 5 Bhalkhadi/Sindhari/ EXISTING
Barmar IS MIRS HELD LEASES
A€ 11000043447201% {Shanti Lal Purohit ME, Barmer Barmer Baijri 9-Auig-18 25-fub-19 3-Aug-24 26434 1 s Bhatkhadi/Sindhari/ EXISTING
Barmer 280 MTRS HELD LEASES
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5.No, {ML No Name Office Name | District Mineral | Registration| Sanction Expiry Date | Capacity TPA] Total Lease |Village/Tehstl/DI] Distance from ﬁtus
Date Date as Area period sirict Nearast River
o o consant/eEC Bank(in MTRS)

41  |1000D8S88/20618 jRdnilsod Retn ME, Barmer Barmer Bair 1-0ct-18 25-5ep-19 30-Sep-24 44555 1 5 Kitnad/Pachpdra/Ba EXISTING
' ’ rmer 100 MTRS HELD LEASES

42 1100008627/2019 1Ram Singh ME, Barmer ﬁarmer Bajri Z7-Nov-18 2B-piov-19 26-Now-24 100508 i5 5 Bham EXISTING
SeenfPachpdra/Bar 480 MTRS HELD LLALLS

' reer

43 1100004237/2019 [Chanan Singh ME,Barmer Barmer Bajrt S-Aug-19 25-Jul-13 8-Aug-24 26437 i g Bhalkhadi/$indhari/ EXISTING
Barmer 280 MTRS HELD LEASES

44 {150004525/2019 [Kslu Ram ME,Barmer Barmer Bajri 11-Gct-19 1-0ct-i8 10-Ot-24 45080 2 5 Gadesara / Sindhari EXISTING
/ Barmer o0 MTRS HELD LEASES
4% {1000048531/2012 [Bhattararm ME, Barmer Barmer Bajrl 11-0ct-158 1-0Oct 19 10-0ct-24 55350 Vi 5 Sindhari Chousira / EXISTING |
Sindhari [ Barmer 300 MTRS HELD LEASES

46 [100005017/2019 jaAaidan Ram ME Barmer Barmer Bajri 26-Dec-19 18-Dec-18 25-Dec-24 15147 1 5 SaranafPachpdra/B EXSTING
armer” 400 MTRS HELD LEASES

47 {i0004348/2019  |Sh Parash Mal ME, Barmer Barmmee Bajri 27-May-19 10-May-19 26-May-24 17523 1 5 Kanzns / Pachpadra EXISTING
: / Barmer 360 MTRS HELD LEASES

48 lota/zo18 ghimmsigh Nensigh ME Barmer Barmer Bajri 28-fan-20 22-Jan-20 27-Jer-25 100550 2.22 5 Kanana / Pachpadra EXISTING
Purohit 7 Barmer L0 MTRS HELE LEASES

49  1100003521/2018 (Pradeep Meena ME.Barmer Barmer Baijrt 16-Oct-19 1-0c1-39 9.0ct-24 1773988 3 8 Kitnad/Pachpdra/Ba EXISTING
rmer 100 MTRS HELE LEASES

50 1100003962/2019 {Mvanohar Lal ME Barmer Barmer Bajri 31-dui19 25-Jul-19 30-ful24 131424375 4 5 Jalikhera/Gudemala EXISTING
nifBarmer 150 MITRS HELD: LEASES

51 1100004775/3G19 (Pepi Davi ME Barmer Barmer Bajrt 24-Mzy-13 iG-May-18 23-May-24 132535 3 5 Dhane ki EXISTING
Chant/Sindhari/Bar 700 MTRS HELD LEASES

_ e

572 3/20 Chogz Ram ME, Barmer Barmer Bairl 14-1an-20 24-Bec-19 13-3an-28 35325 1 & Gadesara / Sindhari EXISTING
/ Barmer 230 MTRS HELD LEASES

53 4726 Chandrs Ksnwar ME,Barmer garmer Bajri 1i-May-20 24-Feb-20 10.5.202% 27525 2 5 Aithooja f EXISTING
Pachpadra / Barmer 600 MTRS MELD LEASES

B4 7BO/2018 Paras Ram ME, Barmer Barmer Bajri 17-Feb-20 13-Feh-28 16.2.2025 50000 1 5 Kananz / Pachpadra ' EXISTING
Meghwal / 8armer SO MTRS HELD LEASES
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S.No., |MLNo. Name Office Name | District Mineral | Registration | Sanction Expiry Date |Capacity TPA| Total Lease |Village/Tohsil/Dif  Distance from Phtatus
“Date Date as Arca petlod strict Nearest River
) consant/EC Bank{in MTRS}
55 ILUOUUAKS /4019 {Uhagnaram M Barrner Barmer Bajri 14-0ct-19 25-8ep-19 13-Oct-24 214988 4 5 Bhalkhadi/Singhari/ EXISTING
Barmer 550 MTRS HELD LEASES
56 1894/2018 Kalz Ram ME,Barmer farmer Bajri S-Feb-20 29-lar-20 4-Feb.2s a5504 1.44 5 Shobha Was / EXISTING
Pachpadra { Barmer 525 MTHS HELD LEASES
57  {MESSIT/Minor/iL EBhin Singh ME,Sojst City Pali Bajri 24-Dec-12 4-Dec-19 23-Dee-24 32184 1.5234 5 akodiya/taitaran/ Existing Held
F38/2019 fali 45 MTRS Leases
28 MESSIT/Minor/mL fishwar ME Sofat City pali Halri 31-Juf-12 28-tul-18 30-jud-24 200224 3.46809 5 Phoolmal/laitaran/ Fxisting Held
F45/2018 Pali 45 BTRS Leases
59 PMESSIT/Minor/ ML Khushavir Singh ME,Soiat City Pait Bajri 3i-Jui-18 26-Iul-19 30-hl-24 YET Y 4 g udayi Kuva/ 5oiat f Extsting Held
/46/2013 pali &5 MTRS Leases
60 PAE/SIT/Mtinor/ML1lay Prakash ME,Sojat City Pali Bajri 11-Dec-19 &-Dec-18 10-Dee-24 57187 11178 5 Nimbo! flaitaran/ Existing Held
4572019 - pali A5 MTRS Leases
81 IME/SIT/Minor/dal {Shaikh Mobhammed] ME Sajat City Pali Bajrl 11-Dec-18 G-fiec-189 10-Dec-24 48734 10838 5 Nimbel faitaran/ Existing Hald
735172019 Wahid Pali 45 MTRS Leases
&2 IME/SIT/Minor/MLMohan Lal Bhatd ME, Sojat City Pali Bairi 20-Dac-18 12-Dec-19 19-Dac-24 102?25 2.0809 a aphatf Rohat / Palt Existing Held
F53/2018 45 MTRS Leases
&3 IME/SIT/Minor/iiL]Lexml ME,Solat City Pt Bajri 4-Oct=19 1-Oet-18 3-Oct-24 30000 1.2048 5 mohraiflaitaran/ Existing Held
/1572613 Pali 45 MTRS Leases
G4 IME/SIT/Minor/MaLE Saljan Singh ME Sojar City Pali Bajri 1-0cp19 17-%e p»1§ I-Sep-24 40089 186 5 Hirankhuri/Rani/ Existing Hekd
2572019 Pal 45 MTRS Leases
65 ME/SIT/MInor ML  ssvan Jetaram ME Solat City 2zl Bajrt 13-Des-10 23-Nov-18 11-Dec-24 100065 1.8467 5 Sajif Rohat/ Pali Existing Held
/3872019 Fanchal 45 MTRS Leases
66 |ME/SIT/MinosfMLIMOT Ram ME,Sofat City Pafi Bajri 13-Dec-19 9-Dec-19 12-Dec-24 131637 33742 5 Phoolmal/laitaran/ Existing Held
/4472019 Pall 45 MRS Leages
57 HBIESIT/Minor/ML | Pawan Dewal ME, Sojat City Paii Bairi 17-Feb-20 12-Feb-20 16-Feh-25 138321 2.0482 8 Sonaifekha/ Rohat / Existing Held
J62/3015 Paly 45 MTRS Leases
68 IRAESSIT/Minor/MLUIPratap Ram ME, Sojat City Palt Bajrl 27-Dec-18 19-Dec-13 #6-Dsc-24 100782 3.01 5 Bithurs/ Marwar Existing Held
F16f2019 Sunction / Pali 45 MTRS Leases
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69 MEJSIT/Minor/ail {Deona Ram ML, Sajat Clly Pal] Hajrt ?-Jan-20 &-Dec-18 8-Jan-25 20823 158 5 Phoolmal/laitaran/ Existing Held
J472018 pali 45 MTRS Leases
70 IME/SIT/AVIner/MLDuda Ram Jat ME,Sojat City Pali Bajri 26-Aug-19 13-Ang-19 25-Aug-24 30030 24085 5 tzoti/iaitaran/ Pali Existing Held
/672019 45 MTRS Leases
71 IMESIT/Minon/ML Dhafg Ram MF, Sojat City Pali Bajri 17 Meb-20 12-Fel-20 16-Feb-25 126670 1.8766 5 Scnailakha/ Rohat / Existing Held
76472019 Pali 45 MTARS leases
7i  IMESSIT/Minor/ Vil (Ram Prakash ME, Sojat City Eaii Baji 2-Feb-20 | 3i-dan-20 2Feb2b 208845 3.7158 5 Divandi/ Rohat / Existing Held
f76/2018 Mesna pali 45 MTRS {gases
T3 ME/SIT/Minor/MEIKalu Ram ME,Sojat City Paif Bajri 17-Feb-20 ii-Feb-20 16-Feb-25 81540 1.4709 5 Divandi/ Rohat / Existing Held
[FIA/2039 Pali 45 MTRS Leases
74 IMESIT/Minar/MLIGeeta Choudhary ME,Sojat City Pali Bajri 13-Den-19 SDec-19 12-Dec-24 156267 37656 3 Phoolmal/jaitaran/ Existing Held
FaRf2019 Pali 45 MTRS Leases
75 IME/SIT/Minor/tal [Mohan Lal ME Sojat City Palt Bajri 17-Feb-20 12-Feb-20 16-Fab-15 08338 1.8845 5 Nimaj/iaitaran/ Pali Existing Held
[771201¢8 45 MTRS Leases
75 ME/SIT/Avinor/MLLAbRimanyu Singh ME,Sojat City Pali Baji 26»A1£g~1§ 13-Aug-18 I5-Aug-Z4 37620 259741 5 fatoti/iaitaran/ Palt Existing Held
/872013 Rathiore ' 45 MTHS Laases
77 IMEFSIT/adinor/tit 1Sunil Meghwal ME,Sajat City Paii Bajri 3-Feb-20 33-lan-20 24eh-25 167335 3.0807 5 Kheta Existing Held
f8G/2015 iaharjpuraflaitara 45 MTRS Leases
- nf Pall
78 [ME/SIT/Minor/MLiBhala Ram ME,Sojat City Pall Bajrt 15-00t-19 4015 14-0ct-24 Sa281 20868 5 dungarpur/ Rohat / Exlsting Held
/3/201% Paii 45 MTRS Leases
79 {MESSITAMInor/ML| Rajendra Singh ME Sofat City Paill Bajri 11-Dec-19 4-Dec-19 10-Dec-24 30183 1.2325 5 Dhakarwas/Jaitaran Existing Held
/33/2013 { Pail 45 MRS Leases
B0 IMESIT/Minor/ML | Mot Lal Gordar ME, Sujat ity Pail Bajri 3-par-20 25-Feb-20 2-daras 75288 1.42 & Sagatpura/igitaran/ Ewisting Held
748/2018 Pali 4% MTRS Leases
81 |MESIT/Minor/MLIBirdi Chand Khatik | ME,Sojat City pali Bajri 3-Feb-20 30-lan-20 2-Feb-38 75282 15032 g asartaiftaitaran/ Pak Existing Hedd
/6172019 . 45 MTRS Leases
82 RE/SITMInor/ML] Shobhie Ram ML Sojat City el Bajrt 30-101-18 25-34-19 29-Jui-24 61320 18855 5 Dudal / Rohat / Palt Existing Held
{72/2048 45 MTRS Leases
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83 IMF/SIT/Minor/sLEARKit Parakh ML Sioiat ity falt Basri 12-5ep-18 LF-Aug-1o 11-5ep-24 288322 20108 5 dungarpur/ Rohat / Existing Heid
i ieasts pali A5 MTRS Leases
84  IWME/SIT/Minor/MLBharwar Lal ME, Suiat City Paii Bajri 13-Dec-12 B-Dec-19 12-Dee-24 59348 1.4252 8 Sonailakha/ Rohat f Existing Held
13772019 : Pali 45 MRS igases
H4  IMESSIT/Minor/ML Hemararm ME Sojat City Pall Bajri 26-Dec-i8 19-Dec-18 25-Dag-24 73000 21601 5 Rampura/ Rohat / Existing Held
15472088 Choudhary paij 45 MTRS Leases
86  IMESSIT/Minor/ML Tefa Ram ME,Sojat City Pali Bajri 17-Feb-20 12-Feb-20 16-Feb-25 136330 2.0197 5 Sonailzkha/ Rohat / Existing Held
JBRIA015 Pali 45 MTRS Leases
&7 [ME/SITMinor/MLIAmra Ram ME Sojat City Pall Bajri 11-Dec-19 6-Dec 18 HrDec-24 157148 3237 5 Nimbal flaitaran/ Existing Hald
/5012019 ’ Pati 45 MRS {eases
88  IME/ILR/Minor/ML | RatanaramUrfRatly ME Jalore Barmer Bajri 3-0ct-19 30.52p.2019% Z-0ct-24 47113 2.38 ] Rampura / Samdari Existing Hald
452019 a } Barmer 280 MTRS Leases
88 IMEJLR/MInor/ML[Malaram ME ialore Barmer Bajet G-Mar-20 04.0e0.20189 6-Mar-25 114509 212 S Rampura / Samdari . Existing Held
18720020 J Barmer 133 MTRS Leases
o MEJILR/MINGT/MLSh. Govind Ram ME jalore Barmer Bajri 11-Feh-20 06.Feb. 2020 180-Feh-25 87583 1.47 g Rampura / Samdari Existing Held
0312020 / Barmer 50 MTRS Leases
91 IME/LR/Minos /ML {Hadman Ram S/0 ME Jalore Barmer Balr 18-5ep-19 17.8ep. 2019 17-Sap-24 55350 1.44 5 Rempura / Samdad Existing Held
J4372019 Kalu Rami / Barmer 300 MTRS Lessey
92 |ME/IR/Minor/MLjRenu Rathore ME Jalore Barmer Bajri 16-0ct-19 14.0ct2018 15-0ct-24 64898 112 5 Rampura [/ Samderi Existing Hald
f48/2018 7/ Barmer 45 MTRS Lezses
93  |MEALR/Minor/taLiBhawani Singh ME jalore Barmear Bajri 13-5ep-19 32.5ep. 2018 12-Sep-24 167220 2.8% 3 Rarnpura / Samdar Existing Held
/262019 / Barmer 80 MIRS Leases
$4  ME/ALR/MInor/MLLOm Prakash ME,Jalore Barmer Bajrt 19-0ec-19 16.Dec. 2019 18-Dec-24 98900 1.78 5 Kotdi / Samdari/ Existing Held
J83/2019 Barmer A5 MTRS Leases
S5 BELR/AINOGML Smt. Jemana Dewvt ME Jalore Barmer Bajri 19-Dec-19 16.5g¢.2019 18-Dec-24 74115 144 5 Rampurg 7 Samdard 7 Existing Hald
/5472018 ' / Barmer 100 MTRS Leases
o6 IMEALRAVInGT/ML Sh. Yogesh Mesna ME Jaiore Jalore Bajrt 28-Feb-20 18.Febh.2020 27-Feh-25 101588 288 5 KANDAR/IASWANTE Existing Heild
f6/2020 URAJIALGRE 45 MTHS leasss
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87 MEAILR/Minor/Ml [Smt Rajentra bE Jolare islore Bajtt 23-Jan-20 24 Jan. 2020 22-fan-25 1257 3,93 5 Thanwla / Ahore / Existing Held
J01/2020 Kanwar Jalare 45 MTRS Leages
88  IME/ILR/Minor/ML|Hadman Ram ME jalere Barmer Bajr 18-Sep-18 17.52p.2018 17-5ep-24 46001 2.26 5 Rampura / Samdari Existing Held
F4Z2/2019 / Barmer 245 MTRS {gases
99 |ME/ILR/Minor/ML|Sh. Jegdish Kumar | MEJalore Barmer Rajrl 18-Feb20 11 Feb.2020 18-Feb-25 268455 3.97 5 Mangla/Samdari/Ba Edsting Held
/520320 mer 45 MTRS Leases
100 IMEALR/Minor/MaL SitarrasnBalai ME jzlore Barmer Bajri 23-0ct19 18.0c0.2018 22-Qct-24 100688 1.48 5 Rampura / Samdari Existing Held
5042019 / Barmer 4% MTRS Leases .
101 iMEJILR/Minor ML Paras Parmar ME jaiore Barmer Bajri i8-Dec-19 160802010 17-Dac-24 438425 1.4382 £ Kotdi / Samdart / Existing Held
75172019 Barmer 45 MTRS Lenses
102 IME/LRMinor/MLJaswant Singh ME lalore Barmer Bajri © 26-%ep-19 24.58p.2019 2E-fun-24 §7601 1.35 5 Deendsh / Samdari / Existing Held
faajroas Rathore Barmer 75 MTRS Leases
103 IME/ILR/Minor/ML|Baldev Gora ME Jalore Barmer Bajri 14-Fub-20 12.Feb.2020 13-Feh-25 101790 1.51 5 Jethantel / Samdari / Existing Held
F7I2030 Barmer 45 MTRS Leases
104 |ME/LR/Minor/MLUISH, Dinesh Kumar MEJelore Jalore Bajri 8-Feb-20 FtJan2820 S Feb-25 133336.5 © 254 5 Fedanl/ Bhinmal / Existing Held
Josfa020 Jalore 100 MITRS Laases
105  [MEALR/Mincr/ML (Dala Ram ME, Jzlore Jalore Eajﬁ. 13-Feb-20 11.Fab.2020 13-Feb-25 73933 11 5 Sincthara £ Bhinmat / Existing Held
412024 lalore 50 MTRS Leases
106 ME/ILR/Minor/MLUIRanjeet Singh ME, lzicra Barmer Bajri 16-0¢t-19 14.0ct.2038 15-Qct-24 913 203 5 Rampura / Samdar] ‘ Existing Heid
/47/2019 ' / Barmer 45 MTRS Leases
107 IMESLR/Minor/ML]Vikears Singh patel ME Islore Barmer Bajri 3-0e-18 30.88p. 2008 2430824 104550 314 5 Rampura [ Samdan Existing Held
Fa6/2038 { Barmer 300 MTRS Leases
108 MESLR/Minor/MLIEFarbat Singh ME jalore izlore Bajri 26-Hov19 22M0v. 2018 25-Now-24 56583 143 5 Masoli / Bhinmal / Existing Hald
fa8/2019 Jalore SO MTRS Laases
109 [MEJILR/MinorfML Girdhari Rarm ME, Jalore Bastner Bajri 19-Dec-19 18.0ec. 2018 i2-Dec-24 66680 1.21 b3 Kotdi / Samdari / 45 MTRS Evisting Held
J52/2018 Barmer Leases
116 |MEfRLR/Minod/ ML Bahadur Ram MElaloee Barmer Bajri 18-Dec-19 16.Dec.2019 18-Dec-24 115627 .72 g Kotdi / Samdari / 45 MTRS Existing Held
552019 Barmer Lzases
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11 JME/LR/Minor/ML]Smt. Shantt M, falare Bermar Balii 14-Fub-a0 12.£ab.2024 13-Feh-25 100061 2.62 5 rempura / Semdart Existing Held
FOL3020 / Barmer S0 MTRS Leases
Bajri Lease Ajmer |
1 402048 Shanti Davi Ame Gotan Nagaur Bajsi S-Hov-1% 27-5gp-19 4-Nov-24 25468 1.01 5 Aalnivawas f Rlyan 900 MRS Existing held
Badi / Nagauy ' tease
bl G4/2019 Mahendra Godara ame Gotan Nagaur Bajrl 31-0ct-18 230819 53-00t-24 75510 1.88 5 Suriyas / Riyan Badi 45 MTRS Existing held
-/ Nagaur lpase
2 38/2018 Mung Ram Ame Gotan Magaur Bajri 20-Nov-18 17-0z2t-18 15-Nov-24 25485 118 5 Akhawas f Rlyan 45 MTAS Existing held
Badi / Nagaur lease
4 13/2019 Ummed Rem Ame Gotan Nagaur Bairi 26-Jul-19 22-jul-19 25-Jul-24 16083 I 5 Azlniyawas / Riyan 6500 MTRS Existing held
Badi / Nagaur {ease
5 3472019 Ram Kishore Ame Gotan Nagaur Bajri T 19-Aug-18 2i-tul-1s 18-Aug-24 &R81S 2.57 ) Jhintlyz / Rivan Badi a0 MTRS Existing held
£ Nagaur lease
& 2372013 Gulab Singh Amg Gotan Kagaus Bajri 22-3ul-18 25-3ul-13 28-pub24 - 83978 4 5. Aziniyawas / Rivan SGMTRS Existing held
Badi / Nagaur iease
7 222018 Hanzraj Arne Gotan Nagaur Bajri 26-Jui-19 pES TS 25-fal-24 40642 1.42 L4 Ihintlya f Rivan Badi 100 MTRS Existing held
/ Magaur ingse
8 g2/2018 Nirmal Singh Ama Gotan Hagaur Baijri 1-Nov-19 24-0ct-15 31-0ct-24 223788 34 5 Rohisa / Rlyan Badi 400 MYRS Existing held
/ Hagaur lpase
g 842034 Ujjwal Ame Gotan Magaur Bajri 30-lan-18 24-fan-18 25-jan-68 15000 143 50 Lungiva / Riyan Badl 1000 MTRS Existing held
F Magaur lgase
1G  (8s/201y Yeshvardhan Singh ¢ Ame Gotan Nagaur Bajri 25-Nov-19 E-Nov-18 &-Nov-24 72080 1.55 5 Rohisa / Riyan Badl 490 MTRS Existing held
Rathore / Nagaur tease
11 1672014 fitendra Ame Gotan Nagauy Bajel 14-Sep-17 7-5ep-17 15-5ep-57 £3040 3 50 Bijathat / Rivan Badt 150G MTRS Existing held
: 7 Nagaur tease
12 j6/201% Babu tal Ame Gotan Nagaur Bajri 10-May-18 AMav-19 S-May-24 60039 1.56 ] Rokise / Riyan Bad) 350 MTRS Existing heid
/ Nagaur lease
13 39/201% Shanti Devt Ame Gotan Hagaur, Bajri 5-Nov-18 27-Sep-19 4Noy-24 65960 1.88 5 Aalniyawas / Riyan 45 MTRS Existing held
Badi f Nagaur lease
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14 17572019 Kalpit takhar Ame Gatan’ Nagaur Bajr 5-Ort-19 2/-5ep-18 8-0ct-24 117586 3.47 5 Aalniyawas / Riyan 516 MTRS Existing held
Badi / Nagaur fease
1% 177/2019 Abdul VahidKhan | AmeGotan | Nagaur Bajri 17-5ep-19 3.5ep-19 16-5ep-24 49882 2.02 5 Aalniyawas / Rivan 120 MTRS Exfsting held
Badi / Nagaur loase
16 ] o8f20M8 Kalu Ham Ame Gotan Nagéur Bajri 17-Qck-18 i00t-19 16-0 24 26880 1% 5 Bohisa / Rivan Badi 203 MTRS Existing held
[ Magaur lease |
17 | 25/2018 livan Ram Ame Gotan Nagaur Bajrt 18-Sep-18 6-Sep-19 17-Sep-i4 BIIS5 281 5 Loonglya / Rivan 45 MTRS Exizting held
Badi / Nagaur eage
18 11372019 Ornprakash Are Gotan Nagaur Bajri 18-5ep-19 1%-Sep-19 17-5ep-24 300060 2.91 5 fiyenbadi/ Rivan 240 BMIRS Existing held
Tetacwal Badi / Nagaur lease |
14 52/7019 Dhanna Lat Khatik Ame Gotan Negaur Bajri 7-0et-18 30-Sep-19 &-0ct-24 20000 1 5 hintlya / Rivan Badt 45 MTRS Existing held
/ MNagawr iease
20 11872014 Dinash Singhe Arne Gotan Nagaur Bajri 25-Sgp-17 F-Sep-1i7 24-5ep-57 52624 528 50 Azinlyawas / Rivan 1400 MTRS Bxdsting held
Badi f Nagaur lease
21 | LI/iDig Privanka linger Ame Gotan Nagaur Bajri 17-Jui-18 13Jui-18 16-Jul-24 31855 2.57 5 Rohisz / Rivan Badi 3720 MTRS Existing held
/ Nagaur ppse
22 114/2015 Laxman Ram Ame Gatan Nagaur Bajri 15-jul-19 1i-ui-18 a-Jul-24 87480 L.17 5 Astrivawas / Rivan 400 MTRS Existing held
' 8adi / Nagaur jeasa
23 | 53/2018 Goutarm Nath Ame Gotan, Magaur Bajri F-Aug-19 23Jul-15 G-Aug-24 30207 118 5 Rohisa / Rivan Badl 200 MTRS Existing held
# Nagaur lease
24 |24/3019 Guiiab Singh Ame Gotan Nagaur Bajri 29-Jul-15 23-Jui-1B 2&-Jub24 41724 115 5 Aalnivawas / Rivan 230 MTRS Existing held
' Badl / Nagaur Jease
25 §53/2018 Mukesh Khatik Ame Gotan Nagaur Bajrt 7-0ct-19 30-Sep1B &-0ct-24 sg000 o1 5 Jhihtiya / Riyan Badi 45 MTRS Existing held
F Magaur iease
26 | 48/2019 Jayakaran Khichi Ame Gotan Magaur Bajri 10-0ct-19 27-8ep-18 9-Oct-24 25110 1.04 5 Aglniyawas / Riyen 45 MTRS Existing held
Badi / Nagaur igase
27 |53/2018 Dhanna Lal Khatlk Ame Gotan Nagaur Bajil 7-0ct-18 30-5ep-13 60124 $GU00 1.17 5 shintlya / Riyan Badi 45 MTRS Existing hetd
/ Nagaur lease
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28 12172014 Sita Ram Amza Gotan Mugau Balt A5-Sep-ld I-5ep-i7 14-8ep-67 456596 1.41 50 Rohicha f Riyvan Badi 700 MTRS £xisting held
7 Nagaur ieasa
79 | 54/2018 loga Ram Arne Gotan Nagaur Bajrt 17-0ct-18 1-0ct19 i6.0ct-24 23002 0 s Rehiss / Rivan Badi 45 MTRE Existing held
/ Nagaur lease
30 1472018 Krishna Property | Ame Gotan |  Nagaur Bajri 26-Sep-19 12-5ep-19 15-Sep-24 56102 217 5 Aalntyawas / Riyan 130 MTRS Existing held
Dealing Company Hadi / Nagaur ' lease
31 |os/2018 Keshar Ame Gotan Nagaur Bairi 26-iul-i9 22-juk-19 25-Juk-24 61821 177 5 Aalniyawas / Rivan 600 MTRS Existing held
Badi / Megaur lppse
37 112/201% Kailash Chand Ame Gotan Nagaur Bajri 263019 23 Wi 19 25-jul-24 100600 285 5 Jhintlya / Riyan Bad 45 MTRS Existing held|
Tanwar [ Nagaur fcage
33 | 36/2059 Bhiva Ram Ame Gotan Nagaur Bajr 2H-Nov-19 17-0ct-18 18-Now-24 25515 1.08 5 Akhzwas / Riyan 45 mTRS Esisting held
Badi / Nagaur lease
34 15872013 Presta Dewvi Ame Gotan Nagaur Bajri 16-%ep-19 £-Sap-15 24-3ap-24 74115 3.13 5 Jzsnagar / Riyan 1300 MTRS Existing held
: " Budi / Nagaur ) luase
35 {43/2018 Nema Ram Ame Gotan Magaur Bajri 26-Jui-18 22-hd-19 25-Jui-34 47835 101 z Azintyawas / Rivan 600 [TRS Existing held
Badl / Nagaur lpase
a5 | 17/2019 ftavindra Ame Gotan Nagaur Bajri 32-0ct-18 24-5ap-19 21-Cct-24 85045 2.58 5 Rohisz / Rivan Badi 45 MTRS Existing hefd
} Nagaur lease
27 {45/2019 Anil Kumar Ame Gatan Nagauy Bafri Z2-Aug-19 28-hil-19 &-Aug-24 42296 124 8 Riyan 8adi / Riyan 50 MTRS Existing held
Badi / Nagaur lpase
#g (1972014 Budha Ram Ame Gotan Nagaur Bajri 16-0ct-17 7-5ep-18 15-0et-B7 71652 2.07 50 Rahisa / Merts / 2000 MTRS Existing held
' Nagaur tpase
29 11/2054 Shiv Kumar Ame Gotan fagaur Bairi L-un-13 18-Jan-15 21-Jun-20 48036 1.83 5 Kod / Degana f 50 MTRS Existing held
Nagaur loase
40 (682018 titendra Chawariya Ame Gotan MNagaur Bajri 22-(3ct-18 15-0ct-18 21-Cct-24 48160 161 5 Rivan Badh / Rivan VO MTRS Existing held
Badi / Nagaur fease
41 120/2014 Hantiman Ame Gotan MNagaur Bairi” 20-Nov-17 8-5ep-17 18-Nev-67 47008 P S0 Destowal / Merta / 49000 MTRS Esisting hetd
Ram{Hadman} Nagaur lease
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43 |is/20)s Rarbux karwasra Ama Gotan Nogsur Bajri Z-Aug-14 23-lyl-19 1-Aug-24 33581 1.0% 5 Keeron Ki Dhant / 45 MTRS Existing held
Riyan Badi / Nagaur iease
43 | 38/20:% Ratesh Kumar Ame Gotan Nagaur Bajri 25Nov-19 25-Sep-19 28-Nov-24 AR397 175 S Rohisa / Riyan Badi 45 MTRS Existing held
Garva / Nagaur lpase
44 {46477019 Mukosh Khatik Ame Gotan Nagauf Bajri 70t 19 30 Sep-18 6-001-24 wouig b 5 Ihintiya / Riyan Badi 45 MTRS Existing held
/ Hagaur lease
48 |isf018 Suresh Chand Ame Gotan Nagaur Bajri 15-3ul-19 18-ui-18 1a-dul24 171060 1.69 5 ¥eeron Ki Dhant / 630 MTRS Existing held
Rivan Badi / Nagaur iease
A5 1 UY2018 Jabid Hussain Ame Gotan Nagaur Balr 18-Jub-1s 11-jul-18 18-Jul-24 83842 2.88 5 Rohiss / Riyan Badi 800 MTRS Existing held
; # Nagaur izase
47 | 28/2019 {Tara Ram Rathor Arne Gotan Nagaur Bajri 7-Aug-19 28-3ul15 6-Aug-24 76747 1.5 3 Aalnlyawss / Rivan 750 MYRS | £xisting held
Badi / Nagaur tease
4g | va/z019 Balwant Singh Me,Beawar Pai Bajri 13.02.2020 08.01.2020 12.02.2625 57500 152 5 Masiya/Raipur/Pali 45 MTRS Exsisting
4% j7/2013 Hanuman Prasad Me,Beawar Patf Bairl 07.01.2020 26.12.2019 06.01.2025 220144 3.28 5 tutha/Raipur/Psali 45 MTRS Exsisting
B0 (0872019 Pani Dev Me, Beawar Pali Bajrl 13.02,2020 05022020 12022020 711653 3.14 L Ratpur! /Raipur/Pali 45 MTRS Stay for
working
51 2072014 Damuram ME Nagaur Magaur Bajri 17-11-2017 22092017 16-11-2067 103110 el 50 Khera Namoliva / 52000 MTRS Existing held
Jayal / Nagaur lease
52 00872015 Jay Kishan PAE Nagaur Nagaur Bajrt 26-02-2018 15.02.2018 2702-2068 28187 1.77 5¢ Kherz Marnoliya / G2G00 MTRS Existing held
Javal / Nagaue lease
53 28/2014 Mezhboob Khan MIE Nagaur Nagsur Bajri 18-01-2013 i%.13.2017 17-01-2068 33500 1 50 Chawts BR500 MTRS Existing held
Kalanfiayaifilagaur lease
54 13072012 Haya Davi ME Nagaur Nagaur Bajri 0R.06.2015 07,4515 07-06-2065% 330060 2,16 50 Firojpura Charna / SO0 MTRS Existing held
Nagawr / Nagaur lease
e 13072014 Hanuman Firoda ME Nagaur Nagaus Bajri 15302007 18002017 12-10-2067 104550 4.5 50 Kuchera / Nagaur / 51400 MTRS Existing held
: Magaur lease
5g 1001/:014 Kurnbhia Ram ME Nagaur Magaur Balri 34-01-2018 37122017 {12068 BHGA0 1 50 Khajwara/Mundaw SLEHA0 MTRS Existing held
afNagaur iease
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S.No. ML No. Name Office Name | District Mineral | Registration| Sanction Expiry Date | Capacity TPA| Total Lease {Village/Tehsil/Dij Distance from FStatus
Date Date as Area pariod stricl Nearest River
o ] ) . consant/EC Banik{lin MTRS}

Sp 124272014 Dipa Rarmn ME Nagauar Magaur Bakl ia-L1-201/ (4,10,2017 13-13-206% 101570 i 50 Khera Narooliva / 2000 MTRS Existing held
Jayal / Nagaur lgase

ga  {009/201S Ram Kuwar Dukiys ME Nagaur Nagaur Bajri 30-07-2019 23-067-201% 29-07-32024 BOR50 1.0607 B Firojpura Charna / G500 MTRS Existing held
Mundewa/ Magaur iease

59 |012/2018 Budharam ME Nagaur Magaur Bali 18-10-2018 12-09-2018 17-10-2024 , 327735 1.8006 g Kha;wana;‘Mundaiv #1000 MTRS Existing held
Chaudhary a/Nagaur lease

B0 1372019 Shyamn Lal MF Nagaur Nagaur miri 04-08-2019 6082019 0R-08-2024 109863 1.9 5 Palri 51000 MTRS Existing held
Jodha/Mundawa/iN fease

agaur

51 |ops/a0e Rarmeshvar Lal ME Nagaur Nagaur Bojri 10-57-2019 23 07019 29-07.2024 BB87S 10006 3 Firgjpura Charna / 81000 MTHS Existing heid
Nagaur / Nagaur lease

Gz (182018 Goutam Kumar ME Nagaur |- Nagsur Bajri 31-07-201% 23-G7-2018 3072024 128250 155 5 Fhrojpura Charna / 60500 MTRS Existing held
fiundawa / Nagaur lwase

&3 1011/2019 Lakha Ram WE Magaur Nagaur Baijri 25.06-2019 30-05-201% 24-65-2024 63572 1.0004 5 Khajwana/Mundaw 510600 MTRS Existing held
‘ a/Nagaur lease

G54 008/2018 Jasa Ram ME Nagaur MNagaur Bairi 25-06-201% 30-05-2018 24-06-2024 83430 181 3 Khajwana/Mundaw 55500 MTRS | Existing held
afMagaur lease

65 [24/2019 Rzjendra Prasad tAE Nagaur Nagaur Bajrt 09-08-2019 02.08-201% 0B-08-2024 85703 162 5 RupsthalJayal/Nag 62000 MTRS Existing held
aur ) fease

66 308 Ompraiash ME Nagaur Magaur Bajri 30-07-2013 23-07-2019 29-07-2024 56700 1.6001 5 Mirjas/Mundawa/N §2000 MTRS Existing held
agaur legse

67  12%/2015 teela Davi ME Nagsur Nagaur Bajri 31-07-201% 23-07-2018 3G-07-28024 118302 1.81 5 Khajwana/Mundaw 54000 MTRS Existing hald
afNagaur ease

68 |36/2019 Nathuram ME Nagaur Nagaur Bajri 31-07-2019 Z307-201% 30072024 92812 1 3 Borwa / Jayal/ 66500 MTRS Existing belg
' Nagaur lease

£0O |008/2018 Om Prakash ME Nagaur Magaur Bajri 260352019 06-05-2(HY 25-05-2024 162384 245 5 Grju/Mundawa/Nag; S5006 MTRS Existing hetd
Tanwar aur foase

7(3y  127/2019 {Gayatrt Mingrals tAE Nagaur Nagaur Bajri 31-07-2019 23-07-3019 36-07-2024 80325 168 5 Jhunjhata/iayal/RNag G500 MTRS Existing held
aur lease
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S.No. |MLNo. Name Cffice Name | District tineral | Registration ] Sanction Expiry Date  [Capacity TPA] Total Lease (|Village/Tehsil/Dil Distance from Status
Date Date as Area periad strict Nearest River
' s cunsant/EC Dank{li MTRS)
71 e Lusil MIF Nagaor Nagaur Dairi 04-10-2019 30-08-2019 03-13-2024 angaz 1,02 5 Gzju/Mundawa/Nap SHOGO MTARS Existing heid
aur lease
773 lo1o/2018 Hema Ram Margkal  ME Nagawr Nagaur Bair 25-G7-2015 17-85-20198 28572024 868G 1.0029 5 Firojpura Charna / BGOO0 MTRS Existing held
thagour / Nagaut tease
73 |14/2018 Harl Bhat AME, Sawair Ajmer Aajri 13-11-2019 22-10-2019 12-11.2024 50004 1.6034 5 Year Badii / Bhinay / Fxisting Heid
' Ajmer 45 MTRS Lease
T4 1142008 Ramchandra AME, Sawar Ajmer Bajit 53-01-2020 26-42-2018 30-01-2025 45225 1.5867 5 Yaar Mataji Ka Khera / Existing Held
Gurjar . Bhinay / Ajmer 45 MTRS lease
Bajri Lease Rajsamand |
1 12018 Sohan ol Bamaniyakalan/ | Rajasamand Bajri 16,10.2013 10.11.2019 15.10.2024 75442 2.0201 S¥esr |[Baminiyakala/Raiima 176 MTRS Existing hald
Meghwai, mt Baitmagra/Rajsa gra/Rajsamand izases
Papu Bai Meghwal, mand
Village Tejpura
tehsil & dist.
Rajsamand
2 262018 Hirnrnat Ram Sakrawas/Railm | Rajasamand Bajri 18.10.2018 10,131,208 17.10.2024 60CoL 1.6115% SYear  |Sakerawssi/Ratimag 248 MTRS Existing heid
Garasiya Sfo Nathe] agra/Rajsamand ra/Rajsamand leases
lal Garasiya,
Semlathala Malwa
ka Choura tehsil
Kotda, Udaipur
=3 342018 Asha Meghvanshi | Cholerl/Raflmagr { Rajasamand Bajri 31.10.2018 22.10.2019 32102024 120000 3029291 SYear ] Chokadi/Railmagra/ 112 MTRS Existing held
Dfo Ramdey a/Rajsamand Rajsamand ieases
Maghvanshd, D-
453, Sanjay colony
Bhilwars
4 22020 Magna Bheel Sfo | Chekri/Railmagr | Rajasamand Bairl 24.02.2020 14022020 23.02,2025 50352 18443 5¥ear  |Chokadi/Railmagrs/ 138 MTRS Existing held.
Maru Bheel, a/Rajsamand Rajsamand . leases
Khatmala tehsi] & .
distt. Rajsamand

lajri Lease laipur
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S.No. {ML No. Name Office Name | District | Mineratl | Registration| Senction Exfafrhy Date Capacity TPA| Total lease |Village/Tehsil/Dij  Distance from
Date Date as Area period sirict Nearest River
- . o consant/LC Bank{in MIRS)
1 LYFHAL] Shreadhar Khadab/Kotputl Iatpur Bajri 7301 2020 20.01.2020 22,01 2025 125000 TFA 18381 % Yaat Khadab/Roputit/fam 50 MIRS £xisting held
Agarwal, Sumit Flaipur ur iemsas
Agarwal,
Mahendra Agarveal
5/o Sitaram
Agarwal
Bajri Lease Bhilwara
1 17/2019 Sh. Ladu Lal Jst ME Bhtlwara Bhitwara Bairi 10,10.2018 03.08.2019 €9.10,2024 16324 272 Syear  jColbdi/Kotri/Bhitlwa 45 MTRS Existing held
ra leases
2 1173019 5h. Kan Singh ME Bhilwars Bhifwara Bajri 17.068.2018 16.09.2019 16.08.2024 24534 1.02 5 year Geta 45 MRS Existing held
BarolifKotri/Bhilwar leases
a3
3 2772018 Sh, Jagdish Singh ME Bhilwara Bhitwara Bajri 30.08.2018 28.08.2019 28.08.2024 19602 1 5 ygar Bedunda/Kotri/Bhil 45 MTRS Existing held
Panwar wara leases
4 |57/2019 Sh. Laxoian Gurfar | ME Bhilwara Bhiiwara Bajri 14.56.201% 27.09.201% 13,10.2024 11438 1.0t Syear  {Tekhpura/ihazapur 45 MTRS Existing held
/Bhilwars leases

Note: The mining leases of mineral bajri in Bikaner district are situated in paleo-channel deposits. There is no river in these areas.
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25 |M/S Abhimanyn Village Piukiya,
Choudhary Negadiva Ka Khera, ‘ _
;if;i?sgﬁj? giﬁi’m 28758 | 11012019 | 24.07.2020
- [Bhilwara, Rajasthan
26 |Shekhawat Assosiates - |Jahajhpur(Bhilwara) . 1299 16.09.2019 28.02.2020
27 |Sher Singh Solanki - Ravdar(Sirohi) 1286 - 24.12.2018 - 07.10.2020
28  |Mangal Singh Sclanki  |Sheogani(Sirohi) 1414 24.12.2018 07.10.2020
29 |Parasmal Ghanchi Pindwara(Siroht} 388.14 01.02.2018 - | 04.10.2020
30 {Arjun Singh ~ |Ahore{Jalore) 4376.84 | 24.01.2019 3.10.2020
31 lIndrajeet Singh Jhala GangdharQhalawar) 1119.84 07.10.2020 27.06.2019
32 indrajeet Singh Jhala  {Jhalrapatan & - 1695.06 09.10.2020
e . &3Ing;;ﬁjnlmdl D o v oo L o1 i M &
, : (Thalawar) ,
33 |{Mahendra Singh Udaipurwati(hunjbusn) | 2932.924 | 20012019 |  26,06.2019
| Ramavat Joo > Bt \ |
34 {Manoj Jain Asru(Baran} 159.27 26.09.2019 27.09.2019
35 |Viknmaditya Rathore .+ |{Hurda Distreti Bhilwara- | 544,03 |- 14.01.2009 7| "20,07.2019 |\~~~ oo
B &Tﬁhﬁﬂmagu&a(&gmm) - R I
36 iJaswant Singh ~ {Raipur{Pali) 1677 07.01.2019 | 27.06,2019
37 |Satyaswaroop Siggh. - }asxwaﬁf;}_:xira(.}a‘z@re) | 4710 21012019 | 201 0.2020
tJadon : E
38 | Anil Joshi " {Bhinmal(Jalore) 2335 23.01.2019 03.10.2020
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A short note on the problem posed by
- illegal mining of bajari in the state, th=
response at present and the emerging.
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. Background |

" Bajari or river sand is one of the main materials required in infrastructure

projects, According to estimates, the amual demand for Bajari in Rejasthan
is around 70 million tonnes. Bulk of the demand is met by mining activities
in districts of Ajmer, Kota and Bharatpur divisions, although mining

activibies on a small scale take place in other districts of the state as well,

mainly faipur, Udaipur, Rajsamand, Pali, Barser, Dausa

The Mining Ilepartmsm: issues lease for lawful mining activity, which is

regulated by strict terms and conditions mgardmg area of mining, use of

men and machinery and other environiment safety guidelines, Such riining

lease are granted along side rivers as well as in khotedar tands. The mining

activities and transportation to !warding sites/ construction sites involves

nearly 3000 truck-trips {40 tonnes capamty} and ihousan{is of zractcz*—

ti'ellﬁy trips eac§3 day.

The maln areas of consumption include falpur, jodhpur, Udaipur, Kots,

Bikanerand Ajmer divisions in‘the state, while bajari is also supplied to NCR-

region as well as Agra dnd Gwalior districts. It is estimated that only about

25-30% of the demand is fulfilled: from lawful mining activities. The

- resultant gap isthe ma‘m driving fofce behind illegal mining activities, In the

normal course, the Mining Department, with the assistance of E}Ifrmcf:

Administration and Police, keepsa check on such illegal mining activities.

=N

Legal Provisions -

. Police and other law enforcement agencies use the following provisions to .

regulate lawful mm&ng aswellasto prewnt and prosecute those involved in

fllegai mining activities:

1. Mines and Minerals (Development and ?ﬁguiatieﬁj Act, 1957

a. Sections 4and 21
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2. Rajasthan Minor Mineral Goneession Rules, 2017
‘a. Rule 54 - Riegal Mining k
b. Rule 60 — Ilegal Transportation
- 3. Indian Penal Code, 1860 -
. Section 379 - Theft
b. Section :é?% 336 -~ Rash & N@ghgmt di"}fmng ing udmg

overivading .
4. Prevention of i‘}amage to Public Propérty At 1984 ' ‘
a. Section 3 - cemmzmng mischiefl in reiatmn to g;ubhc pmpei ty
{roads}
5. Motor Vehicles Act, 1988
a. -Sections 113,114, 115, 194

. The police are duty%wund to pmveat all z:egmzable offenizes and take all

possible stepsfo apprehend such persons involved in such crimes, Atits own

 level as well as by way of joint action teams, police tookaction agaiust those

involved in filegal mining of bajari by registering FIRs, arresting accused

persons and seizing the mineral {bajary) as well ‘as vehicles and other

equipment used to commit such offences. The Action. Taken Report of -

Rajasthai Police (From 1.01.2019 to 20.09.2020} is at Annexure-A.

Inaddition o the action taken by police itself,. SITs {comprising personael

from different departments) have been formed at district level under the

chairmanship of District Coltector. This SIT menitors the action against -

illegal sand mining on a weekly-basis and 2 sends veport to Principal

Secretary Mines, %’ari@usv Na!{:asf%:hex:kpﬁs{ have been estabiished to check
wransportation of Hegally mined ba}‘ar& A special battalion of armed polize -

- {14% Battalion, RAC) was raised exclusively to deal with illegal msﬂiﬁg.
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issues related to Enforcement
Thé gap in demand and supply fuels.the engineﬁ of illegal mining, However,,

the following other factors also contribute to the complexity of the problem:

1. Lack of other viable options as a construction 1na§ei"§ai

. Cost of delays in infrastructure projects {both Govt. as well as private)

s

(%

. Considerable profit margins for everyone involved in the illegal

activity
. Lack of other employment options in the rural areas

shm

Enforcement of rules and regulations related te (bajari} mining activities in

the normai-course presents challenges that requires, amongst other things,

continuoys as well as concerted efforts by staksholder agencies,

{nyear 201?,"30;1'13.1@ Suprenme Cowt eﬁf India restrained all Lol holders from

carrying cut river sand mining in Rajasthan. This was preceded by various

judgments of NGT as well as the Apex Cowst necessitating issuing of

Environmental Clearance (EC) prior to river bed mining. The Mines
Department issued an e-auction notice as per new rates, which was stayed
by the Hon'ble Court Su&isl.equeﬁtiy, mining leases were ai%ﬁwe{i for
f{!gétsdgr itself in Khatedar land. ,

The ban on mining of sand further widened the existing gap in demand and
supply, adding fuel to fire of illegal sand mining in the state, The simmering

problem became a cause of concern when enforeement activities resulted in

assault on the public.officials in line of duty and evén resulted in casualtizs

at times. lilegal {(bajari) wmining, mostly done clandestinely and without
adequate grlecau;tic;z:s and safety measures, resulted in accidents leading to
- serious injuries and/or deaths of civilians as well 83 those invelved in llegal |

mining.
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Pom'ts of Concern
1. Evolotion of illegal {ba;am} mining activity into an organized criminal

" activity, creating a new type of mafia in the state. This %ms resulted in

erosion of creduibﬂi‘ty of public servants, especially police personnel

. The resources available with Police are already over-deployed in

order to fifill the wide spertrim of duties in%:hmmg prevention and
detection of crime, investigation of criminal cases, maintenance of
peace and order, traffic managem&nt; installation & ViP seﬁbrity, ete.
The magnitude of illegal {bajari) mining, in terms of geographical atea,

aumber of men involved and the scale of mining activity, is

_ dis,proportionaté&y high and- despite best efforts, gaps remain in

surveillance and ewforcement which are exploited by the illegal
mining affa, Moreover, the diversion of limited police resources
towards these duties severely hampers the performance in core

policing areas.

. The Covid-19 pandemic has added to the existing charter of duties for

the police personnel. Enforcement of healih safety guidelines is top
;31*%-{)1:32@ today and mliaémgztiai resources of the de-pax:mmnt' are
dedicated towards this cause. In such times, it is not possible to divert
resources for llegat mining enforcement duties. Fméﬁan the arrest of

criminals involved, also present a health risk to the police, courts as

- wellas prisons.
4. Increasing mmdents ofassault on public servants dung erzfomemeni

duties, often cxeatmg sensation and a sense of insecurity in public at

large. Use of firearms during such tllegal activities is also reported and
puts the lives of public servants as well as tivilians in harm’s way. The
datz on assanit on public servants {From 1.01.2019 to 20.09.2020] is

at Annexure-B and that on ma;:@r accidents that occurred during .
iltegal mining activities. {_I‘wm 1012019 1w 2@ 0920201 is at

,ﬁﬁne xure-C.
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.Par;-rcma.ge %y iﬁﬁuﬁmﬁai and powerful persons for _such Hlegal

activities on the pretext of existing socie-economic conditions and

demand from the infrastructure projects.

. Administrative problems regarding management of seized mineral

{hajari) and vehicles in palice stations. Police stations do not have
sufficient space for custody of such items and disposal by courts is
slow paced. Departments other than the police, which also take action
against Further, the erosion éfseiz'ad mineral, by way of wind or water
within police premises, poses another complication. The data on
seized bajari and vehicles (From 1.01.2019 to 20,09.2020] ‘s at

Annexure-D,

. The nexus between public servants and those involved in iHegal

- mining, despite strict action against erring officals, further

accentuates the problem.  The ttsmgalain‘ts of complicity or
complacency are taken seriously, but each disciplinary action in turn,
adve,ré-eiy affects the public image of the department. Rajasthar Police
has taken strict action agaiﬁgs{“ such erring officials and staff, v;rha have

heen found involved in fHlegal [bajari} mining activities or complacent

- in enforcement duties. The data on number of complaints against

police personnel {From 1.01.2019 to 20.09.2020) is at Annexure-E.

There also have been occasions when the state Anti-Corruption .

_ Bureau received inputs about complicity of police persoane! with

those involved inv illegal (bajart) mining. Upon verification of such

inputs, the ACB also registeréd cases and such data {From 1.01.2019

o Z0.09.2020) is at Annexure-B Though rgsu}ta;i-tiyg the image of

public servants gets mrgﬁsheﬂ”aﬁd the damage is often irreparable.
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- Aunnexure-A: ActionTaken by Rajzmhaﬁ; Police against illegal mining of bajari

Tolal Filts.

| Total persons

Totai Bajar | Total Vehicles
registered arrested | Seized(Tonne) | | Seized
° 4317 5044 158637 G050
_ Annexure-B: Assault on public servants
* ]
No.of | No, uf | .
No.of Public Nz, of Public No,of | No.of No. of
FIRs | Servants | Civilians § Servants § Civillans | Accused | Vehicles
I registered | injured | injared itilled Tilled  § Arrested § Seized
is2 109 10 Z 3 3 1 418 - a7

Anrexure-C: Major accidents ovcurred during ilegal mimng activities

Né~of § No.wf | No.of | Wo.of No. of - }
No.of Public Public | No.of No.of | Avcused | Avcused | Accused | No.of
FiRs  { Servauis | Servant | Civiliaus j Civilieus | persons | persons | persous | Vehicles
registered | injursed | Killed | njured Mlled  f injured ! Willed 7 arrested 1 sceized -
- 44 & 1 27 - 1 , -3 12 67 40

Annexure-D: Seized bajari and vehides pending disposal

[Inclades vehicles/ bajari seized by Police as well as other departments and kept at Palics
-Stations for safe custody) .

182

]
1

Total Tractor- | Total Heavy Total Mining vehitles net | Total Bajuri Bajari not
Trolleys seized ! Vehicles seived | ZguipmentSeized | dishesed sefzed {Tonne) | disposed [Tonne”

5942 2753 280 - 131 193387 73632

Annexure-Er Complalats against police personne]
No.ofpolice Punishment ?é!adix{g . FIR

pervsonnwd against | No.of awarded Charge-sheels. | registered
whom complaint | personnel | under Conduct: andor againgt pallce -

raceived i suspended Rules [ ConduetRles ©  persoftned

169 {28 22 ‘ 34 ? 13

Annexure-F: Cases registered by Anti-Corraption Bureau against police personnel

FiRts Ne.of Palice | Arrests, Batus of Iovestigation (No. ef personnel]
vegistered by | Personnelnamed | Made | Chavge Qfenece Not | Pending
ACE a5 aveused { ' Sheeted Proved Investization |
10 17 12 5 i i 11
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Action Against lllegal Mining/Transportation/Stock in State of Rajasthan from 1/.11.2017 to J0.11.2020

lilegal {lllegal llegal |Total no. |Penalty Amount|Penalty Recovered |Penalty Due {in Rs.) No.of |[Total No. of
Name of District |Mining |Transport |Stock  [of Cases [(in Rs.) FIR Arrested { Seizures
Jaipur 31 5435 19 5485 361674863.8 344128526.8 17546337 727 872 5723
Sikar 11 316 5 332 28902294 27341964 1560330 5 1 346
Alwar 13 312 5 330 22501141 21739775 761366 32 7 350
Jhunjhunu_ 24 355 10 389 26781570 26564970 216600 12 3 381
Tonk 22 2346 2 2370 156952970 95845272 61107698 18 4 2401
Dausa 19 951 & _ 976 47083767 43881567 3202200 107 0 1037
Ajmer 33 ‘1733 34 1800 135509057.5 114168195.5 21340862 i54 71 1860
Nagaur 19 1025 2 1046 115722693 89446346.25 26276246.75 151 94 1470
jodhpur 47 813 30 890 83999784 73562206.5 10437577.5 20 i9 925
Sirohi 4 603 18 625 21818095 21035385 782700 3 1 633
|Pati 67 1443 38 1548 111865186 81679604 30185582 8 4 1558
lalore 32 923 Vi 962 47202936_.95 £1498835 5704101.95 2 0 1009
Barmer 31 995 23 1053 81043001 76736001 4307000 6 0 1037
Bikaner 13 492 S 513 58945260 51610045 7335215 75 68 505
Shirt Ganganagar o 126 0 126 15466085.5 11510505 3955580.5 45 20 i31
Jaisalmer 1 124 & 125 6833185 6535185 298000 i4 12 127
Churu 0] 42 _ 0 42 3344289 3232620 111669 ) 0 42
Hanumangarh o 32 0 3z 3788786.5 2954286.5 794500 8 10 32
Udaipur 58 1983 71 2122 163626951.1 146670442.6 16956508.5 222 136 2185
Banswara 5 185 199 12332090 12418590 -86500 41 0 194
Dungarpur 3 129¢ 134 10243134 9550234 652900 18 4 137
Pratapgarh 1 167 11 179 15250079 14756879 493200 0 0 168
Bhilwara 108 3094 265 3467 301209658.2 253396772.2 47312887 726 24 3670
Chittorgarh 13 984 37 1034 109684676 91927751 17756925 114 159 1031
Rajsamand 40 1100 59 1199 75040724 60259976 14780748 38 11 1149
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Kota 2 563 20 695 78313305 63749784 14563521 76 195 792
Bundi ) 551 17 668 57187010 44434120 12702890 143 145 665
Thalawar 27 519 37 583 48035904.5 37154510.75 10881393.75 53 45 569
Baran 1 240 42 382 20119136 17216070 2903066 7 6 341
Bharatpur 2 326 5 324 25658932 22186232 2472700 35 i9 330
Dholpur 1 176 & 183 14951760 13763854 1187506 2 1 178
Karauli 5 809 28 842 50058405 41379565 8678840 43 26 814
Sawaimadhopur 10 2411 20 2441 212468520 97457950 115210570 63 0 2482
Grand Total 843 31617 847 33107 2523615251 2059724030 463891221 2974 1958 33873
25236 Cr. 205.97 Cr. 4638 Cr.

Penaity Amount = Cost of Mineral (10 time of Royalty+ Compounding Fee
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HIGH COURT OF JUDICATURE FOR RAJASTHAN
BENCH AT JAIPUR

S.8. Criminal Miscellaneous {(Petition) No. 367/2020

Julfi Singh 5/0 Shri Jawahar Singh , Aged About 45 Years, R/o
Village Tighra, Ps Sadar, District Dholpur,

---=Potitioner

;\;& ‘;“\je‘ r

1 ""m, "sai{?;wRespmdent
; © AND ) e

n nnected cases as per Schedule-A appén 'ﬁgd to
this order -

>J
i
M
™
¥

i Fr Ty,
g “‘_g, B

arger,

ré goé p‘i*‘}Sharma, Mr. Rajesh
?ﬁmaﬁ%%ﬂg%’&\nupam Sharma, Mr.
§San}aMKHan”Mr R.R. Gayal, Mr. Nitin
*‘quar fshaf a, Mr. Tapeshwar Pal
‘S;ng?; l‘éarmar‘, Mt D.D. Khandelwal,
AR Aevin “SHarma, Mr. Umesh Dixit,

miar Jain, Mr. Mohar Pal

4Ry M?‘ Brabm Singh Gurjar, Mr

:’&«:ﬁr;gé“‘sn “Kimar Bhardwaj, Mr, Ashindra
Gautam, Mr, Qushyant Jain, Mr. Sumit
SIPKAgrddwal il Mr  Niin Jain,  Mr
Sandeep Jain, Mr. Ashwani Kumar
Chobisa, Ms. Vandana Sharma, Mn
Narayan Singh Chaudhary, Mr, Syed
Shahid Hasan, Mr. Shivraj Chauhan,

Mr, Atual Kumar Jain, Mr. Mohammed

Anees, Mr. Kamlesh Kumar Sahu, Mr
Vikash Kumar Jakhar, Mr. Sandeep
Pathak, ™Mr. Abhijeet Panchariya, Mn
Hanish Khan, Mr. M.S. Choudhary, Mr.
Peonam Chand Sharma, Mr Shyam
Bihari Gautam, Mr Nawal Singh
Sikarwar, Mr. Vijayant Nirwan, M
Girish Khandelwal, Mr. D.S. Dhariwal,
Mr. Dushyant Singh Naruka, Mr 5.5

']% ﬁatnawat Mr, Bharat

{Downloaded on 28/10/2020 at 04:01:26 P
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For Respondent(s)
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(2 of 36) [CRLMP-397/2020) Bl

Solanki, Mr. Pradeep Kumar Sharma,
Mr. Sumit Khandelwal, Me Teeka Ram
Meena, Mr. Bheem Sain Bairwa, Mn
Raj Kumar Kasana, Mr. Harish
Chandra Sharma, Ms, Sarika
Choudhary, Mr. Rahul Agarwal, Mn
Girraj Prasad Gadhwal, Mr. Rohit
Khandelwal, Mr. Raj Kumar Sharma,
Mr, Manu Agarwai, Mr. Mohd, Shakir
Khan, Mr. Umesh Vyas, Mr Vivek
Choudhary, Mr Karanpa' Singh, Mrn
Avadesh Kumar Purohit, Mrn R.R.
Govyal, Mr. Keslesh Kumar Bairwa, Mr
,’«Dhar‘mendr& - Kumar Barala, Mrn

o Ragendra Prasad Sharma, Mr Tarun

Jain, Mr. Rajna&sh Gupta; Mr, Deepak
Khandetwal, Mr. Amit Jindal, Mr. Vikas
Kabra, Mr. Moti Lal Sharma, Mr. Laxmi
Kant Maipura, M. S.N. Kumawat, Mr.
Amit Dadhich, Mr. Pushpendra-Kurnar
Pandey, Mr. Narendra Singh
Shekhawat, Mr. Shivraj Chauhan, Mn
*zSatsh Kumar Khandelwal, Mr. M.F
1Bai W CAJIE T Singh Devanda, Mr
ra -Gukjar, Mr. Devanshu
heeraj Kumar Palia, Mr.
»Mr. Raj Kumar Sharma,
tivastava, Mr R.D. Meena,
311, Mr. Aditya Mishra, Ms.
Lsun ita Vashsstha, Mr. Shri Rarm Dhaka
Mr Chaman Smgh Mr. Ashok Yadav,
ff*&r‘ ’v’a ‘ijmu Shankar Badaya, Mn
i Kumar Meena, Mr. Sanjay
a;endra Prasad Yadav,
M Ravmdré*’K@ ar Paliwal

‘,{Eht}hdhary, PP -
;;syal Mining Engineer

(Wrzt},* Jai pur

_{n e --;.,.7., u,? s - i?

R "‘{ \ﬁ F "s

HON'BL.E MR. JUSTICE SANJEEV PRAKASH SHARMA

2371072020

REPORTABLE

1. All these petitions relate to the prayer for release of

tractors and trolleys, which have been seized by the Police

Order

{Downloaded on 2R710/2020 at 14:81:26 PM)
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{3 of 38)

Authorities/Mining Authorities/Forest Officials for various
reasons including carrying “hazri”, by way of iliegal mining in

Rajasthan and selling out the same etc.

2. All these petitions have been filed against the order

passed by the concerned Magistrate whereby application

P

- ., T
b S 1
RN i

. &oa
- e

1, ” =
3 i

' %

fhed counsel for the petitioners have mi?é-gﬂi;gon the

(Petition) ;\Jo‘izss?/%{}za'

}

released.

5. lLearned counsel for the petitioners also rely upon the
judgment passed in the case of Nathuial Vs. State of
Rajasthan . (§.B. Criminal Misc. Petition No.2755/2020)
decided on 1.10.2020, which also tock into consideration the

interim order passed in PIL “Khem Singh Vs. State of
Rajasthan”, (D.B.Civil Writ Petition NO.4239/2019) as

{Downloaded on 28/10/2028 at 14:01:26 PA)
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{4 of 36}

well as judgment passed by the Supreme Court in the case of

Sunderbhai Ambalal Desai & Ors. Vs, Stale of Gujrat; (2002)

10 SCC 283,

6. The Mining Officer of the rank of Mining Engineer (Writ},

Y

Jalpur, who is p-esent In court, opposed these petitions and

submitted that decision has been i:aken by Mining

to cite the said judgm oncerned lower Court

ions and have gone

8.

State (S.B. Cr:mmai stc, Petiis*;n No.1363/72020),
decided by Principal Seat of this Court at Jodhpur on
2.9.2020, the judoment of Asharam (supra) was not cited
and was r?ot considered. The judgment passed by the
Supreme Court in Sunderbhai Ambalal Desai & Ors.
{supra) was also not considered and the judgments passed in

Harun Versus State of Rajasthan (D.B. Criminal Misc,

{Downlonded on 28/10/2828 at 04:00:26 PM)
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. under Sections 451 & (45

442

{5 of 36}
Petition No0.76/2014), decided on 23™ July, 2015 and
Laximan Versus State of Rajasthan (D.B. Criminal Misc.

Petition ‘No0.60/2018) were alse not brought to the notice

of the Court.

2. This court further finds that the interim order passed in

L 4&

to deposit the amount determmed by Mining

m“

10. In Asharam sw_caﬁez :

s dan ot

down by the Supreme Gou

4 1
‘:1!

11. This court also exgmn§d§ theegogxfar of suspension of
permits. That apart, the judgment passed in Harun (supra)
was considered by this court which took into consideration
the offence committed by the vehicle relating to the
Rajasthan Forest Act. In another case of Laxman (supra),
the Division Bench considered the aspect regarding confiscation by
the Mining Department where the refarence was made to the

Division Bench as to in what drcumstances the vehicle should not

{Downloxded on 28710/2020 at 84:01:06 PR

&%ﬁ
SHAZD
[CRLMP-397/2020] %&ﬁ@

189



443

(6 of 36} FCRLMP-307/2020] i
be relessed and it was held that where the confiscation
proceedings have already been conducted, the power would not le
with the Magistrate to relesse the vehide. The ﬁeuft thereafier

passed direction for releasing of the tractor with trolley laying

down certain conditions.

12, The Rajasthan Minor Mineral Concession Rules, 2017 laid

wful authority, raises
than under any mineral
msssmn&and for that purpose

uncter this rule may f?andover the property or mineral so
seized fo the nearest police statfon or pofice chauki.

Provided further that the seized vehicle, equipment or
minersf may be released after deposition of cost of mineral
along with the compound fees as specified in sub-rufe {3).
Provided also that where mineral 50 raised has already been
dispatched or consumed, the authorities mentioned in sub-
rute (3) shall recover cost of mineral along with the
compound fees as specified in sub-rude (3.

Provided also that where veahicle, equinment or mineral so
sefzed Is not released, the officer seizing the property or

iDewnleaded on 28/10/2820 at 04:81:26 PM)
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(7 of 36}

mineral shall make a report of such seizure within seventy
two hours to his superior officer and to the Magistrate
havipg jurisdiction.

{(6) All property seized under this rufe shall be jjable to be
confiscated by an order of Mayistrate if the amount equal to
ten times of royalty in ffeu of cost of mineral, rent, royaity,
compensation for environmental degradation and tax
chargeable on the land occupied without fawful authority,
etc. is not paid by the trespasser within a period of three
months from the date of cormmmission of such offence or
& the recoveries are nmt affez::ted by that time:

é-

heen undertaken.

15. The Mining Engmeer (Wrii’s} ~who 35 present in pearson in

;}3 =~§

court, does not dispute w;th regard to the sazd fact of the vehicle

having not been confiscation as yet.

16. In the case of Nathulal {su;ﬁra), this court had OCC&QO!? to
again examine this aspect and in the case of Sunderbhai
Ambalal Desai & Ors. (supra), this court while reiying upon
the judgment in Sunderbhai Ambalal Desai & Ors. (supra)

directed for release of the vehicle.

{Dawnlonded on 38/16/2020 at 401526 PM)
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17. This court also notices that different view had been taken by
the Coordinate Bench in Naval Singh Vs. Sfiate of Rajasthan
{S.B. Criminal Misc, Petition No,2670/2020), decided on 3.9.2020,
which did not notice the law laid down by this court In Asharam
{supra} as well as by the Sugarefne Court supra and therefore,

judgment in Naval Singh (supra) was treated as per-incuriam In

"8, The quastmn of proper custod‘y of the sefzed
article Is raised in number of matters. In Basavva Kom
Dyamangouda Patfl v. State of Mysore: {(1977) 4 SCC
358 this Court deslt with a case where the sefzed
articles were not avaflable for being refurned fo the
compfainant. In that case, the recovered ornaments
were kept in a frunk in the police station and later it
was found missing, the gquestion was with regard to
payment of those articles. In that context, the Court
ohserved as under:-

"4, The opbject and scheme of the various

{Downleadet on ZWHYZO20 of S401:26 PM;
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(9 of 36) [CRLMP-397/2020) Baan:

provisions of the Code appear to be that where the

property which has been lhe subject-matter of an

offence is seized by the police, it ought not to be

retained in the custody of the Court or of the police for

any time fonger than what is absolutely necessary. As

the seizure of the property by the police amounts to a

clear entrustment of the property o a Government

sarvant, the idea is that the property should be rastored

to the original owner after the necessity to relain its

ceasas. It is manifest that there may be two stages

when the property may be returned to the awner, In

.(;af‘ f“ffg; first place it may be reagmed dunng any Inguire or
; fé}'}g m@f This may:, partrwiar/ya bel necerssary where the
2 %f’* pro;gﬁ r:oncemed is subject 6" spe:s{ﬁy or natural
Y decast Tfsere may be other ccmpeifmg r‘gasons also
it whrq@ nay justify the disposal of the pm;:;erty to the
i own}é. or fz}fhermse in the interest of justice, The Hfgh

y;"‘?“f";e object of the
pmpert _whfc:h s in the

Court or sf*ould
Code seems t{}_

control of the Couré? far{gf hag gfcg féke orders from it at
every stage of an mqufiyi ora af:}“ ! In this broad sense,

9. The Court further-observed that where the
property Is stolerr “'fost‘ oﬁ destmyed and there is no
prima fade defence made Gzzt that the State or its
officers had taken due care and caution to protect the
property, the Magistrate may, in an appropriate case,
where the ends of justice so require, order payment of
the value of the property.

10, To avoid a Sftuat}'on, in our view, powers under
Sectiont 451 Cr.P.C. should be exercised promptly and
at the earfiest.

17. In gur view, whatever be the situation, it is of
no use to keep such seized vehicles at the police
stations for a long period. It Is for the Magistrate to
pass appropriate  orders immediately by taking

(Brovintonded on 2871072020 at D4:81:26 PR
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appropriate bond and guarantee as well as security for
return of the said vehicles, If required at any point of
time. This can be done pending hearing of applications
for return of such vehicles.

21. However, these powers are to be exercised by
the concerned Magistrate. We hope and trust that the
concerned Magistrale would take immediate action for
seeing that powers under Section 451 Cr.P.C. ars
properly and promptly exercised and articles are not
kept for a fong time at the police station, in any case,

"19. .f;? Mam!eshwaﬁ Prasa o
1 pfé. of judgmant

ourt had stated

t:omff.}f of courts «; aﬂ ff‘_f ; fmm the same
principle - converge to thei‘- c:pngfusfion that a decision

instances, wf}em
oversight a ;udgf?;ent
provision or aéz!fgato L
the reasoning and result reachéd, jt may not have
the sway of bmdmg 7 ecéa‘eg’:ts 2’£‘ should be &
glaring case, an obtrusive omfssmn No  such
situation presents itself here and we do not embark
on the principle of judgment per incuriam.

8. Finaliy it remeins to be noliced that a prior
decisfon of this Court on identical facts and law binds
the Court on the same points in a later case, Here we
have a decision admittedly rendered on facts and
law, Indistinguishably identical, and that ruling must
bind.

20.This Court in ARAntulay vs. R.S. Nayak &
Another (1998 (2} 5CC 602), in para 42 has quoted
the observations of Lord Goddard in Moore vs.

(hownloaded on 28/16/2020 at 04:01:26 PM)
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Hewwit (1947) 2 ARER 270 and Penny vs. Nicholas
(1950 2 AILER 89 to the following effect: -

"Per incuriam are those decisions given in ignorance
or forgetfulness of some inconsistent statutory
provisiort or of sorme authority binding on the court
concerned, so that In such cases some part of the
decision or some step in the reasoning on which it is
based, js found, on that account to be demonstrably

wrong...

Anotﬁw
«1993 4.1

3
5

i

literally means ‘carelessness’ f,',%,{f?

Efzghsh r:z:;zurts have a’eveioped this

22, The Ilwo Punfab  Land
Development and Recfa'. tion:s:Corporation  Ltd.,
Charndigarh  vs. Pres:&ient EG)'T“ r:er,. ftabour Court,
Chandigarh  and chersgx MAN{}/SC/GW%Q%

. 99@ ZILD?&S’Q;%{? (2) State of

fentibn was drawn to
paras 40, 41 and. 43 mifizfe f!rst ;;.f%dgmemt and paras
39 and 40 in thé ‘secfzmd ’judgment In these two
Judgments no view contrary to the views expressed
in the aforesald judgments touching the principle of
Judgment per incuriam is taken.

23. A prior decision of this court on identical facts
and iaw binds the Court on the same points of faw In
a flatter case. This is nol an exceptional case by
inadvertence or oaversight of any judgment or
statutory provisions running counter fo the reason
and result reached. Unless it is 3 glaring case of
obtrusive omission, it is not desirable to depend on
the principle of fudgment 'per incutiam’, It is also not
shown that some part of the decision based on a

incuriam  appears o mean pera

(Dewnloaded on Z8/18/2928 at 64:01:26 PM}

195



449 - 196

(12 of 36) FCRLMP-387/2020] B

reasoning which was demonsitrably wrong, hence the
principle of per incurfam cannot be applied.”

21. In Jai Singh & Ors. V5. Municipal Corporation of Delhi:

{2010) 8 SCC 385, the Supreme Court has held as under;~

Y37, It must be remembered that in these proceedings,
the pleas raised by the DTC and MCD before the ARC as
well as the ARCT were identical, The order passed by the
ARCT has been upheld by a coordinate bench of the High
~wgurt, The RCSA No: 17/2001 filed by MCD on identicaf
‘ renpts was thus di.gf:i;is::seff" byi a-subsequent coordinate
WAlgnibbertly  That-was" indeed in" onformity  with the high
b tradiidns, “procedures and practices established by the
| courts t‘a'ﬁﬁ'}aintafn judicial . discipline and ‘decorum. The
e und&iying principle being, to aveid confiicting ‘:vicgizvg taken
Za Wwﬁ bgg;?or“dmate benches of the same court. Excépt In
' oﬁy w;\i{}’iﬁ% pelling circumstances, such as where the order of the
2arlier bench can be sag’_dzstqjﬁﬁ_ per incurfam , in that it is
passed in  igpor w* o sof. can  earlier  binding

1 : al provision, the

subsequent benchiwould s follow!; thé "

means through inadvertence);
. . i i e g . . e e
a decision is to be treated as giv pgfr,-mz:unam when it is given
4 ! =y

in ignorance of the ter ? rule having statutory

2y ~
force or a binding precedent:

23. Lord Goddard, %n1_§'i(u~cjc§fa?s>§i“@fd*;:‘f%{)i;ﬁé;r Authority Vs, Watsan:
k"‘{‘ =i W 3 Yy g r 4

27 (1947} 2 Al ER 193 observed “where a case or stafute has not

been brought to the Court's attention and the Court gave the

decision in ignorance or forgetfulness of the existence of the case

or statute, it'would be a decision rendered in per-incurfam®,

24, In the opinion of this court, the view taken by the Supreme
Court requires to be considered and followed and any judgment,

which did not notice the law laid down by the Supreme Court or

{Dewnleaded on Z8/10/2020 at 0441226 PM)
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the provisions of law, has to be treated as per-incuriam. The
provision of Section 451 & 457 CrR.C, are unambiguous and clear

and it would be useful to quote them as under: -

451. Order for custody and disposal of properfy
pending trial in certain cases.

When any property is produced before any Criminal Court
during any inquiry or trial, the Court may make such
rder as it thinks fit for the proper custody of such
It erty p{mdmg i:he conc!us:af? of tfm inguiry or brigf,

ZTIE:H' the Magistrate
'f t respecting the

to the person entitled to*the ‘pf}ssess:an thereof, or if
such person cannot: ‘*be;g.aspartalnegf respecting the

custody and pfaducfior? of such property.

(2) If the person so entitled is known, the Magistrate
may order the property to be delivered to him on such
conditions (if any) as the Magistrate thinks fit and if such
person.is unknown, the Magistrate may detain it and
shall, in such case, issue a proclamation specifying the
articies of which such property consists, and reqiiring
any person who may have a claim thereto, to appear
before him and establish his claim within six months from
the date of such proclamation.

{Pownloaded on 28/10/2020 at %}4:1}1:;6 g4}
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25. Unless the respondents pamely; Mining Authorities or the
State have confiscated the goods/vehicie ete. i that stage, the
vehicle can be released by the concerned Magistrate laying down
the conditions under Sections 457 CrnP.C. The prime reason is that
goods or vehicle, which have been seized should not go waste or
rusted. Of course, the condition of bond can always be émposed as
the conditions as dsrected by this court in the case of

cat Higy .
e g B
: _.ra% supra) for tha purpose A

nd, this Court finds
,{fef?}cie showuld not be

the Gﬁ"cers Of thés ; ‘apgporf par%mienf as well as by
the Mining Z?e;;aré‘mgéh for: faymgadaifm the conditions
before release of the sefz.eff tractors, trolleys and
vehicles being used f{?r gi!ega! mm;ﬁg actswf;es

12, In Harun Versus State of Rafasthan: D.B. Criminal
Misc. Petition No.76/2014 declded on 23.7,2015 along
with connected matters by the Division Bench of this
Court wherein it has been -held that if a vehicle is
found to be involved in committing violation of the
Rajasthan Forest Act, 1953 and carrying forest
produce, the same cannot be released during the
pendency of trial on supurdgi to the registered owner
of the vehicle, if proceedings of confiscation have
already been initiated. Relying upon the law faid down
in Harun (supra), & Coordinate Bench of this Court in
Shoukat Khan Versus State of Rajasthan: 5.B.

{Dawalosded on 28/6/2820 ot 04:01:36 P
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Criminal Misc. {Petition) No.6307/2016, decided on
22.2.2017 has held that supurdginama can be given,
if proceedings for confiscation have been initiated. In
Laxman Versus 5State of Rajasthan: [.B. Criminaf
Misc, Pelition No.60/2018 decided on 6.4.2018 along ;
with connected matters by the Division Bench where
& reference was made to the Division Bench on ;
account of different opinion relating to the power of |
refease of vehicles wherein the Division Bench has :
heid as under: :

. “Most of the judgments cited by learned counssl/ 1

%“a“ Hfg,; ea:*mg from the szde af ti’re pef:ftzaners have rufed

compounded by § 'i" g:? rit
amount has been impos ed e?? & npounding fees and
the same has not been'! Eg‘icsv‘ior deposited by the

i Gfp '03}@ of recovery or

G GF
] “.151' can refuse te.
release the seized. mporarily under
Section 457 Cr.P, (};,M such' d t js not made. In
view of the aboveé disalssic f ,;'eferred guestions
are answered in the terms that once the Offfcer of the 3
Mining Departrment, who seized the vehicle, has ‘
reported such seljzure to his Superior Officer and to
the Magistrate having jurisdiction, he shalt cease to
have the power to release the vehicle, and in that
event, the Magistrate having jurisdiction would be
empowerad to release such vehicle, with or without
the condition of deposit of compounding fee.”

In view thereof, the power is vested with the
concerned Magistrate for refease of seized vehicle.

13. Keeping in view the above, as this Court notices
that in none of the cases, the Mining Department has

(Dusynlosded an 28/I8/2024 =f §4:91:26 PM)
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not initiated the confiscation proceedings, It was
subnitted that compounding fee must be charged
from the petitioners before release of the vehicle.
However, this Court is of the view that the
compournitding fee can only be charged, if it is
adjudicated that the concerned vehicle was involved
in the llegal activities, which can only he when trial is
cormpleted. A presumption in this regard cannot be
taken at the present stage.

14. In view thercof, the impugned orders gt?zassez.? by

“-- e

% g 4 cosncerned Police Station shall release: fthe
Y TR T @“c"r and trolley to the person, who is the
Ry . notredistered owner of the vehicle alone.

b) The release o, th
subject to the/c

¢ : I
c) A Qersana! secu_ 77 an]c\.fafg?ti of Rs.1,00,000/-
COnce "néqf Court to which
”atracherf shail be 5

; iE g

submitted for z?he parpase“ of rélease of the vehicle,

d} The petst:of?ers Sball keep the vehicle so released
intact and shall "hot” cfrange it identification. The i
petitioners shall produce the vehicle as and when trial
Court requires the same for proposed identification of
the case property.

@} The petitioners shall furnish the photographs of the E
vehicie- showing its number and colour etc.

f). At the time of reiease, the petilioners shall also
give an undertaking to the effect that vehicle shall not
be used for any llegal purpose and if so found, the
concerned owner shall be personally liable.”

{Downloaded on 28/10/2628 at 04:01:26 PM)
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27. It is noticed that the on coming “Rabi” crop season is
approaching and the farmers would require their tractors and
trolieys for the said purpose, therefore taking into consideration o
the above, keeping the vehicles at Police Station would render

them go waste,

2B, Accordingly, these petitions are allowed and tractor and

IV b st

SQN;‘?EEV‘PRAKASH SHARMA},]

Anu f387

Downleaded on 2870072020 at B4ELIE PM)
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SCHEDULE-A

S.No. (Ttern No [Case Number and name [Vehicle Type |Vehidle !
in cause |of parties, Registration No. '
list dt,
23.10.20

1 i66 SBCRLMP No.397/20 Tractor with {R1-11-RA-9397 i
Julfi Singh Vs, State trolley !

2 169 CRIMP No. 1231/20 Tractor with [R1-33-RA-2540
Bhojraj Vs. State troliey : !
!
CRLMP No.2022/20 Tractor &  |R}-34-RB-2164 ;
Babulal Meena Vs, State [trolley R1-34-EV-0684 i
,CRLMP %’\10 2959/20 ] Ly Tractor R}-25-KRB-3354 :

< Kbemraj Vs, State - 'i’mi!ey RI-25-EV-1108

“is 1CRLMP No., 2062/40 Tractor With {RI-25-RB-4289
O Prakash Vs, State  |trolley o1 ;
CRLMP No.2076/20 Tractor with [RI+26-RB-6333 :
Rameshwar Vs, State troliey T i
CRLMP Np.2077/20 RI-06-RB-5558 %

Rameshwar, Vg, Btate Tractor with
L e tmliey

8 Y77 R3-29-RA-285( |
o 1178 RI-29-RA-5116 !
10 {179 No. | Tractor with |R3-25-RB-2982 f

Veerbhag ’\fs Stata E trofiey
il 180 CRLMP NO;IZ’; 88]2@ ‘5 Tractor with [R1-14-RD~-0727
: Su;‘tae{ Kumarivs jsta{;éf trolley ?

12 181 Tractor R1+26-RB-8191 T
e |
13 1182 e Tractor R1-26-RA-9159
|Troiley 1
14 {183 . Tractor RI-47-RA-0793 " |
Gorulal Vs. State Troliey ﬁ
15 184 CRLMP No.2274/20 Tractor R1-26-RB-1954 3
Premram Vs. State Trolley
i6 186 CRLMP No,2362/20 Tractor R1-34-RE-3108 ;
Meanakshi Kumart Vs,  |Trolley RI-34-EV-0360 5
State
17 187 CRLMP No.2404720 Tractor R3-25-RB-531¢
Hukam Singh Mals \fs Trollay
Siate
18 188 CRLMP No.2441 Tractor R1-25-RB-8694 :
Dinesh Kumar Vs, State [Trolley RI-Z25-EV-2215 :
i% 189 CRLMP No.2452/20 Tractor RI-25-RB-3968 5
Irshad Ahmed Vs, State {Trolley RI-25-EV-0164

{Downloaded on 28/10/2020 at $4:81:20 PM)
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20 190 CRLMP No.2476/20 Tractor RI-26-RA-7708
Parmeshwar Vs. State  |Troiley
21 191 CRLMP N0.2492/20 Tractor R1-34-RB-2676
Jatan Singh Vs, State Trolley R1-34-EV-0678
22 192 CRLMP No.2519/20 Tractor R}-29-RA-B754
Prahalad Meena Vs, Troliey RI-02-EV-0275%
State
23 193 CRLMP No.2530/20 Tractor with [R3-25-RB-7652
Tikaram Vs. State trolley
24 194 CRIMP No.2540/20 Tractor RI-25-RB-3720
Tkram Ahamad Vs, State{Trolley RI-25-BV-0724
CRLMP No.2554/20 Tractor UP-83-AC-3861
Harendra Vs, Statey = Troliey
) CRLMP NG 2562;’2@ .| Tractor R1-25-RB-8861
¢’ 1Rajesh Vs, State Trolley ™
T CRLMP N, 2578720 Tractor' ¥} [RI-25-RB-8924
Harikesh Meena Vs. Trolley ¢ .-
State | s
CRLMP No.2601/20 Tractor R1-25-RB-8360
Khilari Vs, State Trolley
CRLMP Na. 26(33}’;91 |ractor RJ-26-RB-5745
Ak Ve R1-26-EV-0449
30 202 RI-14-RD-6660
31 203 R}-47-RA-2901
32 205 iractor with (RS 26-RB 7374
, iR trolley
33 206 SBCMP No 2631/!20 {1 {(Tractor with {R1 26-RB 7087
Sitaram ’ze’s, Statéﬁé trolley
34 207 ractor with |R1 26-RB-1827
_ péiey
sctor with {R1-08-RA-5358
: bl!ey ~
35 208 : 58 Tractor R} 25-RB-3710
Ra;vaer Vs. State | Trolley R1 25-EV-0217
36 {209 SBCMPING: 266472077 1| Tractor R] 14-RC-2888.
Jagdeesh Vs. State Trolley RJ 14-EV-0227
37 21¢ SBCMP N&.2668/20 Tractor R1-29-RB-~5293
Dharmraj Meena Vs. trofley
State
38 211 SBCMP No.2673/720 Tractor RI-26-RB-3194
Madhu Devi Vs, State  [trolley
39 214 SBCMP No.2699/20 Tractor R3I-Z2&6-RB-~8350
Dev Lal Vs, State trolley
40 215 SBCMP No.2704/20 Tractor RJ-14-R[D-0743
Sankar Lal Vs, State Trolley R)-14-EV-0071
41 216 SBCMP No.2706/20 Tractor R3-14-RD-8520
Bharat Lal Vs, State Trolley Ri-14-EV-0232
42 217 SBCMP No.2707/20 Tractor R1-06-RB-7280

(Downloaded on 28/1072024 s¢ G4:81

26 PM}
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Tayyub Vs, State trolley
43 218 SBCMP No.,2722/20 Tractor with |R1-26-RB-8286
Shaltan Singh Vs. State Mroliey
44 219 SBCMP No.2741/20 Tractor RJ-14-RD-3257
Bodulal Vs, State traliey
45 220 SBCMP No,2754/20 Tractor with |R1-26-RB-7645
Dinesh Kumar Sharma  [Trolley
Vg, State Tractor with |R1-14-RC-8044
: trolley
45 221 SBOMP N0.2756/20 Tractor R1-26-RB-5399
Sukhpai Vs, State
SBCMP No.2774/20 Tractor with ({RJ-25-RB-B985
Shankar, Lal Vs. Stiate _..|troliey
SBCMP N&.2796/20 © U._[Tractor with [R1-47-RA-2615
gSIr!;'aj Vs, State trolley’ ™ _
=" ISBCMP No,2795/20 Tractor with |RI-14-RD-4775
Ram Prasad Vs, State  [trofley e
SBCMP N0.2797/20 Tractor with I%;]#If}«RD%BOi
Madan Lal Vs, State trolley v
SBCMP No.2803/20 Tractor RJI-Z6-RB-B475
Tractor R}-26-RB-5786

Hem raj Vs

i Tractor

RJ1-26-RB-6337

52 [230  |CRLW Tractor R1-25-RB-5460
Ganest: ‘Tr‘c!]ey
Vs, State
53 231 CRLM| Tractor RJ-26-RB-6344
Kamies sproflay RJ1-25-BV-1503
54 |232 CRLMP No. 2856?2 1} Tractor R3-25-RB-8892
Ajay Kulnarys; State || [Trolley RI-25-EV-0078
55 233 CRLMP No 2882/2&;* i, {Tractor ENG-
“State , < Trolley RHH2KF1087
' Chachis
No.WZTAB1419
, 107145
56 |234 | Tractor RJ-25-RB-5366
“ITrolley R3-25-EV-0801
57 |235 CRLMP Ne.2898/20 ' !Tractor RI-26-RB-8615
Bharatraj Vs, State Troliey
58 1236 CRLMP No.2899/20 Tractor RI-26-RB-6892
. pavhans Vs, State Trolley
59 237 CRLMP No,2909/20 Tractor R1-25-RB-3409
Kailash Prajapat Vs. Trolley RI-25-Ev-0271
State
60 (238 CRLMP Ne.2913/20 Tractor RI-20-RA-7225
Shankar Lal Vs, State  |Trolley
61 |239 CRLMP N0.2918/20 Tractor R1-14-RD-6123
Prem Singh Vs, State Trolley
62 |241 CRLMP No.2930720 Tractor Ri-25-RB-7242
Kallo Devl Vs. State Trolley
63 |242 CRLME Nu.2931/20 Tractor RI-25-RB-0893

{(Bownieaded on 281072026 at 04:01:26 P}
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Batti Lal Megna Vs, Trolley RI-Z5-EV-0020
State
B 243 CRLMP No.2932/20 Tractor RJ-25-RB-0D637
Ram Prasad Meena Vs, |Trolley
State
65 244 CRLMP N, 2933720 Tractor RI-25-RA-7822
Dinesh Kumar Vs, State [Trolley
66 245 CRLMP No.2946/20 Tractor RI-25-RB-689%
Shaktt Singh Vs, State [ Trolley RI-25-EV-0094
67 246 CRLMP No,2951/20 Trolley RJ-25-EV-2150
Raghuveer Gurjar Vs.
State
CRLMP No.2952/20; Tractor R3-26-RB-8695
Chetan Kumar Vs. Stai:a o
¢ |CRLMP No.2857/20 Tra‘&tgf”f  |RI-26-RB-0459
b, | Suresh Kumar Vs. State [Trolley 7"
CRLMP No.2962/20 Tractor ¢ |RJ-26-RB-3899
Dinesh Vs, State )
CRLMP No.2964/20 Tractor with {R1-14-RD-1587
Rajendrz Vs. State Troliey
CRLMP i\%a 2965/20"\‘ | Tractor with |R}-14-RC-3682
Ly ' {Trolley
73 |252 réctor with |R1-09-RB-3850
foé!ey
74 (253 ractor with |R3-26-RA-7738
rolley
75 254 +Tractor with |R}-14-RC-3205
Troiley
76 255 Tractor RJ-26-RB-&3%90
Troiiay
77 256 |iractor with IRI~14-RD~1844
] roiiey
: Traetor with |R1-02-RB-5489
t-mliey
78 257 Tractor R1-26-RB~3616
.:rrolfey
79  |258 camp NG“S{}OZ/Z{} Tractor R1-34-RA-8688
Sitabai Vs, State Troliey
80 1259 CRLMP No.3003/20 Tractor |RI-34-RB-0008
Kuldeep Vs, State Trolley
81 260 CRIMP No.3006/20 Tracter R1-26-RB-5558
] Shrawanlal Vs, State Troliey |
82 261 CRLMP No,3007/20 RI-26-RA-6786
Nathulal Vs, State Tractor
Troliey
a3 262 CRLMP No.3010/20 Tractor E-NYDHOO8D0
Panna Lal Vs, State Trolley RJ-25-EV-0815
84 263 CRLMP No.3011/20 Tractor RI-25-RB-1069
Harikesh Meena Vs. Trolley

Stata

(Downlaaded on 2871072020 at 04:08:
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85 264 CRLMP No,3012/20 Tractor RI-25-RB-5520
Jtendra Kumar Vs. Trolley
_ State
86 265 CRIMP No.3013/20 Tractor R1-26-RB-3280
Bayaram Vs, State Trolley
87 266 CRLMP No.3014/20 Tractor R)-14-RD-6751
Kishan Lal Vs. State Trolley
88 267 CRLMP No,3019/20 Tractor R}-25-RB-5325
Amritlal Vs, State Troliey
89 268 CRIMP Mo,3021/20 Tractor RJ-25-RA-6142
Mukesh Meena Vs, State|Trolley
CRLMP Ne.3026/20 Tractor RJ-23~RB-8523
Dharamraj Vs; Stai:e: - Tr‘o%%ey
CRLM? No*SQZ?/ZG Tr*az:tor RJ-29-RB-3237
P’?ahlad Vs, State ‘f‘muey Yro
" " CRLMP No.3028/20 Tractor 14 {RI-25-RB-1381
: Rambharos Meena Vs,  |Trolley 1
State i
CRLMP Mo, 2029/20 Tractor R1-25-RB-4383
Govardhan Vs. State Troliey
CRLMP NO 3(330/20’\ Tractor RJ-25-RA-7133
95 274 R)-25-RB-7329
26 275 RJ-14-RD-0969
RI-14-EV-0308
97 |476 i1 {Tractor RI-14-RC-7178
1 |Trolley RI-14-~EV-0288
S8 278 RI-25-RB-2474
8% 279 RI-25-RB-8363
100 |282  |CRLMP No.3107/20  {Tractor with |R}-25-RB-5373
Firo) Kijan.Vs. State % {{ Trolley
101 (283 CRLMP No.3108/20 Tractor with |Chasis
Fhul Mohammad Vs, Troliey No. HNY4200174
State 7EP
102 1284 TCRLMP No.3116/20 Tractor with |RI-25-RB-6655
Mohammad Akaram Vs, [Troley
State
103 285 CRLMP No.3117/20 Tractor with RJ-25-RB-6Z14
‘ Afajal Beg Vs. State Trolley
104 286 CRLMP N0.3118/20 Tractor with |R3-25-RB-8051
Amritial Vs, State Trolley
105 1288 CRLMP No.3130/20 Tractor with [Chasls
Antaram Vs, State Troliey Ko, MBNGAIDUL
RMO0177
106 (289 CRLMP No.3131/20 Tractor with |RJ-25-RB~9563

{Pownloaded on 2874072020 st $4:03:26 PV}

206




460 207

(23 of 36)
Shakil Beg Vs, State Trolley l
107 290 CRLMP No.3136/20 Tractor with |RJ-26-RB-6679
Jasram Vs, State Trolley
108 (291 CRLMP No,3137/20. Tractor with |R}-02-RD-5385
Heara Lai Nayak Vs. Trolley :
State
109 (292 CRLMP No,3183/20 Tractor with (R3-25-RB~5272 %
Hemraj Vs. State Troltey i
1ig (293 CRLMP Np.3184/20 Tractor with RI-25-RB-8223 ;
Rattiram Vs. State Trolley ;
CRLMP No.3196/20 Tractor with [RI-26-RB-8579
Hansraj Vs. State Trolley i
CRLMP No. 3&16[20 ~{Tractor with |Chasis ‘
\Jitehdra Vs, Staté - i {Tfolley No.MEABDOS LE ?
0 AN £ 111266994
CRLMP Mo.3217/20 Tractor with |R}-25-RB-2068
Mukesh Vs, State Trolley .y
CRLMP No,3218/20 Tractor with |RJ-25-RB-3643
Premsankar Saini Ve, Trolley T :
State

' Tractor with iR}~14-RD-2298
| Trolley
< Trattar with [R1-29-RB-3624

CRLMP No.3222/20
ﬂeera"ai A5t *S

116 {300 :

. Trolley §

117 (301 ractor with |Chasis i
roitey No.MEASDO61E

' L2292606 é

118 (302 CRLMP No. = | Tractor RI-14-RD-1973 ]

Jagdeesh Vs, State |4 |Trolley RI-14~EV-0039

119|303 CRLMP No 3241/% i"f‘"‘i It {Tractor R1<14-RD=3651 |

Bassrng%y\f& 3 Trolley R1-14~EV-0050 ;

120 (304 lractor RI-34-RB-1047

: LiTrblley R1-34-EV-0064 :

121 l3os NG3 o Tractor R2-34-RB-0794 F

Troiley R1-34-EV-0630 g

122 1306 CRLMP.No, 32?1/2020 oy Tractor with {R}-26-RB-1686 g

Kami&sh Vs, Shate .77 - {Trolley {
123 {307 CRLMP NO.32?4;"202‘.6 Tractor with [RI-29-RB-4560
Ramswarocop Meena Vs, trolley ;
State
124 1308 CRIMP No,3286/2020  Tractor with {RI-26-RB-7913
Sanwarmal Vs. State trolley
125 {309 CRLMP No.3288/2020  |Tractor with [RI-25-RB-5100
Gangadhar Vs, State.  jtrolley

126 (310 CRLMP No.3289/2020 Tractor with (RJ-25-RB-7324
Devkishan Vs, State trolley

127 311 CRLMP N0.3293/2020 | Tractor with (RI-29-RB-2504 3
Jaisingh Vs, State trolley ;

128 |312 CRLMP N0.3299/2020  |Tractor RI-34-RB-2165 :
Vikrarn Singh Vs, State [Trolley Rj-34-EV-D268 §

{Doswntoaded on 28/10/2020 ot 8401226 PM)
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129 1313 CRIMP N0.3300/2020 | Tractor with {R]1-14-RD-45615
Surendra Meena Vs, froley '
State
130 (314 CRLMP No,3303/2020  |Tractor RJ-08-RA-5359
Ravindra Singh Vs. Troliey RI-25-EV-0037
State
131 1315 CRIMP N0.2214/72020 | Tractor with |R)-26-RB~4652
Surgyan Vs, State trolley
132 1316 CRILMP No.3330/2020 Tractor with 1R1-25-RB-7330
Shivial Vs, State trolley
CRLMP No,3350/2020 Tractor with [RI-14-RD-5684
Bharat Lal Vs. State trolley
CRELMP No. 3349/2020 .| Tractor with |RJ-26-RB-8017
Ramshaya Vs State | l:roit'ey
Con CRLMP No, 3352/2{}20 Tra{;tor w:th RJ-34-AB-1448
Gajananf::é Meena Vs, trolley - !
State I
CRIMP No.3353/20 Tractor with RJ 3,5 RA-GOBE
Ramraj Keer & Ors. Vs, |trolley e
State Tractor with RJ&Z&-—RB-ESS?
trofley

R}-26-RA-9032

137 1321 R1-34-RB-2390

;38 322 R1-25-RB-6002

139 1323 CRLMP 1’*30 4?56/%620 Tractor with |R1-25-RB-6002
Manaj }gtsm?r Maeﬂa Vs irolley

140 (324 RI~14~RC~5638

141 1325 R1-1M-RC-5686

R1-14-EV-0032

142 326 RI-18-RE-G738

{Trolley R1-26-EV-0631

143 (327 CRL%-’}P ,j\Io 3416/?{}2(} ! Traci:or with (R1-34-RB-1770
Dharmendra Kumar Vs, troiiey

State

144 (329 CRLMP No.3459/2020 Tractor with |RJ-25-RB-7273
Irfan Vs. State trofley

145 330 CRLMP N0.34863/2020  |Tractor with 1R1-26-RB-7982
Gyrashi Lal Vg, State trolley

148 331 CRLMP N0, 346572020 Tractor with [R3-25-RB-3421
Gabru Vs, State trolley

147 332 CRLMP No.3466/2020  [Tractor with [RI-28-RB-3719
Mahendra Vs. State trolley

148 1333 CRIEMP No.3467/2020 Tractor with (RI-26-RB-7535
Tejmal Vs. State trolley

149 1334 CRLMP No,3475/2020  |Tractor with |[RI-14-RC-6772
Gaindilai Vs, State trofley

(Downloaded on 28/ 12030 at 04:01:26 PR
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150 |335 CRLMP N0.3482/2020  |Tractor with |CHASIS NO. |
Mukesh Kumar Vs, State trolley MEASDOGIKKLZ :
‘ - [53191 !
151 {337 CRLMP Np.3499/2020 Tractor with [RJ-25-RB-7843 e
Vinod Vs, State troliey X
is2 338 CRLMP No.3504/2020 :Tractor with |RI-02-RD-9280 ;
Sandeep Kumar Vs. trolley 1
State

153 1339 CRLMP N0, 3510/2020 Tractor with (R)1-Z25-RB-8788
Mangi Vs, State troliey .
CRIMP No.3511/2020  |Tractor with [RJ-25-RA-9436 ;
Roop Singh Vs, State trolley 'g

CRLMPF No. 3636,{2820» Tractor with (R1-25-RB-5033 |
Dharmendra Vs, $tate,; |trofley

“L|CRLMP No.3640/2020 | Tractor with [RJ-34-RB-0733
v, ||Giriraj Prasad Vs, State |trolley . t

CRLMP N0.3675/2020 |Tractor . |RJ-05-RC-398% i

Raju Lal Vs, State Trofiey {RJ-05-EV-0055
CRLMP No.3697/2020 |Demo RI-20-TC-412

Swastik Krishi }{eadra Tractor
Vs, State

CR&MP No: 3?'30]2{}2& 7 Tractor with {RJ-26-RB-9980 !
£

160|348 R MP No.3716/2020 5 | Teactor with |R3-25-RB~4840 ;
Stat

161|349 : 767/2020% | Tractor with |RJ-28-RB-3090 |

162 1351  |CRLMP No.3791/2020" RJ-14-RC-8341 «
Prahlad Vs, Statd /i || [Trolley R3-14-EB-0417 :
163 |352 CRLMP ﬁo_BSLQ}ZO?GQ Tractor with |ENGINE NO, |
Ram Prasad'Vs. State, - ZKGZKAAG7S3
CHASIS NO.
MBNAAAIXAKZGD?
. B0 ~
164 |353 }:‘éctor with |R1-14-RD-5288
i|trolley ' .‘
165 |354  |CRLMP po. 3812,’2{}2 _iTractor with |R3-26-RB-7999 i

Devial-Vs: Stafel -+ {itfoliey
166 |[355 CRLMP No.4268/2020  |Tractor with [RI-12-RA-7258
Chhajuram Vs. State trolley !
167 (356 CRLMP No.3813/20 UNREGISTERED
Shankar Lal Meena Vs, [Trolley |
State

168 (358 CRLMP No.3830/2020  [Tractor with 1R)-21-RF-5466 E
. |

Bannu Pathan Vs, State |trolley

168 (358 CRLMP NQ.3839{2(}20 Tractor with [R3-29-RA-7247
Kajodmal Vs, State trolley

170 ;380 CRLMP No.3844/2020  |Tractor with |[RI-26-RB-0880 ,
Roshan Nath Vs. State |trofley

171 1361 CRLMP No,3845/2020  1Tractor with |IR1-26-RB-7459 ;
Deshraj Vs, State trolley '

172 362 CRLMP No.3846/2020 [Tractor with [R3-26-RB-6288

(Bownlonded on 28/H12028 at 04401426 P ) '
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|
Lalidevi Vs. State troliey
173 1363 CRLMP No.3847/2020 Tractor with 1R1-26-RB-8137 E
Kishanlal Vs. State trollay :
174 1364 CRLMP Ne.3848/72020 Tractor with R1-26-RB-6229
Ramdeva Vs, State trolley ;
175 |365 CRLMP No.3848/2020 | Tractor with izgézgggig :
Kaluram Vs. State troliey CHASIS NO. _‘_
MBNAAAIGLKIED?S *
4z : ?
176 |367 CRLMP N0.3880/2620 Tractor with |R}-21-RD-0196
Moharmmad Saleem Vs, |trolley 3
State
CRLMP Np.3939/2020 .| Tractor with {R1-25-RB-9267 ;
Vikas Vs, State £ 0/ 1 |troliey
{{CRLMP No,3942/2020 |[Tractor :, |RI-25-RA-9806 ;
1 " {Brijmohan Vs, State Trolley "+ ; |RI-25-EV-1754
75> ICRLMP No.3944/2020  [Tractor ¢ |RJ-26-RB-5492 ?
' Hanuman Prasad Vs. trolley et %
State T
CRLMP No.3945/20 Tractor R1-26-RB-4656
Lekhra; Mah ,_Vs’ State troltey
CRLMP “ractor R1-25-RB-4781
Banw Tml!ey R1-25-EV-2312
182 (378 CREM Unregistered
Jagram E
183 |379 CRLME racke R1-25-RB-B577
Zahir i{haf‘s f Troiley R3I-23-EV-0156
184 {380 CRLMP ﬁlo 3951}; O Tractor R3-28-RB-3703
Vinod kimar Vs. $!:atei[ troiley
185 381 CRLMP Noi,sgszgzo . 1y |Troltey RI-25-EV-1444
Devraj Vs! State T
186 382 Tractor RI-25-RB-2213
trolley z
187 (383 Tractor RI-14-RD-3384
N Trolley
188 |384 CREMB. NG;B%B/’.?.% ‘ R1-37-RA-6967
Sitaram Vs, Stata
189 1385 CRLMP No.3972/20 Tractor Ri-17-RB~78565
Kailash Chandra Vs, trolley !
State i
190 1386 CRLMP No.3973/20 Tractor RI~-26~RA-76B7 E
Mukesh Vs, State trolley E
191 1388 CRLMP No,3976/20 Tractor RI-34-RB-1962 i
. Narsi Gm}ar Vs, Stete  |trolley . |
122 1389 CRLMP Mo, 3986;’20 Tractor RI-26-RA-4513 ,
Namonarayan Vs, State troliey
193 1390 CRLMP Mo,3994/20 Tractor R3-Q1~RB-2873 |
Balbeer Singh Vs, State [trolley ;
194 (381 TCRLMP No,4004/20 Tractor R1-25-RB-3144
Preiash Vs, State Trolley R1-29-EV-(230

{Dewnlozdsd on ZRI0/Z820 at 04:81:26 PM)
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185 (382 CRLMP No.4009/20 Tractor RI-25-RB-5789 |
Ramroop Vs. State trolley !
196 1393 CRLMP No.4010/20 Tractor RI-34-RA-0454 §
Niranjan Lal Vs, Siate trolley 2
197 1384 CRLMP No.4012/20 Tractor Ri-34-RA-2884 ?
Asrar Vs. State troliey
198 395 CRLMP No.4014/20 Tractor R1-34-RB-(055
Asrar Vs, State fralley
i99 1356 CHLMP No.4018/20 Tractor R1-29-RB-}994
Ravi Kumar Vs, State trollay :
CRLMP N0.4019/20 Tractor R1-21-RF-3626 t
Mohammad Talim Vs. Trolley RI-25-EV-1892
AState |, v 1y i -
_ CR%MP l\io 4{}23/28" i ;Tractor RI-02-RC-1435
_j;(aiamuéa%m Vs, State Troifey"} RI-25-EV-0200
) 7 ICRLMP No.4024/20 Tractor ¢_ ¢ [R3I-25-RB-8553
Ramraj Vs, State trolley
CRLMP No,4026/20 Tractor RJ-25-RB-8299
Shiviiram Vs. State trolley T
CRLMP No, 402?{ Tractor R1-08-RB-5805
Df’ianra;[ Vs* Sta’c trolley
203 (403 P, N, ky Tractor R1-25-RB-8624
206 1404 ENG. NO-
NKFZKLIG8O2 i
CHANO.-~ 5
MBNAAAIGLKIF 5
e 07747 |
207 407 Tractor RI-27-RB-2553 !
tmiEey !
- "”E |
208 1408 f ; ractor ENG. NO- !
‘ trolley NKM2ELEGO44 :
1 CHA.NO- i
MBNAAAEALKIA ;
04383 !
209 (409 - No.4060/20 ¢ Tractor R1-26-RB-1374 5
Shivraj Vs statel % ™ {trolley |
210 1410 CRLMP No.4101/24 Tractor R1-26-RB-8115 z
Shankar Singh Vs, State [trolley |
211 411 CRLMP No.4103/20 Tractor RI-15-RA-5961 ?
Soraj Vs, State trofley §
212 412 CRLMP N0.4106/20 Tractor Ri=34~RB-(922 ¢
Niranjanial Vs. State trolley E
213 1413 CRLMP No.4108/20 Tractor R31-29-RB-3076 i
Man Singh Vs. State trolley !
214 414 CRLMP No.4110/20 Tractor RJ-14-RB-5707 i
Rarnjilal Vs, State troliey !
215 415 CRLMP No.4112/20 Tractor RI-17-RB-4924 i
Suraj Singh Vs, State  {trolley |
216|416 CRLMP No.4127/20 Tractor R}-26-RB-6721 E

(Downloaded on 28/16/2020 =t §4:01006 PM)
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Buddhipralkash Pahadly [trolley .
217 1417 CRLMP No.4131/20 Tractor RJ-26-RB-6610 -
Ramesh Vs, State troliey
218 lais CRLMP Ne.4144/20 Tractor RJ-29-RA-6002
Adisaal Mesna Vs. State itroliey
219 1420 CRLMP No.4149/20 Tractor RI-11-GB-0958
Habib Khan Vs. State trofley
220 1421 CRLMP f’éo.ﬂiSlf'Z{} Tractor R1-26-RB-7146
Brahmanand Vs, State [troliey
231 1422 CRLMP NO.41?9/2G Tractor R}-256-RB-9498
Shankarial Vs, State troiley ‘
CRLMP No.4180/20 Tractor RI-51-RA-5543
Bth Smgh ’vs Sta‘te* - tr9f§ey
o T 58 b
CRLMP No.4208/20 Tractor ' {RJ-26-RB-2379
[Hanuman Vs, State troftey ™ ¢ _J
CRLMP No.4207/20 & R3-26-RA-7409
Hansral Vs, State Tractor Tl
CRLMP No.4209/20 troliey R31-26-R-6742

Ram Singh Vs, State
Tractor

itrofley

226 1428 505 Tragtor R3-26-RB-0500
trgliay

227 |428 1P NoA229/2G: [ |\ Tractor RJ-26-RB-5861

e trolley .

228 (430 17 RI-14-RD-5637
Mukeshﬁ\!s? 5 at{&f £4L | Tractor

228|431 CRLMP No.3707/ 0l 11 [troltey RJ-25-RA-7498

ﬁ{%
*i

Mahendra Vs, Sta
g Tractor
\ tr(;)fiey

230 |432 RI-25-RB~B502
231 433 RI-26-RB-6317
232 (434 CRLMP No.4232/20 trolley R1-26-RB-6595
Kana:Ram:Vs.. \Stétg»»; wi
233 {435 CRLMP No.4233/20 ©  |[Tractor R1-26-RB-2373
Ram Niwas Vs, State troliey
Tractor
troiley
234 (437 CRLMP Nu.4240/20 Tractor R1-34-RB~0799
Babuia! Meena Vs. State itrolley
235 438 CRLMP Nu,4241/20 Tractor RI-14-RD-3219
’ Chotu Ram Gurjar Vs.  |(trolley
State
236 1439 CRLMP No.4281/20 Tractor R3-17-RB-6576
Bajrang Lal Vs, Siate trolley

237 (440 CRLMP No.4283/20 Tractor R1I-17-RB~4271 ,
Bajrang Lal vs. State trolley ;

(Dawnloaded on 28/10/2028 at 04:01:26 PM)




466

5y

Ghasi Lal Jgt Vs, State  jtrolley
R1-26-RA~B597
248 1453 R1-14-RD-3360
249 454 RJI-14-RD-2295
250 457 R}-29-RB-4791
te | trofley
251 1459 ¢ 1t |Tractor RJ-17-RC-3158
252 1460 ::f‘ia;é R1-27-RA-9825
urja
S
253 1462 RI-34-RA-5891
Mahesh Meena Vs, {trolley
' 254 463 CRLMP NGi4423723.5% [ | RI-03-RA-8425
Harful Vs, State froliey '
255 464 CRLMP No.5071/20 Tractor Rj-25-RB-6743
Ritesh Kumar Vs, State | Troliey RI-25-EV-(3649
256 1466 CRLMP No.4443/20 Tractor CHANO.MBNAA
Giriraj Prasad Vs, State [trolley AJGLKIFO7549
257 1467 LRLMP No.4461/20 Tractor CHA.NO. MBENAJ
) Meghraj Vs, State troliey 4BAFILTGAG388
258 1468 CRLMP No.4501/20 Tractor RJ-26-RB-3986
Jagdish Vs, State trofley
259 1489 {CRLMP N0 4533/20 Tractor R1-29-BB-4697
Mahendra Kumar Vs trofley
Slate _
260 1470 CRLMP No.4534/20 Tractor CHAUNO,-

iBownloaded on 28/10/2026 at §4:01:26 PM)
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238 441 CRLMP No.4300/20 Tractor R1-14-RD-4242
Badri Narayan Vs, State trolley _ _
239 442 CRLMP No.4304/20 Tractor R1-25-RB-B200
Akbar Khan Vs, State trolley i
240 14432 CRLMP No.4306/20 Tractor R1-25-RB-765¢
Dinesh Kumar Vs, State itrolley
243 1445 CRLMP No.4322/20 Tractor RI-25-RB-5115
Kedar Vs. State trofley
242 1446 CRIMP No.4324720 Tractor CHANO,-
Ramiji Lal Vs, State trolley MBNAAAIGLKIG
(6103
CRLMP No.4332/20 Tractor RI~26 Rﬂs-8384
| _ Rajesh Kumar Vs; State_itrolley
A ag [CREME N6:4336/20° © L Tractor R1}-14-RC-4580
o r.|Pappu Lal Vs, State trolley”
bEony 3 | CRLMP No.4361/20 Tractor E_Mi‘_RJ-O&-RA—Q?S?
G s k Khem Raj Vs, State trolley .
SR A6 S48 CRLMP No.4364/20 Tractor RJ 09-RC-3504
vt S ) Kana Maii Vs, State Trolley R1-25-EV-2093
A . N0 1452 [CRLMP No.4368/20  |Tractor with |RJ-26-RA-8596
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Kailash Chand Vs, State [Trolley AZISH9192175
3
RI-25-EV-18%4
261 471 CRLMP No.4579/20 Tractor RI-25-RB-5208
Indraj Vs. State trolley
262 1472 CRILMP Na.4580/20 Tractor RI-29-RB-5317
Guman Singh Vs, State [ Trolley RJI-29-EV-05790
263 473 CRLMP No.4581/20 Tractor RI-34—RA-6602
Rajesh Vs. State Troley R1-22-EV-0827
264 (474 CRLMP Np.4606/20 Tractor with |RJ-25-RB-6207
Suresh Kumar Vs, State | Trolley
Tractor with [RI-01-RA-B5E2
R Trolley
CRL:MP No 461’39;’20 f{ Iractor RI-Z6-RA-6513
Ramphoni Mali V. State troifey. -
e, JCRLMP No.4624/20 Troiiey--;’"’ J |UNREGISTERED
. Dinesh Kumar Vs, State b
CRLMP No.4625/20 Trolley Rl—l? EA-1789
Mukesh Nagar Vs, State
CRLMP No.4626/20 Tractor RJ 1’}’ RC-G100
Labhu 8ai Vs State, trolley .
269 1480 CRLMP™ No_ 462? 20 ) Tractor R3-17-RB-5145
' trolley
270|481 actor RJ-34-RB-2588
drolley R1-34-EV-0609
271|482 Troiley UNREGISTERED
272 483 UNREGISTERED
273 484 UNREGISTERED
274 1485 UNREGISTEREDR
~
275 1488 R31-17-RB-8B03
276|489 {:RLME(.NQ 4639}*2{} UNREGISTERED
Jai Sangh Vg 5tate S
277 1490 CRLMP No.4640/20 Tractor CHANQ.-
Dharmendra Vs, State  |trolley MBNGAAIXNLIB
06169
278 492 CRLMP No.4847/20 Tractor RJ-14-RB-7810
Kanhaiya Lal Vs. State |trolley ‘
278 1493 CRLMP No.4648/20 Tractor RI-47-RA-0683
Jahid Khan Vs. State troljey
280 1494 CRLMP Np.4653/20 Tractor R1-25-RB-8378
Hanuman V. State trollay
281 485 CRLMP No.4e57/20 Trolley UNREGISTERED
Heers Lal Vs, State
282 {498 CRLMP No0.4674/20 Tractor MP-14-AC-5238
Shiv Singh Vs, State trofley

(Drownlosded on 28/10/2628 af 04:01:26 £M)
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283 |4%8 CRLMP No.4676/20 Tractor R3-17-R~-5758
Karu Lal Vs, State troiley

284 500 CRLMF No.4677/20 Tractor R1-17-RC-0263
Prabhat Singh Vs, State (trolley

285 501 CRLMP No.4682/20 Trodley UNREGISTERED
Meharban Singh Vs, ’
Ligte

286 (502 CRLMP No.4684/20 Tractor RI-17-RA&-1998
Rafia Khan Vs, State troliey

287 503 CRLMP No,4685/20 Tractor R3-26-RB-6091
‘Deepu Vs, Stete troliey
CRLMP No.4687/20 Tractor R1-17-RB-5163

Rajendra Singh ‘u‘s -

;ruli ey

Stata‘i f E i -
. ‘_HCR-LMP No. 4695720 Tractor F RI-26-RB-3557
Ishwar Singh Vs, State tmEIey }
CRLMP No.4696/20 Tractor W{”iUP-&O-EM-BdeS
Dharamveer Singh Vs,  |trolley e
State _
CRLMP No, 4?06/23 Tractor R1-25-RB-7280
Ramraj Vs. Stater: troflay
292 |509 CRLMP’ f\’{o;ﬁ;}f ,,{-g | Tractor RJ-11-RBE-0241
Seﬂvaeg‘ s5,.5tate: ;brolley
293 |510 : ) actor UP-80-EU-0492
1
294 511 Ti'actor R1-11-RA-9356
295 1514 Ne.4 i JiTractor with [UPBS/BKO983
Mahaveer Vs, | gState i| |troiley
296 1515 CRLMP I‘éog "?401‘202{) §g Tractor with | CHASIS NO.
i Sdtrolley MBNAAAIGLICIG
~(18004
CHA%S NO.
MBNAAAIGLKIK
04647
297 1516 : 7 I Tractor with |R3-29-RB-1951
Kagocfwal Vs,wStatem.w itrolley
298 1518 CRLMP No.4784/20° ° * |[Tractor with |RJ-Z0-RA-5899
Vikram Yadav Vs, State Hoolley
296|520 CRLMP No.4788/2020 Tractor with |RI-34-RB-0426
Hansraj Vs. State trofley
300 |521 CRLMP No.4794/2020 Tractor R}-25-RB-4915
Parasram Vs. State TFrolley RI-25-EV-2132
301 (h2Z CRLMP Ne,4795/2020 Tractor with |RI-25-RA-51}16
Shoji Vs, State trolley
302|523 CRLMP No.4703/2020  Tractor with |R3-07-RC-8553
Ramavatar Meena Vs. trollay
State
303 |[524 CRLMP No.4796/2020  [Tractor with [R3-25-RB-7648
Vikramsingh Vs, State  trolley
304 1525 CRLMP No.4807/2020 Tractor with (RI-37-RA-B413

(Downleaded on 28/10/2020 at 04:01:26 M)
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{32 of 36)

[CRLMP-387/2020) &

Hanuman Singh Vs..
State

trolley

305 1526 CRLMP No.4808/2020 Tractor with |RI-0B-RB-2967
Ram Raj Vs, State troliey
306 527 CRLMP No.4B11/2020 Tractor with 1RJ-25-RB-52560
Bhorn Singh Vs, State  trolley
307 [5Z8 CRLMP No.4812/2020  |Tractor R1-34-RA-8322
Jagmohan Vs, State Trohey f1-34-EV-0672
308 1530 CRIMP No.4821/2020 [Tractor with [R3-26-RB-56144
Chhaju Lal Vs, State trolley .
CRLMP No.4822/2020 Tractor RI-29-RB-0827
Marayan Meangz Vs, Troliey RI-22-EvV-0104
State | %, T .
_ CRLMP N0~483S/2(}20 ‘f‘raz:tor with [R1-26-RC-0113
:-1Panchu Vs. State trolley™
«"|CRLMP No.4848/2020  [Tractor w;_g:;;f 1R1-26-RB-8085
Kishanlal mali Vs, State trofley G
CRLMP No.4894/2020  |Tractor RJ526-RB-9983
Arjun Lal Vs, Stata R
CRLMP No. %895{202{) Tractor with [RJ-25-RB-8791
; trofley
314 Isa1 | Tractor with |CHASIS NO.
MBMNGAAIXNLID
00609
315 [543 Jractor with (RI-26-RB-3870
316 |h4s racteor with |RJ-11-RA-8418
Ifroitay
317 1546 Tractor with (R}-14-RD-5050
SR tz‘o{iay
318 (548 MBNAK48ACKT
N27594
R1-34-EV-0490
319 (549 RI-Z5-RB-2658
. R}-25-Ev-0108
320 |B5O CRLMP. No. 4980}202 ] RI-25-RB-2073
Kailashivs-State] 5y %{4T RI-25-EV-1815
321 (551 CRLMP No.4985/2020  (Tractor with [RI-26-RB-8728
Anil Kurnar Vs, State troliey
322 |5k2 CRLMP No.4989/2020  [Tractor with [CHASIS NO.
Sanwalram Vs, State trolley MEASDOGLELL2
66979
323 555 CRLMP N, 4995/2020 ~ [Tractor R1I-25-RB-7971
. Mahesh Vs, State. Trolley R3-25-EV-0723
324 1558 CRLMP No, 501772020 |Tractor with |R3-25-RB-8572
Harimohan Vs, State troliey
325 (559 CRLMP No.5018/2020 Tractor with 1R3-25-R8-7320
Fateh Singh Vs, State troliey
326 |5&0 CRLMP No.5019/20 Tractor with Ri-25-RA-4832
Jagdish Vs, State troltey

Downlonded on 2871072020 at 04:01:26 PM)
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{33 of 36) [CRLMP-397/2820]

327 561 CRLMP No,5020/2020  (Trolley Uregistered !
Dayaram Vs, State i

328 |562 CRLMP No.b022/2020 Trolley R}-25-EV-0754 %
;

Battilal Vs, State
329 |563 CRLMP No,5023/2020 Tractor with |[R1-29-RB-349% i
Rajesh Kumar Vs, State |trofley :
330 |564 CRLMP N0.5025/2020  |Tractor with [R1-25-RB-5916
Ghanshyam Vs, State trotiey
331 |565 CRLMP No0,5026/2020 Tractor with {RJ-08-RA-7025 !%
Shyciiram Vs, Siate troltey
CRLME No.5027/2020 Tractor with |R1-25-RB-8964
Ajay Kumar Vs. State trofley

CRU“%P No. 5030}20?0 2‘ Tractor with [RI-25-RA-5382
Kanhalyalal Vs, State’ % :‘aijey

. =ICRLMP N0.5031/2020 |Tractor wWith |R1-25-RA-8471
“»"{Panchu Gurjar Ram Vs, ltrofley @} |
State e
CRLMP No.5034/2020 Troliey @'5'25-5\!‘*0669
Hansraj Vs, State

CRLMP No, 3935f2(}20 Tractor with |RI-25-8B-3416
i 1 trolley

337 Is71 0.7 [Tractor with |RJ-26-RB-7513
238 |572 RI-14-RC-2898 | |
339 1573 Tractor with |R1-34-RB-2738

trolley

340 |574 CRLMP Ne 506-3{}{202{} Ez Tractor with (R}-26-RB-8527
Raz"nkzshan \fs?gsi:ate ;} troltey

341 |575 ‘1 Tractor with |RI-02-RD-3658
342|576 R1-26-RC-0213
343|579 __“5{‘2{}:;0 v ith |RJ-14-RB-9414

Ragendra Méeha/

344 |580 cm:&é?'?ﬁdﬁ%ﬂhﬁ;&zoﬁﬁ “Uractor with |R1-25-RB-8133

Ramkesh Meena Vs. trolley |

State !
345 1581 CRIMP Ng 504872020  Tractor with |RI-25-RB-6448

Ramraj Vs. State troliay

346 582 CRLMP MNo.5049/2020 Tractor with |R1-25-RB-7827
Dinesh kumar Vs, State trolley

347 |583 CRLMP N0.5050/2020  {Tractor with |R}-25-RA~2482
Siraj Khan Vs, State trolley

348 (584 CRLMP No.5053/72020 Tractor with {RI-08-RB-9331
vinod kumar Vs. State  |trolley

349 1585 CRLMP No.5054/2020 Pet.1 R}-25-RB~BE5E0 |
Saniay Vs. State Tractor RI-25-EW-0082 i
Pet.2 Trolley

{(Downloaded on 28!’105.2@20 at B4:01:24 PMD i
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[CRLMP-307/2020] %

{34 of 36)
35¢ (586 CRLMP No.5055/2020 Tractor with |R1-26-RB-8376
Banwari Lal Jat Vs, troliey
Siate
351 587 CRLMP Ne.5056/2020 Tractor with (R3-08-RE-&0064
Madanlal Choudhary Vs, |trolley
State
352 588 CRLMP No.5057/72020 Tractor with {Ri~14-RC-8380
Kalya Vs, State trolley
353 1589 CRLMP N0, 5058/2020 Tractor with (R1-25-RB-1899
Devnarayan Vs, State trofiey
CRLMP N, 5060/2020 Tractor R1-25-RC-008%
Jogal Kishor Vs, State  |Trolley RI-Z5-EV-2242
CRLMP Nc 5051;’202() - Tractor with (R1-25-RB-8563
Rameshchanci Vsi Stat& trp%{gy
2 ICRLMP No.5062/2020  [frolley™:  IRJ-29-EV-0524
o, «IRajaram Vs, State oA
l ;TR CRLMP Ng,5063/2020 Tractor Wltf‘i RI;ZS~RB—63%1
) R Kamia Devi Vs, State  |trolley
¢ wrE A 8o5 CRLMP No.5064/2020  |Tractor with {R1-34-RB~i161
cﬂy . e Shivraj Vs. State trolley .
359 1506 |CRLMP No.5066/2020 |Tractor with |RJ-25-RB-8510
Mukesh Vs iState ¢ |trolley
360 {597 o Tractor with [RI-08-RB~2320
2pi . 1598 CHASIS NG,
MBNAAAIVALRM
00530
362 (K99 CRLMP No 5069}‘ 2§§ Tractor with {RJ-25-RC-0271
Rajesh Vs State% ; §§_ trolley
363 (600 ? Tmiiey Unregistered
t L
364 1601 CHASIS NO.
MBNGAAEKPLID
00138
RI-25-EV-0105
365 602 CRLMP No.5077/202 Unregistered
Rameshwali Vs rotate . 1
366 1603 CRLMP No,5078/2020 | Trolley Unreglstered
Rameshwar Vs, State
367 504 CRLMP No,5078/2020  |Trolley Unregistered
Jairam Vs. State
368 (605 CRLMP No.508072020  iTroiley Unregistered
' Paluram Vs, State
369 (606 CRLMP No,5081/2020 {Trolley Unregistered
Babuial Vs, State
370 1607 CRLMP No.5082/2020 Tractor with 1R1-29-RB-5917
Ram Lal Vs. State trolley
371 1608 CRLMP No.5083/2020 [Trolley Unregistered
Babulaal Vs, State
372 (6809 CRLMP No.5084/2020 Tractor with  |CHASIS NO,
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{35 of 36)
Phoolsingh Vs, State troflay MBNAAAIBUIICOO
303
37% (6140 CRIMP Ne. 508572020 Tractor with  |R3-26-RB-6537
Madanial Vs, State trofley
374 1 CRLMP N, 2175/2020 Tractor with  [RI-02-RE-2931
Charat Singh vs, State troftey
375 C2 CRLMP No,2249/2020 Tractor RI-25-RB-3469
Kamlesh vs. State Trolley RI-24-Ev-2202
376 C3 CRLMP PM0,2331/2020 Tractor with  IRI-34RB-2798
_ Ramm Singh Vs, State traflay
377 1C4 CRLMP Ne.2350/2020 Tractor R3-34-RB-2885
Rameshi Vs. State Tredley RI-25-EV-1030
CRLMP No.2359/2820 Tractor RI-34-RE-3230
I Bharat Lal Megha Vs ; _~|Trolley RI-34-EV-0027
H , iy 5%’.‘3%& ‘,i { \& ) §f: é S '7 ; I
2y el CRLMP N0, 252672020 ”fara’i:é;f}lr"@itn R3-13-RB-0651
1Dharmendra Vs, State trolley 7
1 i CRLMP No.2636/2020 Tractor " 7{R1-25-RB-6446
TRl Sardar Vs. State Troffey ~iRI-25-EV-0939
" CRLMP No.2829/2020 Tractor with |RJ-26:RB-6314
Opy - ' Harpatl vs. State trofiey
YN -
387 C15 CRLMP No.2845/2020 Tractor with  |RI-26-RA-3580
Devla! Vs, Statd -{trofley
383 |c17 281 ractor with  |R)-34-RB-3299
ey
384 iC18 Factor with  (R)-34-RE-2045
rofiey
385 jCig ractor with  |RJ-25-RB-B960
trolley
3856 (C20 i Tractor with  |RI-14-RD-(1429
41 ttrollay
387 iCc21 CRLMP Nq 2?43j2(]r2€§ lg Tractor with  [RI-02-RE-5561
Ram Bai}' ‘r’adav Vil State tm!{ey
388 |C22 JTractor with | RJ-26-RB-5732
thilley N
389 {C23 Tractor with  |R)-26-RB-B059
frotiey .
390 jC34 CRLMP No. 2987 20; Tractor with |RI-26-RB-8668
Visho Kumaty Ve State? {ltrotey -
381 [C35 CRLMP N0.304372020 ©  [Tractor with |RI-14-RB-7937
Mangilal Vs, State trolfey ’
382 (€26 CRLMP No.3048/2020 Tractor with  [RI-26-RB-3848
Asharam Vs, State trolley
Tractor with |RJ-25-RB-3753
troliey
393 jC27 CRLMP Ne.3783/2020 Tractor with  1R)-26-RB-7084
Soraj Vs, State trolley R3~14-RI3-3588
Tractor with :
_ trolley
394 30 CRLMP No. 314772020 Tractor with  [R3-25-RB-9287
Ramsingh Vs, State trolley
3885 |C3t CRIMP No.323872020 Tractor with  |RJ-26-RB-3684
Hariram Vs, State troltey
386 1032 CRLMP No.3250/2620 Tractor with  |R3-01-RA-5Z35%
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[CRUMP-397/2020] E@r»ﬁ&

(36 of 363
Bharwar Lal Vs, State trollay
397 (33 CRIMP N0, 329572020 Tractor with  |RI-44-RA-0G744
Chand Mai Saini Vs, State [trolley RJ-25-RA-7533
R}-24--1406
RI-26-RB-1960
R3-26-RB-1141
398 ¢34 CRLMP No.3637/2020 Tractor with  jRI-25-RB-4502
Jagdish Vs, State trolley
399 :C35 CRLMP No.4143/2020 Tractor with [R1I-26-RA-3774
Motllal Vs, State trolley _
400 1036 CRLMP Na.4145/2020 Tractor with  [RI-08-RE~2877
Kanahiva Lal Vs. State trolley
CRLMP N0.4192/2020 Trolley HI-34-FV-0017
Kamlesh Vs.,5tate; .,
CRF,EV? Ne 1419372020 ¢ | Jractor RI-34-RF-6575
- |Laja'Méena Vs, State  { ¢ oo
. JCRLMP Ne.4196/2020 Tractor . |RI-25-RB-7156
Balaji Construction Com, i
Vs, State wi _
CRLMP Mp.4197/2020 Trolley R3-34-EV-0182
Budhram Meena Vs, State -
CRLMP No,4258/2020 Tractor with  (R3-14-RC-4913
Rajaram Vs, Graterid trolley
4066 |Ca4 CRLMP NB. 4393 < Tractor with  [R1-25-RB-8788
Jai Singhs Vst St troitey
407 045 CRLM?: NO. 4398/2 ractor with |R}-29-RA-6765
Devendra K '
408 (46 fractor with {RI-08-RB-5123
499 OS50 Tractor with [RI-14-RD-4797
Tractor with [R1-14-RD-3610
410 51 Tractor with [RI-34-RB-1358
411 |C582 s Piractor with | RJ-2§-RB-4395
. trolley
412 lcss Trolley UNREGISTERED
Gham&ndi Vs.»St&i:
413 1Ch6 CRLME: Mo, 5112}2&20 v 31 T;'actor with |RJ-34-RA-B971
Kadurshm Meena vs. State: Trolley
414 IC8 CRIME No.5052/20 Tractor R1-26-RB-6997
Ratiram Vs, State-
415 1512 CRLMP No 4727720 Tractor RJ-29-RB-4199
Sitaram Vs, State Trolley RI-2G-EV-0317

{Drownlended on 2871072020 at B4:81;

16 PA)




474 221

/[True Copy//


ARYA
Typewritten text
//True Copy//


475 222

ANNEXURE-R/7/3

Non-Reportable

IN THE SUPREME COURT OF INDIA
CIVIL APPELLATE JURISDICTION

Interlocutory Application No0.29984 of 2021
In
Special Leave Petition (Civil) No. 10587 of 2019

Bajri Lease Lol Holders Welfare Society

Through its President .... Petitioner(s)
Versus

The State of Rajasthan & Ors. ....Respondent(s)
WITH

Special Leave Petition (Civil) No. 10670 of 2019

JUDGMENT

L. NAGESWARA RAO, ].

1. Realising the damage caused to lakes, riverbeds and
groundwater on account of quarry/ mining leases, the Ministry
of Environment, Forest and Climate Change (“MoEFCC”)
constituted a Core Group by its order dated 24.03.2009, to
look into the following points:

“(i) To consider the environmental aspects of mining
of minor minerals (quarrying as well as riverbed

mining) for their integration into the mining process.

l1|Page
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(i) Specific safequard measures required to minimise
the likely adverse impacts of mining on environment
with specific reference to impact on water bodies as
well as groundwater so as to ensure sustainable
mining.

(iii) To evolve model guidelines so as to address
mining as well as environmental concerns in a
balanced  manner for their adoption and
implementation by all the mineral-producing States.”

2. A report was submitted by the Core Group on the basis
of which several recommendations were made by the MOEFCC
relating to sand mining in March, 2010. Later, Model
Guidelines on “Environmental Aspects of Quarrying of Minor
Minerals” were formulated in 2010 for sustainable mining of
minor minerals, along with draft rules titled Minor Minerals
Conservation and Development Rules, 2010. In Deepak
Kumar v. State of Haryana’, this Court directed the State
Governments and Union Territories to implement the
recommendations made by the MoEFCC in its report of March,
2010 and the Model Guidelines framed by the Ministry of
Mines within a period of six weeks from the date of the
judgment. The State Governments and Union Territories were
also directed to frame necessary rules under Section 15 of the
Mines and Minerals (Development and Regulation) Act, 1957

(“MMDR Act”). The above directions were issued by this

1 (2012) 4 SCC 629
2|Page
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Court after recording the deleterious effects of sand mining on
biodiversity, such as destabilization of the soil structure of
river banks and loss of habitat, to name a few.

3. Pursuant to the directions issued by this Court in
Deepak Kumar (supra), the Rajasthan Minor Mineral
Concession Rules, 1986 (“1986 Rules”) were amended by
notifications dated 23.05.2012, 19.06.2012 and 21.06.2012.
By the said notifications, mining leases for sand were to be
given by tender / auction for a period of five years. Letters of
Intent (“Lols”) were to be issued to the eligible applicants by
the competent authority and the eligible applicants were
required to submit the requisite No Objection Certificates,
Environmental Clearance (“EC”) and approved mining plan. As
the grant of EC was likely to be delayed, the State of
Rajasthan incorporated a provision in the 1986 Rules by way
of the amendment dated 21.06.2012, permitting sand mining
through the then existing system of Royalty Collection
Contract and issue of Temporary Work Permit, till EC is
granted.

4. A total of 130 mining plots were identified for conduct of
auction for sand mining. Tenders were received for 105 plots.
Lols were issued to each of the successful bidders with respect
to thelO5 plots, who were further directed to submit a mining

application and obtain EC under the notification dated

3|Page
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14.09.2006 issued by the MoEFCC (“EIA Notification, 2006")
and submit the same within a period of 12 months. Between
November, 2013 and March, 2016, 65 out of the 82 Lol holders
presented final Environment Management Plant (EMP) after
Environment Impact Assessment (EIA) study and public
hearing. The Expert Appraisal Committee (EAC) constituted
under the EIA Notification, 2006 by the MoEFCC recommended
grant of EC to these 65 Lol holders. As EC was not granted by
the MoEFCC to most of the Lol holders within a period of six
months, the State of Rajasthan sought for extension of time
for continuing the then existing system of sand mining by way
of Royalty Collection Contract. The High Court refused the
request made by the State Government by an order dated
21.10.2013. Aggrieved thereby, the State Government filed
SLP (C) No. 34134 of 2013 before this Court. This Court
passed an interim order dated 25.11.2013 permitting the 82
Lol holders, who had submitted their applications for obtaining
EC to the MoOEFCC, to carry on mining operations in
accordance with the notification dated 21.06.2012 amending
the 1986 Rules. Temporary Work Permits were issued to 80 out
of the 82 Lol holders to carry on mining operations pursuant to
the said interim order. The interim order dated 25.11.2013
was extended by this Court on 24.02.2014 and 27.03.2014.

Ultimately, by an order dated 16.11.2017, this Court

4|Page
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restrained all the 82 mining lease / quarry holders from
carrying on mining of sand and bajri, unless a scientific
replenishment study is completed and EC is granted by the
MoEFCC. This Court was concerned about the continuation of
mining without EC. The State Government stopped the mining
activities pursuant to the order passed by this Court on
16.11.2017.

5. Shortly after, a notification was issued by the State of
Rajasthan on 28.12.2017 with respect to Rule 51 of the
Rajasthan Minor Mineral Concession Rules, 2017 (“2017
Rules”), permitting grant of short-term permits for excavation
of sand in Khatedari lands only for Government-related works
or organisations aided by the Government. The 2017 Rules
were amended on 25.06.2018 by which Rule 17A was
inserted, enabling the Government to grant mining lease in
Khatedari lands to Khatedars.

6. On 28.02.2018, sub-rule (4) of Rule 5 of the 2017 Rules
was amended. By the said amendment, the time period of
one year for fulfilment of the conditions of the Lols, including
execution and registration of mining lease, was extended to
13 months from the date of commencement of the 2017
Rules, failing which the rights of the applicants would stand
forfeited. According to the State Government, the Lols of 74

members of the Bajri Lease Lol Holders Welfare Society had

5|Page
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lapsed owing to non-fulfilment of conditions within the period
of 13 months. The remaining 8 Lol holders, who had been
issued EC and subsequently granted mining leases, could not
continue with mining operations without the requisite
replenishment study reports.

7. The Bajri Lease Lol Holders Welfare Society challenged
the vires of sub-rule (4) of Rule 5 of the 2017 Rules in the High
Court of Rajasthan. On 09.04.2019, the High Court dismissed
the writ petitions. Thereafter, the Petitioner-Society filed SLP
(C) No0.10587 of 2019 assailing the judgment of the High
Court. Notice was issued in the matter and an interim order
was passed on 10.05.2019 restraining cancellation of the Lols
of the members of the Petitioner-Society. On 19.02.2020, this
Court, taking note of the scale of the issue of illegal sand
mining in the State of Rajasthan, directed the Central
Empowered Committee (“CEC”) to submit a report on the
problems relating to sand mining that are faced by traders,
consumers, transporters, the State and other stakeholders and
also on measures to stop illegal sand mining.

8. The CEC submitted its report to this Court dated
23.12.2020, in which the following recommendations have
been made:

“A. All the Khatedari leases located within 5 kms from
the river bank as well as leases where violation of the

6|Page
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lease conditions including misuse of e-ravannas are
detected are terminated forthwith and the State
Government shall not issue fresh Khatedari leases
except for Palaeo deposits in the District of Binaker
without the approval of this Hon’ble Court.

B. The State Government shall dispense with the
Excess Royalty Collection Contract system in respect
of any kind of sand mining leases forthwith and the
royalty shall be paid on line by the lessee to the State
Government and generate royalty paid e-ravanna
before transporting of sand from the mining site;

C. The MoEF&CC will issue EC in respect of all the
valid Lol holders recommended by the EAC in its
meeting held during 2014-2016 without insisting on
submission of scientific study report as a precondition
for grant of EC within a period of three months.
MoEF&CC shall also prescribe detailed methodology
in consultation with CMPDI| for undertaking
replenishment study during the course of mining as
discussed in para 11 (iii) of this Report.

D. River sand mining in Rajasthan is permitted to be
conducted after obtaining all statutory clearances
and payment of dues and applicable taxes following
the procedure listed in para 11 (iii) of this report.

E. The MoEF&CC shall arrange for scrutiny of the DSR
prepared as provided in MOEF&CC Guidelines of 2016
and 2020 and the production figures approved in the

7|Page
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DSR are scrupulously followed by the authorities
under the EP Act 1986 while issuing the EC.

F. The period of actual mining of sand under TWP
should be adjusted against the five-year lease period.

G. Government of Rajasthan will constitute an
Empowered Committee headed by the Chief
Secretary to consider and settle claims of excess
payments collected from the Lol holders during the
period of working under TWP. The Committee shall
examine each of the cases and take a decision in this
regard within a period of six months from the date of
orders. Monthly progress reports in this regard may
be sent to CEC.

H. The State Government will auction the sand
mining leases after proper ground demarcation and
after assessing the extractable sand resources as
given in the approved DSR and after obtaining no
objection certificates from all concerned authorities.
The sale of mining blocks objected to by any of the
government departments shall not be put up for
tender/auction.

[. State Government to review the amendments to
Rule 5(4) of RMMCR, 2017 so that it will not be an

impediment for execution of sand mining lease.

J. For brazen violation of this Hon’ble Court order
dated 16.11.2017 exemplary penalty of Rs.10 lakhs
per vehicle and Rs.5 lakhs per cu.m of sand seized

8|Page
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may be imposed as a deterrent. This will be in
addition to what has already been ordered/collected
by the State agencies as penalty/compensation.

K. State Government of Rajasthan is directed to

conduct drone survey in respect of all the remaining

Khatedari leases and complete the same within the

next four months to assess the irregularities if any

committed by them. A copy of this Report may also

be made available to CEC.”
9. The State of Rajasthan has filed Interlocutory Application
No. 29984 of 2021 requesting this Court to accept the
recommendations made by the CEC in respect of all points,
except recommendations ‘A’ and ‘J’. Recommendation ‘A’
relates to termination of Khatedari leases within 5 km of the
river bank and restriction on the State Government to grant
fresh Khatedari leases without the approval of this Court.
Recommendation ‘)’ pertains to exemplary penalty of Rs.10
lakh per vehicle and Rs.5 lakh per cubic metre of sand seized
for violation of the order passed by this Court on 16.11.2017.
10. The reasons given by the State of Rajasthan for its
objection to the recommendation made by the CEC for
cancellation of Khatedari leases is that mineral wealth lying in
agricultural land should also be utilized. The State

Government has brought to the notice of this Court that a

request was made to the MoEFCC to revisit the Enforcement &
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Monitoring Guidelines for Sand Mining, 2020 (“2020 Sand
Mining Guidelines”) regarding excavation of sand within the
periphery of 5 km from the river bed. In view of scanty rain
fall patterns in the State, the submission of the State is that
mining leases in agricultural fields should be permitted.
Insofar as additional penalty recommended by the CEC for the
illegal sand mining and transportation is concerned, the State
is of the opinion that the penalties recommended are
excessive and their recovery would be difficult.

11. |Interlocutory Application No. 54981 of 2021 seeking
intervention has been filed on behalf of 10 Khatedars who
asserted that no illegal sand mining is being carried on by
them. It was argued on their behalf that these Khatedars
have been acting in accordance with the conditions of their
lease. It was contended that the CEC committed an error in
recommending cancellation of their mining leases. The said
Khatedars found fault with recommendation ‘C’ of the CEC in
favour of the Lol holders.

12. The CEC, in its report, has highlighted the delay in the
grant of EC by the MoEFCC to the Lol holders as the cause for
widening the gap in demand and supply of sand, which has
resulted in proliferation of illegal sand mining activities to
meet the shortfall in supply. The recommendation made by

the CEC is that the MoEFCC will issue EC in respect of all the
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valid Lol holders recommended by the EAC, within a period of
three months, without insisting on submission of the scientific
replenishment study report as a pre-condition for the grant of
EC, with the replenishment study due to be undertaken during
the course of mining.

13. In spite of the order passed by this Court on 16.11.2017
that no river sand shall be permitted unless a scientific
replenishment study is completed and EC is granted, 194
mining leases of Khatedari lands have been granted in the
State of Rajasthan, with most of these lands being in close
proximity of the river banks of the State. 114 Khatedarileases
are within a distance of 100 metres or less from the river bank
and only 23 Khatedari leases have been granted beyond a
distance of 5 km from the river bank. The CEC has stated in
its report that the agricultural lands do not have deposits of
quality sand suitable for construction, being a mixture of sand,
silt and clay. The Khatedars have been exploiting the
locational proximity to the river banks by excavating sand
from the river bed, instead of restricting the mining to their
leasehold areas, completely in violation of the mining plan.
The quantity of sand is in excess of the permissible limit which
is transported by being shown as having been mined in the
Khatedari lands. The CEC has commented upon the

involvement of sand mafia in the trade of sand illegally mined
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by the Khatedars as well as the involvement of authorities in
the State of Rajasthan. Therefore, the CEC has recommended
the cancellation of all Khatedari leases located within 5 km
from the river banks as well as those leases where violation of
lease conditions including misuse of e-ravannas are detected.
The CEC further recommended that no fresh Khatedari leases
shall be granted, except for Palaeo deposits, without the
approval of this Court.

14. Section 23C of the MMDR Act empowers the State
Governments to make rules for preventing illegal mining,
transportation and storage of minerals. This Court in Deepak
Kumar (supra) directed the State Governments / Union
Territories to formulate rules in accordance with the Model
Guidelines. Pursuant to the directions issued by this Court and
the National Green Tribunal (“NGT”), the Sustainable Sand
Mining Management Guidelines, 2016 were issued (“2016
Sand Mining Guidelines”). The responsibility for
implementation of the said Guidelines was placed on the State
Governments which had to create a mechanism to measure
the mined-out mineral and its transportation and also to
ensure that the amount of mineral mined does not exceed the
quantity permitted in the EC. The 2016 Sand Mining
Guidelines recommended use of Transport Permits with bar

codes, for generation of reports showing the daily lifting of
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sand and user performance reports. Transport Permits with
bar codes would also enable vehicles carrying sand to be
tracked from source to destination. Dissatisfied with the
ineffective monitoring mechanism, failure of the Mines
Surveillance System as well as lack of an effective institutional
monitoring mechanism not only at the stage of the grant of EC
but at subsequent stages with respect to illegal sand mining,
the NGT, in an order dated 05.04.2019 in National Green
Tribunal Bar Association v. Virender Singh in OA No. 360
of 2015 and connected matters, directed the MoEFCC and the
State Governments to review extant monitoring mechanisms
and consider revision of the 2016 Sand Mining Guidelines.
Consequently, the MoEFCC issued the 2020 Sand Mining
Guidelines.

15. The damage caused to the environment due to rampant
unscientific illegal mining needs no reiteration. Unabated
illegal mining has resulted in the emergence of sand mafia
who have been conducting illegal mining in the manner of
organized criminal activities and have been involved in brutal
attacks against members of local communities, enforcement
officials, reporters and social activists for objecting to unlawful
sand excavation. The statistics provided by the State
Government highlights the magnitude of the problem as about

2411 FIRs have been registered in relation to illegal mining in

13| Page

234



488

the State of Rajasthan, between 16.11.2017 and 30.01.2020.
When this Court has restrained 82 mining lease / quarry
holders from carrying on mining of sand and bajri unless a
scientific replenishment study is completed and EC is issued
by the MoEFCC, the State of Rajasthan ought not to have
issued mining leases in favour of the Khatedars. It is clear
from the report of the CEC that the majority of the Khatedari
leases are within 100 metres from the river bed. The 2020
Sand Mining Guidelines prescribe that mining plan for mining
leases on Khatedari lands shall only be approved if there is a
possibility of replenishment of the mineral or when there is no
possibility of river bed mining within 5 km of the patta land /
Khatedari land. Agreeing with the CEC’s conclusions on the
issue of mining leases in Khatedari lands facilitating
legalisation of transportation and sale of illegally extracted
sand, we approve the recommendation of the CEC that all
Khatedari leases which are located within 5 km from the river
bed and those leases where lease conditions have been
violated have to be terminated forthwith and that Khatedari
leases shall be granted only with the permission of this Court.

16. The CEC has recommended imposition of exemplary
penalty of Rs.10 lakh per vehicle and Rs.5 lakh per cubic
metre of sand seized, which would be in addition to what has

already been ordered / collected by the State agencies as
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compensation. Compensation / penalty to be paid by those
indulging in illegal sand mining cannot be restricted to the
value of illegally-mined minerals. The cost of restoration of
environment as well as the cost of ecological services should
be part of the compensation. The “Polluter Pays” principle as
interpreted by this Court means that the absolute liability for
harm to the environment extends not only to compensate the
victims of pollution but also the cost of restoring the
environmental degradation. Remediation of the damaged
environment is part of the process of “Sustainable
Development” and as such the polluter is liable to pay the
cost to the individual sufferers as well as the cost of reversing
the damaged ecology.?

17. The scale of compensation by those who are involved in
illegal mining has been dealt with by the NGT in National
Green Tribunal Bar Association v. Virender Singh
(supra). In its order dated 26.02.2021, the NGT considered and
approved the Report submitted by the Central Pollution
Control Board dated 30.01.2020, in pursuance of its earlier
orders, on scale of compensation to be recovered for violation
of norms for mining on “Polluter Pays” principle. Additionally,
para 9.2 of the 2020 Sand Mining Guidelines provides as

follows:

2 Vellore Citizens’ Welfare Forum v. Union of India & Ors. (1996) 5 SCC 647
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“The environmental damages incurred or resulting
due to illegal mining shall be assessed by a
committee constituted by District Administration
having expertise from relevant fields, and also having
independent representation of locals and State
Pollution Control Board. Guidelines for assessment of
ecological damages prescribed by the State
Government or Concerned Pollution Control Boards or
any other authority shall be applicable and
compensation as fixed shall be paid by the project
proponent, in light of Hon’ble National Green Tribunal
orders.”

18. Section 21(5) of the MMDR Act empowers the State
Government to recover the price of the illegally-mined
mineral, in addition to recovery of rent, royalty or tax. The
penalty recommended by the CEC for illegal sand mining is in
addition to the penalty that can be imposed by the State
Government in terms of Section 21(5) of the Act. However, the
basis for imposition of exemplary penalty of Rs. 10 lakh per
vehicle and Rs. 5 lakh per cubic metre of sand has not been
stated by the CEC in its report. The CEC is directed to follow
the directions given by the NGT in respect of imposition of
penalty / determining scale of compensation for illegal mining
and the provisions of the 2020 Sand Mining Guidelines and
determine the penalty / compensation afresh and submit a

report to this Court within a period of eight weeks from today.
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19. The recommendations made by the CEC, except
recommendation ‘), are approved for implementation
forthwith. 1A No. 29984 of 2021 and IA No. 54981 of 2021 are
disposed of.

20. SLP (C) No. 10587 of 2019 and SLP (C) No. 10670 of

2019 are directed to be listed after eight weeks.

................................... J.
[ L. NAGESWARA RAO ]

............................. J.
[ SANJIV KHANNA ]

....................... J.
[ B.R. GAVAI ]

New Delhi,
November 11, 2021.
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VAKALATNAMA
BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI

ORIGINAL APPLICATION NO. 1145 OF 2024
IN THE MATTER OF:
Neeraj Chaudhary ...Applicant

Versus :

State of Rajasthan & Ors. ...Respondents

KNOW ALL to whom these present shall come that |, Bharat Singh Shekhawat, S/o Mr. Shivdayal Singh
Shekhawat, R/o- 336, Mohan Nagar B, B.J.S. Colony, Jodhpur, Rajasthan, Respondent No. 7, do hereby
appoint:

Anand Varma Sandeep Singh Shekhawat = Madhav Bhatia Vivek Sura
Er. No. UP02910/08 Er. No. R/2547/2008 DI7747/2021 PH/9170/2021
M:8527032123 M: 9772777774 9910572585 #

E: anand@aptlegalin E: ssspachar@amail.com
D-21, SF, Jangpura Extension, New Delhi - 110014

(hereinafter called the advocate) to be my Advocate in the above noted case & authorize him:-

To act, appear and plead in the above-noted case in this Court or in any other Court in which the same may
be tried or heard and also in the appellate Court including High Court subject to payment of fees separately
for each court by me/us.

To sign, file, verify and present pleadings, appeals, cross-objections or petitions for executions review
revision, withdrawal, compromise or other petitions or affidavits or other documents as may be deemed
necessary or proper for the prosecution of the said case in all its stages subjects to payment of fees for each
stage.

To file and take back documents, to admit and/or deny the documents of opposite party.

To withdraw or compromise the said case or submit to arbitration any differences or disputes that may arise
touching or in any manner relating to the said case. '

To appoint and instruct any other Legal Practitioner authorising him to exercise the power and authority hereby
conferred upon the Advocate whenever he may think fit to do so and to sign the power of attorney on our behalf.
And I/We the undersigned do hereby agree to ratify and confirm all acts done by the Advocate or his substitute
in the matter as my/our own acts, as if done by me/us to all intents and proposes.

And I/We undertake that I/We or my/our duly authorised agent would appear in Court on all hearings and will
inform the Advocate for appearance when the case is called.

And I/We the undersigned do hereby agree not to hold the advocate or his substitute responsible for the
result of the said case. The adjournment costs whenever ordered by the Court shall be of the Advocate which
he shall receive and retain for himself.

I/We hereby agree that once fee is paid, I/We will not be entitled for the refund of the same in any case
whatsoever and if the case prolongs for more than 3 years the original fee shall be paid again by me/us.

IN WITNESS WHEREOF I/We do hereunto set my/our hand to these presents the contents of which” have
been understood by me/us on thisthe __ day of October, 2025.

Accepted subject to the terms of fees.
2 Ly

—— e
(ANAND VARMA) (SANDEEP SINGH SHEKH¥\WAT) (BHARAT SINGH SHEKHAWAT)
(MADHAV BHATIA) (VIVEK SURA) (Client)
Advocates

u . / \[N‘EW Acceptéd and Identified

Madhav Bhatia ‘Pu/ 3170/ 2024
D7747/2021 Vivele SiSa


Madhav Bhatia

Madhav Bhatia

Mobile User
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Sunday, October 5, 2025 at 3:34:25 PM India Standard Time

Subject: Proof of Service in OA 1145/2024

Date: Sunday, 5 October 2025 at 3:34:22 PM India Standard Time

From: Madhav Bhatia

To: rocz.lko-mef@nic.in, director.uda.mg@rajasthan.gov.in, member-secretary@rpcb.nic.in,
dmkekri@rajasthan.gov.in, mscb.cpcb@nic.in, iro.jaipur-mefcc@gov.in

CC: Vivek Sura, Anand Varma, ssspachar@gmail.com

Attachments: Reply on behalf of R7 in OA 1145 of 2024.pdf
Dear Sir/Madam,

Please find attached a copy of the reply on behalf of Respondent No. 7 - Project
Proponent in the above captioned matter OA 1145 of 2024 titled as Neeraj Choudhary v

State.

Regards,
Madhav Bhatia, Adv.
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